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LOK SABHA

Friday, April 2, l971(ChaUra 12, 
1893 (Seiko)

The Lok Sabha met at Eleven o f the 
Clock.

[Mr. Speaker in the Chair] 

MFMBER SWORN 

Shri A. Kevichusa (Nagaland)

ORAL ANSWERS TO QUESTIONS

Nationalisation of General Insurance

*91. SHRI RAM AVATAR SHASTRI: 
Will the Minister of FINANCE be pleased 
to state :

(a) whether any final decision has since 
been taken to nationalise the General 
Insurance; and

(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI K, R. 
GANESH) : (a) Government is committed 
in principle to its earlier decision to nationa
lise general insurance business.

(b) Does not arise.

w r w irrc m raft : v e m
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SHRI K. R. GANESH : Sir, as has 
been indicated in the reply, the Government 
is committed in principle to nationalise 
General Insurance. There is no question of 
any pressure by any vested interest on a 
commitment which the Government gave 
on the floor of the Parliament.

t w w w m  m v ft  : frs f«r^TT j n r

w t f r a r  *ft |  m  t o  * £  |  fsp 
ftw ffig rfe  % o f t  Sr # £  s r r f e  f v f t i  

5fn:^TT ^  *m r  |  s r k  m x  |  ^
P r o l i f e  % *far~*rr>r % n m t,
|  ^  Prtf t i  Tf^rq- $  w r

t  ?

MR. SPEAKER : That is a separate 
question. I cannot allow it. It is a general 
question, not a specific question.

s f t t w r r a r t w r a f t  : t

«nr fo srflsta ifc  *>V sm r | ? f t  

p *  a t  *rr<r ta s m n c ta n r  s rs f t  
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t  v f o n f  |  ? »pff wro

SHRI K. R. GANESH ; 0>n th* gene- 
f t / t ' qoMtioq fit inlwuMaywrtnt *nd a M f



of funds in the insurance industry, Sir' it is 
only because of this that the Government 
has decided to nationalise General Insurance 
for putting the public sector in a command* 
lag position. As far as the specific reference 
Is concerned, I  need some notice to find out 
the facts.

SHRI R. D. BHANDARE : In view 
of the fact that Government is committed 
to the nationalisation of General Insurance 
for a long time, may I know from the hon. 
Minister what comes in the way of taking 
early steps for the nationalisation of General 
Insurance?

SHRI K. R. GANESH : fn matters, 
like these, I think the Hon. Member and 
the House may leave it to the Government 
to suitably take the timing. There are no 
hurdles. As far as we are concerned, we 
have made a policy commitment and I 
think the Hon. Member will leave it to the 
Finance Minister to have a proper timing 
for nationalisation.

SHRI ATAL BIHARI VAJPAYEE: 
May I know whether the policy of the 
Government is to nationalise with compen
sation or without compensation ? If the 
policy ia to nationalise with compensation, 
may 1 know the quantum of compensation 
which is likely to be paid in case of 
nationalisation ?

THE MINUTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN) : The hon. 
Member is asking a question in anticipation 
of what might happen. May I ask a ques
tion of m y hon. friend 7 Will he support 
us on that count ?

SHRI ATAL BIHARI VAJPAYEE : 
Sir, I am not a Minister. On a point of 
order. I put a  question to the hon. Minis
ter and I  expected a reply, and not a 
counter-question,

SHRI INDRAJIT GUPTA: Will he 
change the Constitution so that they cannot 
go to the Supreme Court ?

SHRI ATAL BIHARI VAJPAYEE;
will t l»  im .  M ining io  WKA
p y w a w o t?
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SHRI YASHWANTRAO CHAVAN: 
Sometimes, a counter-question is a reply.

Sh r i  a t a l  b ih a r i  v a jp a y e e  :
I would like you to give yonr ruling. I had 
put a definite question, namely whether a 
compensation would He paid or not, and 
what the quantum of compensation would 
be.

SHRI YASHWANTRAO CHAVAN : 
That is a hypothetical question now.

SHRI ATAL BIHARI VAJPAYEE: 
No reply has been given about the quantum 
of compensation that would be paid in case 
of nationalisation

MR. SPEAKER : May I request the 
hon. Member to take the counter-question 
as the reply ?

SHRI S. M. BANERJEE : Wo want 
no compensation to be paid.

Utilisation of P.L.-480 Funds

*92. SHRI H. N. MUKERJEE : Will 
the Minister of FINANCE be pleased to 
state :

(a) whether any proposals have been 
made by the U.S. Government regarding the 
disposal of P.L.-480 Rupee funds accumulat-

,ed with the U.S. Embassy in India ;
(b) if so, the details thereof, and
(c) Government's reaction thereto ?

THE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN) : (a) to (c>. 
The utilisation of accumulated U.S. rupee 
funds for technical and agricultural educa* 
tion and housing and urban development 
has been under informal discussion with the 
U.S. authorities. In this Context, the ques. 
tion of creating endowments for these acti
vities tuts also been discussed. The dis
cussion have not yet reached a stage where 
formal proposals have emerged,

SHRI H. N. MUKERJEE : Would the 
hon. Minister vouchsafe to the Ho se some 
itrfottkaftfon about the amount of rupees 
placed at. the disposal of tl?e U.S. Embassy 
fn India for its own expenses a id  the 

of a w rtm U m  like the US16 7 
Iq view of the wport whteh was
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in this House that the amotmt placed 
at the disposal of the US ‘Embassy in 
India out of the PL-480 funds was some
thing which was larger than the total 
allocations for our Embassies abroad or for 
the information section of the Ministry pf 
Information and Broadcasting, would he 
«ive us some facts and figures in regard to 
the actual position ?

SHRI YASHWANTRAO CHAV AN : 
I can only indicate the percentage that 
normally is earmarked for their use and for 
the Embassy purposes out of the total hold
ings here on an annual basis. But it is 
very difficult for me to give the break-up of 
their expenditure, because that is just not 
done. I cannot say that I have got all the 
details about it.

SHRI INDRAJIT GUPTA : They do 
not tell him.

SHRI H. N. MUKFJUEE : I did not 
want- a break-up of the expenditure. What 
1 wanted was the total volume of money 
placed at the disposal of the US personnel 
in this country. Hovt they spend it is not 
for him to supervise, because that is perhaps 
the condition of his agreement. Has he 
got the figures in regard to that?

SHRI YASHWANTRAO CHAVAN :
I can give him some figures. So far, the 
money which is at the disposal of the US 
Embassy, which they can make use of, not 
exactly at the present moment with them, 
for US uses, that is, the accruals and allo
cations, is Rs. 513.14 crores, but the dis
bursements and expenditure so far were 
Rs. 299.53 crores throughout the peiiod ; 
I am giving the total figure of the entire 
period.

SHRI H. K  MUKERJRE : In view 
of our difficulty in controlling the manner 
of rupee expenditure by the United States 
in India or the difficulty caused by our 
having to pay back in dollars since wc are 
on the homs of a dilemma, may I know if 
Government is considering proposing some
thing of a moratorium in regard to this 
payment so that later on we can find out 
what we should do about this particular 
aspect of American foreign policy which 
utilises and exploits aid for its tfwa external 
pitiky  purposes ? a

SHRI YASHWANTRAO O tA V A N : 
I think it is a very legitimate question and 
I will certainly try to answer it in some 
detail.

This question is being approached from 
two angles. We will have to see that the 
rupee part of it does not grow further. So 
under our new policy, we have Said that 
henceforward whatever payments are made 
will partly be in dollars. This is the last 
year when we have entered into an agree
ment under which the payment will be 
made in rupees. From next year onwards, 
rupee payment will no longer be there* 
This is one part.

Now the question remains of whatever 
rupee holdings are there, whatever rupee 
commitments in India are there. In this 
matter, I must say that the US Government 
also have shown interest in understanding 
the problem of the rupee holdings. I hope 
they will also take some constructive view 
in this matter. There is no doubt we will 
have to work out some proposals „ whereby 
by mutual understanding this question will 
be solved on permanent basis.

x m  *** f w r o : w f l r e r  
f a  m m

m m  t t o  t q p m :
qrf% *r*rr*r $  m  ito x& o  4 8 0  

m  §*rr «rr i tn f t  ftfteer 
m  |  f ¥  t o t
*rr$r & qr*r % §torr,

% <r$

i

SHRI S. M. BANERJEE : Has it been 
brought to the knowledge of the hon. 
Minister that huge foods out of the PL-480 
accumulations here with the US. Embassy 
were drawn during the mid-term elections 
and have been given to some of the most 
reactionary political parties...

SHRI ATAL WHAJEU VAJPAY3EE : 
To the Communist Party of India.

MR, SPEAKER : No. This question 
does not
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SHRI S. M. BANERJEE; I want 

information.

MR, SPEAKER : This is about dis
posal of the funds.

SHRI S. M. BANERJEE : I want to 
know whether this has been disposed of 
politically during the recent elections.

SHRI KART1K ORAON ; If so, what 
steps are being taken to ensure uniform 
distribution of this money among all handi
capped communities through governmental 
agencies, thereby avoiding eccentricity of 
distribution of such money,

MR. SPEAKER : It is a  leading ques~ 
tion.

SHRI YASHWANTRAO CHAVAN : 
No* 1 have no information.

SHRI SURENDRA MOHANTY : The 
question relates to the disposal of the 
accumulated funds under PL-480 programme. 
Is it a fact that some time back the US 
Government had proposed the setting up of 
an Education Foundation from out of these 
accumulated funds ? If so, what is Govern
ment's reaction thereto ?

SHRI YASHWANTRAO CHAVAN : 
I  think this question was considered many 
times on the floor of the House ; there is 
no question of Government supporting such 
a proposal.

SHRI JYOTIRMOY BOSU : Apart
from importation of food items, what are 
the other things Government are bringing in 
under PL-480 ? Also, apart from meeting 
the expenditure of the US Embassy here, 
what are the items Government have been 
covering in disbursement under PL-480 dur
ing last three years 7

SHRI YASHWANTRAO CHAVAN : 
The other items are important raw materials 
like oilseeds and cotton. These are very 
important. The other part of it which is 
used here is in some Indo-US collaboration 
industries set up under certain agreements 
entered into.

SHRI KARTIK ORAON : Are Govern
ment aware that the PL-480 funds are being 
disbursed through Christian Mission centres 

■ and the same are being utilised for further
ing proseiytisation to one particular religion, 
Christianity, among the poor and innocent 
tribals all over the country, thereby under
mining the secular character of our 
country...

MR. SPEAKER : No pfcase.

SHRI YASHWANTRAO CHAVAN:
I do not think that he is right in making 
this allegation. Whatever uses arc made of 
the PL-480 Funds are made with the know
ledge and permission of the Government 
of lnoia. Possibly he is referring to some 
grants which the missioneries may be get
ting from elsewhere.

Special Training to Guards to Stop 
Hijacking

*93. SHRI G. VISWANATHAN : Will 
the Minister of TOURISM AND CIVTL 
AVIATION be pleased to state .*

(a) whether Government arc giving 
special training to the guards to stop hi
jacking in fu ture; and

(b) what are the other precautionary 
measures which Government have intro
duced ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Security arrangements are being 
strengthened, and a number of stringent 
measures have been introduced including 
frisking of passengers and search of hand 
baggage. The Police personnel concerned 
have been given special briefing instruc
tions.

SHRI G. VISWANATHAN : The re
cent hijacking of our Indian Airlines plane 
must be an eye-opener to the Government 
and particularly to the Ministry of Civil 
Aviation, It is preposterous that one of the 
hijackers was both a member of our Border 
Security Fcroe and also the so-called 
National Liberation Front, 1 think the 
Government of India and the Government 
of Jammu and Kashmir should be held 
responsible for this air piracy and sabo
tage.

I want to k^ow from the Minister if 
the a irpor^  officials a t Srinagar flailed to
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enforce the instructions issued to them pre
scribing various precautions to prevent 
hijacking, and if so, what action was taken 
against particular officials.

I want to know whether the Government 
are going to propose an international court 
to punish hijackers whether they belong 
to this or that group in any part of the 
world.

DR, KARAN SINGH : In fact, the 
detailed instructions against hijacking were 
given after the hijacking. Therefore, the 
question of the officials not being bound by 
their earlier instructions does not arise,

SHRI G. VISWANATHAN : It has 
happened for the last three or four years.

DR, KARAN SINGH : We had 
generally looked into it, but it was strength
ened after this hijacking.

As for the code, there are already inter
national usages and there is international 
law against hyacking which is a crime, and 
therefore we have not proposed any new 
code for this purpose.

SHRI G. VISWANATHAN : No doubt 
the Minister said that the passengers were 
searched, and we know how we arc search
ed from head to foot. To stop harassing 
the passengers, will the Government con
sider installing metal detectors in all the 
airports of the country ?

DR. KARAN SINGH : Yes, they are 
being installed in some selected airports, but 
that will not obviate the necessity of search
ing, because, for one thing, it is not possible 
to put metal detectors in each and every 
airport, and secondly, it is possible that 
there may be some instruments w hich may 
not show on the metal detector also. So, 
the search will have to continue in addition 
to the metal detector.

SHRI K. LAKKAPPA : During the 
recent mid term poll, a General Secretary 
of the Swatantra Party was carrying money 
for distribution, and the money has been 
confiscated,

MR, SPEAKER : May I request you to 
confine yourself to the question.

SHRI K. LAKKAPPA : May J  know

what steps the Government has taken, 
whether any investigation has been made in 
this behalf ?

MR. SPEAKER : I am sorry it is not 
relevant.

SHRI K. LAKKAPPA : This is first
hand information.

MR. SPEAKER : He can gave separate 
notice. It does not arise out of this ques
tion. 1 am not allowing it.

SHRI K. LAKKAPPA : The question 
is very relevant, and I would like to have 
a categorically answer.

MR. SPEAKER : I categorically say 
that it is not relevant.

SHRI K. LAKKAPPA: Protect me, 
Mr. Speaker. These things were brought 
to light......

MR, SPEAKER : I need protection 
from you, my self.

SHRI S. A. SHAMtM : Is it a fact 
that the hijacker Hashim Quereshi was an 
employee of the bolder security police ? Is 
it also a fact that he informed the Govern
ment of the State that a plane was likely 
to be hijacked by Pakistan and that when 
the State Government wanted to interrogate 
him, some Central Agency did not permit 
this to be done ? In the light of this what 
preventive measures were takei ?

MR. SPEAKER : The question is about 
the special training to the guards and pre
cautionary measures. There is no question 
about individuals.

SHRI S. A. SHAMIM : This Quereshi 
was part of the training body deputed to 
prevent hijacking.

MR. SPEAKER : You can give separate 
notice.

Realisation of Arrears of Income-Tax

♦95, SHRI CHANDRAPPAN : Will 
the Minister of FINANCE be pleased to 
state ;

(a) the total outstanding amount of 
income-tax arrears at present;



AfrfclX, 2, 1971 Orai Answers 12

t to  stew token to realise the 
* m m ;

(c) whether as a result of these steps 
there has been' any improvement in the 
collection of arrears ; and

(d) if so, to what extent ?

TUB MJN1SER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA): (a) As on 31st 
December, 1970, the arrears of Income-tax 
amotmted to Rs. 565.73 crore*.

(b) The requisite information is given 
in the Statement laid on the Table of the 
House.

(c) and (d). Yes. Sir, The collections 
out of arrear demand upto 31st December,
1970 amounted to Rs. 119,52 crores as com
pared to collections of Rs. 98.74 crores 
during the corresponding period of the last 
year.

Statement

The following specific measures have 
been taken for speedy collection of 
arrears :

(i) Taking over a recovery wprk hither
to done by officials of the State 
Governments.
Work taken over fully in Commis
sioners' charges at Delhi, Andhra 
Pradesh, Giyarat and Rajasthan. 
Work taken over partly in Commis
sioners' charges of West Bengal, 
Madras, Mysore, Uttar Pradesh. 
Bombay and Poona.
The Government have recently 
sanctioned 6$ posts of Tax Re
covery work is being taken over in 
the remaining Commissioners*
charges by the Department,

00 The Functional Distribution Scheme 
under which the work of collection 
of taxes has been made the specific 
function of one or more income* 
tax officers in the Range was intro
duced in 1966 and has been fur
ther extended during the last 
year.

(lit) Acceptance of crossed cheques by 
the Department and opening of 
special receipt counters for this 
purpose in the Ineome*tax
Offices,

i l  < W  Answers

(iv) Publication of name* of assesseet 
who are defaulters in the payment 
of taxes oyer certain prescribed 
limits.

<v) Arrears Clearance Fortnights are 
being observed all over the country. 
During the period, special emphasis 
is laid on carrying out pending 
adjustmcnts/rectificatiom, giving 
effect to appellate orders and col
lecting the net demands d«e from 
the assessees,

(vi) Two Additional Commissioners of 
Income-tax (Recovery) have been 
posted exclusively for recovery 
work in each of Commissioners* 
Charges at Bombay and Calcutta. 
Similarly one Additional Commis
sioner of Income-tax (Recovery) 
has been posted in each of Com
missioners’ Charges at Ekrlhi and 
Madras.

(vii) Sixty posts of Income-tax Officers 
(Collection) have been rcccntly 
sanctioned by the Government for 
attending to the work of liqui. 
dation of arrear demands.

SHRI QIANDRAPPAN : From the 
statement made by the hon. Minister it 
appears that income-tax arrears had gone up 
to Rs. 565.73 crores from about Rs. 554 
crores according to a statement made some
time in 1969. At that time there were 
twenty individuals or companies each of 
whose income-tax arrears amounted to more 
than Rs. 1 crore, What steps have the 
Government taken to realise the money from 
these companies and have the Government 
written off some of these arrears from these 
companies or individuals ?

SHRI VIDYA CHARAN SAtiKLA : 
As for the first question, the steps that have 
been taken to realise the arrears have been 
given in the statement which I have laid on 
the Table of the House in answer to part (b) 
of the question. As for specific parties, if 
the hon, Member would indicate to me the 
name* of parties, 1 shall collect and supply 
that information,

SHRI INDRAJIT GUPTA : I t ' has io  
be supplied by the Government
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SHRI VIDYA CHARAN SHUKLA : 
1 do not know which company the hon. 
Member is referring to. If he gives details 
we shall collect that information. We are 
not interesting in hiding any information.

As for the quantum, I have indicated in 
my main answer the new steps we have 
taken. Arrears are realised at a much 
faster rate and the amount of arrears is much 
less now than it used to be before.

SHRI S. M. BANERJEE : He has 
asked what is the amount written off.

MR. SPEAKER : Let him ask it him
self.

SHRI CHANDRAPPAN : What was
the amount written off ?

SURI VIDYA CHARAN SHUKLA : 
In case he is asking about the wiitten off 
amount of certain tndividua! companies, o\er 
a crore of rupees, I would require the names 
of those companies, to indicate the position, 
and then I shall gladly do so. But if in a 
general way if he asks how much money was 
written off. I have some information on that 
amount of money that has been written off 
because it could not be recovered and because 
the company went insolvent or because the 
people were not traceable and all that. I 
would give the figures here In 1967-68, 
Rs. 33.66 lakhs* were written off. In 1968-69. 
Rs. 6*2.42 lakhs were written off. In 1969- 
70, Rs. 238.28 lakhs were written off. In
1970-71, Rs. 415.27 lakhs were written off. 
This was done at the level of the Board. 
(Interruption)

SHRI CHANDRAPPAN : The Minister 
wanted to know the names of the companies 
which were having more than Rs. 1 crore 
of tax arrears. I shall read out from an 
answer given in the Rajya Sabh i by Mr. 
P. C. Sethi on 16-12-1969. The answer said, 
Mr. Kashi Ram Agarwal of Calcutta tops 
the list with more than Rs. 3.3 crores, awi it 
was followed by Mr. Balaram Toluram of 
Tumsa with Rs. 12.9 crores j Mr. Dharma 
Teja, the former Chairman of the Jayanti 
Shipping Corporation, with Rs. 2 89 crores, 
and Mr. R. Dalmia of Delhi with Rs. 2.04 
tftorea. If  the Minister wants, Z can pass 
this list on to him.

W M FEAICE& ; ye*, (fn te n t^ m )

SHRI CHANDRAPPAN: Out of these 
business tycoons I want to know how much 
money they have realised and how much 
they have written off.

SHRI VIDYA CHARAN SHUKLA : 
I would give the information to the hon. 
Member and the House if a specific question 
is tabled on the matter.

DR. RANEN SEN : This question was 
put in the Rajya Sabha in 1969 and the 
answer was given. So, when the Minister 
came here he should have come with all the 
necessary information on the matter,

MR. SPEAKER : The question is in a 
general form. If specific names were men* 
tioned, the Minister would have been in a 
position to answer. He wants notice now. 
I think after notice is given he will give the 
information.

SHRI CHANDRAPPAN : The question 
is very clear. I asked what steps were 
taken to realise the arrears and whether as 
a result of these steps there has been any 
improvement in the collection of tax arrears. 
1 suppose the Minister should have come 
prepared to answer it.

MR. SPEAKER : He is prepared with 
the tofal assessment, not particularly about 
the names. It is much better if you give 
separate notice. (Interruption) I think it is 
also in the interest of hon. Members. If 
they give the specific names, information 
will be given in a very specific manner, and 
that will be much more useful than a vague 
reply.

t i t  t i t  t i t f m  f ,  w m r tftK  
| i . . . ( * m r w )

SHRT CHANDRAPPAN : The Minister 
in his statement has said—

MR.SPEAKER: Yot* have finished 
your question. Yes, Mr. Nahata.

SHRt AMRIT NAHATA: While the 
Govemmeot dues from small men and others 
do hot fall in arrears, there are arrears in 
respect of some big assessments. May I 
lf09W vrt»eti|er ttys Qoventiqeut has qay



statutory powers with which it can arm Itself 
and recover these income-tax arrears ? If  the 
Government has such powers, why are those 
powers not exercised ? If the Government 
does not have those powers* will the 
Government arm itself with legal powers to 
see to it that such arrears are recovered at 
an early date ?

SHRI VIDYA CHARAN SHUKLA : 
Government does have the powers and it is 
in exercise of such powers only that we 
have been able to improve the arrears 
recovery position that I have indicated in 
reply to parts (c) and (d) of the question 
that was tabled. We have the powers to 
recover the arrears as arrears of land 
revenue. Our difficulty was that the reco
very proceedings had to be initiated through 
the State Governments and we found a lot 
of difficulty in realising the arrears of 
income-tax through the State apparatus. 
Now wc have taken the powers and 
appointed staff in several circles of income* 
tax commissioners to recover the money by 
ourselves. This has been done in several 
citcles partially and in several other circles 
we are going to introduce il very soon. It 
is not possible to introduce it in all the 
circles straightway because .ve will have to 
appoint competent officers to initiate lecovery 
proceedings in the courts of law and take 
such measures. I emphatically refute Mr. 
Sambhali’s statement that anybody is trying 
to protect the big tycoons. As you said, Sir, 
unless a specific question is asked, it is not 
possibte for me to give the entire list right 
now. But it is not a fact that Government 
wants to protect anybody. We are prepared 
to give all legitimate information which is in 
our possession to the House.

SHRI S. B. G IR I: May I know how
many persons were sent to prison for evading 
income-tax and what are their names 7

MR. SPEAKER : Please send a separate 
notice for that.

SHRI S. B. G IR I: He said Govern
ment has got the legal powers to take action. 
In how many cases action was taken against 
evaders of income-tax ?

SHRI VIDYA CHARAN SHUKLA : 
If a specific question is put, I shall fdve alt

information, ^
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SHRI INDRAJIT GUPTA : We w ttt  
your protection. Sir. The question is being 
evaded. If  he cannot give the details, he 
can at least give the total number of persons 
jailed for this offence. It may be that not 
a single income-tax evader was jailed.

v m x  m m  rrfto  t  
f¥ & ft rrfc tff, v w z fv ft m m  w f t w f  tk  

|  sfa; f w f r  f  i 

focTJfr t  10

|  fe r%  3?rc |  ?

SHRI VIDYA CHARAN SHUKLA : 
The main question is about the amount of 
arrears, steps taken to realise them and 
whether the arrear position lias improved 
after taking those steps. I have answered 
it. Now hon. members arc asking questions 
about the names of the parties, amount out- 
standi ig against each party etc. The leader 
of the CPI group was pleased to observe that 
sufficient information is not being given and 
information is being evaded. He is absolutely 
incorrect. We do not want to evade any 
information. As a matter of fact, it is our 
policy to give as wide publicity as possible 
to the names of tax-cvadeis so that the 
country at large may know who are the tax- 
evaders.

MR. SPEAKER : If you are not in a
position to answer* you may ask for separate 
notice rather than give a long explanation.

SHRI VIDYA CHARAN SHULKA : 
Repeatedly hon. members are asking the 
same question. 1 would request them 
through you to put specific questions about 
specific matters, so that 1 may be able to 
give all the information.

SHRI S. M. BANERJEE : When you 
have directed hint to give the names, no 
separate notice is necessary*

MR. SPEAKER: This is a general 
question. If you had asked for names, he 
would have given them.

flfwfT V|M*T W r lT fW  w w  T f
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Wf fw s f t  q rfo rf w^r*n'& NfiEr̂ t 

|  ? W  W  #  3RTW 
f t  t o  ?

SHRT VIDYA CHARAN &HUKXA : I 
have indicated the total arrears of income* 
tax outstanding. 1 do not know at present 
how many parties constitute these arrears. 
If  a specific question is asked, I will give all 
the information.

Shifting of Safdarjung Airport from 
its present Site

*96. SHRI ISHAQ SAMBHALI: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether the question of shifting the 
Safdarjung airport from its present site has 
been considered by Government : and

(b) if so, the decision taken thereon ?

THK MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) ;
(a) and (b). The question of shifting Safdar
jung aerodrome is being examined. Mean
while it has been decided to shift all passenger 
operations by DC-3 and larger transport 
aircraft from Safdarjung to Delhi (PaJam) 
airport with cfFect from 1st May, 1071.

<Tt% : $  %
3TFRT ^ r r  g far cpr m x x -
m  p T f  v r m  |  ?
w r fm  *pt f ^ r r c  % vm . % 

t o r  |  fzrr 

r r r ^ t  ?

n o  ftr?  : m m  W P r  |  to
O T ro to  ^ r r f  s t s s t  v m  fNrar |  

^  w  t o t  fa fa N r 

«r*r *rf % s f a s s f s r c j ^  a f a r  ft*

% %*x$ «rc % t o t  ^mr

v lto *  p f t  i m m  wta

• H r t f  * r o r  |  f a * #  t o t# t qrr 

. f L M  A (( |  »

CouversioB of TUum* Into Equity Shares

*97. SHRI TfiJA SINGH SWATA- 
NTRA : Will the Minister of FINANCE be 
pleased to state :

(a) whether the decision to convert loans 
advanced by public financial institutions to 
private industries into equity shares, has been 
implemented ; and

(b) if so, the details thereof 1

THE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN) : (a) and (b). 
The public sector financial institutions have 
taken note of the Government decision on 
the recommendations of the Industrial Licens
ing Policy Inquiry Committee, requiring them 
to exercise option for converting loans io be 
given and debentures to be subscribed by 
them in future, into equity of the assisted 
concerns, and arc following it up in relevant 
cases. The detailed guidelines in this behalf 
are under acthe consideration of the Govern
ment and ate expected to be finalised shortly.

SHRI CHINTAMANI PANIGRAHI : 
What are the relevant cases which arc being 
followed up, so far as equity shares are 
concerned ?

SHRI YASHWANTRAO CHAVAN : 
When I mentioned relevant cases I meant 
wherever tbeie are applications to the regular 
financial institutions and where large capital 
is raided by them. As a matter of fact, as 
I have said, some detailed guidelines are 
necessary in these matters for the use of the 
public financial institutions. They have to 
be finalised as a result of inter-ministerial 
discussions. We wanted certain recommenda
tions from the Reserve Bank, which we have 
received. I think it is in a very final stage.

SHRI CHINTAMANI PANIGRAHI :
1 want to know whether he has followed up 
the data and whether the companies have 
agreed to equity participation.

SHRI YASHWANTRAO CHAVAN: 
Unless I know the specific cases I cannot 
give any information.

SHRI SHYAMNANDAN MISHRA : 
The c#58 under consideration are interest*

, free !$*t&or logo# wi& interest ?

j w  Y m w A & m a  o m m  * i
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do not think there are any loans which are 
interest-free.

SHRI SHYAMNANDAN MXSHRA : 
There are.

SHRI YASHWANTRAO CHAVAN : 
Possibly you know more than I do,

SHRI SHYAMNANDAN MISHRA : 
You have certain cases under consideration. 
1 want to know whether they relate to 
interest-free loans or loans with interest. 
That is my point. Please do not cscape 
answering this question.

SHRI YASHWANTRAO CHAVAN : 
Naturally, these are cases of loans which 
carry interest.

Development of Places of Tourist Impor
tance in Orissa during 1970-71 and 

1971-72

G R A H I: Will the Minister o f TOURISM 
AND CIVIL AVIATION be pleased to 
s ta te :

(a) whether any provision ha® been 
made for the development of places of 
tourist importance like Chilka Lake, 
Bhubaneshwar, Puri, Konarak and other 
places in Orissa in 1970-71 and 1971-72 ; 
and

(b) if so, the details of the schemes and 
provisions made for these places ;

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR KARAN SINGH):
(a) The State Government made a provision 
of Rs. 7 lakhs for tourism schemes in 
Orissa during 1970-71 and of Rs. 10 lakhs 
for 1971-72. A provision of Rs. 0.50 lakhs 
has also been made in the Central Sector 
for Konarak during 1971-72, out of a total 
provision of Rs. 2 lakhs for this purpose.

*99. SHRI CHINTAMANI PANI- (b) A statement is attached.

Statement
(Figures in lakhs)

S. No. Scheme
Budget Provision

1970-71 1971-72
CENTRAL SECTOR
(a) Konarak 
STATE SECTOR
(b) 1. Recreational facilities in ChiJka

Lake.
2. Opening of Tourist Reception 

Centre at Bhubaneshwar and 
Puri.
Construction of Marine Drive 
from Puri to Konarak. 
Construction of Tourist Bunga
low and other facilities in Sam- 
balpur.
Expansion of tourist bungalow 
at Bhubaneshwar, Puri, Chandi- 
pur and construction of staff 
quarters at the places.
Staff for execution of Tourist 
Schemes.
Tourist Publicity.
Transport and conducted 
package tours,
Grant-in-aid to local bodies for 
development of places of local

0.50

3.

4.

3.

6.

7.
8.
9.

7.00 10.00
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SHRI CHINTAMANI PANIGRAHI :
I would like to know from the hon. Minister 
whether a provision of Rs. 3 lakhs in the 
first year and Rs. 2 lakhs in the second year 
of the Fourth Five Year Plan was made for 
the development of recreational facilities at 
Chilka Lake and whether this project has 
been implemented by now and, if not, why 
not.

DR. KARAN SINGH : The Chilka 
Lake project falls under the State sector. 
The Central provision is for Konarak. That 
we are hoping to implement during the 
course of the current financial year.

SHRI CHINTAMANI PANIGRAHI : 
To refresh the memoiy of the hon. Minister,
I may point out that of late part 1, part 2 
and part 3 them es have been rc'scheduled. 
It has been indicated by the Orissa Govern
ment that in the I ourth Plan out of Rs. 36 
lakhs which have to be spent on the develop
ment of tourism m Orissa, the Government 
of India is going to give more than Rs. 30 
lakhs. The Chilka Lake scheme is a part 
of the Central sector and, out of Rs. 3 lakhs, 
they have to bear Rs. 2 lakhs. May I 
know whether they have given their part of 
expenditure and, if not, why not, and why 
no recreational facilities have been at the 
Chilka lake which is a beautiful place of 
tourist attraction ? 1 would like to know 
why they have not done it.

DR. KARAN SINGH : At present,
there are State schemes and Central scheme. 
The Chilka Lake project is included under 
the State schemes. State Government 
recently sent us a proposal to include this 
in the Central sector. We were unable to 
do so because of limitation of resources. 
In the mid-term reappraisal of the Plan if 
any resources are forthcoming, we shall 
certainly try to do what we can.

SHRI P. G. DEB : Sir, you are aware 
that Hirakud Dam with it* llirakud Lake is 
a beautiful spot in Orissa. May I know 
whether any development is taking place 
there within the period of the next Five 
Year Plan to attract tourists there ?

DR, KARAN SINGH : There is no 
proposal at present at least in the Central 
sector to include any project for Hirakud.
I t is certainly beautiful. But there is so

much beauty In the country that it is 
impossible to cover all the beautiful 
spots.

Central Pay Commission’s Report
-j-

*100. SHRI S. M. BANERJEE :
SHRI KALAYANA- 

SUNDARAM ;
Will the Minister of FINANCE be 

pleased to state :
(a) whether the Central Pay Commis

sion has submitted its report;
(b) if not, when the report is likely to 

be submitted ; and
(c) whether there is any proposal to 

raise the quantum of interim relief ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) No, Sir.

(b) It is not possible to indicate any 
time limit within which the report is likely 
to be submitted. It has to be noted that 
the terms of reference of the present Com 
mission are much wider than the Second Pay 
Commission m as much as the Third Pay 
Commission is to examine the pay structure 
etc. of the Defence Services and of the 
Members of All India Services also. The 
Commission has been asked to submit its 
recommendations as soon as practicable and 
that Body can be expected to do so with 
the maximum expedition possible.

(c) No, Sir.

SHRI S. M. BANERJEE : Sir, the 
prices have gone up according to the various 
figures available at government level. Even 
the Fmancc Minister before the dissolution 
of the House had made a statement that 
the prices have gone up. I would like to 
know, since the interim relief given to the 
lowest category of staff was a very meagre 
amount and in view of the delay that is 
likely to occur because of the wide terms 
of reference of the Pay Commission in sub
mitting their report, whether the Govern
ment will consider a second instalment of 
interim relief at least to Class ill  and Class 
IV employees who were paid a very meagre 
amount of interim relief.

SHRI VIDYA CHARAN SHUKLA: 
As the hon. Member might remember, the
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Second Pity Commission took afctotot two 
years to finalise their recommendations. We 
except that this Commission will not delay 
their recommendations more than this. 
Regarding the interim relief, all the factors 
which the hon. Member has mentioned 
were taken into consideration by the Pay 
Commission ia making their recommenda
tions which were accepted by the Govern
ment without any alteration. After that, 
from some quarters, some demands were 
made for revision of the interim relief. But, 
by and large, the interim relief has been 
accepted by the the employees without any 
protest...

AN HON. MEMBER : No.

SHRI VIDYA CHARAN, SHUKLA : 
I think, the interim relief has given them 
the kind of relief that we sought to give 
them. As soon at* the final recommenda
tions of the Pay Commission are available, 
we shall take the final view m the matter. 
In the meantime, it is not possible to give 
a second instalment of interim relief or 
revise the interim relief we have given.

SHRI S. M. BANERJEE : The argu
ment advanced by the hon. Minister is that 
because the first Fay Commission had taken 
two years, the second Pay Commission 2\ 
years, therefore, the third Pay Commission 
should take three years, That is what his 
argument comes to. Sir, the first Pay Com
mission did not have any data. The second 
Pay Commission got all the dstta. Sir, even 
in the Army a Committee has been appoint
ed and they have submitted a full report. 
I would Hke to know whether in view of 
the figures available to the Pay Commission, 
they will b® asked to expedite the submission 
of their report and whether the Government 
will see that it is implemented within 1971 
itself.

SHRI VIDYA CHARAN SHUKLA: 
As you might have noticed, I did n6t give 
any argument. I only indicated the time 
taken by the Second Pay Commission. I 
was not saying that the Third Piy Com
mission should take more time ̂ thsm that.
I expressed the hope that even though the 
terms of reference of Ofc Third Pay Com
mission are much wider than thfc terms of 
reference pf Second Pay Commission, 
they will be able to complete their

fobwtts with ta this K m . Thit is th* tope 
that I have tetipm m . I have given no 
armament of any kind:

As far as the question' of expedition is 
concerned, we have in our informal dis
cussions indicated the need for great expedi
tion in this matter so that the Pay Com
mission's report is Available to us for taking 
decision on that and I am sure the Members 
of the Pay Commission themselves, realise 
the urgency ' of the matter and I am sure 
they are giving their utmost time,

SHRI S. M. BANERJEE : They may 
delay it.

SHRI KALYANASUNDARAM: Aris
ing out of his reply, may 1 know from the 
hon. Minister whether the Government are 
aware that a ten-point rise has been there 
over a period of years, according to which, 
they have to rais6 the dearness allowance 1 
In the name of this Interim Relief, is it the 
intention of the Government to stop the 
increase of dearness allowance to which the 
Government employees are lawfully en
titled ?

SHRI VIDYA CHARAN SHUKLA :
I think the hon. Member is referring to the 
Gajandragadkar formula of the Consumer's 
Price Index according to which as soon as 
there is a ten-point rise in the index, the 
dearness allowance automatically goes up by 
a certain extent. That is a existing formula 
and it does not concern with this particular 
question. It is a separate question of the 
industrial labour and workers. As far as 
that is concerned, there has not been a 
ten-point rise. If there was a ten-point 
rise; the rise in the dearness allowance 
would hive been automatic in the past 
because that formula has beta accepted by 
the Government. As soon as a ten-point' 
rise takes place, not on the monthly average, 
but on the annual average, as soon as a 
ten-point rise takes place, the increase in 
dearness allowance takes place automatically. 
Nobddy is going to stop it anti 1 ddn’t think 
the h6n, Member’s information is comact 
that thdre has been a ten-point rise in the 
index.

A, P. SHARMA: In the Pftst 
Pay Comiftiss&n a labour representative wb* 
takea as a Member1 of the CoottnMon. In' 
this Commission also the ao*ernn**ttt
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assured that they will be taking a labour 
representative as a Member · of the Com
mission. But they put a condition that an 
the trade Unions should join together and 
put up an agreed person as their represen
tative. 

MR. SPEAKER : I request the hon. 
Member to confine himself to the question 
of period. 

SHRI A. P. SHARMA : I am asking 
about the' inclusion of a labour representa
tive bacause the Pay Commission has not 
made inuch advance in its work and there 
has been a great demand from the workers 
as to why their representative has not been 
iricluded. Is it possible for the Government 
at this stage even to include a representative 
of workers in the ·pay Commission ? 

MR. SPEAKER : The question is 
abcfot the submissioa of the report and it is 
not about the composition of the Pay 
Commission .. 

SHRI VIDYA CHARAN SHUKLA : 
The hoa. Member himself knows that the 
Government had agreed in principle to in-

or tardiness in the work of the Pay Com
mission. 

P..l 1 g°tfiif .:q.a- tfi�cJTlf : +T�ifr{ <fir 
�·�T<T cfiB'i:fTf�<TT cg �) if�f �f'3'<T l;f�cj,HT 
� q;ifi:frf.::<rr ir� <lT <lH ir�aT t 1 �·�T<r 
c!iB'i:fff.::<rt ;:i- ;;rt m<r <fir qr, er� ai-� �.::r 
.=r�r <fir 1 \'.fa<lT ai-rir;)- if�r f�m 1 �ririr 
�iri:r fifrj<r er,) �if ir� q)qr ;;f'cf�far I 
mirif cfi�T fq;, �+T � aifT �T �it I ef<TT <T� 
u�r if�T �? 

�r� U.::cfiRT � <Flf'i:fRT ��if ai-�if 
>IRfT lf � �1-.:: � <lT �u l'f�ifr{ � ?ffa 
t I if ;;ffi'fifT 'i:fT�aT t fc!i' �if� �f'3'<T 
u�<FT� 5TT�.=rr <F� f <F � '31fifiT ai-.=af.::l'f 
<:�a �rfT 'i:fT@- � �T<: �ll �fq� �� cfor 
'"fTf�� ar ef<TT 'l;!W �it � fo� a-i:n.:: � ? 
lt ;;ffififf 'i'fT�ar i f cfi � ff >fcfiT� � 5TT�rfT 
lT?f mlTifiT fifiif fcfiif <:f'Jlf �H<f>T�T � 5ffCff 
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clude the representative of the Trade ��1:i&i i:f�<flf : �rq Uiff 'Jj°� � ;,;rm 
Unions in the Pay Commission and it is §: 1 natural that rather than taking a represen- Q 
tative from INTUC or another labour 
organisation or several other organizations. 

We wanted that there should be one 
common name that should be put forward 
by the labour organisations of the country 
and for that we wanted the Minister of 
Labour 'and Employment to conduct negotia
tions with various Trade Unions which the 
Minister of Labour and Employment did. 
But, unfortunately, they did not succeed in 
theit efforts and no common name could be 
forwarded to the· Government. And there
fore we have not been able to include a 
representati-ve of Labour in the Pay Com
mission. 

But, I may say, even at this time, if 
such a name comes forward, we could consi
der this matter. 

With regard to the second point which 
the hoil'. Member raised, regarding the delay 
or the slow pace of work, I want to say that 
the Pay Commission's work is going on with 
the greatest exp.:dition and there is·no delay 

ssrr fcflllT:;;r�(!I' �"� : �u� om: if �� 

'l1T ucrrn �w <r<rr qr �h a'cf tjr <lT<:a 
�n<fin c!o'r fp:rfo <FT P11Sc fifi<rr <Ti:rr qr , 
;;r�t ·acfi �f'3'<T U<:ifiHT � <f>B'i:frfo:rr <FT 
l;fl=q,'� �I ��<FT ;, � Cf<: f;;i-1=i:r�r.::r mar 

� �h if �lf fo1=i:r�r.::r �.t 9>T ('flfTJ � I 
�U a� cj,f l'fTif �B U�cfiF if ct,f q) 
a"lT �9' �r �1� u� .:rvnHT ;:i- cj,f qr 
f'J'frf ifiT iff+T �'if; <TT� i'f�f t �U cfcfa I f'J'frf 
s:P<r U<:cfJRT if �,:r a<:� <Fr +rtif ct,) q) 
�;,91) �l'fif cfJ�r qr· f cfi �+r �,:r a�� cfiT cfiT{ 
f,,p:�r-.:r ;:r � lifcj,� t :!:!T<: if �if cfiT i!ri:rr� 
t 1 .::r;:;ci:r \1\91� i:rf� �q;r cfiB'i:frf.::i:rr cfit 
�·af.::+r .::r�a �<lT 'i:fT�ar t �1� �·� ai-crir 
Bti::r � liffeFIT �, 'J;fCfrfT \'.frfcj,T � ct,) fcrnri:r 
ftqfo cfit ��a g� �;:ir 'i:frf�� , �\1 it 
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sv e f t t 1

’# s r  srfw ^rM f 

*r|)f 1 1  $*rr^ w  %crfT srprt*r % sft

f im ftf if  xsff w p t  f R t  ^ f r  ^ r  c f̂f *th  

f%r®rr s fk  * m r c t  q n fa r fW  s

#  1 1  fTTOcTT f  far t f r c r w  *r

fararr m  #  ^xw>jft

vrfw rfxvf i f t  cTO #  i

sftjprn* w?s : f^= |5r tft

i

SHRI M. RAM GOPAL REDDY : The 
no a-devdop merit expenditure for the last 
two years has gone up to Rs. 750 crores. 
I want to know whether the Commission is 
going to recommend proper measures in 
view of our resources and m view of the 
rising prices.

SHRI VIDYA CHARAN SHUKLA : 
It is a fact ; what the hon. Member is say
ing is absolutely correct, that the nou-ptan 
expenditure lias gone up. We have taken 
very ma \y measures to control the expan
sion of this non-plan expenditure. We have 
met with some limited succcss as far as this 
particular matter is concerncd

I agree with the hon. Member that we 
must give continuous attention to restricting 
the non-plan expenditure and to contain it 
as far as possible, because, that will be in 
the general interest of the economy of the 
country.

MR. SPEAKER : Question No. 101— 
Member absent.

Insurance Claims made after the Distraction 
of Indian Airlines Plane at Lahore 

Airport

*102. SHRI WDER J. MALHOTRA : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a) whether any insurance claims were 
made from any Insurance Company after the 
dcstrution of the Indian Airlines plane at 
Lahore airport (Pakistan) which was hijack

ed when Hying between Srinagar and Jammu 
on the 30th January, 1971 ; and

(b) if so, the detaife thereof ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH);
(a) and (b). The aircraft was not insured 
against hijacking.

SHRI 1NDER J. MALHOTRA : In
view of the fact that this kind of thing has 
been taking place in other parts of the 
world, may 1 know why Government did 
think it accessary to make efforts to insure 
all the aircraft of the 1AC against 
hijacking ?

DR. KARAN SINGH : Insurance
against hijacking is a fairly expensive affairs. 
Our fleet is covered by the normal insurance 
which costs us about Rs. 2 crorcs a year in 
r>remia. After the incident, we have insured 
our fleet, oxccpt the older planes which arc 
being phased out* and wc shall have to pay 
an additional Rs. 1 crore a year as hijacking 
premium.

SHRI INDER J. MALHOTRA : May
I know the insurances companies with which 
this insurance has been done ?

DR. KARAN SINGH : We have done
it with the LIC, and the LIC subsequently 
reinsures it with some foreign companies 
against foreign exchange but our transac
tion is with the LIC.

SHRI N. K. SANGHI : Are we to
understand from the answer given by the 
hoi. Minister that these places were not 
insured against hijacking all these days, in 
spite of the fact that the planes were being 
hijacked in other countries ? Was it a mis* 
take on the part of the Government ?

DR. KARAN SINGH : As, I said, 
there was hijacking taking place in other 
parts of the world, but we did not really 
consider it necessary to insure our planes. 
But we have now done so.

MR. SPEAKER : Next

DR, LAXM1NARAIN PANDEY z I 
put the question. Q. No. 104.
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THE MINISTER OF STEEL AND 
HEAVY  ENGINEERING  (SHRI  S. 
MOHAN KUMARAMANGALAM) : With 
your leave, owing to  the  unavoidable 
absence of the Minister of Education, I beg 
to answer this question on his behalf.

*104. STTO TOft smror «lt% : ̂TT

__ ■ <w t>
^Tttf:

fa) vh rrrnt % ?rw wr t 

%?sr Kr̂rc % f

fa) vf̂i % ^  ̂tt

wrsrafaRlt ;

(5?) firftHr Trsaff Sr w **prf qr 

srf?m f̂ T̂T sznr ter  | ; ffrc

fa)  $ fira# f̂Rrmf

t ?

THE MINISTER OF STEEL AND 
HEAVY  ENGINEERING  (SHRI  S. 
MOHAN KUMARAMANGA1.AM) :  (a)
Kendriya Vidyalayas (Central Schools) have 
been opened in every State and  Union 
Territories except  Nagaland,  I.ucadive 
Minicoy & Amindivc Islands and Dadra 
& Nagar Haveli. A Statement indicating 
their location in different States and Union 
Territoiies is placed on the Table of the 
Sabha. [Placed in Library.  See No, LT- 
97/711

(b) To provide educational facilities with 
a common syllabus and media of instruction 
to children of Defence personnel, transfer
able Central Government employees and 
other floating population.

(c) A statement showing Statewise and 
Union  Territory-wise  expenditure  on 
Kendriya Vidyalayas during  19(59-70 is 
placed on the Table of the Sabha. rPlaced 
m Library. See No. LT-97/71J.

(4) A statement showing  enrolment 
position in, Kendriya Vidyalayas as on 
1-8-̂970 2s placed on the Table of the 
Sabha. [Placed in Library,  See No. LT-

m b

SHRI ATAL BIHARI VAJPAYEE : 
I would like to seek a clarification. The 
hon. Education Minister is not here. Have 
you allowed the hon. Minister of Steel 
and Heavy Engineering to reply on his 
behalf ?

MR. SPEAKER : Yes, I have allowed 
him*

SHRI S. MOHAN KUMARAMANGA* 
LAM : In fact, 1 started with the preface 
‘With your leave’.

SHRI ATAL BIHART VAJPAYEE : 
Mentioning that is all right.  But what 
about answering supplementary questions ?

SHRI VIDYA CHARAN SHUKLA : 
Ho will answer the supplementary questions 
also.

SHRI ATAL BIHARI VA.TPAYrE : 
What has happened to the  Education 
Minister ?

MR. SPEAKER : I have allowed the 
hon. Minister of Steel and Heavy Enginee
ring to answer the question.

SHRI INDR A JIT GUPTA : Normally, 
it has been our practice always that when 
the Minister concerned with a question is 
absent and there is no Deputy Minister or 
Minister of State in that Ministry who can 
answer the question, that question is post
poned or transpired for answer by the 
Mmister concerned on some other day. I 
do not understand why the Minister of 
Steel or Railways or somebody else should 
be callcd upon to deal with supplementary 
questions delaying with education as if he is 
a ‘sab jaamewala’ Minister or an omnibus 
Minister.

SHRI S. MOHAN KUMARAMANGA
LAM : If hon. Members do not want me 
to answer, then 1 am not very anxiotis to 
answer the questions. There is no anxiety* 
or my part to answer the supplementary 
questions.

SHRI ATAL BIHARI VAJPAYEE : 
What has happened to the Education Minis
ter ? Notice of this question was given long
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THE MINISER OF PARLIAMEN
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) : 
Instead of the question being postponed* we 
thought that today being the last day of the 
current session* the question may be answe
red today.

SHRI INDRAJIT GUPTA : There was 
no hurry about it. In fact, many of my 
questions have not been included in today's 
Order Paper.

irwrar : srrsr *rTf*rft f ^ r  $  i 

##  w m  t r m  I  v > t * * i

fsr?fw #  tit w m  ft *

* i

p w r v f  : v> f u n ft *r
$  ?ft stow  w i t  ŝrsrrsr ^ r r  i

SHRI ATAL BIHARI VAJPAYEE * 
You have set a very bad precedent* Sir.

MR. SPEAKER : There is no question 
of bad precedent here. Now. the Question 
Hour is over.

In spite of our best efforts and in spite 
of our limiting the number of supplementary 
questions to only two or three, we have 
not been able to cover more than 10 
questions or so today, t  have been trymg 
to analyse the reasons for this. I think 
that the questions that were asked were too 
long and the replies were still longer. I 
think that if they are cut to the minimum* 
we could have some more questions 
answered.

SHRI INDRAJIT GUPTA : There has 
been improvement now,

MR* SPBAKBR : There is improvement 
in the House also.

SHRI S. M. BANERJEE : If  we say 
like that, the replies will be either ‘yes' or 
«go* or 'does not arise*. I can assure you 
about that.

Jtft& SPEAKER * information
tmn Jh| atkdfturf thttllieh

What l  was saying m  K M IM ta* question 
is prefoed by a long introduction and the 
reply also is in tun form «rf * lon»*fc«h,
ii means other membets are deprived of 
their turn.

SHORT NOTICE QUESTIONS

Strike in Indian Explosives Limited, 
Gomia

SNQ. 2. SHRI C. E. BHATTA- 
CHARYYA : Will the Minister of PETRO
LEUM, CHEMICALS AND NON- 
FERROUS METALS be pleased to state :

(a) whether strike of employees of 
Indian Explosives LimiftwJ at Gomia will 
further accentuate the shortage in the supply 
of explosives made available for mining of 
coal, mica, gold and copper;

(b) whether there has been chronic 
shortage in the supply of explosives for the 
past many months leading to partial closure 
of mines and consequent lay off of workmen, 
and

(c) whether any step has been taken to 
build up buffer stock of explosives through 
import of explosives to meet such eventua
lity on an emergent basis ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI
CALS AND NON-FERROUS METALS 
(SHRI NIT1RAJ SINGH CHOUDHARY) :
(a) The strike in the Indian Explosives 
Limited, if prolonged, is bound to have an 
adverse effect on the availability of explo
sives for the Mining Industry,

(b) No, Sir.
(c) Yes, Sir.

SHRI C  E . . BHATTAQJARyYA : 
What has t?een the annual shortfall, of 
explosives ?

sms NITIRAJ SINGH £HOU- 
DHARY : The total demand of explosives 
in the country is about 3&0OO toitfWfr of 
which the Gomia factory jaspdwee* 5 ^ 0 0  
tonnes and Indian Detonators about $000 
tonnes. The r a t  wa? being Jmporfced.

SHRI C  6 . BHATTACIIAmA 1 
In spite'of Imports, how to it that tb ftt  has 
been a  chronic *ho«a#e tsf ^ losfyeg  for 
the mining in dustr??
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SHRI NITIRAJ SINGH CHOU- 
DHARY : So far as we know, there has 
bden no chronic shortage of explosives for 
industry. No mine has suffered for want of 
explosives.

SHRJ S. M. BANERJEE : The hon. 
Minister only said that the shortage has 
arisen out of the strike of the employees of 
Indian Explosives at Gomia. Is he aware 
that apart from the strike in Gomia, there 
is also a strike in the Indian Fxplosives 
Ltd* at Kanpur ? What steps do Govern
ment contemplate to end the strike ? Have 
they referred the matter to the Labour 
Ministry to sec that a negotiated settlement 
is reached, bccause this is entirely in the 
hands of the private sector, though some 
control is there by Government ? What steps 
have been taken to see that there is no 
shortfall because of strike, and whether a 
negotiated settlement has been reached or is 
yet to be reached ?

s h r i  N rrrR A J s i n g h  c h o u -
DHARY : The 1 abour Ministry are seized 
of the matter in regard to the situation in 
both Gomia and Kanpur.

To make good the shortfall in produc
tion, Government have already decided to 
go in for an explosives factory in the public 
sector. The feasibility report is due this 
month.

wrrfaror «ft streaR re fa-faur *  

trW T  g s v  w f t  t i t  a it*

SNO. 3. stfo f̂SRTf : 3RTT f*rT 
5f?TH t i t  y r r  w r  f r  :

(*r) swrr stt* r  ^  *rt * r m

m  ftrfairr % % tfra  *r titi
srfa ffhc crt w r

f f ro q - f f r* P ? r |;

f a )  *PTT m fO T C  % iT fT W  ^

s f t o r  $ • , * rt tftn  *r»ff r̂, 

titx
(*r) t o t  o t t  f t r w  #  *T^r 

s rsp tc  % *rf*ft tit, *fhc

fst arfa % ^ T R  f a W

^  if  * T O R  SRT aprr 

^  5TT ^  |  ?

ftrer ira m n r tttot («ft firo t
: ( v )  s t t w t  t e r n  

% sRpfa, mrfiprc 
% w fhr sffar ^  nrro f%f«rarr 
t i t  tfttPJT % 5^-fsrsrfw  aprfanft 

oft 22-9-66 spt jfV f£t *rf «ft, f«f>T
#  ^  t e r  11  w  *ft t o :  #
T̂Tgr sjR# *  ^  t :—

(») t t e a r  w t pt t

sr*rfa s jf f tr  qflr |  t o t

f t s f  ^fsnrrfa-cr *rfr*R  ;
(ii) «#r-*npr

i

sapffar «fr ffrfsprr % v r f f t  # 
5 t t ^  wTftngrq f e  * rrfw r sn re  

t it  | ; fsRRfV aurfarft ^  1 1

f a )  ^  

?TT®PR t i t i  3 fR ^ R t ^  |  I 

(*T) ( ^ )  % ^ t R  t it

^cTT I

jsft wrth f ^ R t  : sparer

T T ^ r , %TT WPTWT SPT TOT |  I ^  ^

sft ftrfsprr % arft «ftT
to T  ^rr t i t  |  «ft 5ft t t*  

it 1 ^  ?mr 1

SHRI VIDYA CHARAN SHUKLA : 
Because I answered in Hindi, probably the 
hon. member did not follow ! I shall now 
speak in English.

«ft fraw fajnnft « :  «iW % 
^  1

SHRI VIDYA CHARAN SHUKLA : 
The Question is :

“whether Government are conducting
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an enquiry into the estate duty of Shri 
Madalmao Scindia of Gwalior and if so, 
the conclusion at rived at so far.*’
The duty is levied on the estate of a 

person v»ho has already died. Fortunately 
Shri Madhavrao Scindia is still alive.

SHRI ATAL BIHARI VAJPAYEE : 
But Shri Jiwaji Rao Scindia is the grand
father of Shri Madhavrao Scindia.

wnrar *?fts* : ere? t f t f  *rcr *

SHRI ATAL BIHARI VAJPAYEE : 
The Question is :

“ whether Government are conducting 
an enquiry into the estate duty of Shri 
Madhavrao Scindia. . ."
Who is this Madhavrao Scindia ?

SHRI VIDYA CHARAN SHUKLA : 
The estate duty has to be paid by Shri 
Madhavrao Scindia,-..

MR. SPEAKER : Who is alive.

SHRI VIDYA CHARAN SHUKLA : 
...on account of the estate received from his 
father.

srfsr «ft
*ra*r ^rsrfcft tft sft |  «?t
f%rfsr3Tr % fan*, ssr $  y n ro rr  f  i s ftr 

?ft i sr? ximm %
I *

f q ^ r  #  s ra  t o t  *rK?rto 

% T r ^ f a  aft tf te  sr«TR w f t  gft 

3 fT O  f o r r  far w?t ¥ t  ^  qprr
^ r f f t r , far I o t t o  

% T r^ r % t o f s t  *f farirc n?TT, TOffar 
w w t sfV s r m r ?  s j* n :% r 

t |  1 1 lr s t a r t  = ^ c t t  g  far fas^r 
fa f f  TOrt if ipp 60 v r n
v r t  *  i f t r  s m  * it % ^ tx

* T t?  ^  Sf s sp f t ft%w ?> n f , ^refar 
«er ^ f ^ r f  % * t t  a n ft srrcft 

1 1  irfw  ? m % s r  ftarr m r  i #

s r m r  £  far t o t  * t t * ? t t  % 
w fa qft 1 1  t ŝp ^  aft 

w r f t  ^r-w T*r iw r fa m  $
% sra%

?t% ^  3rr*%, cTt sr%*rr ? ftnr-

% *r$*r % sTRT-trrcr *fft *rnft 
sr?$T-%*r «Pt i i f  i s r  m  fapsfcft-

fSTT, eft STfcT *ft 

*m r ^  k  m f m  fezn 11  

smr srrrr o t t t  Tratffinp sFsrarrr' <5fh% 

% ^  t $ r  t ' f  ^ m r  ^ T r  f  far 
«pt s t t s t c r  * r  *ft $?r: * p rfa R  fanrr *rr 

T$r t ,  ^  ^ if t*  S t  *Rff g i  i s p t t  * p f t  

favrr^r frr^r ^rfr % 
eft ^  ^ fto# to?rrf o ^  s*h?V jttst «Rff 

?

*ft f«mr W 3T p ? r : ott

^  ?t\t V & z  'g v ft rrtfZ ?n fa 
f T R t  m s  % farir % ^?r% ?F?nf?r # t 

^  qrl^ft i

^  ir^ srjcT |  far
TiTFFfte ^ i f f  % g rrr  5r?rr?r *r^ft ^  

®rtr cTcwrm^r fa f r  ir?«fV if t  s r m  

fa^r » r t ,  33%  «rre f r  w  ^rer ^rt srrsr 
«ftr w  w r  fa? faw  *rr«rrr 

qfT E^crt *fevrfe farm* w  err, 

^ T f w  f  i ^ r ^ r t r  

apt ft?rt*rfT far^rr iror « fk  ^  S w  ^rr T$r

|  far s H f & m s f a *  % fm \  h r
^ t t  vr& r  Trf
«ft, ^  w^nrsft ^rrfatT irr ^  «rf>rr m?r 

^ f t  ^ k z  ^TTpft ^ i f ^ t  I

^  «rtr ^r?r «rrf i f s r rn r  
^  5* w  ?rr^ i f  t ^ r  ftrcjfc |  

far 9ft 5TT% V *  ^
«fft ?T^f |  f a r ^ ? f  SfTTfT %  3 C T f a V >
trmsrar f t z  ^  %
sm m f v t  iR ftf^ r ^ ftn p
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% FT $  f^TT srfNp S*ft?t 
w rfcr % ^  %?rr i gnr $r$ ^ t i

m  ffa fir  f  *rft % t o t ,  tit 3?r%

t i t  W V  w ^ n m ,  srr f a f o f t  

if w v t  ^rrsr-»Tf?rr?r «rcr$ * rh  ^ r ¥ t  t h t  
% irgqrc f*r *rm3r v t  sr?r

f  i

5 * % ^  l^riT^K f r f te ,  v r 
qrpfe % f^rq iprr m  »

^ r  3rs^-tT%*rSfe g te  *TC*t % 

f?rrr fty* ft s?r rmq^T Vf Wfar s fa  

P ur sr Sffapt t r ^ r i ^  ^THT % fcw  
ft CTR <rft*rfc ^

TC fsRRV »jft

™&z ' z f f i  ^ f t  t i t  sff* i vnfaT^t 

tftft ^  T^t I  I f o r  f r  $  *t ^ X  

t  *5rrcr I ,  f*rcra *t v r  t i tm  ?r 
3PP%i ^5^-rzmTRTzr *r 1?®F f e  3itsr?r 
s m  *rt 13TTT f^T ^ r  f -̂cnr ft *rrft 

'jft sprfcT g>ft 5srrr?rr «ft, *r$r £t «rr 

Tift | »

tit 5rfi*r : *eirar *̂ V&r 
vr> s r r o r e  v*r t i t m  <tt M t  ^Tf eft to Y  
smrcrc tft $ rt s ^ w f t  q?t t o  i l o 
fp rrr ^ fa^rfftv  ^ r  ^  sftft * t  

^ r%  «rw t  ^ft *r?rnpft sn r it  srrf % srsrtfr

% * fa  TO5TT| WfTfKTTS TOT %
% *rt i ^  ? p ^ r  «tft $ 1 1  
m x  g ft ft*r ?  *rr wzsr % art % v m  $  

$TflT % fat? fzn Fcr^rm  fWT t  

? rk  3ft ^  «ft
^  if fsp?r ^  #»t ? f ^  3>

^  iwfWf *  fs?  W  ^  f
3Tsr f% «Tcn I  f ^  fsn̂ V q#^r ? fk

fsrfa?%%w w r  ^  srr ^  t ,
^ tw r % ^ r r^  w  ^
^o3fto«nf o ^  3  s i  te r

n r

f^srr ^ t ^
k ^ b : f r  art ?rf <wr t o r  m i  *rr

w x  ^  ^arTfTTcr s f tr  ^ r c t  t i t  *ft 
T̂ m;̂  f^ n  wqt «tt 17 cTT̂T ^  wtT 
W R t  5ftw ^  ^  ^ ? r V  ^ r  12

WT*?r TFT% TPFTT̂ ?T f ĴTT »WT «1T I 

^  fa x  facFft tt^h : ^ r  ^ c f t  «fY

^cr?fr ^ ^ € t ^  *rf i #srr

#% q^% f¥  ^ ‘fo  f%r% ^ ^ r f s r e r

qf^T T  ^T ^«T XTFT f?WT W  «JT ^

f?rt>: ^  f ^ r f  ^n: ^  t i t  ^

«fV i aw  ^  3?n: f r  r̂ ^ c t x  ^ x
T | |  I rTWr f% ^fcT^TffT^ ^ t
jfr^ff ?pt ?t^t^t |  ^  q m  ^nn f^  w  

qftsrc % ^ r  9,816 5^pft ^  ^t 
*ri?T f  1409 fft?r f^5 v z t i t

jft^T f  f»TT̂ )T f^j m f ^ T ^ T f ^ ^ r

d ftT ^ rf^ F I  ti)x zm .
xjdzz f ^ € t  q f r  vPTli u i  I *Tf 5*1% TRr

I  V* **S  ^  I  I ^

^T TO €t *TTO VT ^  ^T??rr { fa *n 
^T^rT ^qr f3TT |  f f a  W  T O  ^  

p r  |  ffT ^rt ^  frfcT^Tf^
^tsff ^  fsOTT f r  «n€ffT fjrw  *T^r 

I  v? ^rr ttttctt t  ?r wt t o t t  |  
?rtr ^ ^nr % ? i r  r̂sTT srr ^err f  ?

^  ifH ifor W W  : fO T  eft 3TT flf^cfr

I  ^ r  ?

*ft f€TfTT VO»T 5*TH : *TfT ^ ^  ^T
^  s r m ^ r  «rjt 1 1  5 *  stkt ^ t  tit

WRft |

m i ^ r t vt .^t 33 ?ff

w  t  *r* * re  f a r  l ^ r t f3p^
^  ^ t  ^ t 9  ^ft 'm r |  ** «mr 

^  ^ w t  |  « fk  ^  3» tt v t !

^ f r  1 1
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SHRI N. K. P. SALVE : The figures of 
of the valuation of the jewellery given by 
the Minister are simply startling. Ma, 1 
know from the hon. Minister whether this 
valuation was between the department and 
the accountable person or whether any 
approved valuer was brought into the 
picture 1

Secondly, if the reopening of the assess
ment on Estate Duty is based on the 
allegation that the properties were alienated 
or transferred at a value less than the mar
ket value, the income-tax law is also auto
matically attracted in terms of the Income- 
Tax Act, 1951, section 50. May I know 
whether the income-tax proceedings have 
been reopened or initiated in respect of the 
properties which are alleged to have been 
transferred at a lesser value than their real 
market value ? If they have not been 
initiated, may I know whether he will take 
appropriate action in that matter ?

SHRI VIDYA CHARAN SHUKLA : 
The valuation of the jewellery was between 
the departmental representative and the 
accountable person and no valuer was 
brought in between. As for the second 
question, it is a fact that in case any under
assessment is found out certain provisions 
of the Income-tax Act arc attracted and if 
it is established in our enquiry that what is 
alleged is true, certainly proceedings under 
the Income-tax Act will be launched against 
the accountable person.

tr?To xpto ir?rsff : snarsr
*  ^  W **  ^ r^ r r  g f a  M't m

sft fa?TT ^  TT

farr ^ b t  w m i m  % arftar

f%rfwT tfV & 
fanrr m  T m T cn  % far^V 

fsnrr |  vft frror

3Fi?torr i

SHRI MOHAN DHARIA : Sir, it seems 
that the Government has not yet taken a 
serious view of the matter. The property in 
Bombay worth Rs. 3 crores to Rs. 4 crores 
l»as been shown to hav$ beeq spld a t a

nominal price of Rs. 60 lakhs, and her# 
the black money has also been secured by 
the Maharaja of Gwalior. Under these cir
cumstances, may I  know from the Minister 
whether the Minister will immediately insti
tute an enquiry into this affair and not only 
take simple action but also prosecute these 
people who have cheated this country ?

Mr. Speaker, I know from personal 
sources and from other sources that there 
are many parties involved in the matter, and 
black money to the tune of Rs. 3 crores has 
been aid to the Scindias of Gwalior and, 
under these circumstances, is it not the duty 
of this Government to take action against 
those who are involved in the matter ? 
What has the Government been doing ? 
This question was voiced in the Rajya 
Sabha also, but I am sorry to say that noth
ing has been done by the Government ; the 
Government simply say that proper assess
ment will be made ; that is not enough. 
What we want is an enquiry, and criminal 
prosecution of those persons who deceive 
this country. (Inlettuption). They should be 
hanged.

SHRI VIDYA CHARAN SHUKLA • 
It is a fact that some of the property of the 
Gwalior House was sold at about Rs. 60 
lakhs and within six months, pait of that 
property was again resold for Rs. 4 crores. 
(Interruption.)

SOMF HON. MEMBERS Shame, 
shame.

SHRI VIDYA CHARAN SHUKLA : 
We have taken cognizance of this fact and 
I can assure the hon. Member that we shall 
make all due enquiries under the law to find 
out how this came about, and what action 
can be taken under the law regarding this 
deal.

SHRI MOHAN DHARIA : Government 
never took any action. (Interruption.)

SHRI VIDYA CHARAN SHUKLA : 
I can give the assurance that we shall go 
into this matter and find out what action 
lies with us according to the law ; and I can 
assure the hon. Members of the House that 
we shall take all action that is neceaaary 
under the law to set it right.

AN HON. MEMBER : Wher* ?
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SHRI VIDYA CHARAN SHUKXA : 
Immediately.

w rw  * r o W t : wwrcr

artft r m  ft t o t

f e l T  ft? Wft 3 T T O R  %

ft n & z  s f f t  w>t aft srfRTT 

w*mrT t o  *rr w  *rr f$5
% i r m h r  ft ?rR*ta eft

*T R T  *TT*TWT f t  sftWT *T®IT I ft  0% 
’STFTTT ’ETTf^TT ft? * R T  *Ifr ^  |  ft? ^RT 
r r ^ J  % 37* ft 3T̂ TTPT vpnTOT

ttett s«r TT^RTerr fa*r<rcnar fftfa q rr 3 m m  
ft «ft, 5^Tftn? tf$£t *fiT Sf^JTR

w t o t  m j  t i k  m  ^  ^ f ^ r r  %  f e m n  

^ n r  T |t  |  j^ f tn r  s r i  *mr?TT ft 

*sft*iT 3fT I  ?

*ft srear * t̂ t o  : ifft 5ft ^ t ^r^Pm
I  *$2 t snTTft % f?rTT $  «rr?r ?t ft «n f

#  i

« f t  f^nsTT w r n r  q * H  : s p a m  ^ r ^ r ,  
5% T̂cT ^ r  ^rrft %? ft f a  ^  fa^ft- 

s r  i m  c R ^  %  ? r w r  snrr x t
f  3ft ft? o t ^ c t :  f t |fa T O  s f k  iTcrr 11  

sn r a p r ^  ft? tft ^ f t r r  %  z n x  s t r t  *nm  
t  eft ^  ?Tft § m  'SfTcTT |  ft? softer 

f t * T  T R # fft*f?  «PT I  sfhc ^ fTT 
ft? 5qr̂ fr *rr?Ffar ^  ^ t t^ j t  tf t 

ft «U§T ft? $*Rt TO ) ft STRfa $ m T  

3IT ^ R T T  §  ft? ^  < R $  %  < B R t  7 3 7 ft  %

f trs  $  *r$ <rr£f wft *ff i

®ft wear f^ T ^ t OTfftxft : ift m f t  
^ r m  f®rt «tt ?

*ft fT O  WTU W R  : ft ?nft SfTOcTT

f t ? s r t * n * r f t w ^ r r * r c * r |  sfr *r$ 
^  t |  sr$ sr?*r |  I f  *t? ff T O f  *?t 

* m  *T$r m * m t ft ssr t o  

itpt?tt f  ft? **rft ^?ft ^ r r f w  T$*r$

f t R  Wft ^  ^ v r f  w ^ f t  |  

y r t^ -q f ro r  ^  w r  t |  f  i

«»t ^5T«rm : f a f r c r  ft 
% (sft) f ^ f t  % aTTO ft fr^T I  ft? * ftf 

^TTrT Sr% *rft, ^ r%  zrft ft qft

^*tf wRsfor?r ?r?ft 11  «r^ft «rr?r ft *rf 

^ r r  ^ n ^ rr  $ — m x  f ^ f t  m - h | r m  

v t #  ̂ r f t  g f  «ft f*rr

irar^fta: qft t o b  ft  sp tf w l r o  ^ f t  'TfcfV 

t  m  ff^t f t r t  Tfcft |  ? f* rfr  sricr— m x  

<F?tft *?Rr? ^ r f t  % SrsRTcr %% eft 

w  ¥ t f  ^rt^-'Tfem r

ift*  *X ^X  X ft I  *TT ^  ^X  X $  I  ? 
*ft*Rt ^r?T— ^ r  TT%-1TfRT%

ft??Tr ^7t 3T«lT.Tr^2: TRt ?pt, srqft 

^TTTcT TJ fcTFft, g r sr f ft^T

t I  § — ?Rf?R ^ t  ^?nft w^tf i r r e f w  |  

m  srft ? ^W V gr?r— T R T -^ T fR R m lf  

ft ^ f t  «s>  ̂ f  gft s r ir f tw
% STRTTT ft T̂ThFTT %SrTTcTT ¥ t

ffrwf^rft ft TO t o ? r  

^ rtf gr^ torcT  % qr t  ?

«ft fftuT 5 ifH  : srsErer ^ t ^ r ,

■3ft SErfteT̂ TcT ^TT^T I ,  g ^ f f t  ft^rft %

farrr ft?4> sr^FT ^  ¥ t f  WRTT ^  
s r r ^ ^ c r r  ff^t I . . .

•sft orfw ^ T  : ftft^T ft w f t 

% %3RTcT I  I

«ft ftWT **XW( 5T^r : ftf^T  ft Srr%

^  | ,  ft ?r^ft f^rtr w
t k  *Ptf r̂r®r TS’crT̂ T ^ r ft  m  si^ r  ?i^t 

^ g r r  i t o  w r  |  ft? spryr

^ ft S , f t n #  ?R rnar # r r ,  ^ W t i f t r  sp r t 

ft^RTcft *ft ft^r ft srr^c ft ^stt^r ?r|t ft^r 

^nr *r ^ t, ftrq  f f t w  5r*k ^ f r  srft
|TT 1 1  ft^ft ^ t f  T O  3T»R ft

srftifr zn* t o t  ^  ^ r r  ?ft ^



tprv^ w  < t f t : $  ?r^? t «Tcrr
x m  q f t^ R  wsx <$mr 

r m  * r f t * R  &  w f c  <m  fa g *r  m rx
O T f f T  I  t S l f R ’ 3ft w q fa  f̂VpTcT 

i f f .  h m  $ t ife : ^  3TT sft
p r ,  w% m r x  *n *rf? r %  g r o %  ht| ?r 
*nr ^  i v f c r r f t  %, ^ r

TT^T *TforR 3fcT O T  cf̂FT &TT ^ t , 
3 *B  5ft> ^cTRTT f%  *?fc ^ T  TT3f < T f^ r R  %  
* r ^ f  *Ft w f a & z  t o r  *rrcr t f k  O T f f t  
*sfter sitfr ?rt *r * r f t  | f  
srf«ra? fa % »ft for ^  T s rw fc r zrfarer 

v c  t o  f  i % ?rt $  H fr ^  

^ r f W r  T r ^ r  3 T j? fr % f r o  g ^ r  | ,
* t r r t  s r f s f r  ?r |  sfhc * f t  *r ra  
^  ^  ^ n  it ptTFTT t o t  1 1
p r a fr  y f r  ^ - < r ? c r m  f > f t  ^ T f ^  s r k  
^ r f  *pt «rT%  ^fts^T
* T f ^  rfir .*n £ t$ i  *r w r fa  aft f e r ^ r  
^ rrf^ r i

sft f?>^r m ? r : a r^ s r  sre
& Z  VT TOT5T STT3T | ,  rft f e r  

w ? R t  £ m  | ,  t o t r  ^  ? r*b  *r 
aft s r c r fs r t  f a t t f f a r  ?foft ^  ^  
w r a r o f  a fh : ̂ r m  >sft:afr ^  ^rrsr
*r % % t o  srfefa%£ |  f a

^ tt p | i  w r  T O n x  o t  W  f a  f a f f  
t o t t V ^  fs rfc ^ ff, w ^ f r
^  sffarf %  arrt 3r ? r f e f o ^  f ^ r r ,
w$ «tt *rr t o t  «tt ?

sft f a a r * ^  w m  ; s r ^  *r$te*r, 

$?r q r^r ^ tt^ tt |  f ^  ^ r  ^V %
w i f t ^ ;«rt To t w  «tt,

ff-wnf p r  Pbt % ,3rW-
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w R ^ R T l t  i «r^r iT ^m tstp n r 
VT, e $  I  zrr *F?r*r | ,  ^  m

sfR f r r  ^  %

® r ^ %  ^rf^rrr w  ^  

spt *pH  srnr sr^r m tfV  t

*ft r w  «rt^ : *rl f t  htw %

f̂ arrqr̂ - wM  3 t R  ?nft fOT, ^6^% 

’rrw?^ $  f  g  i

«r«7«T *rj?>p7 : stft^  ^ f  ^ r ^ r  
f%zrr 1 1

SHRI S. B. GIRI : May I know whether 
the government has got any proposal to re
assess the jeweJJery owned by the princes 
and make them liable to tax ?

SHRI V1DYA CM ARAN SHUKLA : 
This limited question relates to one parti
cular ex-ruler. I have already assured the 
House That v\c will look into the 
matter.

sfto <ft0 * hr : sparer t t ^ t , t  

^nf?TrT TT^ft ^fr n  ^R^TT ^TfTT Mt 
<?R7T r̂ H^RFfV ^rrTTIR % £35 3 R W

%% f  cT'4T ^T% p 5  v  vfr ^ ? « r

I ,  cr̂ TT ^ r  ?RSFR ^  ^ T  «R ?p8i 

snrq-frT ^ 5 r f  1 1  swr f̂ ^tttct

apt f^r^r w  I ,  ?r»R fa * rr  t o  |  

eft ffsspsr ^  w  spm^T|t T^t 

t  *

«ft f̂ TOT WTU 5TfH : 5T«TO ’T fW ,

s s  qr^r w  ?R^ ^
^  ^  W  ^ t  tr^fa-?r ^r % w - -
'th^t « r  ?m% m  m *  ^ w m  i

snarer q i i  ’aft s j r  ^  

«ft % srr> $  < p r  I  * *  ^ r r o r r  £ f a  «rf«r 
Tnr.^r tr^ ^  fa*n*r ^  ^  ^ t  
arnr ?ft $*rr i

^  s???r «ttwW  ;
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*ft V R W  W t  f̂t5FTV : W - W -  

TF$mh fa^ft w f f r  $  % w r i t

«r«rf t  t  i ^  ^  ^  ^  * s r  
srrerr w  $ fo  % ftrarnr % 

Srarrrer ^  ^  % ^^r-
^T*r % ?T^^r *r *ft rnarr ^oT ^tttt | — 5

W t  tPC 3TT7tT ^
If t^TT w ? r r  f  fo  f f r f t  % $

*rt£ s m n ?  ?r f tr  ?rrf ?Tr?r f*nr*r 

r m r  snrrt, wtif f i ,  3 r ^ n ? r

3Tk TT^ft % f N v  if *Tf ¥ t  ^  3  * p t^  
% r̂nr :̂ 2f m  irr, f e r n  % TF'TJTT 

%t I t̂ TT *T ft, ^ r  5*Tf5c *T5FR
3T3rW sft ^  f w  «rr —* <ra*
*r^R R r to p * *  ssr % ?tr«r t

P ^ r rs  3*3 ^  i m ,  ?rff»5T m  k  fardst 
?rar *r *?? s t  srr^r |  eft gr -wrer 1 1

Ctf arnr qrff ^  fq^^r sp-t o  %
ir £*3 & 3 R  sfT T̂̂TT̂ r 3TFTT T̂T,

^  f 5  5=rft p!T ff tr  JUT TOT *MT—
“The income-tax officer has pot the 

disci etionary pov*cr to waive the 
penalty.”

V* &* *f? srrcT m ^ r  |  f r  tttt s t e  
fa*m ^ rn rr  srrc, f3r*r% ar.-?rifar -*rsr ^nrr- 

^ r c r a r n f t  w ?  s r f  ^'sfW Rm, 
r̂r«r tne f w r  % ■sFrr*r?r ^ p fa r^ t $  i

s f t f w  -q m  : f r tf t

¥ t  awTtprorr ^  11  m  
W  «ncr «f>t s n w  |  rV ^  s r ^  
sTFrfbrr % tr^r »t Trrf̂ T % sFcPfa r̂>
r̂ar % frrq | ,  aq-ar^rt m m  |  <

»TRfft?T STiTtf'T % TT^TTT  ̂ |  ^

■ft *arar iff « rw  *n&r % * w
a m  w r  <?f!m % fw?
«r$r 1 1  sft ?pt^  f^rartr |O T 3 K  % fan?

?r^t arn-fr «ft 3r*rsrm Tr r̂ f̂trfV % f ^  

| r  w f  «Pti w  «n& f ^ T  ^rm r...

«ft srnwrm w  sfts f t: o t -
^ft^r tto ^  % f̂ rqr eft «nft ^wrw fe r r  

»r^r i
“ The income-tax officer has got the 

discretionary power to waive the 
penalty.”

«rt : ,ti,t f<n% % f̂ rcc

# ̂  5K5T ^  |  I

MR. SPEAKER : This question has 
taken quite a lot of time and all aspects 
except the elephants have been covered. I 
am passing on to the next item.

SHRf VfDYA CHARAN SHUKLA :
1 here is one particular point on which 1 
want to answer. The hon. Member was 
pleased to say that certain allegations were 
made against Dr. Karan Singh. It is abso
lutely false. No allegation against Dr. 
Karan Singh has ever been made so far. It 
is baseless.

WRITTEN ANSWERS TO QUESTIONS

Opening of New Branches of 
Nationalised Banks

*94. DR. KARNI SINGH : Will the 
Minister of FINANCE be pleased to 
state •

(a) the number of new branches of the 
nationalised banks opened in the year be
fore nationalisation together with the per
centage of rise in the total deposits over 
1967-68 ;

(b) the number of new branches of the 
said banks opened in the year 1969*70 to
gether with the percentage of rise in the 
total deposits over the deposits of the 
preceding year ; and

(c) the extent to which nationalised 
banks have been successful in mobilising 
deposits ?

THE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN) : (a) to (c). 
A statement is laid on the Table of the 
House.

Statement
The number of new offices opened by 

the 14 banks, which were nationalised on
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July 19, 1969, and the growth of their de~ nationalisation and the year following
posits during the one year preceding nationalisation, are indicated below:

Between 19-7-1968 and Between 18-7-1969 and 
18-7-1969 17-7-1970

Rs. Rs.
(1) New offices opened by the

14 nationalised banks. 701 1248*
(2) Increase in deposits of the

14 banks (including inter
bank deposits). 401.6 crores 372.9 crores
In percentage (18.1%) (14.2%)

(♦Offices opened between 18-7-1969 and end-July, 1970).

After an initial ^ct-back tor a few 
months immediately following nationali
sation, the rate of growth of deports im
proved appreciably in 1970. During the 
financial year 1970-71, upto March 5, 1971, 
the latest date for which deposit figures are 
available, deposits of the 14 nationalised 
banks hav e increased by Rs. 471 crores oi 
by 16.7% which works out to an annual 
growth of Rs. 500 crores or 17.7 pci 
cent.

New Proposals to Promote Tourism 
in the Country

*98. SHRI BHOGENDRA JHA : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether any new' proposals are being 
considered by Government to promote 
tourism in the country ; and

(b) if so, the details thereof ?
THE MINISTER OF TOURISM AND 

CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). The proposals for promotion 
of tourism during the Fourth Plan period 
comprise a vigorous sales oriented market
ing approach overseas, improved facilitation 
procedures and strengthening of the tourism 
infrastructure within the country.

Medium of Instruction In Universities

*101. SHRI D. S. AFZALPURKAR : 
Will the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state :

(a) the number and the names of Uni
versities where the medium of instruction is 
English; and

(b) whether there is any pioposal under 
Government consideration lo use regional 
language as the medium of instruction ?

THE MINISTER O r EDUCATION 
AND SOCIAL WEI FARE (SHRI SID- 
DHARTHA SHANKAR RAY) : (a) A 
statement showing the number and names 
ot Universities (including institutions deem
ed to be universities) where Lnglish is the 
pcimissible medium of instruction is placed 
on the Table of the I ok Sabha. f Placed in 
Library. See No. LT-98/71.J

(b) Yes, Sir

Alleged Involvement of the Son of
Muslim League Leader of Kerala in 

Smuggling

*103. SHRI JYOTIRMOY BASU : 
Will the Minister of FINANCE be pleased 
to state :

(a) whether the son of a Muslim League 
leader of Kerala was charged by the 
Customs Department with smuggling ;

(b) if so, the details of the case and 
the report of the Customs Department in 
this regard;

(c) the nature of punishment given to 
the person or persons charged with smug
gling ; and

(d) the action, if any, being contemp
lated in this regard ?

THE MINISTER OF STATE IN THg 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA): (a) to (d). Sayed 
Mohamad Bafaky Thangal, son of the
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President of Kerala Muslim League was 
charged in two cases, the details of which 
are given below : 

(1) On 22-4-1970 vessel M.S.V. Ratna
sagar was searched and 32 bundles 
of foreign fabrics valued at Rs. 4 
lakhs were seized. The vessel in 
question was also seiud. The 32 
bundles of foreign fabrics were 
absolutely eonflscated. A penalty of 
Rs. 2 lakhs was imposed on Shri 
Thangal. In addition, penalties of 
Rs. 10,000 and Rs. 100/- were im
posed on Shri Usman Hasan, 
Tindal of the vessel and each of 
the five crew members respectively. 
The vessel was also confiscated and 
ordered to be released on payment 
of redemption fine of Rs. 1 lakh. 
Action to prosecute Shri Thangal 
is being taken by the Collector of 
Central Excise, Cochi-1. 

(2) On 9-7-1970, 198 bars of foreign 
gold valued about Rs. 2 lakhs were 
seized at Calcutta. The statement 
of carriers shows that the contra
band gold seized from them was 
intended for Shri Syed Mohammed 
Bafaky Thangal who is stated to 
be the financier. The case is under 
process of adjudication. 

Insurance Scheme for Bank Depositors 

*105. SHRI M. RAM GOPAL REDDY: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether the Life Insurance Cor
poration has recently introduced a scheme 
of insurance under which a bank depositor 
wiil get twice the deposit he has in the bank 
in the event of his death ; and 

(b) if so, the details of the scheme ? 

THE M[NISTER OF FINANCE 
(SHRl YASHWANTRAO CHAVAN): (a) 
Yes, Sir. The Life Insurance CorporatioTJ 
has decided to introduce two Schemes of 
insurance of depositors in banks, linked with 
term cover and accident benefit. Under one, 
claim is payable only' if death occurs by 
accident. Under the other, the claim is pay
able on death whatever the cause therefor. 

(b) Policies are issued to the banks who 

ii,re ri;,ponsif?le fqr paymeLJt q[ prymiqms, 

Copies of outlines of the schemes are laid 
on the Table of the House. [Placed in 
Library, See No. LT-99/71.J 

Aid from United Nations Development 
Programme 

*106. SHRI N. K. SANGHI : Will the 
Minister of FINANCE be pleased to state : 

(a) the amount of additional aid recently 
approved by the United Nations Develop
ment Programme for starting new projects 
in India; 

(b) whether the new projects will 
include the projects for study and exploration 
of groundwater potential in the arid areas 
of Western Rajasthan and if so, the quantum 
of aid likely to be allocated for the same · 
and 

( c) the other projects that are to be 
started with the proposed aid and the names 
of Stat es chosen for these projects ? 

THE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN) : (a) The 
Governing Council of the United Nations 
Development Programme approved in 
January 1971 assistance of $ 2,956,500 for 
four new Indian projects. 

(b) Yes, Sir. The Governing Council 
has approved a com.bind project for Ground
water Surveys in Rajasthan and Gujarat to 
determine the technical and economic 
potential of groundwater in the semi-arid 
region of Mehsana and Banaskantha Dis· 
tricts of Gujarat, as well as in five areas i 1J. 
the arid region of Western Rajasthan. The 
assistance allocated is $ 664,900. 

(c) The other projects and their locati"ons 
are 

(i) Economic feasibility studies of 
industrial minerals in the northern 
and southern districts -Of UTTAR 
PRADESH($ 683,700). 

(ii) Strengthening of the Central Water 
and Power Research Station at 
Poona in MAHARASHTRA by 
providing more advanced equip
ment, and by training staff for 
coastal engineering and general 
hydraulic programmes ($ 936,300). 

(iii) Establishment of a Central Creep 
Testing Facility at the National 
Metallurgical Laboratory, JamsJ1ed, 
pur1 ljlff.AR ($ 671,600)

1 
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*108. SHRI DHANDAPANI : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state ?

(a) whether it is a fact that Indian and 
Italian Governments are considering a pro
posal to have a joint venture in Hotel 
industry ;

(b) if so, whether any agreement has 
been signed ; and

(c) when a final decision is likely to be 
taken in the matter ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR KARAN SINGH) •
(a) No, Sir.

(b) and (c). Do not arise.

Electronic Reservations in Indian 
Airline*

*109. SHRT P. G. DEB : Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state •

(a) whether it is a fact that the Indian 
Alrli ies plans to have electronic rcseivations 
and Airport handling sytem to cope with its 
enormously increasing traffic loads ;

(b) if so, what are the other steps to be 
taken to meet the increasing load of passen
gers ; and

(c) how far these measures will help to 
improve the position ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (c). Indian Airlines are planning 
to introduce a computerised reservation 
system by the end of 1974. Details are 
being worked out. There are no plans at 
present for an electronic airport handling 
system.

Sanction for Construction of the Patnban 
Bridge Project In Tamil Nadu

•110. SHRI MURASOLI MARAN : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) whether the Government of Tamil 
Nadu have sought sanction for the cons
truction of the P&mban bridge project in
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(b) if so, whether the sanction has been 
given; and

(c) if not, the reasons therefor ?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) *
(a) Yes, Sii. The State Government 
recently submitted a detailed project for the 
construction of a bridge with approaches at 
Pamban on National Highway No, 49.

(b) and (c). The project has been 
technically examined and is now beinp 
processed for sanction.

Seminar on DcmocrnUsation of Delhi 
University Structure

•111. SHRI A. N. CHAWLA : Will
the Minister of EDUCATION AND 
SOCIAL WFI FARE be pleased to state :

(a) whether the Delhi University 
Teachcrs’ Association had organised a Semi
nar on Dcmocratisation of the Delhi Univer
sity Structure in the second week of March,
1971 .

(b) whether the participants in the 
Seminar urged amendment of the rules to 
enable the University to take over a 
college as they felt that the right to run 
a college should rest with the University ;

(c) what other suggestions were made 
by the participants of the Seminar ; and

(d) the reaction of Government to the 
suggestions and recommendations made in 
the Seminar and the time by which these 
are likely to be implemented ?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S1D- 
DHARTHA SHANKER RAY) : (a) to (c). 
Apart from noticing some reports in a 
section of the press about this Seminar, 
neither the University of Delhi nor the 
Government have any knowledge about the 
same or the proceedings had therein.

(d) Does not arise.

Science Education at School Level

*112. SHRI MUHAMMJED SHERIFF : 
Will the Minister of EDUCATION AM ) 
SOCIAL WELFARE be pleased to state :

fc) whether any special efforts h*ye

been made in regard to the need for up- 
gr$4inf t|ie quality of science education at 
school level to achieve excellence in science 
and technology at higher levels ; and

(b) if sQj the details thereof and the 
d ^ io n s  arrived at 1

TflE MINISTER p F  EDUCATION 
AlfD SOCIAL WELFARE (SfrRI SID- 
DtJARTtfA SHANKAR RAy) : (a) and
(b). A statemeat is laid on the table of the 
House.

Statement

Special efforts are being made for more 
than a decade to upgrade the quality of 
science education at school level.

(1) During the Second and Third Plan 
periods efforts were directed to 
provide science equipment for the 
laboratories of High and Higher 
Secondary schools and in-service 
training to Secondary School 
Science Teachers through a pro
gramme of Summer Institutes.

(?) States were also assisted in esta
blishing State Institutes of Science 
Education to deal exclusively with 
the problems of upgrading Science 
education.

(3) A comprehensive programme of 
curriculum development was 
launched in 1963, the main compo
nents of which were:

(i) Preparation of updated and 
upgraded syllabi is  science 
f l e e t s .

(ii) Development of Text Books, 
Teachers guides and other 
related instructional materials.

(iii) Development of prototypes 
o f simple iatifgeffpu* science 
equipments.

(iv) Preparation of visual aids.
(v) Development of in-service 

training materials. Assistance 
for the above schemes has 
(men secured from UNESCO 
and UNICEF.

(4) The new syllabi, text books and 
teachers guides developed under 
this programme have been intro
duced On a  pilot basis &pm the



Written Answers APRIL 2, 1971 Written Answers

academic year 1970-71 in about 
1000 selected primary and middle 
schools throughout the country. 
The selected schools have been 
supplied with new science kits for 
experimental work. The science 
teachcrs of these schools have been 
oriented in the teaching of new 
science. The States and Union 
Tern iones have agreed to appoint 
separate full-time science Super
visors for the selected schools. 
For proper implementation of the 
project, 79 key institutions consis
ting of State Institutes of Science 
Education, State Institutes of Edu
cation as well as Primary and 
Secondary Teacher Training Insti
tutes have so far been supplied 
with laboratory equipment. Another 
500 such key institutions are being 
similarly equipped. As a result 
of the feed back obtained from 
this pilot project, the text books, 
teachers guides and laboratory 
kits will be revised and the same 
are expected to be introduced in all 
schools by the States and Union 
Territories in stages,

(5) Apart from this programme of 
introduction of the new science 
curriculum in schools, the NCLRT 
is operating a National Science 
Talent Searcii Scheme under which 
350 students having aptitude for 
science aic selected at the close of 
the secondary school stage each 
year and awarded scholarships foi 
the study of science at the under
graduate, post-graduate and docto
rate levels.

(6) Science clubs, Science exhibitions 
and other forms of extra-curricular 
activity are also being cncouraged 
to arouse interest in the study of 
science and scientific methods in 
the younger generations,

(7) The Oovernraent of India have a 
scheme of assistaace to Voluntary 
Educational Organisations under 
which grants are given for cons
truction of a laboratories, purchase 
of furniture, books and laboratory 
equipment.

(3) A. National Council Science 
Education has been established to

coordinate Science education acti
vities in the school and univer
sity levels.

(9) A separate scheme of bringing out 
cheap editions of standard books 
on Science has been in existence 
for more than 10 years.

Preparation of Deficit Budgets by the 
State Governments

*113. SHRI RADHA KRISHNA N : 
Will the Minister of FINANCT be pleased 
to state :

(a) whether any directives oi advice were 
given to the State Governments regarding 
preparation of dcficit Riutect in their States 
and also about the overdrafts bv the States 
from the Reserve Hank of India ; and

(b) if so, the details thcieof ?

THE M1NISTFR OF 1 INANfT (SI1RI 
YAS1 fW \NTRAO CHAV AN , (a) and (b) 
The Government ol India cannot issue any 
directives to the Stales regaidmg the manner 
in which their budgets should he framed. 
The Government ol India have, fumescr, 
been urging all States to keep thetr budgetary 
position undei constant ie\ie\\ s<, as to avoid 
persistent overdrafts which result ftom 
continuing imbalance between cxpendituic 
commitments and available icsouices. I he 
State Governments are also fully av\ate that 
they cannot expect any assistance to cover 
their deficits, beyond the special accommoda
tion (by way of loam) agreed to in respect 
of gaps in resources which arc assessed by the 
Planning Commission 1 o be inescapable in 
nature.
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Smuggling at Bombay, Madras and 
Calcutta Forts

*115. SHRI SAM1NATHAN : Will
the Minister of FINANCE be pleased to 
state :

(a) the total value of contraband cargo 
captmed by the C ustoms and I  xcise Authori
ties dm mg the last throe months firm the 
ports of Bombay, Madras and Calcutta ;

(b) the names of foreign countries 
involved in such activities: and

(c) the details of preventive measures 
adopted by Government ?

T H r MfNISTFR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI V1DYA 
OllARAN S11UKI A) : (a) The total value 
of the poods sci/ed at Bombay, Madras and 
Calcutta by Customs and Central Fxcise 
Authorities during the peiiod from Decem
ber, 1970 to Fehruary, 197 J was Rs. 328 
lakhs.

(b) The Government is not aware about 
the involvement of foreign Countries in such
activities.

(c) The following measures have been 
taken to pi event smuggling of contraband 
goods . Svslematic collection and follow-up 
of information, keeping a watchful eye on 
the suspected smuggler, rummaging of 
suspected vessels or aiicraft and patrolling of 
\ulnerab!e scctots a^ong the coast and the 
land front;cis Some senior officers of the 
lank of Collectors of Customs, Additional 
Collectors of Customs and Assistant 
Collet tots of Customs have been posted in 
vulnerable areas to look after anti-smuggling 
work exclusively. Customs Act, 1962 has 
been untended making additional provisions 
to take special mcasuics for the purpose of 
checking illegal import and export of certain 
commodities and facilitating their detention. 
The position is also reviewed frequently in 
the light of the information collected, for 
suitable action.

Development of Cambay Port

SHRI PRAVINSINH SOLANKI: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) whether there is any plan to develop 
Cambay Port or* the Western Coast of India; 
and

(b) if so, the details thereof 1
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THE MINISTER. O f PARLIAMEN
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR):
(a) Ports pth** thaji the major ports figure 
in the concurrent list of the Constitution. 
The executive responsibility for their develop
ment vests in the State Governments 
concerned. The Government of Gujarat, 
who are concerned with the development of 
the Cambay Port, have reported that there 
is no plan to develop this port

(b) Does not arise.

Closure of Educational Institutions hi 
West Bengal

♦117. SHRI TRIDIB CHOUDHURI . 
Will the Minister of EDUCATION AND 
5PCIAL WELFARE be pleased to state ■

(a) the number of colleges, higher 
secondary schools, engineering and other 
educational institutions in West Bengal that 
have remained closed till now on account of 
violent disturbances or activities of political 
extremists ; and

(b) what steps have Government taken 
tp have them reopened and how many closed 
educational institutions that were opened 
recently have closed down again ?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI 
SIDPHARTHA SHANKAR RAY) : (a) and 
($>). According to the information available 
in the Education Directorate, Government of 
West penpal, the primary section of an 
experimental college attached to a training 
college, one Junior Basic Training Institute, 
two Training Institution?, one hundred and 
pine nongovernment Secondary Schools, 
thirteen Government Secondary Schools, 
three Government-sponsored Secondary 
Schools# two poyernment Degree Colleges 
in Arts and Science, about twenty-five private 
and Government-sponsored Colleges in Arts 
and Science, two Engineering Degree 
Colleges, nineteen polytechnics and six Junior 
Technical Schools were raided by extremists 
on different occasions. These raids forced 
fyp  institutions concerned to close down for 
Various jmgipds of time. One Governmeat 
school, GoverroeJXt-sponsored school, 
eighty four non-Government Secondary 
Schools are reported to have been closed 
aown again after reopening. Two Govern
ment colleges in Arts and Science and one

Government Engineering Degree College have 
not reopened after they were closed down 
due to violent incidents in December, 1970. 
The Government Post-Graduate college for* 
Physical Education has also been closed for 
several weeks due to attack by extremists.

The Government of West Bengal have 
been trying to put down lawlessness and 
wherever it has been possible to restore 
normal conditions, the educational institu
tions have reopened.

India's Earnings from Tourism

*118. SHRI R. S. PANDFY : Will
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether it is a fact that India’s share 
in world earnings from touiism is insigni
ficant ;

(b) if so, the reasons therefor ; and
(c) whether the Centre-State relations 

are inter alia the main hurdle in the pro
gress of tourism in India ?

THL MINISTER OF TOURISM AND 
CIVIL. AVIATION (DR. KARAN SINGH),
(a) and (b). India’s share in world earnings 
from tourism, although growing in absolute 
terms, is still small for the following reasons:

(i) The high cost of reaching India 
from the major tourist traffic 
generating countries o f the world.

(ii) Inadequate availability of infrastruc
tural facilities like accommodation 
and internal transportation.

(c) No, Sir.

Reservations of Posts for Scheduled Castes/ 
Scheduled Tribes in Nationalised Banks

156. SHRI SOMCHAND SOLANKl : 
Will the Minister of FINANCE be pleased 
to state :

(a) the number of clerks, peons and 
officers belonging to the Scheduled Castes 
and Scheduled Tribes working in the 
nationalised banks at present in different 
States ; and

(b) whether the percentage of rese rv a 
tion for Scheduled Castes and Scheduled 
Tribes has'been observed in the nationalised 
banks during the year 1970 and if not* the 
reasons thereof 1
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THE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN) : (a) Informa
tion as available with the banks is being 
collected and will be laid on the Table of 
the House.

(b) The 14 major commercial banks were 
nationalised on July 19, I960. This decision 
of the Government was challenged in the 
Supreme Court, by writ filed by certain 
shareholders of the erstwhile banking com
panies. An undertaking was given by 
Government to the Court that during the 
pendency of the writ petition on action would 
be taken to interfere in the internal manage
ment of the banks. When the relevant Act 
was struck down by Supreme Court on 10 
February 1970, the banks reverted to the 
former o vners. On 14 February 1970 an 
Ordinance was issued resuming the take-over 
and control of these 14 banks with retrospec
tive cflcct from July 19, 1969. This Ordinance 
was replaced by Act No. 5 of 1970 and 
received the assent of the President on 31 
March 1970.

The adoption of reservations for 
Scheduled Castes and Scheduled Tribes was 
considered thereafter in the light of the 
mcihods of recruilrnent followed by the 
banks prior to nationalisation and they were 
advised in November I'V’O to adopt the rules 
regarding reservation for Scheduled Castes 
and Scheduled Tribes in respect of direct 
recruitment. Since the baaks have had to 
modify suitably their methods of recruitment 
in accordance with Government’s advice, 
percentage of reservations for these com
munities could not be observed during the 
year 1970.
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Mode of Selection of Posts of Principals 
and Vice Principals of Higher 

Secondary Schools, Dfelhl

158. SHRI SHASHI BHtlSHAN :
Will the Minister of EDUCATION AND 
SOCIAL WEI FARE be pleased to refer to 
the reply givei to Unstarred Question No. 
1724 on the 20th November, 1970 regarding 
the mode of selection of posts of Principal# 
and Vice-Principals of Higher Secondary 
Schools, Delhi and state :

(a) whether the requisite information has 
since been collected from the Delhi Admini
stration ;

(b) if so, the details thereof ; anti

rc) if not, the reasons for the delay and 
the time by which the said information is 
likely to be collected and supplied ?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE <SHRl 
SIDDHARTHA SHANKAR RAY): (a) Yes, 
Sir.

(b) A statement is attached.
(c) Does not arise,
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STATEMENT

The requisite information in respect of 
is as under :~

(a) the mode of selection to posts of 
Principals and Vice-Principals of 
Higher Secondary Schools in Pci hi;

(b) whether some quota is proposed to 
be allotted for these posts to the 
senior teaching staff transferred 
from Municipal Corporation of 
Delhi to the Delhi Administration 
after the take over of the schools 
by the latter from the former on 
July 1, 1970 ; if so, the details 
thereof;

(c) whether it is a fact that the teaching 
staff so transferred to the Delhi 
Administration is being given fresh 
appointments even to those tcichcrs 
who were already confirmed with 
the Municipal Corporation of Delhi 
and also in the Delhi Administra
tion prior to their transfer to the 
Municipal Corporation in l‘>58 ; 
and

(d) if so, h*->w Government propose to 
fix their seniority and redress their 
grievances so that justice is done to 
them ?

Measures to Check Smuggling of Gold 
into India

159. SHRT SHASHI BHUSHAN : 
Will the Minister of FINANCE be pleased 
to refer to the reply given to Unst.irred 
Question No. 1726 on the 20th November, 
1970 regarding gold smuggling into India 
and state :

(a) the specific measures adopted by 
Government to check the smuggling of gold 
into India which bears markings of British, 
Swiss and French refiners ;

(b) the extent of success achieved by 
Government as a result of the measures 
§4opted so fa r; an<J

Unstarred Question No. 1724 dated 20-11-70

(a) Mode of selection to the posts of 
Principals is 50% by promotion and 
50% by direct selection. Vice- 
Principals are appointed 100% by 
promotion.

(b) Yes, Sir. The details for reservation 
quota for the teaching staff trans
ferred from the Municipal Corpora
tion are still being worked out by 
the Delhi Administration.

(c) Under the terms and conditions of 
absorption employees of the Special 
Cadre who were confirmed prior to 
their absorption shall be deemed to 
have been confirmed; the formalities 
will be completed after \arification 
of (heir \er\ices form Service books 
which have been retained by Delhi 
Municipal Corporation foi pay 
fixation etc.

(d) Under terms and conditions of 
absorption, the staff coming from 
the Municipal Corporation of Delhi 
will remain in the Special Cadre, 
and the seniority of any employee 
in the Special Cadre, as fixed in 
the Delhi Municipal Corporation 
before his absorption in the Delhi 
Administration will not be dis
turbed.

(c) the details of more stringent mea
sures propose.I to be adopted by Govern
ment in this regard ?

THE MINTSTFR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) The Govern
ment have taken various steps to prevent 
smuggling of goods including gold bearing 
markings of British. Swiss and French 
refiners into India, such as enactment of 
Gold Control Act, systematic collection and 
follow-up of information, keeping a watch
ful eye on the suspected smugglers, rummag
ing of suspected vessels and aircrafts, guard
ing of vulnerable sectors along the coast 
aq4 Jaqd frontiers. Senior officers of
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rank of Collectors of Customs and Addi
tional Collectors of Customs have been 
posted to look after the anti-smuggling 
work exclusively. These measures are kept 
constantly nnder review.

(b) The increased value of goods seized 
and a large number of persons arrested in 
customs cases during the years 1969 ard
1970 as compared to the seizures made and 
the number of persons arrested during the 
years 1967 and 1968 indicates that success is 
being achieved as a result of measures adopt
ed so far.

(c) Question of augmenting anti-smuggl
ing staff and acquiring suitable sea-crafts 
is under act;ve consideration.

Sale of Buildings in Calcutta by Big 
Industrial Houses

160, SHRI SHASHI BHUSHAN : 
Will the Minister of FINANCE be pleased 
to refer to the reply given to Starred Ques
tion No. 819 on the 18th December, 1970 
regarding sale of buildings in Calcutta by 
big industrial houses and state :

(a) whether the information regarding 
the purchase of buildings of big industrial 
houses by the nationalised banks has since 
been collected ;

(b) if so, the details thereof ; and
(c) if not, the further time likely to be 

taken in collecting the said information ?
THE MINISTER OF STATE IN THF 

MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) Yes, Sir.

(b) The nationalised banks have not 
purchased any such buildings.

(c) Does not arise.

Working Group of Pricing Policy for 
Aluminium and its Products

161. SHRI D. N. BHATTACHARYYA : 
Will the Minister of FINANCE be pleased 
to state :

(a) whether Government had appointed 
a Working Group to enquire into the 
problems, costs and pricing policy for 
aluminium and its products ;

(b) if $o, whether the group has sub
mitted its report and recommended re
fixation of tariff value in respect of Alumi- 
p iy m  extrusions;

(c) the main recommendations/conclu
sions of the group ; and

(d) the action taken or proposed to be 
taken thereon ?

THE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN): (a) Yes, 
Sir.

I'b) to (d). The Working Group on 
Aluminium constituted by the Government 
in April, 1970 to look into the matters 
relating to the pricing policy and make 
recommendations (o Government has sub
mitted its report which is under considera
tion of the Government.
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Hijacking of a Focker Friendship Plane 
of Indian Airlines from Srinagar 

Airport to Pakistan

163, SHRI H. N. MUKERJEE 
SHRI S. L. SAKSENA :
SHRI M. RAM GOPAL 

RED D Y :
Will the Minister of TOURISM AND 

CIVIL AVIATION be pleased to state :
(a) whether a Fokker Friendship plane 

of the Indian Airlines wos hijacked from 
Srinagar airport to Pakistan in February 
last ;

(b) whether the hijacking had taken 
placc despite strict security measures against 
such incidents ;

(h) whether Government have made 
any enquiry to find out how the security 
measures failed to prevent the incident 
and

(d) if so, the findings thereof and the 
taken thereon ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) to (d). Government haxe set up a 
high level official committee to examine 
various aspects of the matter.

Examination Reform

164- SHRI CHANDRAPPAN: Will 
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state :

(a) w ith e r  the Cpmrame* ptx espO #*
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tfon reform set up by the Centra) Advisory 
Board of Education has submittal its 
report;

<b) if go, the mam rccomroetK&tions of 
the Committee; and

(c) the decisions taken thereon ?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI 
SIDHARTHA SHANKAR RAY): (a) 
No, Sir.

(b) and (c). Does not arise.

Opining of New Central Excise 
Coilectoratcs

165. SHRI CH1NTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether Government are aware that 
the Minister of Revenue and Fxpcnditure 
had earlier agreed to open Central Excise 
Collectorate for Orissa :

(b) if so, whether the same is gomg 
to be opened with effcct fiom 1st April.
1971 ; and

(c) whether Government have decided 
to open Central Excise ColJectorates at 
Madurai, Guntur and Ahmcdabad ?

THF MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) ana <b). No, 
Sit. The Minister of Revenue and Expendi
ture had not agreed for opening a Central 
Excise Collectorate for Orissa,

(c) Orders have already issued for the 
creation of three new Central Excise Coileo 
torates with Headquarters at Madurai, 
Guntur and Ahmedabad with effect from 
the 1st April, 1971,

Demand for Increase in Pension

166. SHRI S. M. BANERJEE : Will 
the Minister of FINANCE be pleased to 
state :

(a) whether several Government pen
sioners’ organisations have requested Govern
ment for considering an increase in the 
pension ;

(b) if so, the reaction of Government 
tfyaceto; and

(c) whether Government propesp ty

W*tom Am w m  6$A W L  2, m i



m frritm  Answers CHAlTfcA 12, 1803 (SAKA) WrtttiH Answers

refer this matter to the Central Pay Com
mission 7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) to (c). Various
representations have been received from 
pensioners aud their associations. The 
main points of those representations relate 
to grant of relief to pensioners and a 
reference of this question to the Third Pay 
Commission. While there is no proposal 
to include the case of pensioners in the 
terms of the reference of the Commission, 
Government propose to consider in due 
course the question of grant of relief to 
pensioners in the light of the general 
recommendations of the Commission in the 
matter of pensionary benefits for serving 
Government servants.

Payment of Arrears of Interim Relief 
to retiring G ot. Employees

167. SHRI S. M. BANFRJEfc : Will
the Minister of FINANCE be pleased to 
state :

fa) whether it is a fact that arrears of 
interim relief have not been paid to those 
employees who retired before the announce
ment af the Government decision ;

(b) if so, the reasons for the same;
(c) whether the employees who were in 

service on or after 1st March, 1070 but 
retired before Government’s announcement 
of decisions regarding interim relief have 
been deprived of their entitlement to recive 
the arrears of interim relief ; and

(d) if so, the steps taken b> Govern
ment to remedy the situation ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) to (d). Central
Government employees who were in 
service on 1st March, 1970 but who retired 
prior to the date of issue of orders granting 
interim relief are eligible to that benefit 
upto the date of their retirement from 
service. It is for the Administrative Minis
tries/Offices to arrange for payment of 
arre&rs due to the employees concerned in 
this regard. Finance Ministry have no 
information whether arrears due have not 
yet been paid in my individual case.

Prices of Essential Commodftles

168. SHRI S. M. BANE/EE :
SHRI MAYAVAN:
SHRI MURASOLl MARAN :

Will the Minister of FINANCE be 
pleased to state :

(a) the concrete steps taken to bring 
down the prices of essential commodities 
within reasonable limits ;

(b) whether it is a fact that the prices 
are going up because of hoarding and 
blackmarketing ; and

(c) if so, the steps being taken to check 
such anti-social activities ?

THE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN): (a) The
Government has been keeping a close watch 
over the price situation in the country and 
various measures are being adopted to keep 
prices under control. Shortages of commo
dities like raw cotton, oilseeds and edible 
oils, steel, etc., are being made up through 
imports. An Industrial Raw Materials 
Assistance Centre has been set up to stock 
essential imported raw materials ; separate 
public scctor agencies have been sstabiished 
to ensure efficient imports of cotton, jute 
and cashew.

Pi ices of essential commodities are conti
nuously reviewed. Prices of rayon yarn, 
rayon tyre cord and truck tyres have recent* 
ly been reduced. Downward adjustments 
in the retail prices of kerosene and petrol 
were made during 1970-71. Major food- 
grains arc issed controlled prices through a 
net-work of fair price/ration shops. The 
prices of a substantial number of varities of 
cotton cloth continue to be controlled. The 
Civil Supplies Organisation at the Centre 
takes action to arrange quick supplies to the 
areas where temporary shortages in the 
supply of particular commodities occur.

During 1970-71, statutory price control 
was imposed on drugs and medicines, 
and the prices of a number of drugs 
a«id medicines have been brought down. 
The Government has also acquired powers 
to fix the prices of electric wires and 
cables.

A series of monetary measures have 
been taken m the course of the past year 
in order to curb rising prices. The availabi 
lity of bank credit has been restricted in
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respect of oilseeds, raw cotton and kapas, 
and foodgrains, while the cost of credit has 
been raised by prescribing minimum rates 
of interest. The net liquidity ratio of 
banks has been raised by stages from 30 to 
34 per cent, and in January last, the Bank 
rate was raised by 1 per cent with effect 
from 8th January, 1971.

Ob) and (c). Unscrupulous traders/manu
facturers m:iy occasionally feel tempted to 
take advange of the temporary shortage in 
the supplies of essential articles and indulge 
in hearing and black marketing. To deal 
with such malpractices, the Government 
has delegated powers under the Essential 
Commodities Act, 1955, to all the State 
Governments and Union Territory Adminis
trations for regulating the prices, supply 
and distribution of essential commodities.

For certain offences under the Act, the 
maximum period of imprisonment was 
increased through an amendment in 1967 
from 3 to 5 years, and a minimum punish
ment of one month’s imprisonment for 
second and subsequent offences was made 
mandatory. District authorities have powers 
to confiscate essential commodities in the 
event of contavention of orders issued under 
the Act, and the offenders are liable to be 
debarred from carrying on business in such 
commodities for a period of not less than 6 
months. The provision for summary trial 
under the Act has been extended for the 
present for a further period of two years, 
namely, upto 31st December, 1971.

Scholarship for Post-Graduate Studies

169. SHRT 1NDER J. MALHOTRA : 
Will the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state ;

(a) whether it is a fact that an income 
limit has been fixed for the award of 50 
Government scholarships for Post-Graduate 
Studies in Engineering and other subjects 
abroad ;

(b) if so, the limit of income fixed and 
the reasons therefor ; and

(c) whether fixation of such income 
restriction will not amount to discrimi
nation ?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI SID- 
DHARTHA SHANKAR RAY; : (a) Yes, 
Sir.

(b) Rs. 1,000/- P.M. from all sources. 
As this Scheme is intended to provide finan
cial assistance to meritorious students, who 
are citizens of India, and who do not have 
the means to go abroad for further studies, 
an income limit has been fixed.

(c) It will not amount to discrimi
nation.

Devaluation of Indian Currency

170. SHRI JYOTIRMOY BOSU : Will 
the Minister of FINANCE be pleased to 
state :

(a) whether Government have any pro
posal for further devaluation of Indian 
currency ; and

(b) if so, the details thereof ?

THL MIN1TTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN) : (a) No, 
Sir.

(b) Does not arise.

Effect of Rise in Prices of 
Fourth Plan

171. SHRI CHINTAMANI PAN1- 
GRAH1) : Will the Minister of FINANCE 
be pleased to state :

(a) whether the recent rise in prices 
is going to effect the Fourth P lan ; 
and

(b) if so, what effective measures are 
being taken to check the price rise ?

THE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN): (a) Despite 
the recent rise in prices, it is the Govern
ment’s intention to implement the major 
programmes included in the Plan according 
to schedule.

(b) The maintenance of price stability 
is one of the principal objectives of Govern
ment policy. This is sought to be achieved 
through appropriate fiscal and monetary 
policies and physical and administrative 
controls, apart from ensuring the speedy 
implementation of the programmes of 
agricultural and industrial production. Fiscal 
measures include efforts to raise resources in 
a non-inflationary manner, while monetary 
measures include selective credit control via 
the Reserve Bank of India so as to control 
bank advances against commodities subjected
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to price pressures. As a general measures 
to control credit, the Bank rate was raised in 
January, 1971 from 5 to 6 per cent and the 
cost of Reserve Bank refinance to commer
cial banks was stepped up.

In the case of commodities m short 
supply, e.g., raw cotton, edible oils and 
steel, Government has been airanging im
ports to augment supplies. In the ease of a 
number of industrial goods, recourse is taken 
to price and distribution controls in order 
to hold the price line. The Government 
also regulates forward transactions and there 
is a ban on forward trading in foodgrains 
and major oilseeds.

The Government has built up a size
able buffer stock of foodgiam s--ph>sical 
stocks with Central and State Governments 
amounted to 5.8 million tonnes at the end 
of Tebruaiy, 1971- and is maintaining an 
efficient system of public distribution. A 
constant watch on the availability and pnVe 
trends of essential commodities, such as 
foodgrains, ediNe oils, textiles, drugs etc. 
is kept by the Organisation of Commissioner 
of Civil supplies.
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Project Allowance to (he Employees 
of A. G., Bfluur Posted In 

Ranchi City

175. SHRI P. K. GHOSH: Will 
the Minister of FINANCE be pleased to 
state :

(a) whether employees of the Officc of 
the Accountant General, Bihar posted in 
Ranchi City have been demanding project 
allowance and have made repeated repre
sentations to Government in this regard ; 
and

(b) if so, whether any decision has been 
taken in the matter ?

THE MINUTER OK- STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) and (b). The 
employees of the A.G., Bihar asked for the 
grant of Project Allowance to the entire staff 
of that officc.

Government sanctioned the Project 
Allowance upto 28th February, 1970 to the 
Audit staff actually employed on concurrent 
audit of the Projcct and residing within the 
Proiect area or in a nearby locality. The 
Project Allowance was not sanctioned to the 
staff of the A.G., Bihar, as they were not 
employed for the work of the Project and it 
was not admissible to them.

Demand for Project Allowance to 
Employees of Nationalised Banks, 

Ranchi

176* SHRI P. K. GHOSH : Will 
the Minister of FINANCE be pleased to 
state :

(a) whether the employees of the 
Nationalised bank living in Ranchi made a 
representation to the Prime Minister on the 
21st February, 1971 when she visited Ranchi, 
for the grant of projcct allowance to all the 
employees of the nationalised banks posted 
in Ranchi City ; and

(b) if so, whether Government have 
taken any deeision in the matter ?

THE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN) : (a) and <b). 
The Prime Minister had received a repre
sentation of the Ranchi District Bank Em
ployees Association, forwarded by the 
Honourable Member. As the grant of 
allowances to batik employees is governed
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by agreements (entered into by the mana*e- 
ments of the banks and the Unions, after 
negotiations, it is not a matter for decision 
by Government.

Profits and Losses of Nationalised Banks

177. SHRI M. RAMOOPAL REDDY : 
Will the Minister of FINANCE be pleased 
state :

(a) the profits and losses of the 14 
nationalised banks for the years 1967-68,
1969-70 and 1970-71 ; and

(b) the expenditure under the head 
salaries and allowances of officers and staff

in the 14 nationalised banks for the years 
1967-68, 1969-70 and 1970-71 ?

THE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN): (a) and (b). 
The nationalised banks close their accounts, 
as at the end of each calendar year. The net 
profits shown and the expenditure as debit
ed under the head "salaries and allowances’*, 
in the respective published profit and loss 
accounts of the accounting years 1967, 1968 
and 1969 of each of the 14 nationalised 
banks are given in the statement. The banks 
have not yet finalised the Balance Sheets 
and Profit and Loss Accounts of the account
ing year 1970.

Statement

Name of Bank
Net profit for the year as shown 
in the published profit and loss 

account of the year

Expenditure debited under 
the lie**'* "salaries and 
al Iowan or the year” 
in the published profit and 
loss account of the year

1967 1968 1969 1967 J96R 1969

t. Central Bank 
of India

119 73 118.73 109.07 1158.32 1274.52 1371.82

2. Bank of 
India

149.86 149.83 161.15 680.59 749.58 850.66

3 Putyab National 146.89 
Bank

146.17 158.71 797.61 891.79 923.00

4, Bank of 
Baroda

92.17 92.81 56.17 567.14 675.77 820.88

5. United Com
mercial Bank

85.P9 83.40 79.63 458.37 529.12 569.02

6. CanaraBank 39.64 44.48 55.36 324.30 370.44 438.41

7. United Bank 
of India

26.00 25.73 45.44 422.80 448.45 463.15

8. Pena Bank 33.03 31.48 30.63 235,70 274.67 314.62

9. Syndicate 
Bftt»k

25.26 31.25 28,89 219.62 257.11 370.82

10. Union Bank 
of India

36.29 3 .14 31.61 286.31 343.40 389.36

11. Allahabad 
Bank

38.59 37.95 40.19 265AS 298.61 313.11

12. Indian Bank 12.98 13.37 7.33 225.02 256.16 • 270.46

13. Bank of 
Maharashtra

21.00 24.49 22.10 109.53 133.35 160.71

14. Indian Overseas 
Baa*

i 13.54 15.16 9.24 207.30 238.92 251.55

Total 840.87 848.99 835.52 5958.06 6741.89 7507.57
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(w) at % îr arrr
3TOTR SRlRrr spt 3TT̂  ^f TO fa^T  

f^% ^  f ^ R  |  ?

ftwrr ?T«5fT wrw wmw nrwrt («ft 
f^5T4 SWT TO) ; (*f) f̂t I

{m) snrRr^rrq % q^ % f ^

«rfsrro «r^crr 3 r t ^  firtft «Hpr fTOT 
i f  W t  « m r  f r o t i r r  | » ' W r t r  * n ^ r f a f
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w v r t  % *$ r  w  i r w w  titi 
fw sft <mr * t P m f  5f v N m

sfjp r w n i w  jpfw j, t o  *frc 2 5  w f *f?r 
w * n w t * r f w  $, w tfl w v n  i t  s«iKr-

f o g w  fiw r w  1 1

(n )  «ft si^lf i

(* )  sw«T>nff 'sTSkFT I

HWHH SWBTIW % in fh f 

< IW W f ^TRIVhyfT

1 8 1 .  tit fpm  m p m : * r t
ftrwT w *t wivtu v r o w  t o #

r r r  s r ^ t  f a r :

( ^ )  fJTT 3FSKR STTOT5T #  %

f r ^ r  T O r n J  ^  H m v h r c  «rwrm r
5 F T V ¥ ^ f O T |  ;

( ^ )  ^ t t  fa r#  m  x m  i n  %

tfB G TFT^ tit V W SIT# m  «P tf 
f o n r  s t^  | ;

(»T) v fe  $T, <ft T O W  *T fspcT# 

m arrv f l  t i t  t o t  f^nr * m  | ; titx  

(* )  **r flfiwffrOT apt f t  ^  % 
f*rs r w T  a rrr  w r  * m * r fr  f t f t  an# 

* r  t o r  t  ?

fa w n  ?rarr w m  {tit
fa*T * m x  w ) : (v )  % {* ).
$pp*r arr xg t f  w  sfrsr w w  

v m  <n; srtfnft i

tj'wwnc ifr^ifaw

1 8 2 ,  tit  j w  * * *  m m ;  m  
ftWT flW ffW f VWW5I *rs? srcn% 

tit  f t f r  ^ t  f a r :

( * )  « P r r« )# r  f l w i t #

n  W B T  i W  *f»T W W X ,  iffM IW  HR5*r

w f  %  f * m ? r  ft*r r  | ;
($r) w t o w  s w m  m r  

g ^ r r  *rrrarf*n*r q r r^ iw f  $  *nfr srer 

v*f> & m  % ^ r  ^  w  w  | ; t i tx  

(*r) ^ r , ?ft w  ^  m m  tit
t  t itx  ^ r  $  w r  

SRIT?R W  ft& T WT% T O IW t
I ?

f t r w r w  w r w  % w n f («ft 
fw jT ^ m x  m ) : («f) aft, ^  i

( ^ )  T O ?  far %  ftra:
®wf5Rr w i t  #  f a w f f  ssr fa «R r *p> #  i

(«t) t o  ^ f  tott i

SFVTR ^  *TC V^TRV

1 8 3 .  tit  j ¥ » r  t o  i n E F m r w  
f?r9TT w«rr w r* f  VFmsr *Rft ^ctt# 
^ t  5 R *t far :

(*p) «RT T O W  5TJOT*T % e r^ T

v a r m r  3ft?ft5TqTf % «rf^ r

t i t  snrfa Ir * m m x  r x  | ;

(??r) irfa ^r# ?rt w f t  w t i t  w fa r  % 

f r q  $ ?$; tR  m #  % w r  v c m  f ;

(n ) *m  m  t  ^
§  srfa  «^rr«r ’fR# ^ t  m $ r x  m  fw s jx  
i ; t i t x

(«r) ^  ^  ?ft Tfrfatsr ^  «wt 
wt$ t farJt 3TT# «lft TOTRRT |  ?

finrw f lu w  w m s r  w f t  («ft 
ftRTPf t o t  Tf») : (*r) ^ft ^  I 

(*r) % («r). t o  «f$r z m  i

Conkmissi(n) on Working of Akademies

184. SHRI BISWANARAYAN SHAS- 
T R I : Will the Minister o f EDUCATION 
Am  SOCIAL WELFARE be pleased to 
s ta te :

(a) wfefttter 4
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appkmted liy GovKHimt to go into the 
working of the three Akademies namely, 
Sangeet Natak Akademi, Lalit Kala 
Akademi and Sdhitya Akademi t

(b) if te , th« terms of reference; and
(o) when the Commission is likely to 

submit ita report ?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI SID- 
DHARTHA SHANKAR R A Y ): (a) Yes, 
Sir.

(b) (i) To review the working of the
three National Akademies and 
the Indian Council for Cultural 
Relations with reference to their 
overall objectives and the re* 
commendations made by the 
Bhabha Committee.

(ii) To suggest measures for improv
ing working of these bodies and 
strengthening their activities in 
relation to broad priorities ;

(Hi) To recommend a suitable pattern 
of organisation and suggest 
changes as may be necessary in 
the articles of association (rules 
and regulations) consistent with 
the requirements of autonomy 
and public accountability.

(c) The Committee originally was te- 
quested to submit its report within six 
months. Its term was extended upto 18th 
August, 1971 but the Chairman has request
ed for a further extension.

185 . «ft M fty q ftin  : w r

KNIT W f HHfW WIHSf WfT *Tf UnW 
fTT <p53r f a  :

( * )  firafr # r  «pfl S  f r f l w  w t f f  
w  5^hi ufa st«fer 

f i l m  f t a p f t t  M  v n m  #  #  

'f t f f  % n m  f t a r r ; 

(w ) % f ta r  f i r  «ff ifrc  

w w r « s « rr fk r  y n  w  |  ?

fo r?  im t fw s  %«t {»ft ftptr* 
f j f t  TW) : (* )  f a f r f a v f i

IPTOw J mwWTh f W / W w i  w fi
S' 909

ajSrat t o  P u r  «rf 1 1  

( » )  u r ^ r

•pffPir §  €  ftrcr<t$f | ssto?
s r o r  n f t  w ta r  w r  1 1

in n  iAw Sf f f r  w ra! % fin j A t  i f  

m r  f f 5*«rr a m  s n j f  w t f t m  

m m

186. «ft t o !  : *Mt

aratf r * r  f ¥  .

(<f>) WHT i t s  #!*! arrs  % »rar 

srt^r % s f a  srahpff ’b w  %*tT s r t  vx. 
f e r r  | ;  xttx

(w ) irf? ?r, ?ff <mT

•TTOfff ?

P n n h f t  («ft WWW t w  w (fW ) '•
(nr) Sft, sret I

f a )  >ii sre? O Tfror *t$i f to r  i

Central Government Employees Serving 
on Deputation In Public Undertakings

187. SHRI M. RAM GOPAL RED D I: 
Will the Minister of FINANCE be pleased 
to state :

(a) the number of Central Government 
employees serving on deputation in the 
Central Government Public Undertakings 
categorywise as on 1st January, 1971; and

(b) whether there is any proposal be
fore Government for withdrawing them from 
the undertakings ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) Data collected 
during the last three month* in re je c t  of 
73 enterprises shows that there are 12422 
Central Government deputation*^ working 
in these Public Enterprises, of whom p  m  In 
the scale o f  Rs* 2500*3000 and above, the 
i#hak«irt defctttatkmiats tufaa in low
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categories of posts including ministerial 
stair, etc. Information in respect of 22 
enterprises is awaited and will be placed on 
the Table of the House as soon as it is 
received.

(b) Government have decided that ail 
deputations* to Public Enterprises from the 
permanent civil services will have to exer
cise their option as to whether they would 
resign from the civil service and have them
selves permanently absorbed in the concern
ed enterprise or revert to their parent 
cadre within the specified time-limits. These 
orders are expected to reduce the depen
dence of the Public Enterprises on the 
deputationists from the permanent civil 
services.

Reorientation of Education System

188. SHRI SHIVNATH SINGH : Will 
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state 
whether Government propose to reorien
tate the system of education so that no 
educated person may remain unemployed 
after the completion of his studies and may 
be able to start his own vocation ?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI SID- 
DHARTHA SHANKAR RAY): A state
ment is enclosed.

Statement
1. A number of recommendations have 

been made by various Commissions and 
Committees to link education with producti
vity. The Education Commission which 
submitted its report in 1966, recommended 
that the link between education and pro
ductivity can be forged through development 
of following programmes

(1) science a basic component of 
education and cu lturc;

(2) work-experience as an integral part 
of general education;

(3) vocationalixation of education, 
especially at the secondary school 
level, to meet the needs of indus
try, agriculture and trade ; and

(4) improvement of scientific and tech
nological education and research at 
the university stage with special 
emphasis on agriculture and allied 
sciences.

2. A number of schemes have been 
taken up to develop these programmes and 
they are part of the plans of the Stale 
Governments and various universities. Some 
pilot projects have been initiated, in certain 
selected districts, to try out, on an experi
mental basis, the programmes of work 
experience and vocationalization of education. 
After these pilot projects succeed, it is pro
posed to extend these to other districts. In 
the field of technical education, there is now 
greater emphasis on the provision of practi
cal training stipends, introduction of sand
wich courses and linking of technical edu
cation with industry. There are also a 
variety of courses, organised by various 
departments which are of vocational nature, 
and they dircctly help people in getting 
employment in the organised sector after a 
period of apprenticeship.

3. In  what further manner education 
could be linked with employment opportu
nities is under the active consideration of 
the Government.

Compensation for taking over Calcutta 
Tramways Company

189. SHRI JYOTIRMOY BASU : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) whether Government’s attention has 
been drawn to a report recommending the 
taking over of Calcutta Tramways Company 
Ltd. after paying compensation of Rupees 
one crore, if so, the details of the recom
mendations and steps taken by Government 
m the matter ;

(b) the reasons for agreeing to pay such 
huge compensation to a British owned 
concern ;

(c) whether Government are considering 
to nationalise the Calcutta Tramways Com
pany ltd . in the Interest of the Nation after 
paying a token compensation; if so, the 
details thereof; and

(d) if not, the reasons therefor ?

THE MINISTER OF- PARLIAMEN
TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT {SHRI RAJ BAHADUR):
(a) to (d). The Government of West 
Bengal constituted a Committee of ofltoees 
of the State Government and the Govern
ment of Iftdia to advice the Stale Oovern- 
ment on the amount that may be justifiably



W tftm  Answers APRIL 2, m i Wrttttii Am wm

offered for the purchase of the Calcutta 
Tramways Company and the factors required 
ttfbe considered in assessing a fair price for 
the undertaking. Its report has just been 
received and is under consideration by the 
State Government. Pending examination 
by the State Government, they do not pro
pose to make the recommendations public.

Report on Accident to Dakota Aircraft of 
Jamair Airlines in Delhi

190. SHRI N. K. SANGHI : Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether the Committee appointed 
to enquire into the causes of accident to a 
Jamair Dakota aircraft in Delhi, a few 
months ago, has submitted its report ;

(b) if so, what are its findings ; and
(c) the steps being taken to prevent 

such incidents in future ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (c). The accident is still under 
investigation.

Special Assistance to States

191. SHRI N. K. SANGHI i Will the 
Minister of FINANCE be pleased to state :

(a) the amount disbursed so far out of 
the allocation of Rs. 175 crores provided in 
the 1970-71 Budget for special assistance 
to States for enabling them to meet their 
budgetary gaps ;

(b) whether Government have disbursed 
the balance amount during the year 1970-71 
to ensure that this provision did not lapse ;

(c) the names of the States and the 
quantum of assistance given to each of them 
during the year 1970-71 ; and

(d) the .special consideration contempla
ted to help the Rajasthan State Government 
to balance the deficit budget in view of the 
continued famine and drought conditions in 
Rajasthan ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) to (c). The 
reference is presumably to the special accom
modation (by way of loans) to be given to 
those States which, in the assessment of the

Planning Commission, have ioesoapftbie 
gaps in resources during the Fourth Plan 
period. For 1970-71, the assessment of the 
resources position of the States showed that 
the special accommodation due to nine 
States would amount to Rs. 170.60 crores. 
This amount has been released in full. The 
names of the States and the special accom
modation give to them are shown in the 
statement laid o<t the Table of the House.

(d) Up to the ceilings recommended by 
the Central teams, Central assistance in full 
has been released towards the expenditure in
1970-71 on drought relief measures in Rajas
than. Under the normal policy relating to 
natural calamities relief, State Governments 
are expected to meet out of their own 
resources the expenditure on loan items as 
also 25 per cent of the expenditure on relief 
items. In the case of Rajasthan, in view of 
the State Government’s financial position, 
this expenditure has also been covered by 
Central assistance.

STATEMENT

Special Accommodation loans released in 
1970-71

(Rs. Crores)
1. Andhra Pradesh 24.82
2. Assam 25.41
3. Jammu & Kashmir 6.43
4. Kerala 20.80
5. Meghalaya 0.20
6. Mysore 18.05
7* Orissa 26.38
8. Rajasthan 23.10
9. West Bengal 25.41

Total : 170,60

( w w w  w w i m i t w  f ’l w  
u j w i f  w  w l ' i

191. f tn m m  ffcg : w t  ftren

a m  s u r tt  * w w  ^  * w  

, ( * )  tr n w w  f t w f l m n w ,

f l W f f i W H W  W Pfftr *  1 9 6 6 - 6 7
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aft* 1969*70 % skffi f^rFft 
**roftr m  * f ? H  f r o ;

(*sr) u p p r  t o  srcftptf f a s  
fa r  <k? *r * rk  #  irf ^ m r  

*rf z fh m rf  «ft a f a r  m  | ;

(n) «T|<R ^  frc tf t «R TTf̂ r *FT
*W 5Rftf5T % TO*T <R O T
rote?#  tgrr t o r  T O  ?

f e w  t o  fw w  v & m  *&ft («ft 
f a * r o  m x  t o )  : ( ^ )  t o  (® ). f i m -  
f k m w  * t ^ f t  wpfft &XT fkfiFfr 
v f t r m f  % fmr xrm*TFf f im fa v rtw  wt 
f&t me zrfzrffi m f r e w  tf^ rrq^T t 
^  f r o  t o  1 1  [s*«n sro  $  x m  t o  i 

ifafc t f r o  l t — 100/ 71]

U R > T  STTT t o  f a w f f a t o  w r
qfc^smTsff % l l  tr$nrar *t v§  

«ft, % ^qjr 11

(1) spsrrsrs

(2 ) s ^ r w - f ^ r r a

( 3 )  *p ifa K t

(4) *rff5rrgTTO*f
(5) irm* tot,

(6) qrfHRE

(it) 1966-67 TO 1967-68

finrqf %  fire  sn fh r^  % ^
t o  ^  fir, ^  w  fffarsff 

% t o  STfRT f*RT TO I 1968-69 
TO 1969-70 *ri*r ftqW #  *r>ft 
srcto9T*ft*rr t #  |  i

t m r n  *  f t r o  s to * K  s m  wtffo 
*3*rtf *t w fo r

1 0 3 .  « f r  t a u n t  f a j :  T O f t r t t T

t o  t o *  y r o gr ip f r  «r? y i r

\   ,*1̂-. —-  
{^ )  W  TOHSPr n fW W  w

1 9 6 8 - 6 9  sfa; 1 9 6 9 - 7 0  % tfT O  TT*- 

*«rr?r sr?w  fs-nro t f r o  f^sro- 
f a r o  5q^H  fo rt ^ i t j o t  t o -  
t o  ^  fe r  m r ; ?rh:

f^r) %?3k TOHT §% ffrf^  

*TRWfvrqcIT T O  to*T  «f?T ^

*pff % t o  spfrr t o r  t o  t o % t o  

s r f  »rS «ft ?

fSTOT TO  T O *  VTOirr *hft («ft

f r o *  5Hr  t o ) : (*r) to * q r  t o

t c  w  f r o  t o  |  [ gwnwwr % x m
T O  I k fa ftim T  LT— 1 0 1 / 7 1 ]

(* )  *rnr^r ^rnsr w a rn  % 

fftfegr 8r m ft er*r «f$ t o t  t  >

Contributions to Political Parties by 
Industrialists during Lok Sabha 

Elections

194, SHRI DHANDAPAN1 : Will the 
Minister of COMPANY AFFAIRS bo 
pleased to state:

(a) whether Industrialists in the country 
gave contributions to political parties to 
fight the recent Elections to Lok Sabha; 
and

(b) if so, the total amount received by 
different parties ?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI K. V. RAGHUNATHA 
REDDY): (a) and (b). Government has 
no information regarding the contributions 
which individuals might have given in con
nection with the recent Lok Sabha election*. 
While companies have been statutorily 
prohibited from making any such contribu
tions with effeet from the 28th May, 1969, 
by the companies (Amendment) Act, 2909, 
there is no law prohibiting any individual 
from making contribution to political partite 
or for political purposes.
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Fntxoed d m  ta Rape* Not*

193. SHRI DHANDAPAN1 : Will 
the Mkiittec of FINANCE be pleased to
state :

(a) whether it is a fact that Govern
ment propose to change the hundred rupee 
n o te ;

(b) if so, when it is likely to be dome ;
and

(c) how far this decision wit! help 
Govenment ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUDLA): (a) to (c). No 
decision has been taken so far regarding the 
next change to be made in the design of the 
hundred rupee note. A new Bank Note 
Press is being set up at Dewas (M. P.) and 
is expected to cymmence production in 
1973-74, This Press will use a printing 
technology which is different from and 
superior to the technology notv being used 
in the India Security Press, Nasik. This 
new technology will make it possible to 
incorporate various improved features in the 
notes to be printed by this process. For 
achieving these improvements, the designs 
will have to be changed for all denomina
tion of notes which will be printed in the 
new Bank Note Press, including the hundred 
rupee note.

Visit abroad of Team of Indian Publisher*

1%. SHRI P. G. DEB : Will the 
Minister of EDUCATION AND SOCIAL 
WELFARE be pleased to state :

(a) whether a seven Member Team of 
Indian publishers visited African countries to 
familiarise itself with the condition of 
education and to lode into the trade 
there;

(b) if so, the names of countries visited 
by the team ; and

(c) whether they have submitted any 
report to Government ?

THE M iN I S m  OF EDUCATION 
AND SOCIAL WftLFAfcfc $H R I 
DHARTHA SHANKAR RAY) : (a) A 
six member Team w«nt, fo* at the last 
minute one of the members -was tmabfe
to  ffO.

(b) Mauritius, Zambia, Tanzania and 
Kenya.

(c) The Delegation hat just returned 
to India and a  report from them is 
awaited.

Demands of £m$!«yee» of Indian Overseas 
Bank

197. SHRI MURASOLI MARAN : 
Will the Minister of FINANCE be pleased 
to state :

(a) whether any demands have been 
received from the employees of the Indian 
Overseas Bank ;

(b) if so, what are the demands ; and
(c) the reaction of Government thereto ?

THE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN) : (a) to (c). 
It has been reported that a number of 
demands have been made by employees of 
Indian Overseas Bank on the management 
relating to matters like revision of terms of 
Personal Loan Scheme and Staff Housing 
Scheme, Bonus, Revision of Service condi
tions etc. These demands have been under 
discussion between the management and the 
employees. Some of these demands have 
been conceded, and others are under consi
deration. The normal practice in banks is 
that employees unions enter into bilateral 
negotiations with the management for the 
settlement of their demands.

Boeing Service from Cochin

198. SHRI A. K. GOPALAN : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether there has been any pro
posal to start a Boeing Service from 
Cochin;

(b) whether any inspection has been 
made recently on this proposal; and

(c) if so, the result of inspection ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Yes, Sir.

<je) For operation of regular Boring (737 
service of Cochte Indian Airlines consider 
that it is necessary to lengthen and strength*** 
the niatway and to provide a ye^r high 
ftettuttwy Omni Aange *v<*R* Thew



43 mmm 4mm  c h a h * a  n, w»3 <,saka) matm m « « *  * *

propo«*U ate being examined by the Civil 
Aviation Department.

Port of Education Officer fa Andaman and
Nitthar btowk

199, SHRI JAGANNATHRAO
JO SH I:

SHRI HUKAM CHAND
KACttWAI :

Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased to 
state :

(a) the period for which a suitable 
incumbent for the post of Education Officer 
Andaman and Nicobar Islands could not 
be found between March, 1966 to March, 
1969 ;

(b) the names, designations and pay 
scales of the Officer who were asked to look 
after the duties of the Education Officers 
between the said period ; and

(c) the period between which such 
arrangements were made and the date when 
a regular incumbent was rccruited ?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI SID- 
DHARTHA SHANKAR RAY) : (a) From 
6th December, 1966 to 20th August, 1968.

(b) and (c). Shri R. Narayana, Cottage 
Industries Officer, in the scale of Rs. 400- 
900. was holding the additional charge of 
the post of Education Officer during this 
period.

Shri S. N. Kalla was appointed as a 
regular incumbent from 20th August* 1968.

Grant of fellowships for Writing Books
200. SHRI MUHAMMED SiiERIFF: 

Will the Minister of EDUCATION AND 
SOCIAE WELFARE be pleased to state:

(a) whether any scheme has been 
approved by the University Granis Com
mission for grant of fellowships for writing 
books m  science, humanities, social sciences, 
technology and other subjects for under
graduate and post-graduate studies ; and

<b) if  so, the details thereof ?
THE MINISTER OF EDUCATION 

AND SOCIAL WELFARE (SHRI 
SIDDHARTHA SHANKAR RATO : (») 
and (b). To supplement the effort# that are 
fM#&p made by th? Government p ffitfia fo r

production and translation of university-level 
books in Regional Languages in collabora
tion with the State Governments, the 
Government of India have from the current 
financial year initiated a Scheme to award 
100 Fellowships, each of the value Of 
Rs. 500/- per month plus an annual cont
ingent giant of Rs. 2,000 to enable a propor
tion of .outstanding students in Science, 
Humanities and Social Science subjects, after 
their Master's degree, to associate themselves 
with distinguished university teachers for 
purposes of undertaking writing of qualify 
books at the university-level. The essential 
purpose of the Scheme is to bring out quality 
books, monographs and translations which 
could be used by a number of universities 
and colleges in the country either as text 
books or reference books and to develop a 
pool of young competent scholars actively 
interested in indigenous preparation of 
quality books in the country. The books 
could be written in English or in any of the 
Indian languages. The Scheme is being 
implemented through the agency of the 
University Grants Commission.

This year the University Grants Com
mission has selected 46 topics in Sciences 
and 28 topics in Humanities and Social 
Science subjects. The writing of books will 
be undertaken by the Fellows under the 
direct supervision of selected experienced 
university teachers who have been anthorised 
to appoint Fellows ana proceed with the 
work.

ictt wr r * t  Hfmi wwi

2 0 1 . t t n r a m t  s m s f t : w i  f tm

h i  f a :

( « )  w r f l i  * rr $  f a  fSr$rr 
W m *  <T5K, ^ - 2  ftpft

fat? an* % I H  sre*fa w# TOfr t  i

( * )  trftr $f, w r  |  f a
7CTT «raf sifrtf *rnf ■ft s w  f t  5 $  f f f  
w * r f f a w r o ’frT $ ;

( * r )  * w w * r w r  i f  fagjw
%% s> fSnror w r  « r w j  I :

(«r) i w r  <nsrr « f #  "ft-2 f& f  
w  <s*’flfa r ?
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iiw f ifn t iw  W tram  (<& fiw f

*m  fw r): fa) Sr (* ). mmx % 
m  «nsrf ?r*T% f ? r # r  ftarc 1 1  

A n r r f tv * t t ^ t s r r f V  fat* srr t |  f  i

I W i w w  <fg<rFi w sfhr w

2 0 2 . *fft TT*fT*RITT Sfrafa : T O ftra tt 

?r?r r̂̂ fY *r$ ĉn% #«rT

(?p) w  ^  tftftfa?r f to r -  
fSraratr 'cr^PT arritar % *»3?ttt

f t w f t u m  ^ r^ rrr  srrcto  % to  
f w r  | ; 

(sr) $t, <ft g ru ffe r T O tn  % 
STCFft % *mr **rr | ; 

(*r)
apt st^ f t  fforfgr % $«ttt ^  % farq 

xrfsr §t, <ft TOfnr

s i r k r w l ; *flr

( ^ )  v f k  ?r^t, tft O T  W I T  *PT 

f%P3TTT W  ST̂ TT v t f  ®PT

t  *ftr tf, ?ft w  ?

frrwT ar«n* w r  («ft

f tn jn f  s t v r  tto) : ( * )  * fk  (sr). »mcmr 

sr*ft fa sm ra to  £  i

(ir) s ftr  (**). fe a r fw s ra r  s r p H  
srrcta % riRwfw^r Tmr % «rr «Pt 
3R sr % fa tr  ^  % «Ff zfhHT#'

apwff^RT ^ T  T$T |  I fr |  :—

(1 )  j r f t w s r f l r f a t f  tft fk $ m ,

(2 ) w  sr«m  %?*f *tft w h t ,

( 3 )  ^ m f ,  # 3 T  t f w f f ,  #RFTSfT 
VF$ror «rrfv <ft errvhfsr;

( 4 )  TftS TT f * f l T  ;

( 5 )  R w f t y w n B  *  «frr%aff t
im r w r f  v r ^ w rriff m
$UTT ;

(6 )  q w raw ft «ftr «rtf«rrfTrir% 
qwreTf sn* fasffajy ;

(7) y ^ re re  fcrcrrfftpff *ftr w** 
ff^rtff spt 5 z r w  ;

(8) fanarr«ff mtm, 
farmsff *z%, f^srnff-^nr^rr- 
fnfsr, t o *  fFcrar g *c r*rm , 
W *T *m  ^fsfTOff % ^ T T ,  
*rtf<n> gf^^T3ff *m * n , 
Frts «r %??, *rrfe ?rrf  ̂ ;

( 9 )  W H W f  aftT 9f2?TMPT 
^  imrr «rpTJT ;

( io)  fNfrr |tr 
apr ^ r > r  i

T t « 0 H f ? r  W f  JTTT f ^ f t  i f  ?r^T
^ a r  wm^f v> icur ^rm «rwrr

2 0 3 . « ft  t n m R T T T  T O ^ f t :  *rtt f t m
^ f t  *T|[ ĉTT% ^ t ^TT ^T»t f®P :

(* )  m  T F fn r n  W f  *  f a s f t  »  
^ R ft t o  * f £ T  vrw vf ^*t «nr̂ r «imf v r  
f ^ R T T T f  ^ ftn rfe  
$r, eft ®t>tt w r | ; irtr

( ^ )  t o  t o t r  ^  w  * n w r  t  ^  
«rt3TTr ^?rrf t ; Ufa *rf?r $ ,  tft m m
5?flTT w  |  ?

(<ft nwwpflr ttw  <wfnsr): 
(«?) 5ft | t  i 1970 ft m&s 5^  «rf
5ft £&■«■• ■Mriu ^ -^A. —>. — . I... ■ ■>.
f  w w  f ?  wrny w  W t  f :
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(T**r W  <Wflf if)
f^|> 4̂ ^ T  1 9 7 0

9 W < T  gtT
$ * f  1 9 7 0  ^r 

s ri^ rv  
^ m r r  v w

# FT T
* r f T « p V  

m t  m

?FfHT ft?RTT < rrw v 1 2 8 7 .2 5 6.3 9
#«r tV * r o r ^ 1 6 3 2 6 .9 6 2 3 .2 4

s f t f  :— 2 9 1 3 4 .2 1 2 9 .6 3

f a )  Trejfcrrw  W r  % 

flrrro f ^  fapfV, ? ^ r  *rrf?f ^
B^rrr % fsns ift^nrm #*ttt

1 1  **  *tor?mfr f e *  *t$  ^ r

w r r  j  : —

vft^WT:

9 ^ r  «r r̂«r * m  *fV ?r$ «rrf^it 

jtt r̂rfFTt srt cfrr ^  3r srftra? jtn ft 
«T | f  ^TTt3% % fkrrf^TT I  ( f q  &F 
« T ^ n 6 r «iwf « rk  tftf*rcr 

smpqf^ff *p> tft * m  ^  t )  >

s C T ^ e r r s f f  % <mr ^

t r r f t a w r  w  w f t  f lA  
« nftff ^  m*rtr $  ^rrft % f?*r *pt 20 %
%v< 30 sftoRT w  |  afir 5 ^ r
«rrM f % «rro% % *?r?t % v r  25 % 
Unit 40 srfemar ewr <WfH 1 Inr w  ^  
gffir fa «*« ttffc irrfr wrar?r ŝt
yrcm f w m  1 1

«wm*t ( l )  W J  *rtrt * W t  * f t  *nfr

(2 ) wgpRr ^rwpff ^  ?fV̂ ra* <n€f 

f t

(3) TOt apr ®TT«TSp #RfT VXTVC 
* m  *H*r> w r f t r :

tft TTTto fSRSf $  30 ft
36 **fWf ^  «rarf̂ r $ WTO 
|  I U W *  % 5rk  TT f%#t %
w t arsrfa 4 8  q g rff m  t o  <& srRft 1 1

w m r  t *  : 9 2r 9 i  srffarcr a w

sra

m fe ff  «=rc f a  % frf t r r e  v r  

vfk$%* s rrfw M f s ttt  mft foftn* 
tM hR-OT^-q^r *tt ̂ t t t  i (2 ) m ft
^  f r  c f t ^ : ? m r  * r ^  ^  ^  ♦ v
% fW w jrp f  5r?5<T ^ r r  §farr i

1969 if warm $ *f*itf*rar jt? w t*«f

204. *ft rrw w m m & ft: m  m *  
*ifnr i p f t  ^  ^ t t  f% :

( f̂>) m  1 9 6 9  TO*cr ^  t r r ^ w r
f i t  H%msf % f t r u r f r ^  qnc
wk^ tk % f ^ n :  fTOr | ; r̂» rft
^ q t w f * H * f a f a w r r « m  | ; 

(fr) *rft «np A  1«% *wt T O  |  
?mr ^  ^ r  « v  f ^ r  *»R fsn* 

w m f  | ; f f tr



(*r) w r s r v r t  
fn^rtw  Vt ^TTtftWf *TX faP*tR •PX 

^  I  J i t  tflf w  ^  *P$t "K ?

fRHf *W*c WT 'IW 'H W ^  cHn 
* f t « gH («ft <CW « f T | t )  : (<f) *ftT
(«r). v r t t f u  ?t%<w
^  f t r e i M  *wft *  fo S ta  a w r *  

f w x r t f h r  1 1  tt**t »Wf %

«**fh ra  ftr w f a f t f t  rm f f  % gw r 
>r^TTf n k  »r*?ff % n fc s r a r iff
* t  s f t r a  % ffertT 5t3r farc  >mr

n r i  «rpr % v r f t / t n  r m  W  % 
viirfNfer trfirtof ^  «pft *ft Jrrftsrr 
•ft'irr i $ i ft# afer^r srrcr $f»r 
3=i tc wnt ^  <n*wi? Tr4*r|t % ftrtr 
fiw rc  f*wr ^rnsprr i 

(«r) anft ^  f a t f *  «r|f f*prr »rai
t *
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(c) i f  so» the percentage and extent 
thereof; end

(4) the steps taken to keep the flon-pt*® 
expenditure to the minimum ?

Wrtttm Ahs*mm MO

Non-Developmental Expenditure

205. DR. KARNI SINGH :
SHRI R. R. SINGH DEO :

WUI the Minister of FINANCE be 
pleased to s ta te :

(a) the ratio of the non-dovelopmcntal 
expenditure to the developmental expenditure 
during the last three years, year-wise as also 
the amounts thereof;

(b) whether it is a fact that the non- 
plan expenditure during the year 1970-71 has 
risen considerably over the previous two 
years;

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA): (a) Year-wise details 
of (i) developmental and non-developmental 
expenditure (both Revenue and Capital) as 
well as (it) expenditure on Defence, (iii) 
grants to States and Union Territories and
(iv) loans and advances to States and others 
are given in the statement attached.

(b) and (c). Between 1968-69 and 1970* 
71 the Non-Plan Expenditure of the Centre 
has increased by about Rs. 971 crores, the 
percentage increase bemg about ^2, Major 
part of the increase is (i) towards meeting 
obligatory charges such as debt servicing 
(Rs. 76 crores), payment of subscriptions to 
the t. M, F, and I. li. R. D. (R:». 173 crozes), 
payment of compensation in respect of 
nationalised banks (Rs. 84 crores) ; (u) for 
essential services like Defcnce (Rs. 150 
crores); (ui) for assistance to States to cover 
their Non-Plan gap (Rs. 195 crores) and 
others for various purposes and (iv) for 
incicase in developmental expenditure outwde 
the Plan (Rs. 82 crores) etc. The latter 
includes committed expenditure on schemes 
completed in the earlier Plans.

(d) Government have been giving conti
nuous attention to the question of containing 
the growth of non-plan expenditure. 
Several economy measures have been taken 
during the last few* years such as intensifica
tion of staffing studies by Staff Inspection 
Unit of this Ministry, ban on upward 
revision of pay-scales, economy in the 
travelling allowance expenditure and partial 
ban on recruitment of class UI and IV posts.

STATEMENT 
Summary o f Disbursements

R e ve n u e Accounts
1968-69

Accounts
1969-70

Revised
1970-71

U Civil Expenditure 
A* Developmental Expenditure 
B . Other Expenditure

343,41
904.02

385.31
1002.59

• 470,01 
1054.09

Z Defence Expenditure (Net) 929,05 965.64 1039:89
3, Grants to State and Union Teritory 

Governments.
535.70 588.32 629,30

T o ta l; Revenue Disbursements, 2712.18 3941.86 3193.29



Capital 
L Developmental Expenditure
2 . Other Expenditure
3. Defence Expenditure

4. Loans and Advances
(i) States and Union Territories

(ii) Other Parties.

T o ta l : Capital Disbursements :

Total-Disbursements

Incidence of Taxation in India

206. DR. KARNI SINGH : Will the
Minister of FINANCE be pleased to state :

(a) whether the incidence of direct and 
indirect taxes in India is very high vis-a-vis 
other developing countries ;

(b) if so, whether the high incidence of 
taxes in this country has contributed to tax 
evasion and encouraged black money ; and

(c) if so, the steps taken by Government 
to prevent tax evasion ?

THE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN): (a) No, Sir.

(b) and (c). Does not arise.

r» r .......t
WFW?

2 0 7 .  w m  f i r *  : «wrr
fsrwnr

f tr r  :

f a )  m  w z m
|  x m i  $  x v n fm

v r r a f ,  sfa: f t r a r M f  f r o r  

|  *fh; v & ft  % <mr *pt ^

%  « T O r  w  farfar $  fk m  <srr
m m ;

(<sr) ?r> mm  w fom
Prapf xiW f % ftrof «f?r s r o w r  | g
T O f  SrsNr W  I  f3RTn SfWTW

^  p rn s tf  ^  Srofay w  

w * r? r  qfir srr ; a rk

Ito  Wrtam A m /m  CHAITRA

498,66 535.54 628.92
( - ) m . n  ( _ )  22.34 197,01

104.14 135.24 142.94

915.27 1056.34 1039.49
382.64 401.29 524.22

1925.82 2106.07 2S32.5*
4638.00 504T93 J725.87 "

(n )  ?t, ?f> a t a w f t  n f t r r  w r
V

ftwT sw? *r*rrar i m m
x m ) :  ( * )  %  ( * ) .  w m x  

^  *St s rR ^ rf t  1 1  fc s fa  fm x
sranr^FC f i i  f s m f ts r  tk  Sfcgfa 
fm n  wr^r

^  s f a f a  «ft 1 1

fffafcr % sfTT̂ r f a ^ n :  f o #  n x  ftn$ t
*rk  *HFff % %
f^qr fa ftrR  f i r a f w f  sffcr sn*ft

*rc«rr*ft fef* % spwt i *mt
qft q rrw rt t o r  afti %
* r a m  «rc i

srm fvp  t

g ^ r  ^  t  1 1
ffm  ^|FT5rr jtt^ t f^iTR T m i  ^fr^rr % 

m*r % w* *  to t % ^Rft* qrercrc s rm fro  
ffe ff  ^  f^r«rr w j ^ r r ^  « fk

siftrensr « f f w  stxt ^ r r c  f¥c[ f e r R  
flps % f^rq; s r ^ t  fapt? arr t |  ?  i

ĵTTT <RT*IT ITlT gHWCJt %
fw m  %m 

208 . « f t  « i m  f*m  w j v t :  v n  
«ntaw e w  «^wwr W ir  *rj i?nr%
^  P̂'TT :

(«p) t o  f tr in  <ctt «fk f s r m -  
f a r f a r  t w ? r  %«rr 

tffrc^r ?r ft?t? 3H% % w  Jp rw  1 1 * fk

ll. 1893 OMfcO (fV/Wo» 102
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( lR") cfl:fT �n::cfi'n: EfiT fc£=qn: m,hrf ;:rcfi 
�cf cfil 'el:ff,f ti" "(� � f ;:r<R: .:rfcf&f it 
Q;lIT 1J;Efi fcf+rFf Ucl"T �lHt:'lT cfi"f.r cfiT � 
ar'h:: i:rf� �t, er) cfiq ? 

qlte-{ �?.l'T mtfrftf\' �� ii'lifr ( i To 
ffi'� f�Q) : (<li) �h (@). fc!llT<tT cfi'T 
cfi+fT t cfiR�' �fUG°<fi'f Q;lf"(�f�IJ lj'5fq:qi"( -
� t fo1:1; fEf+rR Ucfr cfir &rcr"Nr rn it 
�IJ+f� ��f � I fo°cft:q"(, 1 9 7 1 � �fUG<fi'f 
Q;ll <� I ll_�fl mr �� f� mi: maf"(<fa 
�o1J;1Jo-748 f<i+rTi'f srrccr �) ;:;rf.\" tr<, 
f��fo lt �'!'ff.:: �) ;:;rT�l'fT I 

ffi'Tol''{f 'fflT.fttT l!fi'T fo'qjtf'{� ffi'T f�trTf .cf� 

2 0 9 . P..ll' ffi'i:m' f'{P..l i{�ffi''{ : <fll'T 

fuffl c,',q'T �"� <fi'�l!T lfr':il'T <f� ofcfR 
ii!fl �ir f Efi 

( cfi) cfl:fT iri!."T<f U"(cfif.:: � fc.rf.:r;:;:r 
�1 � �� EfiT � fcfi fo�r t �cfi'f
m;:rr i �;:er ii- cfiTITTT ani:rrll cfiT 
fWRrf"<ij fcfilJ ¥ cfcfi f';fi<f[f;:qcr <fit .-r{ �. 
lffu �' er) ;,,�r ;i:r)u <PtT � ; 

(@) lffo: ;;�r, err cfl:fT �n: f;;<R: 
,rfcr&r it .::r;;,i:r U<:cfin:T � sd' '1 ff .:ilHEfiT"<T 
srrca cfi=t.rr ; a:rh 

( .-r) i:rfa �t, er) <liof crcfi �h i:rfu- �r 

al �� cfl:fT cfiH� � ? 

fa�T c'PTI �"1'in <fi�l!T ;t;;r) ( ?,lf 
f��� �<fi'{ ,Ttr) : (cfi) ;:;r') �t, 1970-71 

it 1J;1'.fi';f cfiT lT{ �=q;;r t �jUT"<, a:r11+r, 
for�.::, �f.::i:r�r, ;;rm�''6, f�+rr'"I� sr��. 
q;:,rrq �n:: qfq=q+r <im� 1'.fiT u<:cfiT"<T if, 
cfil"or<T �ri:rm llFT �ei:rrqcp) � f�Q; 
folliTf"(q[ fcfiQ; lT'Q; �cfrf+fTiiT cfil ll'"q�T 
qf.::c£*1-1 � f!T� �q;n foi:rr �' �;:i:r <:f;j'lj' 
�HT if +IT �'cl:fflTcfiT � �cfrf+fRT # 
�eff( fcfilfT �, f cfi� for�ri:r UTcfrfT <ITT' cfi+ff 

� Efiro:!.T mzrm mr f Wfitf"(q1 1.fiT .-r{ lir+rr 

cfifi ;;�r I err;, fqc£Wf, f;:;r;;tj- fcrf.l;:;, "(�T 
it �'elflm t �cirf+rrrf f�@TQ; lTQ; t, IJ+H 
� q"( "(@ f�i:r <TQ; � I [ �·�tf q � 
itti I tf@r.t ��T LT-102/71] 

(@) �n: (.-r). 51� i'f�T �ITT I 

�'{ Sf�� [TU fa!RT �)tr l!fi'T 
f�qjtf '{�T l!fi'T f<ititffFcfc'I' 

f l!fi'<fl ,iff,iT 

2 1 0. l!.TAc'l'T ��T�T "<TQc'l'iTT : cfl:fT 
faffl c'l'�r �"1'in l!fi'�<fll!T ffr31'T lf� <ifcfR 
lfi'T im cfi�ir fcfi' 

( cfi) cfl!T lf� fl''<f � f ip fo!RT WlfTlT if 
�'elfTlTcfiT cfiT lI+rrif �arf+rFr f�i:t ;:;rr� cfiT 
fWRrfw EfiT �r ; 

(@) cfl!T lf� fl"'q � f ip � �qf ti" 
�'e"lj TCfcfiT � �cfifi:fFf Wlf "(f;j'lj'T t 
a:rel!TlTcfiT � cfi+r � ; a:r'h:: 

( .-r) i:rf� �r, er) cf<IT ITTcfi"T"( cfiT �=qn: 
� f Wnrf .::m <fiT. accfir� f?.fi'trrf..orcr rn 

� ? 

fa!ITT c'l'�T �lITTI <fi'�Tl!T t{'Jil'T ( ?,ll 
foID� ��� �fQ) : (cfi} �1.:: (@). ;:;r1 
�I 

(@) �fl" mi:r� q.:: '3'm i:r�qy fl""<EfiT"< 
t UN qfcf'i:ffcf cfiT GfT �T � I � 
for'i:fr<: fl"<:cfii"(f crqr f�TifTlf fifcfii<f c!i1l
'<fffo:rr er� ��·� �'clfflTEfit � foi:t, i:tcfi' 
�aif -mi:rrl'f �qrfqcr EfiB cfi"T � 1 

Upgradation of Ranchi and Jamshedpur 

211. SHRI P. K. GHOSH : Will the 

Minister of FINANCE be pleased to state : 

(a) whether there is any proposal to 
upgrade the cities of Ranchi and Jamshed· 

pur; 
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(b) if so, from which date such upgrada
tion will be given effect to ; and 

(c) the revised classification that is pro
posed to be made in respect of those cities ? 

THE MINISTER OF ,STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) No, Sir. 

(b) and (c). Do not arise. 

Financial Help for Teaching Tamil 
Language to Non-Tamilians 

212. SHRJ SAMINATHAN: Will the 
Minister of EDUCATION AND SOCIAL 
WELFARE be pleased to state : 

(a) whether any proposals have been 
received by his Ministry from voluntary 
organisations, seeking financial assistance in 
the matter of producing Linguaphone records 
for teaching Tamil Language to non
Tamilians ; and 

(b) if so, the nature of assistance 
rendered •so far ? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI 
SIDDHARTHA SHANK.AR RAY): (a) No. 
Sir. 

(b) Does not arise. 

Beautification of Hirakud in Orissa for 
Tourist Attraction 

213. SHRI P. G. DEB : Will the 
Minister of TOURISM AND CIVIL AVIA

, TION be pleased to state : 

(a) whether it is a fact that Hirakud in 
Orissa State is a good site for developing as 
a place of tourist attraction ; 

(b) whether Government propose to 
make it more attractive for the foreign 
tourists by beautifying it ; 

(c) if so, when and how the area is to 
be developed ; and 

(d) if not, the reasons therefor ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) to (d). Government are aware of the 
tourist attraction of Hirakud. The construc
tion of a Tourist Bungalow at Sambhalpur 
has been included in the Tourism schemes to 
to be taken up by the State Government 
during the Fourth Plan period. 

En11uiry into Assistance given to 
Gujarat for Relief Works in 

Scarcity Areas 

214. SHRI P. M. JOSHJ : Will the 
Minister of FINANCE be pleased to 
state : 

(a) the amount granted to different Dis
tricts of Gujarat including Banas Kantha for 
relief works in scarcity areas during the 
year 1968-69 ; 

(b) whether Government have received 
any information concerning defalcation and 
misappropriation of funds in executing 
these relief works in Banas Kantha Districts; 
and 

(c) if so, the action taken or proposed 
to be taken by Government in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF Fl NANCE (SHRI VIDY A 
CHARAN SHUKLA) : (a) Central assis
tance totalling Rs. 4.50 crores was sanction
ed to the Government of Gujarat during 
1968-69 towards drought relief expenditure 
in the State. Central assistance to States to
wards expenditure on natural calamities relief 
measures, including drought relief measures, 
is sanctioned on the basis of the overall 
expenditure and does not relate to specific 
areas or districts. 

(b) and (c). The Government of Gujarat 
have reported that the instances of irregu
larities in the execution of relief works in 
Banaskantha district noticed by the Enquiry 
Committee set up by the District Panchayat 
are being enquired into by the State Anti
Corruption Bureau. It has been reported 
that four complaints have so far been filed, 
eight officers suspended and tv.,o others dis
charged from service. Central assistance to 
States is finalised on the basis of the certi
fied figures of audited expenditure and this 
is the normal manner in whicl1 the Govern
ment of India ensure proper utilisation of 
assistance sanction by them. 

Amount Sanctioned and Spent on the 
Widening of National Highway No. 34 

( Calcutta-Siliguri) 

215. SHRI TRIDIB CHAUDHURI : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) the total amount sanctioned and 
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spent for the widening and strengthening of 
National Highway No. 34 (Calcutta-Siliguri) 
as promised by Government in 1967 after 
the monsoons that year, on complaints hav
ing boon made by several Members of 
Parliament; nod

(b) whether the work has been com
pleted and if so, who was entrusted with 
i t?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR):
(a) National Highway No. 34 starts from 
Calcutta and ends at Dhaikola.

Complaints about unsatisfactory Condi
tion of National Highway No. 34 were 
received from certain Members of Parlia
ment including the one from the Hon. 
Member himself only in 1968. Since then 
estimates amounting to Rs. 2.80 crores for 
road works (widening/strengthening of 
carriageway, reconstruction/widening of cul
verts, etc.) have been sanctioned.

The likely expenditure upto the 31st 
March* 1971 would be about Rs. 25.00 
lakhs.

(b) The works aTe in progress and are 
executed through the agency of the State 
Public Works Department.

Percentage of Scheduled Castes and 
Scheduled Tribes Employees in 

Public Undertakings

216. SHRI R* P. ULAGANAMBI: 
Will the Minister of FINANCE be pleased 
to state :

(a) the percentage of employees belong
ing to the Scheduled Castes and Scheduled 
Tribes in the public sector undertakings ;

(b) the measures contemplated to ensure 
adequate representation of these Communi
ties in the undertakings of the Govetnment 
of India ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA): (a) The percentage 
of Scheduled Castes and Scheduled Tribes 
employees to the total employees of Central 
Government industrial and commercial 
undertakings, as on 1-1*1070, was estimated 
to be as follow*:

Class
Percentage of Scheduled 
Castes/Scheduled Tribes 

employees to total
I 0.50

II 0.77
III 5.20
IV (excluding 

sweepers)
21.35

Sweepers 80.06

(b) To ensure adequate representation of 
these communities in the Central Govern
ment undertakings, action in the following 
directions is being taken :

(i) Issue of a directne by Government 
prescribing, on the same lines as 
for recruitment of Government em
ployees, reservation quotas.

(li) Effective review of the progtess of 
implementation of the reserved 
quotas at all le\elsby fixation of 
responsibility of implementation 
of particular officers, timely report
ing, etc.

(iii) In-service/in-factory training to 
members of thcve communities.

Reorganisation of K. C. University, 
Darbhanga

217. SHRI BHOCrENDRA JHA : Will 
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state :

(a) whether it is a fact that no decision 
has yet been taken to reorganise the K. C  
University* Darbhanga into a modem Uni
versity in accordance with the decision of 
the Committee of the University Grants 
Commission; and

(b) if so, the reasons therefor ?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI SID- 
DHARTHA SHANKAR RAY): (a) and
(b). The matter is still under consideration 
of the State Government.

Idle Capacity of Public Undertakings

218, SHRI R. R. SINGH DE0 : Will 
the Minister of FINANCE be pleased to 
sta te :

(a) the details pf the idle capacity in
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fa the various public undertakings under his 
M inistry;

<b) the reasons thereof;
(c) the losses being sustained by these 

undertakings as a result thereof; and
(d) the action proposed to be taken for 

full utilisation of the capacity of these 
undertakings ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA): (a) Presumably, 
the Hon’ble Member is referring to the 
industrial undertakings of the Central 
Government. A statement indicating utili
sation of capacities is laid on the Tabic of 
the House. [Placed in Library. See No. LT— 
103/71.]

<b) The main reasons for under
utilisation of capacities have been :

(i) Lack of proper maintenance of 
equipment resulting in high cquip- 
raent down time ;

(ii) Lack of proper production plan
ning and control and slow develop
ment of manufaciuting designs ;

(iii) Low productivity cf labour due to 
slow development of labour skills, 
lack of performance standards and 
weaknesses in supervisory control ;

(iv) Disturbed labour conditions ;
(v) Shortage and poor quality of raw 

materials and components ;
(vi) Power shortage and faiture ;

(vii) Lack of demand in some cases.
Indeed, in big engineering complexes, it

takes some years to attain capacity produc
tion not only due to sophisticated nature of 
these plants but also to the long periods of 
interval necessary for developing operative 
and technical skills, setting up design, 
tooling and production support services, etc.

(c) The losses could also be due to 
reasons other than under-utilisatio t of capa
city, A statement showing thoe under- 
takings, which incurred losses during 1969-70 
1$ laid on the Table of the House. [Placed in 
Library, Sec Ho. LT— 104/1970.]

(d) To achieve better utilisation of capa
city which will also improve the financial 
results o f operations, action is being taken 
in the following main directions :

(i) improvements in managerial and 
opera tion  efficiency j

(ii) Development of operating skills by 
better training and establishment 
of performance norm and stan
dards ;

(iii) Better maintenance of equipment;
(iv) Increasing labour productivity by 

providing adequate incentives ;
(v) Diversification of prodact-mix ;
(vi) Greater export efforts,

Place of Urdu Language in India

219. SHRI S. M. BANERJEE : Will 
the Minister’ of EDUCATION AND 
SOCIAL WELFARE be pleased to state the 
further steps taken to grant proper place to 
•Urdu* language in India ?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI SID- 
DHARTHA SHANKAR RAY) : A state
ment containing the required information is 
attached.

Statement

The Government Resolution on Langu
age Policy as adopted by both the Houses 
of Parliament enjoins upon the Government 
to take concerted measures for the full 
development of Indian languages as speci
fied in the Constitution besides Hindi. Urdu 
is one of the officially and constitutionally 
recognised national languages of the country. 
It is being given the same respect and re
cognition as is being given to other State 
languages of the country. Urdu being a 
non-State language, the Government of 
India have decided to provide direct finan
cial assistance for further development of 
the language. As stated in reply to Starred 
Question No. 539 answered in the Lojk Sabha 
on the 4th December, 1970 by the then 
Education Minister, the Government of 
India have set up a  Central Board called 
the Tarraqui-e-Urdu Board under the chair
manship of the Education Minister, to make 
available under the centrally sponsored 
scheme of production of literature in Indian 
languages, academic literature as well as 
other types of literature in Urdu including 
science books for disseminating modern 
knowledge* The Board shall also publish 
children's literature, reference works, eucyclo. 
paedias and basic texts and shall pay special 
attention to the production of



literature in Urdu In modem topics which 
would give to the vast number of Urdu* 
reading people an opportunity to come in 
contact with modernity in various forms. 
As in the case of other Indian languages a 
sum of Rs. I crore has been made available 
to the Board for its book production pro* 
grammes.

The Board has already taken steps to 
evolve suitable a terminology for scientific 
and technical subjects. So far more than
20,000 terms have been coined. Terms 
evolved in Political Science, History. Ar
chaeology, Geography, Law and Geology 
have been finalised. The various Subject 
Panels set up by the Board have so far 
selected 606 titles for translation and original 
writing in Urdu out of which 487 titles have 
already been allotted to the translators and 
authors. Two books have been published 
so far.

In order to accelerate the pace of pro
duction of books and other literature, a 
Standing Committee of the Board has been 
set up to look after and guide day-to-day 
work. A whole-time officer has been 
appointed to assist the Hoard and also to 
function as Socretary of the Standing Com
mittee.

The other important steps that have 
been taken by the Board to accclcrate the 
pace of book production arc :

(1) Qualified Urdu scholars are being 
encouraged to apply to the UGC 
for grant of Jellowships for writing 
original books in Urdu,

(2) In order to strengthen the printing 
capacity of the Urdu presses, 
arrangements are being made to 
import Urdu type matrices for 
manufacture of Urdu types for 
supply to various presses.

(3) Steps are being taken in collabo
ration with various Urdu academic 
bodies to provide training facili
ties in Urdu caJigrapby and type
writing.

Apart from the steps taken by the 
Government for the development of the 
Urdu language as indicated above, the 
Government is rendering liberal financial 
assistance to various voluntary organisations 
engaged in the development of Urdu as a 
language and for enrichment of Its 
liW ture,

I l l  Wr&telt Answers

As stated earlier in leply to Stantd 
Question No, 539 answered cm the 4th 
December, 1970, the Government of India 
have offered a grant of Rs. 4 lakhs to the 
An}umau*e-Tanaqui-e-Urdu Hind, Aligarh 
for construction of “URDU GHAR*’ in 
Delhi which shall also house the offices of 
the Tarraqui-e-Urdu Board and a National 
Urdu Library. A Ghalib Academy has 
already been set up in De}hi for conducting 
research in Urdu literature,

Trade with East Pakistan

220. SHRI JYOTIRMOY BASU : Will 
the Minister of FINANCE be pleased to 
state .

(a) whether the State of Meghalaya has 
been allowed to carry on trade with East 
Pakistan ;

(b) if so, the details thereof ;
(c) whether similai facilities will be 

given to the West Bengal also ; and
(d) if not, the icasons theiefor 7

TIIF MINJSTFR Or STATE IN THE 
MINISTRY OF FINANCf (SHRI VIDYA 
CHARAN SHUKLA): (a) The S ta ted  
Meghalaya has not been allowed to carry 
on trade uith Fast Pakistan.

(b) to (d). Docs not arise.

Excise Duty on Aluminiuni Extras ions

221. SHRI S. P. VERMA : Will
the Minister of FINANCE be pleased to 
state -

(a) whether Government have with
drawn the mode of assessment of excise 
duty on Aluminium extrusions which was 
according to tariff value of the commodity ;

(b) if so, the reasons therefor ; and
(c) whether there is any proposal to 

revert to the old practice of assessing the 
Excise Duty on aluminium extrusions ad- 
valorem in, view of the practical hardships 
experienced by the secondary manufac
turers ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VI3>YA 
CHARAN SHUKLA): <a) Yes, Sir.

(b) In the Finance Act, 1970, the mode 
pf levy of w eto  duty m  aluminium, w W

Written Answers 112APRIL 2, t m



US Papers m i  CHAITRA 12, 1893 (SAKA) Papers Laid 1*4

was partly specific and partly ad-valorem, 
was changed entirely Into ad-valorem. 
Simultaneously, tariff values were with
drawn to  enable assessment of all alumi
nium products on the basis o f  real value. 
The existence o f a  large variety of extruded 
products with wide price differences not only 
as between different manufacturers but even 
in respect o f products o f the same manu
facturer,, had resulted in the cheaper and 
costlier products being assessed on the same 
value which was sought to be rectified by 
withdrawal o f tariff values.

(c) The recommendations of the Work
ing Group o i  Aluminium set up for looking 
into the matters relating to the pricing 
policy of aluminium, are under examination 
and such steps as may appear necessary 
will be taken.

12.30 hrs.

PAPERS LAID ON THE TABLE

Review and Annual Report of Cement 
Corporation of India and Notifi

cations Under Essential 
Commodities Act

TH E MINISTER OF INDUSTRIAL 
DEVELOPMENT (SHRI MOINUL 
HAQUE CH O U D H U RY); I  beg to lay 
on the T ab le :

(1) A copy o f each o f the following 
papers under sub-section (1) of 
section 619A of the Companies 
Act, 1956

(i) Review by the Government 
on the working of the Cement 
Corporation of India Limited, 
New Delhi, for the year 
1949-70.

(Ii) Annual Report o f the Cement 
Corporation of India Limited, 
New Delhi, for the year 1969- 
70 along with the Audited 
Accounts and the comments 
of the Comptroller and Audi
tor General thereon. [P la c e d  
in  Z J b r o ty . S e e No, LT-104/71].

(2) A  copy each o f the following Noti
fications (Hindi and English ver- 
fioat) wutar subjection ($) of

section 3 o f the Essential Com
modities Act, 1955

(i) The Copper (Prohibition o f  
use in the Manufacture o f 
Electrical Cables and Wires) 
Order, 1970, published in 
Notification No. S.O. 4092 
in Gazette df India dated the 
26th December, 1970.

(ii) The Electrical Cables and 
Wires Control Order* 1970, 
published in Notification No. 
S.O. 4093 in Gazette of India 
dated the 26th December,
1970. [P la c e d  in  lib r a r y . 
S e e  No. L T-105/71].

Reviews and Annual Report of Bokaro 
Steel Ltd., Hindustan Steel Works 

Construction, Limited and Iron 
and Steel (Control) Amdt.

Order

THE DEPUTY M INISTER IN THE 
M IN ISTRY O F STEEL AND HEAVY 
ENGINEERING (SHRI MOHAMMED 
SHAFI Q U R E SH I): Sir, on behalf o f 
Shri Mohan Kumaramangalam, I beg to lay 
on the Table

(1) A copy of each of the following 
papers under sub-section (1) of 
section 619A of the Companies, 
Act, 1956 :—

(i) (a) Review by the Govern
ment on the working of 
the Bokaro Steel Limited, 
for the year 1969-70.

(b) Annual Report o f the 
Bokaro Steel Limited, for 
the year 1969-70 along 
with the Audited Accounts 
and the comments o f the 
Comptroller and Auditor 
General thereon. [P la c e d  
in  L ib r a r y . S e e  No, LT- 
106/71],

(ii) (ft) Review by the Govern*
ment on the working of 
the Hindustan Steelworks 
Construction Limited, 
Calcutta, for the year 
1969-70.

(b) Annual Report of the 
Hinduitan Steclw?r$t



IIS Re, Call APRIL 2,1971 Attention 116

(2)

Construction limited,
Calcutta, for the year 
1969-70 along with the 
Audited Accounts and the 
comment* o f the Comp
troller and Auditor
General thereon. [Placed 

* in Library. See No. LT- 
107/71].

A copy of the Iron and Steel 
(Control) Amendment Order, 1971 
(Hindi nnd English versions) pub* 
Jished in Notification No. S.O. 
1421 in Gazette of India dated the 
29th March, 1971, under sub-sec
tion (6) of section 3 of the Essential 
Commodities Act, 1955. f Placed 
in library, See No. LT-108/71],

Annual Report Re: Seamen's Provident 
Fund Schemes and Statements

THE MINISTER OF PARLIAMEN
TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRr RAJ BAHADUR) ; 
I beg to lay on the Table

(1) A copy of the Annual Report 
(Hindi and English versions) for the 
year 1969-70 on the working of 
the Seaman's Provident Fund 
Scheme, 1966. [Placed in Library. 
See No. LT-109/71],

(2) The following statements showing 
the action taken by the Govern
ment on various assurances, pro
mises and undertakings given by 
Ministers during the various ses
sions of Lok Sabha :—

THIRD LOK SABHA 

I. Supplementary Statement No. XVIII

2,
X
4,
5,
6,
7,
8. 
*  

10, 
11. 
12*

FOURTH LOK SABHA

Supplementary Statement No. XXXI 
Supplementary Statement No. XXIV 
Supplementary Statement No. XXXI 
Supplementary Statement No, XXV 
Supplementary Statement No. XVIII 
Supplementary Statement No. XXIII 
Supplementary Statement No. XIII 
Supplementary Statement No. XL 
Supplementary Statement Nos. XII & XIII 
Supplementary Statement Nos. I ll & iv  
Statement No. I and Supplementary 
Statement No. II

CPlaced in Library* See No, LT—110/71].

Fifteenth Session, 1966

Second Session, 1967 
Third Session, 1967 
Fourth Session, 1968 
Fifth Session, 1968 
Sixth Session, 1968 
Seventh Session, 1969 
Eighth Session. 1969 
Ninth Session, 1969 
Tenth Session, 1970 
Eleventh Session, 1970 
Twelfth Session, 1970

12.31 hr«.

RE: CALL ATTENTION 

(Query)

SHRI H, N. M UKERJEE {Calcutta 
—North East) : Sir, we have given notice 
of a Catling Attention Notice on the refusal 
of Pakistan to allow even the Red Cross 
plants to $o to East 9 tfg a l to wderiak?

relief operations. This is the last day of 
the session and this is a matter which is of 
gfeat importance. I f  you tell me that you 
have passed it on to the Prime Minister so 
that she cam refer to it in her speech today, 
I  can understand i t  Something has got 
to be done about i t

MR, SPEAKER : I wUl pass cm your 
observation to the Pr im  Minister*
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PAPERS LAID ON THE TABLE
~r-QmUL

International Copyright (Aodt.) Order
and Annual Report of N .LTrLE,

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHAMMED 
SHAFI QURESHI): On behalf of Shri 
Siddhartha Shankar Ray, I beg to lay on 
the Table :

(1) A copy of the International Copy
right (Amendment) order, 1971 
(Hindi and English \ersions) pub
lished in Notification No. S.O. 448 
in Gazette of India dated the 25th 
January, 1971, under section 43 of 
the Copyright Act, 1957. [Placed 
in Library, £<?<• No. LT-111/71].

(2) A copy of the Annual Report
(Hindi and English versions) of 
the National Institute of Training 
in Industrial Engineering, Bombay 
for the year 1969-70. | Placed in
Library. See No. LT-112/71].

Report of Commission of Railway 
Safety and Statement 

Relating therto

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) : 
I beg to lay on the Table :

(1) A copy of the Report (Hindi ver
sion) on the working of the Com
mission of Railway Safety for the 
year 1968-69. [Placed in Library. 
See No. LT-113/71].

(2) A statement showing reasons for 
delay in laying the above Report. 
{Placed hi Library, See No. LT- 
114/71].

Reports of Delhi Development Authority 
and Statement Relating thereto

THE MINISTER OF WORKS, HOUS
ING AND URBAN DEVELOPMENT 
(SHRI I. K. GUJRAL) : I  beg to lay on 
the T able:

(1) A copy of each of the following 
Reports uadcr section 26 of the 
Delhi Development Act, 1957 ■

(0  Annual Administration Report

(Hindi and English versions) 
of the Delhi Development 
Authority for the year 1966-
67.

(ii) Annual Administration Report 
(Hindi and English versions) 
of the Delhi Development 
Authority for the year 1967-
68.

(iii) Annual Administration Report 
(Hindi version) of the Delhi 
Development Authority for 
the year 1968-69. [Placed in 
Library. See No. LT-115/71],

(2) A statement showing reasons for 
delay m laying the Reports men
tioned at (1) (i) and (ii) above. 
[Placed in Library♦ See No. LT* 
116/71].

Notifications under All India Services 
Act

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
MINISTER OF STATE, DEPTT. OF 
ELECTRONICS, DEPTT. OF ATOMIC 
ENERGY AND DEPTr. OF SCIENCE 
AND TECHNOLOGY (SHRI K. C. 
PANT) : On behalf of Shri Ram Niwas
Mir dim, I beg to lay on the Table a copy 
each of the following Notification (Hindi 
and English versions) under sub-section (2) 
of section 3 of the All India Services Act, 
1951 :

(1) The Indian Forest Service (Initial 
Recruitment) Amendment Regula
tions, 1971. published in Notifica
tion No. G.S.R. 353 in Gazette of 
India dated the 20th March, 1971.

(2) The Indian Forest Service (Recruit
ment) Amendment Rules, 1971, 
published in Notification No. 
G.S.R. 354 in Gazette of India 
dated the 20th March, 1971, 
[Placed in Library. See No, LT— 
117/71}.

Cardamon (Licensing and Registration) 
Amendment Rules

THE MINISTER OF FOREIGN 
TRADE (SHRI L, N. MISHRA) ; frheg to 
lay on the Table a copy of the Cardamom 
(Licensing and Registration) Amendment 
Rules, 1970 (Hindi and English versions)
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[Shri U  K  Mishrt] 
published in Notification No. G .S .R . 373 in 
Gazette o f India dated the 20th March, 
1971, under sub-section (3) Of section 33 of 
(he Cardamom Act, 1965. [P la c e d  in  
L ib r a r y . Se e  No. LT-118/7I].

Police Forces (Restriction of Rights) Amend
ment Rides, Notification under Unlawful 

Activities (Prevention) Act, and State- 
meat relating thereto and High Court 

Judges Travelling Allowance 
(Second Andt.) Rules

THE MINISTER, O F STATE IN THE 
M INISTRY OF HOME A FFA IRS AND 
M INISTER O F STATE, DEPTT. OF 
ELECTRONICS, DEPTT. O F ATOMIC 
EN ERG Y AND DEPTT. O F SCIENCE 
AND TECHNOLOGY (SHRI K . C. PA N T): 
I  beg to lay on the Table—

(1) A copy of the Police-Forces (Res
triction o f Rights) Amendment 
Rules, 1970 (Hindi and English 
versions) published in Notification 
No. G .S.R . 2049 in Gazette of 
India dated the 19th December,
1970, under sub-section (2) o f sec
tion 6 of the Police Forces (Res
triction of Rights) Act, 1966. 
{P la c e d  in  L ib r a r y .  S e e  No. LT— 
119/71J.

(2) A copy each of the following Noti
fications under sub-section (3) of 
section 21 of the Unlawful Activi
ties (Prevention) Act, 1967

(i) The Unlawful Activities (Preven
tion) Amendment Rules, 1970, 
published in Notification No. S.O. 
473 in Gazette o f India dated the 
3rd February, 1970.

(ii) The Unlawful Activities (Preven
tion) Amendment Rules, 1971, 
published m Notification No. S. O. 
109 in Gazette of India dated the 
4th January, 1971.

(iii) The Unlawful Activities (Preven* 
tion) (Second Amendment) Rules, 
1971 (Hindi and English vertions) 
published in Notification No. S. O. 
359 in Gazette o f India dated the 
18th January, 1971. (P la c e d  in  

L ib r a r y . S e e  No. LT—120/70J.
($) A statement showing reasons for

delay in laying the Notification 
mentioned at item (2X0 above. 
{P la c e d  in  L ib r a r y . S e e  No, LT— 
121/713,

(4) A copy o f High Court Judges 
Travelling Allowance (Second 
Amendment) Rules, 1970 (Hindi 
and English versions) published in 
Notification No. G . S. R , 2002 in 
Gazette of India dated the 12th 
December, 1970 under sub-section
(3) of section 24 of the High 
Court Judges (Conditions of 
Service) Act, 1954. {P la c e d  in  
L ib r a r y . Se e  No. LT— 122/71].

Correction of Answer to USQ No.
2253 dated 11-8-70

THE M INISTER O F COMPANY 
AFFAIRS (SHRI K . V. RAGHUNATHA 
R E D D Y ): I beg to lay a statement correc
ting the reply given on 11th August, 1970 to 
Unstarred Question No. 2253 regarding 
change of name from Imperial Tobacco Co. 
of India Limited to M/s. India Tobacco Co. 
Ltd. [P la c e d  in  L ib r a r y . S e e  No. LT— 
123/71].

Annual Reports of Industrial Finance
Corporation of India and Delhi Finan

cial Corporation, Post Office 
Savings Banks (Amdt.) Rules 

and Notifications etc.

THE MINISTER O F STATE IN  THE 
M INISTRY OF FINANCE (SH RI VIDYA 
CHARAN SH U K LA ): I  beg to lay on the 
Table—

(1) A copy of the Annual Report 
'(Hindi and English versions) o f the 
Industrial Finance Corporation of 
India for the year ended the 30th 
June, 1970, along with the State
ment showing the Assets and 
Liabilities and Profit and Loss 
Account o f the Corporation, under 
sub-section <3) of Section 35 of 
the Industrial Finance Corporation 
Act, 1948. [P la c e d  in  L ib r a r y . S e e  
No. LT— 124/71],

(2) A copy o f the Annual Report 
(Hindi and Banish versions) o f the 
Delhi Financial Corporation
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together with statement of assets 
and liabilities, profit and loss 
account and the A u d io s  Report 
for the year 1969-70 published in 
Notification No. F. 6/4/70-Fin(G) 
m Delhi Gazette dated the 5th 
August, 1970 under sub-section (3) 
of section 38 of the State Financial 
Corporations Act, 1951. Placed in 
library. See No, LT-125/71],

(3) A copy of the Post Office Savings 
B&Jks (Amendment) Rules, 1971 
(Hindi and English versions) 
published in Notification No. 
G. S. R. 244 in Gazette of India 
datea the 20th February, 1971, 
under sub-section (3) of section 
15 of the Government Savings 
Banks Act, 1873, [Placed m 
Library. See No. LT—126/71],

(4) A copy each of the following Noti
fications (Hindi and English ver
sions) under sub-scction (3) of 
section 12 of the Government 
Savings Certificates Act. 1959

(i) The Government Savings 
Certificates (Amendment) 
Rules 1971, published in 
Notification No. G. S. R. 97 
in Gazette of India dated the 
15th January, 1971.

(ii) The National Savings Certi
ficates (IV Issue) (Amendment) 
Rules, 1971, published in 
Notifications No, G. S. R. 
98*99 in Gazette of India 
dated the 15th January, 
1971.

(iii) The Post Office Savings Certi- 
flcates (Amendment) Rules, 
1971, published in Notification 
No. G. S. R. 189 in Gazette 
of India dated the 5th Feb
ruary 1971. [Placed in Library. 
See No. LT-127/71],

(5) A copy of the Assam Reorganisa
tion (Meghalaya) Distribution of 
Revenues Order, 1971, (Hindi and 
English versions) published in 
Notification No. G. S. R. 397 in 
Gazette of India dated the 20th 
March, 1971, under subsection (2) 
of section 56 of the Assam Re-

(Meghalaya). Act,

1969, [P la c e d  in  lib r a r y * S *  
No. LT—128/71].

(6) A copy each of the following Noti
fications (Hindi and English ver
sions) issued under the Central 
Bxcise Rules, 1944

(i) G. S. R. 87 published in 
Gazette of India dated the 
16th January, 1971 together 
with an explanatory memo
randum.

(it) G. S. R. 217 published in 
Gazette of India dated the 
13th February, 1971 together 
with an explanatory memo
randum. [Placed in library. 
See No. LT—129/713.

(7) A copy each of the following Noti
fications (Hindi and English ver
sions) under section 159 of the 
Customs Act, 1962

(i) G. S. R. 2062 published in 
Gazette of India dated the 
26th December, 1970 together 
with an explanatory memo
randum,

(ii) G. S. R. 2069 published in 
Gazette of India dated the 
26th December* 1970 together 
with an explanatory memo
randum,

(iii) G. S. R. 2070 published in 
Gazette of India dated the 
31st December, 1970 together 
with an explanatory memo
randum.

(iv) G. S. R. 41 published in
Gazette of India dated the 
1st January, 1971 together 
with an explanatory memo
randum .

(v) G, S. R. 69 published in
Gazette of India dated the 
I2th January, 1971 together 
with an explanatory medio* 
randum.

(vi) G. S. R. 70 published in
Gazette of India dated the 
12th January; 1971 together 
with an explanatory memo
randum.

(Vii) G. S. R, 71 published in
Gazette of India dated the 
12th January, 1971 together
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with an explanatory memo
randum.

(viii) G< S. R. 72 published in
Gazette of India dated the 
12th January, 1971 together 
with an explanatory memo* 
random.

(ix) C . S. R. 88 published in
Gazette of India dated the 
16th January, 1971 together 
with an explanatory memo- 
randum.

(x) G. S. R. 93 published in
Gazette of India dated the 
15th January, 1971.

(xi) G. S. R. 118 published in
Gazette of India dated the 
21st January, 1971 together 
with an explanatory memo- 
randum.

(xii) G. S. R. 221 published in
Gazette of India dated the 
13th February, 1971 together 
with an explanatory memo
randum.

(xiii) S. Os. 99 and 100 published 
in Gazette of India dated the 
1st January, 1971 together 
with an explanatory memo
randum. [Placed m Library. 
See No. LT—130/71].

(8) A copy of the West Bengal Duty 
on Inter-State River Valley Autho
rity Electricity Act, 1971 (President's 
Act No. 5 of 1971) published in 
Gazette of India dated the 1st 
April, 1971. under sub section (3) of 
section 3 of the West Bengal State 
Legislature (Delegation of Powers) 
Act, 1970. [Placed in Library. See 
No, LT—131/71].

PASSPORTS (THIRD AMENDMENT) 
RULES, 1970

THE DEPUTY MINISTER IN THE 
MINISTRY OP FXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : I beg 
to lay on the TabJe a copy of the Passport# 
(Third Amendment) Rules, 1970 (Hindi and 
English Versions) published in Notification 
No. G.S.R, 1793 in Gazette of India dated 
the 13th October, 1970, under sub-section (3)

of section 24 o f the Passports Act, 1967. 
[Placed in Library. See No. LT—132/71],

12.32 fars.

ESTIMATES COMMITTEE

Hundred and thirty-second and Hundred 
and thirty-third Reports

SECRETARY: I beg to Jay on the 
Table the following two Reports of the 
Estimates Committee <JTourth I  ok Siibha) 
which were presented to the Speakci by the 
Chairman, Estimates Committee on the 26th 
December, 1970

(1) Hundred and thirty-second Report 
on action taken by Government on 
the recommendations contained in 
their Hundred and Mxtecnth Report 
on the Ministry of Labour, 
employment and Rehabilitation 
(Department of Labour and Ftn- 
ploymenl- Lmplo>ees’ Provident 
Fund Organisation).

(2) Hundred and thirty-third Report 
on action taken by Government on 
the lecommcndations contained in 
their Hundred and twenty-third 
Report on the Ministry of Labour, 
Employment and Rehabilitation 
(Department of Labour and Em- 
ployment)—Employees’ State Insur
ance Corporation.

ASSENTS TO BILLS

SECRETARY: Sir, I lay on the Table 
following thirteen Bills passed by the Houses 
of Parliament during the current session and 
assented to since a report was last made to 
the House on the 24th March, 1971

(1) The Appropriation (Railways) Vote 
on Account Bill, 1971.

(2) The Appropriation (Railways) Bill, 
1971.

(3) The Manipur Appropriation (Vote 
on Account) Bill, 1971.

(4) The Manipur Appropriation Bill, 
J97L

<5) The Appropriation fiUfc, i»71.
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CORRECTION OF ANSWER TO S. Q. 
NO. 13! DATED 16.11.70 RE, NON- 

UTIUSATION OF N.D.M.G. 
HOTEL IN CHANAKYAPURI

(6) The Appropriation (Vote on Ac
count) Bill, 1971.

(7) The Import* and Exports (Control) 
Amendment Bill, 1971.

(8) The Orissa Appropriation (Vote on 
Account) Bill, 1971.

(9) The Orissa Appropriation Bill, 
1971.

(10) The Mysore Appropriation (Vote 
on Account) Bill, 1971.

(11) The Mysore Appropriation BiJl,
1971.

(12) The West Bengal Appropriation 
(Vote on Account) Bill, 1971.

03) The West Bengal Appropriation 
Bill, 1971.

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. KISKU): In 
reply to part (c) of Starred Question No. 
131 in the Lok Sabha asked by Shri Hardyal 
Devgun on the 16th November. 1970, it was 
stated that the New DeJhj Municipal Com* 
mittee invited tenders on five separate 
occasions for licensing of the hotel at 
Chanakyapuri. The Committee, in fact, in
vited tenders on six different occasions. The 
details of the tenders received on the sixth 
occasion are annexed.

Statement

S. No. Name of the Party Offer made Remarks

M/s Hotel President Delhi 
Gate, New Delhi.

3.

M/s. Flury’s Swiss Con
fectionery Pvt. 1 td. 18, 
Park Street, Calcutta-16. 
(A subsidiary concern of 
M/s. Amin Chand Pyare 
Lai)

M/s. National Mineral 
Development Coiporation

For entire 
building.

—do—

—do—

(a) Rs. 12 iacs per annum if extensive 
additions and alterations are 
carried out at their cost.

(b) Rs. 15 lacs per annum if exten
sive additions and alterations to 
make building fit for use as a 
Hostel etc. are carried out by the 
New Delhi Munictpai Committee.

(a) Rs. 3 lacs for the 1st year starting 
from 1st September 1970.

(b) Rs. 10 lacs per year for subse- —do—
quent 5 years.

(c) Rs, 15 lacs per year for subse- —do—
quent 10 years.

(d) Rs. 18 lacs per year for subse- —do—
quent 10 years.

(e) Rs. 21 lacs per year for balance —do—
4 years.
Rs. 2.50 p.m. per square ft. For non-hotel

use for the V 
and VI floors.

STATEMENT HE. FINDINGS O? COM
MISSION ON INCIDENTS IN 

RJ3SPECT OFS.S.P. PROCES
SION IN DELHI

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
MINISTER, OF STATE, DEPTT. OF 
ELECTRONICS, D&PTT. OF ATOMIC 
ENERGY AND DEPTT. OF SCIENCE 
A ttD  TECHNOLOGY (SHRI K. C. 

t Ttoe f f o w  w y  $ » t  a Com*

mission, consisting of Shri Justice Alladi 
Kuppusvvamy of the Andhra Pradesh High 
Court, had been appointed under the Corn* 
missions of Inquiry Act, 1952, to inquire 
into the incidents that had taken place in 
Delhi on 6th April, 1970, in connection with, 
the procession taken out by the Samyukta 
Socialist Party. The report of the Com
mission has been received. The findings 
have been summarised by the Commission 
in Para 175 of the report and copies of it 
r n  laid w  the tab le <?t ft* Hou*e. Th^
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report is also being printed and the printed 
copies will be circulated to Hon’ble Member^ 
in doe course.

The Government have accepted the 
findings o f  the Commission. A copy o f the 
report of the Commission has also been 
forwarded to the Lt. Governor, Delhi for 
taking necessary action.

Para I7S of the Report

T o sum up, my conclusions are as 
follow s:

(1) The cane-charge on 6th April, 1970 
at Patel Chowk has not been 
proved to be pre-meditated and 
pre-planned or that it was the 
result of a conspiracy between the 
“establishment” and the Delhi 
Administration.

(2) (a) The permission to hold the
meeting at Patel Chowk was 
neither given nor refused by 
the Deputy Commissioner, 
But the SSP was made to 
understand that the meeting 
would not be disturbed as 
long as it was peaceful.

(b) The Adivasis were permitted to 
carry bows and arrows as part 
o f their traditional dress, but 
there was no express permis
sion or refusal regarding carry
ing of arms, other than bows 
and arrows.

(3) The meeting was peaceful, but 
about 300 or 400 recalcitrant mem
bers o f the assembly, some o f them 
having lathis, takwas, bows and 
arrows, raised slogans and tried to 
break the rope*cordon and to rush 
towards the Parliament H ouse; 
the bursti ig of tear-gas shells and 
the cane charge was justified in the 
circumstances o f the case ; it is 
not however, proved that the 
demonstrators actually assaulted 
the police with bows, lathis and 
takwas and several police were 
ityured as a result thereof.

(4) (a) Shri Ashok Nath, Sob-Divl*
skmal Magistrate was present 
at Patel Chowk and the cane* 
tfjarg#waae3e«c<J he

ed the assembly unlawful an** 
due warning was given by
h im ;

(b) the cane-charge was preceded 
by the bursting of tear-gas 
shells though the interval was 
very litt le ;

(c) the second series of tear-gas 
shells were fired in order to 
prevent the dispersing crowd 
from re-assembling and not to 
harass the crowd and to pre
vent them from dispersing ;

(d) the arrangements regarding 
the mike for giving warning 
do not appear to have worked 
efficiently ; greater care should 
have been taken to see that 
the warning given over the 
mike was made audible to all 
concerned ;

(e) even assuming that there was 
no warning, the cane-charge 
would have been justified as 
the assembly though not un
lawful at the inception, 
became unlawful when 300 or 
400 persons tried to break the 
rope-cordon and rush to the 
Parliament House which was 
covered by an order under 
sec. 144 Cr. P. C. and these 
persons were conducting them
selves in a manner as to 
show determination not to 
disperse and were likely to 
cause disturbance of public 
peace and to provoke others 
to a breach of the peace.

(5) (a) The force used generally or 
with regard to any particular 
injured person has not been 
proved to be excessive in the 
circumstances of the case.

(b) the police used only canes 
and not la th is ;

($) there was avoidable delay in the 
nutter o f r&hhtg Shri George 
Fernandes to the Hospital when he 
was iniwed, There should h*v* 
beeft a  proper inquiry by the police
(i) a* to whteh policeman inflicted 
the injuries on tte  head h  

i lata
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7. (a) It is not proved that the police 
unreasonably prevented any 
member of the Parliament 
from proceeding to the Parlia
ment House;

(b) Shri Aijun Singh Badhuria’s 
identity card was tom by a 
policeman, but there is no 
sufficient evidence to prove 
the identity of the policeman 
who tore i t ; there is no evi
dence also a$ to who kicked 
Shri Arjun Singh Badhuria in 
the stomach.

(8) There is no sufficient evidence that 
Shri Behan was injured at the 
cane-charge effected at Patel-Chowk 
and died as a result of such injury.

(9) The evidence is not sufficient to 
show that Shri Babu Lai was 
inured as a result of arrow shot 
by one of the demonstrators at 
Patel Chowk.

(10) There is nothing to comment ad
versely on the incident relating to 
Smt. Shanti Naik,

SHRI SHYAMNANDAN MISHRA 
(Begusarai) : Regarding the statement made 
cm the incidents that had taken place in 
Delhi on 6th April last year in connection 
with the procession taken out by the SSP, it 
may be made available to Members. We 
are all interested m that and we want to 
study it.

MR, SPEAKER : Yes.

t i *  I *  f« n  { f l t i w i * ) : « r* w  

tsg tw , BfW wr srcra s r e ^  f a n  
w  $  'r c  $ 1 w r

W rtft % v t  xn; t o n  v x t  t f t r q  
f a f a w  flw r w i r t i  ?

M R. SPEAKER : The Prime Ministtr
will now reply to the debate on the Presi
dent’s Address.

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
HOME AFFAIRS, MINISTER OP 
PLANNING AND MINISTER OF INFOR
MATION AND BROADCASTING (SHRI
MATI INDIRA GANDHI): Mr. Speaker, 
Sir. the President’s Address has been debated 
for three days. Many hon. Members have 
spoken and 1 am grateful to those who have 
supported the Motion and to those who have 
offered useful suggestions.

I am glad that several Members saw in 
the Address the beginning of a great renewal. 
With the accession of strength and faith 
from a fresh mandate given by a new 
generation, wc are on the threshold of a new 
beginning. Our people have proved that the 
dark forebodings of pessimists at home and 
abroad were the mumblings of false prophets*

I must hasten to add that I look upon 
the massive support of the electorate not as 
an achievement but as an opportunity. The 
President’s Address has indicated some of 
the step® which the Government propose to 
take to make use of this opportunity. These 
steps and many others will have to be 
translated into operational programmes. In 
the meanwhile, Government welcomes cons
tructive criticism which will help to improve 
our programmes.

In my election speeches which, unfor
tunately, Shri Vajpayee does not seem to 
have read—I repeat—in every single speech 
I have said that the road ahead is long and 
full of hardships and those who supported 
m  should be prepared for hard work, for 
difficulties and perhaps even for danger*

I have carefully followed the speeches of 
the hon. Members. I was touched by the 
great solicitude shown by Shri Fatehsingftrao 
Gaekwad for the plight of the Scheduled 
Ca9te» and the Scheduled Tribes and 
Shrimati Gayatri Devi's concern for the 
poor. It seems easier to shed tears th a t 
p riv y  punes. I assure them 'mod the House 
that these vestiges of feudally  fasapf left*
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I welcome the endorsement of the need 

to prevent pollution of air, water and soil 
and the imbalances of nature around us. I 
myself have been deeply interested in ecology 
since long before that word became fashion* 
able in the western world.

The complaint of some Members that 
AIR and TV were used by the Government 
for Party ends need not be taken seriously. 
The only time i had broadcast was to 
announce the dissolution of the Lok Sabha.

Complaints against the Election Com
mission have already been dealt with by my 
colleague, the Minister of Law and Justice.

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior) : Not satisfactorily.

SHRIMATI INDIRA GANDHI : It
was natural that in a debate of this kind 
much should be said about poverty. Our 
poverty is long standing. I have not been 
awakened to it to-day as some Members of 
the Opposition are apt to say from time 
to time. If I may say with some hesitation 
and deep humility, it was because of this 
awakening and concern that my family 
decided to give up most of its property and 
to change its entire mode of life in 1920-21.

Much has been achieved since Indepen
dence. There is no doubt that toniay a 
large number of people are better dressed 
and better fed than before. How do we 
judge the poverty of any area ? We should 
judge it against the conditions which existed 
in that particular area earlier on. Is it the 
claim of any hon. Member that less has been 
done, for example, in Rajasthan or in 
Madhya Pradesh or in Orissa in the last 'few 
years than was done, say, in a century of 
princely rule ? Yet the fact of poverty 
remains and vast numbers do lack their basic 
requirements. Also the needs of our people 
are increasing and will continue to increase 
as our development plans go ahead.

The hon, Member, Shri Vajpayee, spoke 
tauntingly of what he called our “ war on 
poverty,'* But, actually, this was the title 
of his manifesto. Compared to the glitter 
of the Jana Sangh manifesto, our own was 
matter-of-fact and down-to-earth.

I t  was remarkable how onr people showed 
ttieir keen sense o f discrimination wh«n th e y  
tffrw # to be attracted by t&e stalking fo l ia ?

deer, the Swama Mrig, of the Jana Sangh 
or to be led astray by the outworn economic 
theories of the Swatantra Party, dressed up 
in elegant phrases.

SHRI ATAL BIHARI VAJPAYEE : 
They were most attracted by the cow and 
calf.

SHRIMATI INDIRA GANDHI : I 
would remind the hon. Member that we had 
a number of Elections before this General 
Election. Some of our candidats had the 
bicycle as their symbal, some had the coconut 
tree or other emblems and >ct ait these or 
most of them won in the elections. And I 
should like to say also that something rather 
good happened because wc took the cow and 
the calf as our symbol. It uas proved that 
it was not a religious symbol, that it was a 
symbol of the prosperity of village and 
town people. It is after seeing the mani
festoes and the performances of the various 
parties that the people have taken their 
decision.

The hon. Member who sits opposite me, 
Shri Gopalan, in his Jong indictment of 
Governmental policies, referred to some 
central projects. There was not, and there 
cannot be any discrimination or deliberate 
neglect of Kerala which is one of the most 
beautiful parts of our country and one which 
has had many problems. It is true that the 
Precision Instruments Plant and the Phyto 
Chemicals Plant, which we had proposed to 
set up there were not taken up for imple
mentation. But this is because, on reassess
ment, demands for the products of these 
Plants were not found to be good.

Government have to make a constant 
reappraisal of industrial and other program
mes, and have to adapt them to the needs 
of the situation.

However, in regard to the Cochin 
Shipyard. Shri Gopalan has failed to keep 
up with recent developments. An Agreement 
has already been signed with Mitsubishi 
Heavy Industries, cove ing the preparation 
of designs for the Shipyard and for Consult
ancy Services to t its construction*i, T he 
project will be completed in five years and 
is estimated to cost Rs* 45,40 crams. £«• 3 
crores have bom provide# in the W t-7%
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Shri Indrajit Gupta referred to Monopoly 
Houses and the issue of new licences to some 
of them, which also has been agitating some 
of our own Members on this side, Neither 
the Monopolies and the Restrictive Trade 
Practices Act nor the Industrial licensing 
Policy rules out the grant of new licences to 
Business Houses. They only define the limits 
and conditions, subject to which these Houses 
would be allowed to expand further*

The decisions taken in individual cases 
do not involve any • deviation from the 
policies which have been clearly spelt out. 
These policies seek to reconcile a number of 
objectives—the promotion of industrial 
growth and employment opportunities, 
accelcratcd development of backward regions, 
expemtttious development of core industries 
and the attainment of economic self-reliance.

It would not be fair to view the grant 
of licences to the larger industrial houses in 
isolation from other decisions of the Govern
ment, for instance, the reservation of larger 
fields for small-scale industries, the exclusion 
of larger industrial houses from the middle 
sector and the expansion of the public sector 
as well as other policies designed to broaden 
the base of entrepreneurship.

A young Member from our side, Shri 
A. C. George made several concrete sugges
tion*, in particular, regarding Housing in 
U/ban areas. We have already made a 
beginning in this direction with the setting up 
of the Housing and Urban Development 
Finance Corporation. We shall endeavour 
to expand the role of the Corporation in 
the next two to three years.

There is also need for a new look at 
rural housing. I am sorry Shri Piloo Mody, 
our Architect Member, is not present, 
because i think that it would be very useful 
if our architects would give thought to new 
and inexpensive designs for rural housing, 
which would make the best use of locally 
available materials.

I was looking forward to hearing Shri 
Shyamnandan Mishra and was indeed dis
appointed that he surrendered his time to 
another Member of his party, 1 know that 
planning has lost much of its lustre...

SHRI SHYAMNANDAN MISHRA 
(Begu&arai): I am very glad, l e t  her kindly 
recommend me next time to speak on the 
general budget*

SHRIMATI INDIRA GANDHI ; I 
know that planning has lost its lustre since 
his connection with it has ceased.

I now come to the amendments of which 
there is a large crop. Some of those refer 
to rising prices and the need to stabilise 
them. The House knows bow deeply con
cerned I am", and indeed ail my colleagues 
in Government are, about this matter, and 
that we are deeply aware of the consequences 
which would follow if price stability is 
seriously impaired. Much of the increase in 
prices during the past year is because of the 
failure to raise the production of commer
cial crops.

Foodgrain prices have, on the other 
hand, been generally quiet, reflecting our 
succcss in raising production in that area. 
Hon. Members know that because of the 
drought, we have had to bend all our ener
gies to increase the production of foodgrains. 
There is no doubt that during this period 
the other crops did not get the kind of 
boost or help which they should have.

I think the Minister of Food has already 
told the House that we intend to adopt a 
range of measures to raise the productivity 
of such crops. We also intend to curb 
speculation.

In an inter-dependent economy, a price 
rise in one sector soon spreads to other 
sectors. For Example, the rise in the prices 
of industrial raw materials pushes up the 
prices of manufactures which in turn leads 
to the demand for higher prices for farm 
products. The wage cost also tends to rise. 
Thus, what is called for today is a certain 
restraint and willingness on the part of the 
community not to press for short-term 
compensations.

We intend to protect the interests of the 
weaker sections who suffer most when prices 
go up. The public distribution system is 
aimed to serve this purpose.

I am sure hon. Members will appreciate 
that a part of the price increase in recent 
years was due to our anxiety to assure the 
farmers a reasonable price for their protiucts. 
However, it is important that in this 
process, the interests of the small farmers, 
the landless labourers and the other poor 
people who live on the land and who do not 
have surplus products to sell are not harm
ed. lt  is for the Government to reconcile 
the interests of consumers and tfcose of
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pdodoiw*. Only to this way, «aa a priee
policy be successful, We must work for the 
genuine welfare of farmers* and at the same 
time we must also ensure that certain sections 
do not unreasonably exploit the rest of the 
community. The welfare of the nation as a 
whole must at all times take precedence over 
that of an individual segment We should 
remember that other countries including 
many developed countries are also experienc
ing rising price* in varying degrees. Of 
course, there are greater difficulties for us 
because of the lower standard of living of so 
many of our people. But some pressure on 
prices is almost inescapable in a growing 
economy*

We have to recognise and accept the 
fact that in a developing country such as 
ours, which must increase the pace of in* 
vestment, we cannot afford to adopt a 
deflationary police of budgetary surpluses 
coupled with measures for keeping the level 
of investments low.

So while implementing a plan which 
is large in relation to our resources but not 
large enough for the needs of our people, 
some upward pressure on prices is inevitable. 
I would, therefore, request hon- members 
nut to politicise this issue excessively.

Another matter which came up for criti
cism was tlie grant of industrial licences in 
the period immediately preceding the general 
election. My colleague, the Minister of 
Industrial Development has already answer
ed a specific question on this subject. 
Nothing was done in a  hurry or outside 
normal procedure, and it does not seem 
strange to me that we should be accused of 
not holding up licenccs which had been 
cleared in the normal course, and at the 
same time be blamed for delaying them.

Even during the election, when I was in 
Bombay, the complaint was made that the 
country's economy was suffering because 
Government was not granting licences fast 
enough. So obviously, this complaint is 
part of the smear compaign of the so-called 
grand alliance before, during and a t e  the 
poll.

There was an increase in the number of 
applications for industrial licences in the 
calendar year, 1970, rejecting ail imprdve. 
mem in the industrial climate, th is is us it 
should b*. After June, J97Q, When th* 
Monopolies and Restrictive Tm&Practlcte&

Act came into force, Government had to 
evolve policies and procedures to harmonise 
the objectives of industrial licensing with 
those of ^he MRTlP Act, After Government 
had laid down the guidelines for the dis
posal o f applications attracting the provi
sions of the MRTP Act, applications falling 
within that category were considered for 
further processing. The formalities and pro
cedures followed by the Government for the 
grant of licences during the period preceding 
the poll were exactly the same as those that 
were being followed earlier, and, as 1 just 
said, there was no relaxation of any accepted 
policy or normal standards of scrutiny in 
regard to these licences.

The other amendments seek to emphasise 
the need for the nationalisation of the re
maining banks, of foreign trade, of major 
and basic industries and so on. Last year, 
I had explained Government's general 
approach to these and similar demands for 
nationalisation. Government are not afraid 
of na ionalisation. At the same time, they 
do itot consider nationalisation to be an 
independent objectively by itself. Decisions 
on nationalisation must fit into the general 
scheme of priorities of our economic pro* 
gramme.

The direction in which the Government 
want, to p'ooeed is quite clear. We visualise 
a growing and dominant role for the public 
sector. Wc want the public sector to be 
ab’c to influence and control the pace and 
direction of investment. Our available re
sources should be deployed in the best 
possible manner. Any proposal for the 
nationalisation of an industry or Activity 
must be subjected to two tests : firstly, is it 
necessary from the point of view of enabling 
the public sector to attain a dominant role 
and to occupy a key position in the econo* 
my ; and secondly, does it further our social 
objectives ? The nationalisation of banks 
satisfied both these tests.

Similarly, when m  find any industry or 
unit operating in a  manner which I# detrl* 
mental to our national interests, tw  shall 
certainty tiot hesitate to take H over, But 
we should not be deflected from onr 
priorities* Our priorities, which are known 
to the Htmsfr-bttt I  iwtald like to reherate 
them—are at present the acceleration of dev©* 
Jopment and the augmentation d f employ- 
m eat Whatever resources we can mobiHm,
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should be canalised as for as possible into 
further investment in now, -productive acti* 
vttles in the public sector. In the next few 
ytm>  we shall be engage^ hi a  relentless 
buttle against poverty. We should not dis
sipate our energies and our resources in 
diversionary battles which can only make a 
marginal contribution to victory on the 
majln front.

The subject which was mentioned by al
most every speaker, one which has caused 
deeper and more widespread concern than 
any other problem facing our economy 
today is the question of unemployment, 
This pioblem is not unique to India. The 
U.K., U.S.A., and other developed countries 
are alt facing similar situations. It is not 
difficult to understand why unemployment 
has assumed *uch large dimensions in India. 
Firm figures arc available only in respect of 
the organised sector, and in this sector the 
rate of growth of employment opportunities 
was somewhat satisfactory in the first half 
of the “sixties**, being 6.8 per cent in the 
Third Plan period. But this rate stated 
declining in 19&4-65 and by 1966-67 has 
slumped to 0.8 per cent. During 1967-68 it 
was almost negligible. The slow growth of 
the economy particularly in the industrial 
sector was responsible for the sharp decline 
in employment opportunities

In his speech, Hon’ble Mr. Krishna 
Mcnon quoted statistics of unemployment. 
In India the most serious part of the pro
blem is not open and wholetime unemploy
ment, but under employment, and this, is why 
it is difficult to quantify the problem. Hon. 
Membeis know that sometime ago the re
port of an expert committee, presided over 
by Prof, Dantwala, poinied out this fact, 
In the absence of reliable figures, we should 
not allow ourselves to be intimidated by un
certain statistics,

I entirely share the concern voiced in 
this House and outside about this problem. 
To keep human beings idle is to waste a 
rich national resource, and 1 am particularly 
conscious of the serious hardships which 
our educated young people are suffering. 
Many of* them come to see me.

We have mentioned the word 
“ tftenttkm** la the President1* Address, 
perhaps the most dangerous of all aiinations 
|» fee 0# disenchantment among
able-bodfcd >oungmen and women who are 
dsprived of tftodaotfve employment The

h  an economic tragedy and also a  hujnao 
tragedy. We cannot preach about our con* 
cern for our fellow-men, ^  I  believe a young 
friend pointed out yesterday, if our social 
arrangements have no place for them.

People get alienated if they do opt feel 
wanted. But there are other kinds of 
alienated indiviauats also~~the Nexalite type 
for whom patriotism is a bourgeois enthu
siasm, the superficial cosmopolitans who are 
too cynical to appreciate the qualities of our 
people and ou* country. There are also 
some of our highly trained specialists and 
others who would rather opt for better 
opportunities and higher salaries abroad 
then face haidship and frustration in creat
ing better conditions for their own descen- 
dents. I sincerely hope that in the end 
India will win back to its fold all those who 
are feeling frustrated or alienated.

Hon'ble Members have referred to the 
need for allowances for those who are un
employed. I do not think that subsistence 
allowance to the unemployed is an answer 
to the travails of our youth. Let us not 
moke these young people pensioners. Let us 
not accustom them to doles or sulciJies. 
Let us try to provide them with opportu
nities in which they can find fulfilment. 
For this we should mobiii.se all the resources 
we can and raise the level of investment in 
the public as well as the private sector. The 
reappraisal of the Plan should give our 
development programmes an employment 
bias. A climb back to the ascending path 
of economic growth and vigorous impJe* 
mentation of the P.an will contribute to a  
significant expansion of productive employ
ment on a durable basis.

But I am not one of those who subscribe 
fully to the view that if we take care of the 
Plan, employment will take care of itself. 
1 am fully aware that when unemployment 
is acute and widespread, we must have special 
measures to deal with it. Programmes with 
high employment potential have to be 
Identified and given a special push. Quite 
a few schemes of this nature have been 
incorporated in the Fourth Plan as recast 
and presented to this House in' last May. 
The House is aware of the details Of the 
schemes relating to small farmers, sub* 
marginal farmers, landless labourers and turn) 
works in areas prone to drought these 
schemes have already been taken tip for 
implementation In large tracts distributed all 
over the conutiy, although the£ may take
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sometime to gather momentum. A provision 
of Rs. 235 crores is envisaged for these 
special programmes during the Plan period. 
Additionally, projects for small farmers and 
agricultural labour will reccive support from 
financial institutions to the extent of about 
Rs. 300 crores. Similarly the total financial 
support for dryland far ning programmes is 
expected to be about Rs. 150 crores. In the 
Budget presented last week the Finance 
Minister has indicated a provision of Rs. 50 
crores for a crash scheme for rural employ
ment.

13.00 hr®.

I know that almost every hon. Member 
has taken exception to the smallness of this 
sum. I should like to remind them that the 
programmes which come under this crash 
programme are only supplementary to other 
programmes to create additional employment. 
Employment opportunities are provided 
by the entire economic system and you cannot 
put the whole of the problem on one side 
and ofily one of the several measures evolved 
to solve it, on the other. I have announced 
in my public speeches that the programme 
would start soon. I should like to tell Shri 
Vajpayee, because he felt that the entire 
Rs. 50 crores would be spent on the mere 
planning of it, that all the planning and 
other preparations have been completed and 
the programme, if it has not already started, 
would do so in a few days. We want to 
make this programme the nucleus of a more 
comprehensive programme. These pro
grammes are oriented to create more employ
ment in the rural areas. But the works which 
are envisaged will also absorb the educated 
such as technicians, engineers and other 
educated unemployed.

But we are conscious that there is need 
to devise yet other programmes to absorb 
the educated unemployed in larger numbers. 
For this Plan outlays must be increased in 
sectors such as education and public health. 
Unfortunately most Members demand big 
prestigious projects for their areas instead of 
helping to strengthen these other services. A 
higher rate of industrial growth through the 
maximisation of investment in the public 
and private sectors is by fa* the most effective 
answer to the question of educated unemploy* 
men*. The President*# Address has indicated

that we propose to set up task forces to 
identify the various impediments to the 
expansion of industrial production and to 
propose suitable changes in policies and 
procedures.

This leads me to another related issue of 
national importance, and that is the question 
of higher levels of investment, whether in the 
public or the private sector. This can cf me 
about only as a result of an all-round 
improvement in efficiency and productivity. 
Concern for higher productivity sjhould 
become almost an obsession with those 
engaged in productive processes, whether they 
are managers or workers, bccause only by 
augmenting productivity can we enlarge the 
surpluses available for investment. This is 
an obligation which the emplo>ed ov\c to 
those who aie yet to be employed. The 
employed should not become an instrument 
for the exploitation of the unemployed. As 
my colleague, Shri Khadilkar, has ahcady 
told this house, Government propose to hold 
discussions with trade union leaders as well 
as repiescntatim of management on these 
and other issues to seek their co-opcration 
and support in ensuring increasingly higher 
levels of employment at rising levels of 
productivity.

Several hon. Members have spoken about 
the law and order problem in West Bengal. 
Our youngest Member, Shri P. R. Das 
Munshi, made a moving speech based on 
personal experience. It brought home to 
me once again and to us all the difficulties 
of young people and the awesome character 
of political violence in that State. The 
Government are determined to cuTb violence, 
whoever is responsible and whatever the 
motive behind it.

Shri Gopalan took umbrage at the use 
of the expression “ politics of murder” . But 
I am sure wc will all agree that murder can
not be sanctioned or sanctified even though 
Some have made it their political creed.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : Murders committed by Govern
ment itself.

SHRIMATI INDIRA G A NDHI: We 
have been taking all appropriate steps to 
stop this menace and will continue to do so# 
The situation in West Bengal cw&notbe 
dealt with by the police Alone. We f t j t o
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conscious of this and Members also have 
drawn our attention. Other measures are 
needed and they are not being neglected.

The greatest emphasis has been laid on 
the revival of Calcutta and its surroundings. 
The development of other parts of Bengal is 
equally important.

During President's rule, immediate steps 
were taken to bring land reform legislation 
more in tune with the aspirations of the 
people and the requirements of social justice, 
Wc are urging other State Governments to 
adopt similar legislation.

Some Hon. Members have referred in 
their speeches as veil as in the amendments 
to the question of Centre-State relations, 
particularly the financial aspects of this 
relationship. But 1 was surprised that these 
issues should be raided by those who call 
themselves Marxists who, I thought, were 
the votaries of centralism. Is it bee a use 
thev are no longer an all-India party that 
their mental horizons have been scaled down 
to a provincial level ? Or perhaps a weak 
centre fits in with their present strategy ?

It is not for me to say what is good for 
them, but when votaries of Marx constrict 
their mental horizon, there does seem some
thing wrong in their understanding of a 
umvcrsalist methodology, (Interruption)

MR. SPEAKER : Order, please. No 
interruptions,

SHR1MATI INDIRA GANDHI : The 
issues pertaining to Centre-State relations 
have been debated at length on many 
occasions in this House ; also in the meetings 
of the National Development Council and 
in the meetings of State Chief Ministers and 
other Ministers. They have only recently 
been studied comprehensively by expert 
bodies such as the Finance Commission and 
the Administrative Reforms Commi sion.

I think our Constitution has ' isualised 
fruitful roles for the Centre and for the 
States in its scheme for distribution of 
powers. It embodies financial and other 
provisions to deal with problems as they 
arise. In particular, the Constitution pro* 
Vldes for a periodical review of the financial 
relations between the Centre and the States 
through the Finance Commission, which is 
an autonomous statutory body. Under the 
awards of the ^Jbnimission, substantia!

resources are being transferred from the 
Centre to the States,

Hon. Members are aware that a success
ful federation cannot exist merely on rules* 
It can be successfully only if there is full 
cooperation. A number of difficult financial 
issues do arise from time to time and from 
all States, regardless of the party or parti<$ 
which liappcn to form the Government at 
that time. So, the problem Is not one of 
unwillingness or discrimination on the part 
of the Centre but rather of how^ the Centre 
and the States can jointly endeavour to raise 
the maximum possible resources to meet at 
least the minimum needs of the people. I 
should like to emphasise that all those 
interested in national unity and welfare 
should look upon the relationship between 
the Centre and the States as one not of 
confrontation but of partnership and coopera
tion in the great task of nalion-^building.

The President has invited the members 
of the House to lend their support to the 
efforts which we have outlined. I repeat 
that invitation. Nobody says that the task is 
easy, but neither should anybody say that 
this Government and this House held back; 
from this great endeavour. Common concern 
for the country is also a part of democracy. 
Let us certainly criticise one another in the 
House and outside, but let u$ also work 
together for a common purpose, for the all- 
round growth and prosperity of our country.

SOME HON. MEMBERS : rose—

MR. SPEAKER : I am not allowing 
anybody.

SHRI INDRAJIT GUPTA (Alipore) : 
She has made no reference to East Bengal, 
in spite of the fact that so many of us from 
all sides of the House referred to the condi
tions prevailing in East Bengal.

SHRI ATAL BIHARI VAJPAYEE : We 
would like to hear from the Prime Minister 
about the latest situation in the Bast Bengal, 
We aVe adjourning today.

SHRI INDRAJIT GUPTA : We were
expecting that at the end she would say 
something about it.

SHRI H. N. MUKERJEE (Calcutta- 
Nortij B a s t) ; Bast Bengal is bowing and
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we are a<Jjourning. The Prime Minister does 
not say a word about it. We, Members of 
Parliament are going back to Wherever we 
are-. .(Interruptions).

MR, SPEAKER : You cannot do It like 
this. Why are you shouting at the top of 
your voice ? (,Interruptions)« She has replied 
to the points raised in the debate.

SHRI JYOTIRMOY BOSU : She wants 
to evade the issue,

SHRIMATI INDIRA GANDHI : 1 
purposely did not refer to East Bengal in my 
speech. Hon. members know of our deep 
concern. I do not know what move I can 
say. These are matters which, as I have 
remarked on an earlier occasion, we can 
discuss with the leaders of (he opposition 
(interruption?). Weil, as 1 said, it is a little 
difficult to discuss these matters in the 
Mouse. Hon. Members have most of the 
information as it has appeared in the news
papers. Fighting is going on there; the 
people are suffering great hardship ; wc are 
aware of all these matters and we had 
expressed our sentiments firmly and in a 
dignified manner, in the Resolution which 
was passed unanimously in the House, If 
hon. Members would like any special in for* 
station, 1 am witling to meet leaders of (he 
opposition, as we did before, and answer 
any questions they would like to ask.

MR. SPEAKER : Two hundred and 
sixty-five amendments have been moved to 
the Motion of Thanks. 1 shall now put all 
these amendments to the vote of the House 
together.

AH the amendments were put and negatived.

MR. SPEAKER : I now come to the
main motion*

$HRI S. M. BANERJEE (Kanpur) : Sir, 
I rise on a point of order. You should have 
asked the hon. Members which amendments 
they wish to move.

MR. SPEAKER : They have been 
moved already,

m m  ft, M* &ANBRJB3; I  want 
« a w u b t M t Ifo ,  « t o W p a t  |

want a voice vote *oo th a t Wfey should I
be deprived of my right.

MR, SPEAKER : It should have been 
brought to my notice when I was putting 
them to the vote. Now it is too late. I  am 
sorry, I cannot revise my decision* • -(interrup
tions),

SHRI A. K. GOPALAN (Palghat) : Sir, 
this is very bad. It has never happened in 
the House - (Interruptions). As a protest, we 
are walking out.

(Shri A. K. Gopalan and some other 
hon. Members left the House)

MR. SPEAKER : The question is :
“ That an Address be presented to the 

President in the following terms :
‘That the Members of Lok Sabha 

assembled in this Session are deeply 
grateful to the President for the Address 
which he has been pleaded to deliver to 
both Houses of Parliament assembled 
together on the 23rd March, 1971',**

The motion was adopted,

13.20 bra.

{The Lok Sabha adjourned for Lunch till 
thirty minutes past Fourteen o f the Clock)

The Lok Sabha re-assembled after Lunch 
at Thirty three minutes past Fourteen o f 
the dock.

fMr. Deputy-Speaker 1n th e  CAofr]

OBITUARY REFERENCE

M R. DEPUTY-SPEAKER : I have to 
inform the House that the Speaker has 
received intimation from Shri Samar Onha, 
M.P. that Shri Dhfrendra Hath D atta who 
was Member 6 f  the Constituent Assembly 
during Use years 194*47 has been killed 
by the JWdatan Army at Conwlia to East 
Bengal,

I t Is a tragic death wtofch we deeply 
mourn, Shri Datta played a  t^m tocn* w l* 
in the freedom ftrtngfcle before in6epemfa»ca» 
and later he was a  promftie#t flgu«in  m
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House will join me in expressing our sorrow 
at his sad demise. 

Before I call the Member.s to speak, may 
I say, that however much emotionally in
volved we ID<\)' (eel in the events in East 
Bengal, we· m'ay · avoid ·making reference to 
them on a sad and solemn occasion as this 
one. 

.. Now, the House may stand in silence 
for a short while to express its sorrow. 

The Members then stood in silrmce for a 
short while. 

SHRI JYOTIRMOY BASU: On a 
point of order, Sir. The latest information 
is that the CENTO powers are assisting the 
West Pakistan Government and 65 ships are 
coming to East Pakistan loaded with arms 
and ammunitions. If the CENTO powers are 
involving themselves in the freedom struggle 
of Bangala Desh, the Government must 
take a note of that and ·apprise this House 
of their attitude to the whole happening. 

14.35 hrs. 

PAPERS LAID ON THE TABLE--Contd. 

Revocation of Proclamation iu Relation to 
West Bengal 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
MINISTER OF STATE, DEPARTMENT 
OF ELECTRONICS, DEPARTMENT OF 
ATOMIC ENERGY AND DEPARTMENT 
OF SCIENCE AND TECHNOLOGY 
(SHRI K. C. PANT) : I beg to lay on the 
Table a copy of the Proclamation (Hindi 
and English versions) dated the 2nd April, 
1971 issued by the President under clause (2) 
of Article 356 of the Constitution revoking 
the Proclamation issued by him on the 19th 
March, 1970 in relation to the State of West 
Bengal, published in Notification No. G.S.R. 
493 in Gazette of India dated the 2nd April, 
1971, under article 356(3) of the Consti
tµtion. [Placed in Library. See No. LT-
133/1971.] 

You have made a marriage with a person 
who only enjoys the support of five persons 
in a House of 280, arid the Governor, under 
the dir�tive of the Central Government, 
did not call the majority leader, Mr. Jyoti 
Basu. 

SHRI B. K. DASCHOWDHURY 
(Cooch Bihar) : A popular Ministry is in-
stalled. 

• 

SHRI JYOTIRMOY BOSU :• 

MR. DEPUTY-SPEAKER: Nothiog 
will go on record. 

14.38 hrs. 

LABOUR PROVIDENT FUND LAWS 
(AMENDMENT) BILL 

THE MINISTER OF LABOUR, EM
PLOYMENT AND REHABILITATION 
(SHRI R. K. KHADILKAR) : Sir, before I 
make a formal motion, I would like to give 
briefly the background, 

Social security benefits are at present 
available to industrial employees under 
certain Central and State Acts. 

The Coal Mines Provident Fund and 
Bonus Schemes Act, 1948 and the Employees' 
Provident Funds Act, 1952 provide for the 
institution of provident funds for employees 
in coal mines, factories and other establish
ments. The institution of Provident Funds, 
on a statutory footings, has been in operation 
for about 22 years. While Provident Fund 
is an effective old-age and survivorship 
benefit, the accumulations therein are too 
small ,to render adequate and long-term 
protection to the family of the industrial 
employee in the event of his premature 
death. What a view to providing long-term 
protection to the family of the industrial 
employee in' the event of 'his premature 
death, a Scheme of Family Pension was 
announced as part of the budgetary pro
posals for 1970-71, for the employees cover
ed under the Employees' Provident Funds 
Act, 1952, who are paying provident fund 
contributions at the rate of 8 per cent of 

SHRI JYOTIRMOY BASU (Diamond pay. 
Harbour) : This is a frau<l on the people',s The Scheme was considered by the 
verdict. This is a maniage of Convenience. Standing i,abour Committ� when the 

�-.���-,-,-.__;�..::;;..�_.....;...;.:.......;.,;.:.....�---;..___;...:;;.,....��---__;;.;..��.:...:..--..-.��;;,,., 
. •�ot recorcj.\;d,. 
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workers* representatives suggested that the 
scheme should alto apply to :-~

0 )  members o f Hie employees* Provi
dent Fuad who contribute at the 
rate o f 6 j%  ; and

(ii) members o f the Coat Mines Provi
dent Fund who are already contri
buting at the rate oT 8%.

The above suggestions have been accept
ed by Government. The Bill before the 
House which seeks to replace the Ordinance 
promulgated by the President in February 
proposes to introduce a  Family Pension 
Scheme for all employees o f the establish* 
meats coveted under the Employees’ Provi
dent Funds Act, 1952 as also for the mem
bers o f the Coal Mines Provident Fund. For 
this purpose, it  is proposed to create a  
FamUy Pension Fund under each o f the two 
Acts by diverting a  portion o f the employer's 
and employees* contributions to the Provi
dent Fund to which will be added a contri
bution by the Central Government. The 
rates of contribution are as follows

1. Coal Mines Provident Fund :
(a) Employer 1-1/6% o f pay
(b) Employees M/6% o f pay
(c) Central

Government 1-2/3% of pay

Total 4%  o f pay

X  Employees* Provident Fund :
(a) Employer 1-1/6% o f pay
(b) Employees 1-1/6% o f pay
(c) Central

Government 1-1/6% of pay

Total 3 %  of pay

died while In service before iwefo* 
tug the age o f 60 at the following 
rates

pay per Monthly rate o f  Family 
month Pension

Rs. 800 and above 12 per centum o f mon
thly pay subject to a  
maximum o f Rs: 150/-.

Rs. 200 and above 15 per centum o f  mon- 
but below thly pay subject to a 
Rs. 800 maximum o f Rs. 96/-

flfid a minimum of 
Rs. 60/.-

Below Rs. 200 30 per centum of mon
thly pay subject to a 
minimum o f Rs. 40/-.

Out o f the Fund so set up, the following 
benefit* will be payable provided the mem
ber has contributed to a  Family Pension 
ftm d for a period o f  not less than 2 
years.

Mow 1 come to  benefits in case of 
persons who become member* o f  Family 
Pension Funds at the age o f 25 yean or

0  Family pennon M l  be W *b Je  
to ttm  lurvivort m tttib tn  mho

(ii) Besides Family Pension, Compul
sory Life Assurance benefit o f 
Rs. 1000/- will also be payable to 
the survivors of the members o f the 
Fund in the event o f death in 
service before attaining the age of 
60 years.

(iii) In the case of retirement on 
attaining the age o f 60, a lumpsum 
payment subject to a maximum 
Rs. 4000/- will be made to the 
employee.

Now, I  come to the benefits for members 
entering the Family Pension Funds after 
attaining the age of 25 years. Where a per* 
son becomes a member o f the Family Pen
sion Fund after the age o f 2$ years, the 
Family Pension and other benefits shall be 
payable in accordance with the prescribed 
scale, depending on the age o f entry.

The t$ m  o f Family Pension payable 
under the proposed scheme are the same as 
those admissible to the Central Government 
employees ia case a t persons who become 
members o f the Family Pension Fuads at 
the age o f 2$ years or less with the difference 
that whereas the Central Government em
ployees become eligible for Family Pension 
after one year’s service, family pension w#l 
be payable tinder the proposed scheme alter 
*  member has oantrttnkied to the Femlly 
Pension Fund fof a  period o f  not lew than 
two yens. In the event o f eewation o f 
iiiati&jxihip from the Family Pension Fund

tittttttitatktt to tbft Ibntfe tito tfftttfctir
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bution to the member credited to'the Family 
Pension Fund together with interest thereon 
at the rate of 5J  per cent per annum shall 
be refunded to him. However, the Central 
Governments Scheme does not provide for 
payment of any life assurance benefit such 
as will be available under the proposed 
scheme.

In respect o f members entering the 
Family Pension Funds after attaining the age 
o f 25 years, the rates o f family pension will 
be lower (depending on the age o f entry into 
the Fund as compared to the rates admissi
ble to Central Government employees. These 
modifications have been made in the Scheme 
on the advice o f the Controller of Insurance, 
Government of India.

Family Pension will be payable :
(a) to the widow or widower up to the 

date of death or remarriage, which
ever is earlier ;

(b) failing (a), to the eldest surviving 
minor son until he attains the age 
of 18 years; and

(c) failing (a) and (b), to the eldest 
surviving unmarried daughter 
untill she attains the age of 21 
years or marries whichever is 
earlier.

Now, I  come to the Administration o f 
the Schemes. The schemes will be adminis
tered in respect of workers covered by the 
Coal Mines Provident Fund and Bonus 
Schemes Act, 1948 and the Employees* Provi
dent Funds Act, 1952, by the Board of 
Trustees, Coal Mines Provident Fund and 
the Central Board of Trustees, Employees* 
Provident Fund respectively. The cost of 
administration is  either case will be borne 
b y  the Centra) Government.

I
Under the scheme, family pension be* 

comes payable from the beginning of the 
month immediately following the month in 
which a  member of the Family Pension 
Fund dies.

Suitable directions will be issued by the 
Government to ibe Boards o f Trustees* Coal 
Mines Provident Fund and Employees* Provi
dent Fund, to  ensure that family pension 
Is paid to the survivors of a deceased mem-

Mines Provident Fund and about 55 lakhs 
o f employees in establishments covered by 
the Employees’ Provident Fund Act are 
’ikely to benefit by the new scheme. It will 
be compulsory for all new entrants but em
ployees already covered by the Coat Mines 
Provident Fund and Bonus Schemes Act, 
1948 and the Employees’ Provident Funds 
Act, 1952 will be given the option to jo in  or 
not to join the new schemes.

An important feature o f the scheme is 
the financial participation by the Central 
Government in the provision o f social 
security benefits to industrial employees. 
Besides contributing to the cost of benefits, 
the Central Government will also pay the 
entire cost o f administration o f the schemes. 
The total liability o f the Central Govern* 
ment is estimated to be up to Rs. 16 crores 
annually as explained in the Financial 
Memorandum attached to the Bill. The 
liability is likely to increase in future with 
expansion of coverage under the Employees1 
Provident Fund Act, 1952.

A Bill seeking to amend suitably the 
Coal Mines Provident Fund and Bonus 
Schemes Act, 1948 and the Employee’s 
Provident Funds Act, 1952 in order to achieve 
these objectives was introduced in Lok 
Sabha on the 7th December, 1970 but the 
Bill lapsed with the dissolution of the then 
Lok Sabha. To enable introduction of the 
family pension scheme during the financial 
year 197-071, the President, however, pro* 
mulgated the Labour Provident Fund Laws 
(Amendment) Ordinance, 1971 on the 13th 
February, 1971 amending the aforesaid Acts 
on the lines of the Bill which had lapsed.

The family pension scheme for workers 
covered by the two Acts have since been 
framed under the Ordinance and they have 
also been brought into force with effect 
from 1st March, 1971. The present Bill 
seeks to replace the Provident Fund Laws 
(Amendment) Ordinance, 1971.

I  move* that the Bill further to amend 
the Coal Mines Provident Fund and Bonus 
Schemes Act 1948, and the ’Employees* 
Provident Funds Act 1952, be taken into 
consideration.

MR. DEPUTY-SPEAKER: Motion 
ber without any delay* moved;

About 4 members of the Coal “That the Bill further to amend the

•Maw4 n c c i i n M B e »  ..........................
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[Mr. Deputy-SpeaJaer}
Coo} Mines Provident Fund and Bonus 
Scheme Act, 1948, aod the Employees 
Provident Funds Act, 1953, be taken into 
consideration”

SHRI R . N. SHARMA (Dfcanbad): t 
beg to m ove:

•*That the Bill further to amend the 
Coal Mines Provident Fund and Bonus, 
Schemes, Act, 1948, and the Employees’ 
Provident Funds Act, 1952, be referred' 
to a Select Committee consisting o f 17 
Member*, namely :

1. Shri Bhagwat Jha Aaad
2 . Sftri K . Balakrishna
3. Shri Madhu Dandavate
4. Shri Varkey George
5. Shri M. M. Joseph
6. Shri R. K, Khadilkar
7. Shri Raja Kulkami
8. Shri G. S. Melkote
9. Shri Jagaottath Mishra

10. Shri R . Balakrishna PMai
11. Mohd. Jamilur Rahman
12. Shri C. M. Stephen
13. Shri Tulmohan Ram
14. Shri Vayalar Ravi
15. Shri R . P. Yadav
16. Shri Devnandan Prasad Yadava; 

and
17. Shri Ram Narain Sharma

wi*h instructions to report by the 35th 
May, 1971.*’ (1)

MR. D EPU TY-SPEA KER: Both the 
the original motion and the motion for 
reference to a Select Committee *te  now 
before the House.

SHRI JYO TIRM O Y BOSU ^Diamond- 
H arbour): We have just now seen, our 
old friend, Shri Khadilkar, waging eloquent 
aod repeatedly beating his own drum about 
tW; wonderful performance of the provident 
fund institution in this country. I  will give 
a few figures which r believe will put hon. 
numbers in the rigjbt track of thinking.

There are about 35 lakh workers employ
ed in industry. O f them* 21 lakh pay bet
ween a a d * ? * e e t t t  *»to this provident

fund. They pay at the coit of M r  b ite  
minimum needs ifc life, *vtn by depriving 
their dear children of their cop of milk. 
They do so wtth a  view to snake some 
provision lor their old age. They pay this 
a t  a time when they really need tfais 
money for'their very existence.

In 1967-68, the number of provident 
fund accounts was 32.63 lakhs. The perfot- 
mane has been really horrifying. On 
31-3-70, 7,943 unexempted categories of 
defaulters Were there. The total amount 
defaulted was Rs. 14.67 crores. lt is not 
that this huge amount was defaulted in a 
day or month. Government had shut their 
eyes to this and were possively supporting 
these monopolist employers who are their 
masters and patrons. In 1967, the defaulted 
amount was Rs 6 83 crores ; in 1968, it rose 
to Rs. 11.75 crows and in 1970, as I just 
*now said, it climbed to a height of Rs. 14.67 
crores.

Under the law of Congress socialism, 
prosecution of these misappropriators requires 
government sanction and it it> seldom given. 
You will be surprised to hear that some
times these offenders and misappropriators 
who have committed a breach of trust had 
been allowed to go scoi-frec on payment of 
a fine of Rs. 5 or Rs. 10.

Xn the R«jya Sabha, Shri Bhagwat Jha 
Azad, the former Minister of State for 
Labour had promised to bring a  Bill so that 
these defaulters could be given severe punish
ment. May I ask of this socialist demo
cratic government of the Congress how soon 
do they wish to bring such a Bill ? Will 
it be a case of the stable being bolted after 
the horse has been stolen ? I  suppose that 
will be the case because they cannot annoy 
—they cannot afford to annoy—the mono
polist and capitalist masters of the Congress 
Party.

Moreover, in 1968-69, 21,000 cases were 
pending fd t final settlement. 5,000 appli
cations for advances were already pending. 
Then there are the bigger tycoons and 
monopolists, the exempted category, among 
whom are a number of foreign monopolists 
handing feattas and Imperial Ch&ftteftl 
Industries. Yon Aire not touch them. You 
have to go much deeper to find out how much 
misappropriation «r» money ihey have done, 
WfH you ever hare thccoureige, the strength
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and the ability to do it ? You will not, 
because jf you do, they will dig the grave 
for yon «nd ymt dare not face tb it prospect.

There have been numerous defalcations 
there also.

tile  men who subscribes Ms own money, 
e*rntd t t  the cofit of hard labour, is entitled 
to get a chit at the end of every year show
ing the credits and debits, but he is not 
given even that for y&trs. It should be 
made compulsary that a statement of 
account should be given within three months 
of the date of the closing of the accounts.

I was most surprised to read the state
ment given by the Provident Fund Com
missioner that giving of passbooks to the 
individual contributors could not even be 
thought of because it would entail a lot of 
work, but if you do that, this defalcation 
money cannot climb every year, from Rs. 6 
to Rs. 9 crores* from Rs. 9 to Rs. 11 crores 
and from Rs. 11 to Rs. 14 crores. The 
people who are misappropriating and cheat* 
ing these poor workers are hand in glove 
with the Government. Otherwise, how can 
this amount go on increasing year after 
year ? So, the passbook should be com
pulsory and the unions of those establish
ments must be fully kept informed, so that 
these defalcations and frauds can be stopped.

Why talk about private employers ? 
Mr. Khadilkar’s own Government has com
mitted the same crime. The India Electric 
works, a Government institution, has been 
closed and about 2,000 workers have been 
thrown on the streets, and eight of them 
have committed suicide for lack of funds 
to save them from hunger and starvation. 
They have contributed Rs. 18 lakhs over the 
years and this Government is sitting over 
that, and today they are starving. 1 have 
seen the Prime Minister not less then 20 
time over this matter and written to her 20 
to 30 letters, and over a period of three 
yegrs I have not been able to get out of 
this socialist <*Qveinment the money which 
the workers had contributed over the long 
period of their service.

My patty Will never oppose any genuine 
good measure brings good to the common 
man, the peasants and workers, but we do 
ttot like your gimmicks* saying one thing 
jmd doing tfmwOMftg different* You have 
got to come out with a genuine attitude that 
9 m  witt m  «ti*w these big tycoons to take

that the workers have been paying at the 
cost of the minimum requirements o f life.

I want to make a  small submission. We 
have received a , memorandum from the 
Circus Federation of India. They have 
said that they should be allowed to give the 
provident fund money at the end of the year 
because their business is seasonal.

1 wish to tell the Government once 
again ; do not talk about social democracy 
and at the same time give shelter and give 
cover to the misappropriators who are thriv
ing with the money of the worker! who 
have contributed it at the cost of their 
sweat and blood.

f«w (farfatr):
to  wr tft, sft faw «n&t vk wm n*rr |
ar$ arfS f r a #  f?TO % OTTT T O  |

^rrfrprf 3pt%

^  ?rft $t srrcft f  i mrfo *nft
<rc ^fT  f% ^  

frr ssr s r m  $

fbr*r% sracT fasr $r sft sricft |
*1  t  *nA i fsrar % ar5m  

®rk % «rra srrfror
^  «pt sft rw rw r | ^ 1 7  ?rrd?

|  s r k  w m  | i

* v m  ? r ^ r  $  f m  m i  |
grot ftr m  *rre?€t

w f t  fosr s m r  srrfafcs vm  %

srerfr yr?rr?r toitt wm If»
srnr f a r t  $  <r| p  |  % M r s r
*R sptf ?T$ k m  TOT I  3 fk

1 1  ^  %
o tf t t  s r m

srcsptf <rc: ^ r r |  Farrtr ^

tfTt IWTT *Tt ^r?t VnhrifT 5Tjr
i t  qrrcft 1 1  *reftsrr ^  i jm  |  f r  wpr

< ?  #  ^  itcfr | '

15. 0 Jtn .
sffvnF »h w  w w  )
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*WWT t  ?ft 38%  ftflj *W  l ^ T  $  f a  

wr*f «pt ?t*r«W tr v'mm j o t t M

•r#  f*m 11  srar ftnr * m r « im  
t o t  *>fo* $  n r  |  a*fc w'wspt *rtrr 
* r ’qjr t i  aifW f <ft ^
^p ra r ^ r  f iw  Jf » w m

t o t  a m  5f t¥ P T t x i f ^ 5  *tT >*t flfl *T^f
— —g—A jL <Ni -------u.----Ẑ 2̂wnr *hit $ t ft w% vwt

*mw t o  ^  g finm f $ sn r % 

^ r%  «rrr **r fcr&r % s rc r  sft v m r *  *rfa 

5rft m %  $  
m m  1 1  «fTftrt ^ r r  » r%  ^ t o t r  

*m  Star f  m reyre t o t
wt | ? sftrar <ft «rr f% fcrnr 
*i*srnrtf %, «mFte ir n m i  % mffwvf tr 

wr* *r % ?r*mr*rf*Pf> m&ri 
% «rm  sfarxrr f *  g f * m  * fih r «ftr 
anar t o f #  % v ir-sn r  *$*ot fe r r  

fcfa tT̂ r «fta?rrm i f r̂sr% 
srTftite «Ntar « rk  * r t
Vr fr# tf«r $r ffrc «m*re i*t %

j0ft (̂ T W  «TT W  ?TTw *W$<1 $T VPRTV 

^rf^RT I HXVTt *Pt W ^ t  ^TTH W 

p $  yfkw  « w w r  v ^ f t  ^T%®lr f t
fsfff *? Smffi Wi STFT Wit 3PTT»t WT 

f  ^ T  W  rf ^ i*PPT ¥T W f f  *Tm*

fafaw $»it w  arm T t ftw p r *»m »n& 
f t« r r | i

w it  tft «n& Sferr % aftr f t r f t  tfr 
#TOft«r |  wm, «rWfw 

» ik  # * t |  W f If f»r <n% |  ftp $  
w w m f *f ^  w ?t Isw r 1 W 2  j n r j r  

w r  * t  x | % ^ « ^ V ^ w ! l w « r r  
m y t m % | W w * n  %m  * i f f |»  

w w w  w f i n s t

t o  % P p h iw w  5f w w  «%-«•> *iWff 

tfr̂ fw ^ w  <fWJ «ci f  f  ws r̂ Tjpr 
f  i # f t a f f . i J « w O T * w f t  w nraTftg r 
' i t i&  i *n<r *fara ^  f t
s r o f U B f f « r ^ W p t  < n rm  w t f w *  
anrfft wr if iT w t law  #R f if Wf# 
»r wnr 5 ft mwr siff 11

m  | ftf t̂ftwr f*rf*r 
Jff f g r s  iftswr trr*r « n  t  ^  *r«^r 

>^Rr | ?rfta ??r #>nrr in rjfi % 
% r  % fwTT v m x  i n  % f w

v r w  3 5  t ;  n  W jn r > f  * n n « r | i 
fr?r j r t  4% % ^  n * w t  p r  i>% 

l^trmr ^  | « f t r  ?% w  o t  % 

ftrtr an* % Ŵ TT* t ? f f i W W  ^  

^  f f t T  w tfr  %*k ^  !R ?  % war <51%
M t  *fTT £w r t  I

5 w  W w  |  ftr w  mw ift f f r t  

s rw  s f  fm r h i  |  f t  

^ * r w  f  3»r ’am#  n  ^  snflris *6* 
m  w snrr 1 1  i r w r t  w  » w  *  wur- 

»pr& | »ftt «rŵ  Jf sjf tprm »ft asrnr 
« m t t t  %f%?r o t * « m * f t o t  tfmsff 
ir 3f> srrftrte w  ?sr ftw jr ^ifjfq: 
^ 3 ? | f f W r v ( T V I ^  WTt ^  nfT 
t e r J i T T j r i m  <tt «rnr *$  ftar 
w r|< w t ^ * t t |  11
* f k w r « r m r ^ « i T ^  f f t t  J t r r te  
jw  <n$w  <#> irr «wrt> 4»«r S  wtfinr 
<n|>w  i t ‘« w r  fcrr ^ t (  ^ f i r 'w w  
awr v!K f a  ftr  ftw «% ? w w flm tff 
«»msi siTiwsc w  w » r wt «tt ipryr f  
* w  w j t * w t ^ w r  

»«r 4% iff ttct | *$  wwr *nff it  arteft 
I t  4 « w *  a m p t |  v p r t  * r t  #  s m f t  

f t  |s v r#  t , w r € f * i  wnr
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w y r ^ « w | « m r i n a r |  a»i*  m w 5*  
* f i f « n % ( i W t  w ftw $W V 
f r  * m  »rnr w y r  >nrr% * r  f  t o  
*f h«T q n w  vTWq W? TO wm $?T

'w^C f  ^  i m | w  f  * « 5 t  * r w  
«TTf s o t  * fk  * t $ t  % ^ r r f ire  w fr 

o t t  or sm r i n r  v t  w t  srnrr ^ m n t  

w W i i t « T S t  f t J t f  *PT^ir « t f a * f m 
fin ; w M t  »r « n r  ? m  ftre  f t  m u f  

*' .
TOT % <lfasft fa m  <atft« w i n r t O  

|  » ?  i j f  3 ^  <r a m  *ft«r »ft* 1 1  

irP p r «rrsr i$ ra f  Jf »ftr * w  t f w f f  $  

s i t > n r p s a ^ r n * f  3 *r *r a r j3  ^ a t r o i T  
^ f t  $  ftr *ptc * ?  >ftaR t o  *rir a t  ^  

n> star $  f c  t o *  w r e r e  *?t wupft i 

w rrcw  % «n3t g> T ry r  ^  fo rr  t o t !  
% P r  w r i m w a f r t T T f  > B tiw  «rr j« r  

w  t% ?ft <r? *sr 3  smrr 1 1  

*nnr t t  art f a r  f » m T  "nf?it 
*ft sjff firer <mn 11 %wr tot fc 
w i t o v t f t  * f a ? r « w r t *
»#k <wr | * r  *n n r* *r » p i f t  w tr 
wk «nir f  ifoc m [ s n ftte  &  *St pft«r 
* f K  4 W t  fc w  w fo r m f t  « n  *  <ft«ff 
%m<tftt ? a n * t « f r *  
aft * t r *  < *jv rr ^rrf^t * ?  ^  i j f  t o t  
|  \ w  f tn p *  % « m t  « t*  v rp f t  

i
^ m ^ W t ’I WT m s  * T  * |  t  
« f  f * w w t  3*r»r wfUr «ft <pt 

*  o t f *  srtf ^  W t a  %  « W f  « t
f a w fr  x |  ^  w f t*  «tor f i w n  "A

OTT

V  « n  % «sm w r « R f  
«n«m r

* j j « r t f ¥ f t « a r 3 ■srwn: 
i ^  w i ^ r  %  f w w r

t  UlftlT WT «fwrf I?  *rtfj 
■siftw «hn5>ff % «nci% v f t w  >mr % flu* 
4vtfta Rwr |  fr *ftw âr W?( 
vt it arw ?ft Pw im % wnst vrf ^  
« n ^ P p r r | ?  w A f tra !
«^t< « n rw r  v ff  ^  «rf ( ?  «w « rc  
^  I w j #  |  ?rt fa x  « r w t

WVi n  WT %INm f i  W o t  ^  wt*R h^T 
n f f  P r i  «wr 1 1  ’u N r  ji?  ^m r I '  fir 

w n t ^ n f t T O r ^ f t l  i 
?r? % km «»n* % «m itrr w towt 

wr’tT'n^r f!ft^[ s* »rff ^  
«f«Rft 1 1  W  fti’t  » r t r ? w w t f t t T O
« ¥  W IT TT ?T«S W W  Jt? W lfT « t
fsw wnm? i <f wtj»rr ftr arit'R nn\ 
» i|  < 6 N t  w f a  wt*j *t  ^  f  n g K  
<n: *ft?» ^sr ^  tfr >ft » w w r (  

w f 3 w J f v r * f i r t r  i

S ? r t s * p t t f t J n r c » m r |  {... 
ar?t * Irat wr ftarr arnr xfrt 
t o  w r  IwwHnf «W f ^ r l P r c #  
4i«m iro trrftj ww tw ?r aft <i4*n( oti 
afrt |  OT*f wxtfi t t  arflnif «rhs «r *y  
s%  i m  KirPni w w im ir j t

fi’WT ? «ftr *rw sit ?rWt >ft
amnrft%>ftwit̂ ipjr ) w m  
4THTTT w  wn f !ft anpft |fv
•rap <rc q»t wt wr fiwr tarur
wk twirar <rt »N: ft arfiw *nnT 
« w  (

w% wwf1 www *St *  vtftw 
«ft aiw *ik ftr ftw *r î ft mwr ft

'w S  8f
> ro ftf *  « rw w  « r# ftw  i{l «% i 

«raift &mi *  gfafttV̂ ’ ^  irfinp 
*wrar^«% i

( f% «nr >nt% 
y m  f P T O  ^  « rrw  t  f
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n w  w fm  viS f (% w *r 

t f in f f m r m «  w C f < r t  a f t w n r w s r  

N  w  m w f  W |* * r i t w  h w t ?  

* « *

* r  ir  w j  v t  i t*  i

W  tts r  iftr-»ft **m  fctT  «rw 
ftt snftfe 'W * ftrefa% Jf aft 3* t*l 

* w | * f  * ? w r  *rr»ri 

w t  3 % 141*11 ww sift? <3*f 
%  % i

anr *?h  sm frs t f l r  Tffcw % 

*pm sff % w  =A ^  v ^ r  stt

|  <ft arpwt farfe ^  «iewr
i m A f t m ,  t o t  sw r & ft  *t 

t e n r  ftrsnw  ̂  |  f*?H T f%

«M% ^5T *r $  1

j r a ^ r  srt f% w ft ^  ?*̂ V*r #r 

^Pert 'srr ^  f  * ?  iff  5 ^ r  ?rr*tiff??r 
£  « %  I H f  3 > F  |  f a  5 7  w
% r m  5* wra%%fo=r arppr >ra$T 

t n m  if * t#  w rift a t  ^  J i s i f d  % fare

*TTT <fltT jffaRT JR1% *T  f  W  W  *ft

« r m  *h ft »i?te*r ^  t f n  * t  t w rrar 

s r r a t f t f t t * r r r * % ***m  fsrfrc  
* w  i t  m f r  ^ r  w *  s r o  n f t m s r t f  

srf t far errets *  w $ r  *r<T |  i 
W  ip ft *r$t<w tf t ^  v * sf> ^ar firw 
stm t $tnr srrftr « p ifr  *w§w<tt <prt 

«n#r v n n p  <srar *ft * r «% i t s *  wr«r 
$ m * 'W 3 « i, W T*rtt i t  **t s«ft«rf?FSf 
t n f t * p t s w m t n w <r*zn $ 3 * r « T * f  

«r? s iM f e  

% w f j  j t  «p? 

> w % « w # s n f i r t e r f t r  ^ f e f V ^ p r  

5» sft U fa e  I *  #  * m  |  <rtr * f w r  * m t  1
«j*!T ^P r w f ' f l W  nfffli ^  P W  i f n
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^ f T w n l n T w T  M
m  ffcfrcr f  w r  w # »
* lf t* * n » T ! n p  i f f  ^ t T  f  %  »rt*

* c m  %

ifh : ^  w r r ?  %  m  fircrr f
v r r ^ u r r  ^ f c f  i

rm <rt* (xnphnrhr): 
o t s t s t  ir|h?iT, snftrfe  ajtsRT ^  
J55^f^T 3ft m* ^ y f f ig t  |  ^ t  try 

m  ftrf^ r |  ^ W t  

v &  |^[ <rrsr cft̂ r ftar^r ^  ^  *pt
tfTfatrrc-1 arf g^cr w  f t  wnrr ^ rrf^  

f t  srrfa&r i >s ^ r  ?r t o  f t o r  

wnr ^  ^ r snf^rsrnr «t
T ^ rr  5TPT ^fN r <J7rrT 1TRT T̂TT

f e T  t o  1 ft??r ^  Jtct ? rw }  n% % f% 

^rarnr ?fhr ft^sr % f̂t r̂ Tt^r i t  «pt to T  
t o i  ?ft?r fr^r % farr &  x m r  w  
?TT̂  % 4% ^  ^ r f t  3T1T̂  m

w * w  p n  # ?  ifr ?rwrm 
^  3fk j j f ^ s F T  m rr t o  ^  fH hr 
f t  to?tt 1 13ft w m  ^rsr^c ^ r $m  
UTZct f  ^ ^ t  f ^ r  « r  %% f  jtt firefoft- 
fsrx>̂ r ^  T̂T ^ R F t ^T 3TT% f  , ^OTt

W t t  «rr «r  ̂ ^rsrjff »r#f f^rnm 
t ^ t ^ f t r q r f  % ft% w

tffO Tfirar w r t  
f^Rrfenr t^rr*nl v t **fk ft«
faur tft* «3rti%W*r ^  «pft i r n  *t 
w  t w w  % m m  q f tr a f e  ftw r

3fft[ viTfv •Wf[* % smftw W  W f  
f  1 i m  ^  *T*!$ t  « f r  W f f  *nWT wr 

^  ir? tftam |  «r? t»̂ r?r wWr i 
* * r* 3  % <^wt «pr 4 « r  I ,  W f t  npfr

'(WiTs t T THT ^  I VM ffpf ?W \T  ^Wwff 

WT *ITI|®5r WWlW ® '^ffy4ITf

®)vf ft WWfT nP* WP̂ |

t»7l (AmbtM m
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SHRI MAY AV AN (Chidambaram) : Sir, I rise to support the Labour Provident Laws (Amendment) Bill. The Prime Minister , announced before the election - that Govern. ment .propose to introduce a pensionary scheme for labour. The fact that the Government have introduced this Bill so quickly and promptly shows the sincerity of Government to help labour, After this Bi:! is enacted, if Government implements the provisions effectively, I am sure it will prove highly beneficial to the families of the employees. I heartily congratulate the minister who has brought forward this Bill. I think in the history of 23 years of freedom, this amendment is noteworthy in that it proposes to ameliorate the conditions of the employees. There are already a few labo:µr welfare schemes. They have their own drawbacks and defects. For example, there are many erring employers who do not credit their share of contribution to the provident fund. Huge amounts are in arrears for several years. This brings untold sufferings to the labourers. They are not able to get the �ntire. amount of tile PF �ecause the e,;np-

ioyers do not pay their contribution. The PF Commissioner is under the direct control of the Central Government. There are regional Commissioners also. In spite of such a big organisation, the PF scheme-�· not satisfactorily o�ganised an.d . �upervise It should be the prime respons1b1hty of th ·Government to see that the scheme works effectively. I propose that the State "Governments may be given full powers to · administer the scheme. The Industrial establishments are situated in the Sta•es and they may be able to have effective control . on the employers provided States are given powers. The Union Government should give assistance to. the State Govern-I ments for sponsoring welfare schemes foy' the employees. 
This Bill· under discussion provides for compulsory life insurance benefit upto Rs. 1000 payable to the survivors of the employees who die in service. This scheme should be . implemented under the ESI scheme. I feel Rs. 1000 is too small and meagre. In these days of high prices, even a small hut cannot be constructed with this amount. I suggest that the amount may be increased to Rs. 2000. Most of the employees are illiterates or semi-literates. So also are their wives. So, the rules and regulations under the family pension scheme should be so framed as to help the family members. The wh,es of the labourers should not be asked to fill up innumerable forms and produce endless certificates for getting the money. The forms and procedures should be simplified and the red-tapism should be done away with. Government should ensure that the family of the employee gets lLssistance quickly and easily. Valluvar, our great poet, has in one of his great works. Thirukkural said that a help, though .small, is big provided it is given at the proper time. I only wish that the sincerity of the government to help the employees may not. be affected by the governmental procedures. 

SHRI C. M. STEPHEN (Muvattupuzha): Sir, the object of this Bili is very limited, It is only to introduce a pension s:heme and with that object the Coal Mines Pravident Fund and Bonus Scheme Act is being amended. Now if one were to go through the Coal Mines Provident . Fu11\i jlnd, l3onus Sche�e, Acf, there ar� 
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[Shri C. M, Stephen] 
q u itea  number of lacunae, particularly in 
tJbe matter of enforcing the provisions 
relating to collections, so much so, as point
ed out by certain hon. friends on the other 
side, there are certain arrears which have 
been noted also by the National Commis
sion on Labour, Big I would submit that 
the arrears, though big enough, are not so 
staggering as is tried to be nnde out. 
Because, it would be seen from the statistics 
that during the pangd 1957—69 out of the 
total collection of Rs. 1,118 crores the arrcar 
was to the tune of only Rs. 8 crores. Of 
course, even that arrear has got to be wiped 
out and stringent measures hive to be taken 
agiinst the defaulters. The Indian Labour 
Conference have proposed certain measures 
for that. I hope the Minister will bring 
forward the necsmry measures to amend 
the Act so that there will be sufficient powers 
with the government to enforce the provi
sions so that there wit) be no arrears at all, 
particularly in the case of a  measure like 
this.

Then, there are one or two points of 
principle which I wish to bring to the notice 
of the government. I wish more time was 
allotted to this so that we could have a 
leisurely consideration of the Bill. Unfor
tunately, this Bill is to replace an Ordinance 
and unless it is passed in this session it 
would lapse because six weeks would be 
over. I am wondering how this could be 
remedied.

Tke point I am emphasizing is this. 
The question of pension for labour was 
considered by the National Commission on 
Labour. This principle was accepted by 
the National Commission on Labour, which 
says in its rep o rt:

“ The evidence before us suggests that 
workers should be given pensionary 
benefits. While worker's organisations 
feel that it should be an additional 
benefit, others have favoured conversion 
of a part of provident ftsnd into retire-' 
ment/family pensions. We are inclined 
to accept the latter view. Conversion 
o f a p v t  of provident fund into retire
ment com family pension is desirable. 
In cases where the rate of contribution 
from employers and employees is raised 
to 10 pet cent, a portion of the contri
bution should be converted into pension 
payable to the wwiwr, or in tfp  fvent

of his death, to his dependents (to be 
defined) upto a  certain period. Pen
sionary benefits should be worked out 
on the basis of 4 per cent to start with. 
The remaining 16 percent should be 
paid back as provident fund accumula
tions.”

So, it is the recommendation of the National 
Labour Commission that nothing shall be 
done which miy eat into what the worker 
nruy ultimately get as provident fund. But 
whit is now being done is, with the contri
bution remaining what it is, a part of the 
provident fund is being converted into pen
sion, so mush so that in pUce of the 16 
per cent that the worker is now entitled to 
get, he will in future get only 12 per cent 
as provident fund. In the case of life 
insurance also a ceiling is fixed and he will 
not be ab'e to collect more than Rs. 4,000 
The workers wanted the two things sepa
rately. They wanted pension in addition to 
the provident fund.

Alternatively, they suggested that the 
contribution may be raised and the addi
tional contribution nruy be converted into 
pension scheme so that his provident fund 
earnings will not be affected. What the 
Government has done is that from out of 
what he is to get now as provident fund, a 
part is taken away and you give a label 
“ pension" and he is asked to take it like 
that. To supplement that, of course, the 
government now agrees to plough in money 
which totals to the tune of Rs. 25 crores 
altogether.

Here also, as a trade onion worker, 
there is a question of principle which X 
would like the Government to consider. The 
organised worker gets more. But there is 
another aspect which 1 would request the 
Government to consider, Rs. 25 crores is 
not a small amount, The industrial worker 
is organised. He can bargain and he can 
get his benefits, get these things established, 
and get from out of the pockets of the 
employer. But there b  a large Chunk of 
unemployed people, a large chunk of agri
cultural labour, the unorganised workers of 
the small scale industries. They also Itoe 
this problem. Could it not be that the 
amount the Government is prepared to 
plough into lit ooutd be provided for them 
so tiutt thee disorganised workers, unorganised 

wtyt «mnot bugain with
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employers may get the benefit of the social 
security ? Could it not further be that, as 
recommended by the National Labour Com- 
mission, the tates of contribution be raised 
and, diverting the increase as pension, it 
could guarantee that the workers will get 
the provident fund earnings which they are 
currently getting ? That should have been 
a  sound principle.

What X am emphasising is that this Bill 
has not been sufficiently and properly con* 
sidcred. 1 am told it was considered by the 
Standing Labour Committee. My organi
sation was represented there. Other matters 
came up there and the discussion took place 
and, towards the fag end, this matter came 
up. Even now the scheme under the Act 
is not before us. We do not have the 
details of the scheme. The scheme was to 
be implemented from 1st March. Without 
that scheme, we will not be able to express 
our opinion as to what will happen about 
it. This is a delegated legislation. There 
is no provision for the scheme io come to 
this House again. Therefore, we are now 
giving sanction that the scheme may be 
launched out with tlic inherent, hidden, 
effect that what is how earned by the 
workers by way of provident fund is being 
diverted back. Now, the provident fund 
provision is something which is under 
statute. When you take it away, a detailed 
deliberation is absolutely necessary particu
larly because this legislation runs counter 
to what the workers want as per their 
demands before the National Labour Com
mission.

These are the two things I wanted to 
mention. I would request the Government 
to Consider the possibility of taking a little 
more time for a more detailed look into the 
matter so that the collective will of the 
organised workers may not be flouted and 
the recommendations of the Labour Com
mission may not be bypassed as it has been 
doae.
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SH RI R . Ki KHADILKAR ; I am 
hapfty iM t the jNtttttre has been w elcom e d  
by fttttMttt »K «MEkM» -of ttoe Ho<i«e. At the 
same t£ipe they hav« pointed out and 
correctly pofiftte4 out, certain ctefifiienries 
lefatdios tbc admioi&tt^ioii^ th# Piwideot

Fund and they have pleaded for mote strin
gent punishments.

As I have sai d earlier while malting’my' 
observations here,—the important feature of 
the scheme is to provide participation by th£ 
Central Government in the provision of 
social security benefits to the industrial 
employees. This is the beginning.

After listening to all sides of the House,
I feel that we will have to come forward 
with a measure removing all these defects.

Some facts were mentioned and I would 
like to give certain correct figures* For 
example, one hon. Member said that the 
arears of Employees* Provident Fund are 
Rs, 17 crores. Actually about Rs. 15 drores 
are arrears out of the total collection of 
Rs. 1,754 crores. It is hardly one per cent. 
But, of course, we must take note of these 
arrears and we must see that arrears are net 
allowed to mount up like this.

Then, some suggestions were made 
quoting the recommendations of the National 
iabou.* Commission. The National Labour 
Commission has recommended the enhance
ment of the rate of Provident Fund Contri
butions from 8 to 10 per ccnt and to utilise 
the increase in financial new benefits like 
pension and unemployment insurance.

Their recommendations, I would like to 
assure the House, are under our contddera* 
tion.

Certain other suggestions were made. 
For instance, Mr. Kachwai suggested that 
we must try to extend this Scheme even to 
the Beedi workers. Mr. Basu suggested that 
ci<cus workers should also be covered. All 
these suggestions would be kept in view. As 
I said earlier, this Scheme already come 
into force from the 1st of March, but so 
far as the Employees" Provident Fund Act 
is concerned, to which almost all hon. 
Members referred, I can assure the House 
that the Government is also very much, 
concerned not only about the steps to be 
taken for prompt recovery of the dues from  
the employers but also about the bringing 
down of the arrears.

My friend, Mr, Pandey suggested > that 
the contributions should be collected before 
the 3rd. It is a good suggestion. We ate 
ounelvos thinking of making suitable 
amendments, not only to make the recoveries 
prompt, but also to make pttebbftsent* hi 
<*»«* jof rffafattifau mttrti strin&cnt,
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This point was stressed by almost all 
the Members, and I would like to give this 
assurance on that point that when we come 
forward with a comprehensive measure, 
keeping in view all  the  suggestions ; 
I shall certainly take note of it. All the 
other suggestions that have been made by 
Members will certainly be kept in view, when 
I come forward with a comprehensive 
legislation.

As regards the circus workers, 1 know 
their difficulties, and Shri A. K. Gopalan 
has made a reference to them. We shall 
give serious thought to the question how we 
could accommodate them in the rew scheme 
of provident fund, and I may assure him 
this much on this occasion.

I would like to assure the House that 
this Bill which extends social security mea
sures where Government not only participate 
but make a substantial contribution will be 
further extended in times to come.

With these words.  1 would like  to
commend this Bill to the House.

There is one amendment, on which I 
would like to say something. As you are 
aware, this Bill seeks to replace an ordi
nance that was promulgated to give effect 
to the scheme. At this  juncture, it is not
advisable to refer this Bill to a Select
Committee, nor would we be able to finish 
the deliberations, because the House is 
adjourning today.  So, we must get through 
this Bill and get the sanction of the House 
today so that we shall get it through m the 
other House tomorrow.  Therefore, I am 
unable to accept the amendment for referr
ing this Bill to a Select Committee.

MR, DEPUTY-SPEAKER :  I shall
now put Shri R. N. Sharmas amendment to 
vote.

SHRI R. N. SHARMA ; Has it been 
moved ?

MR. PEPUTŶSPEAKER : He has 
moved It,

SHRI R. K SHARMA : 1 have not 
been given formal permission to move it,

MR, DEFtmvSPEAKBR :   At the
time when the Minister finished his speech,

I had asked the hon.  Member whether he 
was moving it and he said Yes*.

SHRI R. N. SHARMA : You only 
asked me whether 1 wanted to move it and 
1 said ‘Yes*.

MR. DEPUTY-SPEAKER : He can 
withdraw it by leave of the House if he 
wants.

SHRI R, N. SHARMA : I want to 
make a statement before it is disposed of.

MR. DEPUTŶSPEAKER : Let me 
explain to him the procedure.  He is a new 
Member. The procedure is that soon after 
the hon. Minister moves his motion for 
consideration, the amendments to the motion 
for consideration are moved. I asked the 
hon. Member whether he was moving it 
and he said *Ycs It is not necessary that 
because he has tabled an amendment and he 
is moving it, therefore he should make a 
speech. It is not necessary. That is the 
procedure.  Let him not argue. Let him 
be educated about this.

SHRI R. N. SHARMA : I must be
allowed to say something.

MR. DEPUTY-SPEAKER ; It is not 
permissible at this stage. The hon. Member 
is a new Member, and let him learn the pro
cedure. After the speeches have been made 
and the hon. Minister has replied, no more 
speeches are permissible. Let the hon. 
Member kindly note the procedure and let 
him learn it.

SHRI ATAL  9IHARI  VAJPAYEE 
(Gwalior):  He should have been given a 
chance before the Minister was called.

MR. DEPUTY,SPEAKER ; But he 
never asked for any chance. I shall now 
put the amendment of Shri R. N. Sharma 
to the vote of the House. The question is :

That the Bill farther to amend the 
Coal Mines Provident Fund and Bonus 
Schemes Act, 1948, and the Employees* 
Provident Funds Act, J95& be referred 
to a Select Committee consisting pt 17 
members, namely:

1, Shri Stugwat Jha Az&4



2. Shri K. Balakrishna
3. Shri Madhu Dandavate
4. Shri Varkcy Georage 
5* Shri M. M. Joseph
6. Shri R. K, Khadilkar
7. Shri Raja Kulkarni
8. Shri O. S. Melkote
9. Shri Jagannath Mishra

10. Shri R. Balakrishna Pillai
11. Mohd. Jamilur Rahman
12. Shri C. M. Stephen
13. Shri Tulmohan Ram
14. Shri Vayalar Ravi
15. Shri R. P. Yadav
16. Shri Devnandan Prasad Yadava ; 
and
17. Shri Ram Naram Sharraa
with instructions to report by the 15th 
May, 1971/*

The motion wae negatived,

MR. DEPUTY-SPEAKER ; The ques
tion'is :

"That the Bill further to amend the 
Coal Mines Provident Fund and Bonus 
Schemes Act, 1948, and the Employees* 
Provident Funds Act, 1952, be taken 
into consideration” .

The motion was adopted.

MR. DEPUTY-SPEAKER : We shall 
now take up the clauses.

Clause 2 (Amendment o f long title)

SHRI K. M. MADHUKAR : I beg to 
m ove:

Page 1, lines 7 and 8 and wherever it 
occurs in the Bill, after ‘a Family 
Pension Scheme* insert ‘and Old Age 
Pension Scheme*. (3)

MR. DEPUTY-SPEAKER : The ques
tion is :

Page 1. lines, 7 and 8 and wherever 
It occurs in the Bill, after ‘a Family 
Per&ion Scheme* insert 4and Old Age 
Pension (3)

Pm  hm  mgatto*dx
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MR. DEPUTY-SPEAKER : The ques
tion is :

‘T hat clause 2 stand part of the Bill/' 
The motion m s adopted.

Claues 2 was added to the BUI 
Clauses 3 to 7 were added to the Bill.

Clause 8 {Insertion o f new sections 3E 
and 3 F)

SHRI K. M. MADHUKAR : I beg to 
move :

Page 2, line 18,—after “ may be” 
insert—'“but within two months” (4)

Page 2, line 20,—add at the end— 
“ who has reached a level of living 
wage” (5)

Page 2, lines 38 and 39,— 
for “ as may be determined by it” 
subsume “eqoal to one and a half times 
the sums contributed by the employers 
and Government” . (6)

MR. DEPUTY-SPEAKER : I shall 
now put these amendments to vote.

Amendments Nos. 4 to 6 were put and 
negatived.

MR. DEPUTY-SPEAKER : The ques
tion is :

“That clause 8 stand part of the Bill” .
The motion was adopted,

Clause 8 was added to the Bill.
Clauses 9 and 10 were added to the Bill.

Clause 11 (Insertion o f new Second Schedule)

SHRI K. M. MADHUKAR : I beg
to move :

Page 3, line 26,— 
for “ five and a hair* 
substitute—'“ten** (7)

MR. DEPUTY-SPEAKER :• I shall 
now put this amendment to vote.

Amendment No. 7 was put and negatived,

MR. DEPUTY-SPEAKER : The ques
tion is ;

‘•That clause 11 stand part ofttoj 
BUI” .

Ttff motion w*s a d o p ts

12, 1893 (SAKX) (Arndt.) m il tf4
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[Mr. Dcpmty-Spcakerl

Oam 11 was added to the mil 

douses 12tot1wm added to the BUI.

Chmi IB \btsertioft of new Sections 
6Aimd68)

5HJU K. M. MABBUKAR . I teg to 
move;

Page, 5,—

for lines 13 and 14,—substitute—

“(3) Family tension and Old Age 
Pension Scheme funds shall vest in and 
admmwiered  by such Boards as 

have at least half the members repre
senting labour**. (8)

MR, DEPUTY-SPEAKFR  I shall now 
put thts amendment to vote.

Amendfnent No. & was pat and negatived,

MR. DEPUTY-SPFAKER  The ques
tion is *

"That clause 18 stand part of the
Bar*.

The motion was adopted.

Clause 18 was added to the BtU.

Clauses 19 to 32 were added to the Bill

Clause 1, the Enacting Formula and the 

Title were added to the Bill.

SHRI R. K. KHAD1LKAR  I move 

“That the Bill be passed”

MR. DEPUTY-SPEAKER  Motion 
moved •

“That toe BUI be pawed ”

tft TW  TORJf IWlf ’  SFTPBIflST

afr tot wf*r 

| «n{ w*r» sptaT

$ i # Htvrr  5>sw tsff wjar j ft? 

*P!PC tfWf % finj  # f«m $ arsnr 

'ift ijv ftw It  %i 'rftfls
wtftr Irtw if trwit tSr 'ift wrar *r>ssf 
$*rr wffr w en* !&* frw* * 

nrn& qSIr t*  i  tor % «rw-

rwft 11 Srftsi  «Vrf aft ps  f 

ones sifinfe wr %
... t* .*»— —t_  *» T  —___ V ~S*  ■,,■,■ |,r  -Sl---A JV
5rrtararHT  TO m  TOT n

w Pwfrft % jfcefNxvt 

«rf?r $  ar ft % frn? fêrft̂r

$ *rk ar$ srfir ftorfkt wtft *ft wmx 

qft  % fwr $ f i  «nr 4f m  

mm «it *r*rf% sttMz ̂  # ?&jft ̂r?fr 

% srh: *fijT *Y«EfTr sr̂rr 
5r sfr  p?T 5r xmr wi%
«rr i

 ̂art *nft ffrnr $t
%  Jr *ft %—tnrsrrf̂r sTfafcr

% *P3F«r ̂ i %f̂r f*m sft spta 

5nM? t|5? t  gT3p?«T $ TOfTR ̂

 ̂ foj*R ?r£fr ft i $ srarsrret n̂r̂rT g 

fap 3T?T  qT?T %̂5T 100  af?t

«r̂ft t  tc w«rr 20 11
100̂ r̂JT%20 ap̂r ap>?r

 ̂̂ pftt 11 sr*ft ift sRmrr   ̂

tp̂rrf̂r r̂enrn

to f̂ r ̂ 55 5iw awT |

to t «sft fjanB ’itrc  f i

ww * tft iff ?nt$ ̂

-BrerefV | f«P 29 trxfczgtwft w ssMffe 

^ % swt | ̂nr % m wt̂r viz 

V wnc  fT TO I  «T5 9fT FFnT

% am it sit  t 1m

Wm

| fW %̂ WT Ŵsff ̂IWT *tfl IQXt i I

?rt srt  iw w  f  •npn v tw? 

w swtct  iwwr’t?  iltfr feur̂rt

HThi  fiTiJpT *T WiPV tfft x!vm 

W ^1 W Ŵ’WW KtTiPQf t» yps W Hf 

« te <nt Wk,5K )ftf n 

<n̂ i f «ftt ft wrr* 'tflrf&i q&mx
___ _-̂ -. gfc.-  ... .-J-......  ■- A——*v A* RttA kt  _.Û. Ai-l U ,
flfftwfw R W f  W*Tt  *PiW WtrwfWl W fWT
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t  f̂ fcT’TT ffc sn fa f?  iRwrr

TOUT % i «rt% f̂\r % *Rrm fo  30  fo r  ?f 

stra f  i «r§f eft <fcr , sr r c ^ , 
6 *rar *ft f̂rnt % ftin  |  vbx 
6-6, 7-7 5r<J tr*c?rrN* vr ^^ts^nr, 
r ^ m m  ^ t  *nrr% Sf

*rfT |?rr 1 1  s r o r  trcr ?r$r t
<rr f  i Sr $r s r o r
fares' «r$rr% 1 1 m x  z *  *tfa2pfr *rt 
*ft*ri*r farnr sircr st facHT w t  ^f% 
g^rt srsfrmr |  saFrr w rr f tw f t  ft sr̂ pr 
*$ t ??m 1$  ?ft *m  r̂ar=5rr% % f*ro[ &m: 
f  i w  |  fsrF % $<re l *ptts 
w n  srnft |  srTf^i>: *£T ®Ftor ht^ t

m  i ?ff?rbr*r ^r?r *rrs??r |  fa ff  % a&<rc

I qrcte w i t  srr^t 1 1  « rm  *ft

«p^fy |  «ftT ^ * r  *rrftflFr * t  *P^rjft | ,  
^ r  % bwtc ^  ^ t ?  w t  *r *rfa^ *tt#
I I  «w 'R  $sr c r q  ^ d f f  v f t  srr^t 

f  i ^roff ^  ^ x  ?r$r |  %f̂ r
2 0  «R t? % qfsrer SiTSt t  I 100

«rct? If 20 «rct?, 20 t o r :  %
srsrr^ *f «rfr gsrr |  T R irf ^ t
3TT^I% ^ ^ T T  «TfcfT t  I 3?t 5T*rrt
£$ I  tft *5 C5TOT *r$r ssr  
<n?r f  i m $ m * t  * r t e r  s r o  S ra r#

f«PTT f r  8 qxjfc §  1 0  T O T C  f«RTT
w  « fk  6 <tk# t & t o  <nafe 
« F # h g w te rT W C , w %  arn?

$t a t  srcr *i?t f tm ftsT  *rt *?*&=r t  
W?Tp?TOPR «f?t ?Tf W  «P^«pr5T
^ r r  mTfq: ?r f¥  ^  ^  ?r v m i  * r%  

%*rr i ^ r  T O f % m  ^  

« f^«?T F rfa tw % f^  t w  f ^ r  ^  w v fa  
w f  i

SHftl S. R. 0AMANI (ShoJapur) : At 
present the provident fund money can be 
ke r̂t in curreat account, but I would like to 

a cty$8a}tiaji whetiier it m  to

kept as a fixed deposit In banks, particularly 
the nationalised banks, for a longer period, 
as I think it will be in the interests of the 
workers to get a higher rate of Interest on 
the amount by way of fixed deposit.

SOME HON. MEMBERS rase—

MR. DEPUTY-SPEAKER : There are 
a lot of things to be done today ; the 
Private Members’ business is coming up at 
the end.

SHRI N. K. SANGHT (Jalonj) : I want 
only one clarification. Sometime back on the 
floor of the House he said that they were 
going to bring in a single piece of legislation 
by which the ESI contribution and the pro
vident fund contribution could be recovered 
tegelher. I want to know why there is delay 
in the matter and when it will come before us.

«ft TT*TT0RTR 5TTT?ft (<TOT) :

*Tfter, $  fcrsr ^  srm *P*t *r^*r % 
3r srrcr g — sm ftira w  % 

3ft f t a ’Tsr jtt 3TTpR?r «r^f ^

m * m  % w  w  **rjpTf P f  
^ r r  f ,  8rf«nprfx*ff 

«pt 3ft *ppt m jK  m  o t -
^ rc t ^̂ =1% t o  f^rcr «tt « n v |n :
$ m  STTT^ irT̂ RT |  \ aFJT r̂rfXift ^  
« m t f̂ RTO^T sfiT 9 «arr^ T& ^ jix  
f e r  «rr, *rnF«r Jf irgfttOT ^  

f r n  |  *rV7 «tt% ?ft t o t t  f  t %
5?r?TT ^t «R*TT ^T̂ TT ^ f*P
t o  * tn  m  w r  r̂rShTT *r crr% 

*pt w r  st^? ^  ^  «ftr *nsrycf ŝ t f^rr 
m fk tz s  q?vy %?rr 

f* m  i % fore* g rF d  t  ^  

u r W f  ^  *T*r ^  ?n% jp f^ rrW f
OTf 3TPT, Hpwft' ^Fferr^ft 

f«jnrr w it i F?r%«fST ^  |  %
t o  ’trnr «pt tarnr srnrr w r% t * 

m x  «*rrsr «r$r f e t  «n%

i ¥ ^ W f T  ^
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[gft w t o i x  m v ft]  
arm ^  wrtff ^  t o ;  «asrr*f t  * fk  v r  

a r m  * raf * t3 ' i

SHRI R. K. KHADILKAR : I have 
already stated that we are thinking of bring
ing forward a new measure to rectify the 
deficiencies noticed in the working of the 
present Act. We shaU also keep the sugges
tions made by my hon. friend, Mr. 
Damani.

There is a factual correction I want to 
make about figures of arrears. At the end 
of 1966-69 in the coal mines provident fund 
the amount of arrears was Rs. 4.7 crores 
and that comes to about 5.5 per cent. 
That is the only correction I wanted to 
make.

As I said before T shall bring forward a 
new comprehensive measure so that this 
scheme could be improved AH the sugges
tions made here would be kept in view while 
bringing that Bill.

MR. DEPUTY-SPEAKER : The ques
tion is :

‘T hat the Bill be passed.”
The motion was adopted.

business like this. Therefore, I  suggest that 
at 4 p.m. or 4-30 p,m. we must take up 
private business, and after discussing the 
private members' bills or resolutions for 
2J hours, you can take up Government busi
ness.

SHRI KALYANASUNDARAM (Tiru- 
chirappali) : In addition to that there is to 
be a debate on a motion under rule 193. 
What will happen to that ?

MR. DEPUTY-SPEAKFR : Well, I can 
very well appreciate the feelings of hon. 
Members, but there is nothing in the rules 
to say that Pri\ate Members* Business must 
be taken up at a particular time. Ail that 
the rule says is that the last tuo and a half 
hours of the sitting on Friday shall be at ot- 
tcd for the transaction of Private Members’ 
Busmens. Therefore, that is the practice. 
But though today is the last day, as lot of 
work is there, I think it would be taken up 
as soon as we arc able to dispose of 
Government business. Let us try to dispose 
of the business on hand as quickly as possi
ble and then take up Private Members’ Busi
ness.

15.53 hrs.

R E : BUSINESS OF THE HOUSE

SHRI SEZHIYAN (Kumbakonam) ; 
Before you take up the next business, may 
I invite >our attention to the list of business 
for today. The Private Member’s business is 
relegated to the very end. The practice has 
been that at 3 p. m. or 3-30 p. m. 
the business of Private Members is 
taken up. Now this is a serious depar
ture from past practice and sets a bad 
precedent. You should first take up Private 
Members' business and after giving them 2} 
hours, if there is time available ; if there 
are Members available, then Government 
business might be taken up. Once a 
week the private Members* business 
gets 2 \ hours, and if that is also 
taken up by the Government work what 
are we to do ? You cannot make in
roads in Che time of private Members'

15.56 hrs.

STATE OF HIMACHAL PRADESH 
(AMENDMENT) BILL

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
MINISTER OF STATE, DEPTT. OF 
ELECTRONICS, DEPTT. OF ATOMIC 
ENERGY AND DEPTT. OF SCIENCE 
AND TECHNOLOGY (SHRI K* C  
PANT) : Sir, I move* :

"That the Bill to amend the State of 
Himachal Pradesh Act, 1970, be taken 
into consideration*’.
This is a small Bill which seeks to re

place the ordinance promulgated on the 5th 
January, 1971. When this House passed the 
State of Himachal Pradesh Bill in December 
last, We had proceeded on the assumption 
that the fourth Lok Sabha would be dissolv
ed after the new State of Himachal Pradesh 
would cot*}* into existence* Accordingly we 
had provided that six Members to the Lok

tyfcvpd with the recommendation of the President.
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Sabha elected from the union territory of 
Himachal Prad:sh should continue to re
present the new State till the dissolution of 
the fourth Lok Sabha. We had also pro
vided that these Members be associ.i.ted 
with the Election Commission in delimiting 
the Par!hmentary and Assembly constituen
cies in the new State. Subsequent develop
ments, however, belied this assumption, and 
we had to go in for a general election to the 
Lok Sabha immediately after passing 0f the 
Bill. Parliamentary constituencies had to 
be delimited before the election. The law 
had, therefore, to be changed to provide for 
the six persons who v,ere Membt:rs of the 
dissolved Lok Sabha being associated with the 
Election Commission for ddimiting Parl;a
rnentary constituencies. The de!imitation of 
Assembly constituencies was to take place 
after the general election to the Lok Sabha. 
Hence we provided for the Members from 
Himachal Pradesh elected to the fifth Lok 
Sabha being associated with this work. The 
ordinance which was issued sought to 
achieve this object. This Bill merely re
places the ordinance. 

Sir, I move. 

�') "J_":;t":;:;r,=cf cfifT ( �"�) : '3"trT'cl:f&T 
ir�TGlf°; f�+rr"fvr >T�� cfiT .:r� cfiT G;;rr 
�if if; fo� �n:efin: <i. f �+rT"f� sr�� .:r"<l° 
��TcFr fcr�<rcfi >1��cr fefi<rr t ff �BH 
�cfFTa efi.:crr t I BT� �r m� lfFfrfT<l" 
i:f�T ;;ff � frf�Grf <fi.:rfT 'i'fT�aT t fefi ,;r''f.: 
'+TT '!i� �}r if;;:ir >r�rfocr >1�� t �.:rif; cTT=t 
it �rf � cf<l"T f.:r�<l" fo<rT � ? � '<l°T�� 
� fcfi f��r, +rf�r:!.:, f?f'.;<:T, rrTcrr arrfa 
.:r�r if; cTT=t lt if;;:ir �Hlrf ��T >Tcf.T<: efiT 
�Tt'.r � �Tt'.l° tH�T cfi=t f�u� cr�r if; 
�Tiff efiT +ff .:r::;:1:f cfiT G�t mccr �Ti=r if; uw 
�T BPT ;;r,!f ;;rf cH,f.: �f �ffcTTif 5ffCff �) 
Bcif I 

f�r'i'f� >T�� ;;ro:r cicfi if;;:i:r �rfocr 
>I�� .:�T �' "tTcf> ;;ro:r �B fcT� if; +TTelflf 
� er� J?:cfi .:r"i:r if; �q- ?£ ;;rr ;;rr�rrr, i:):Br 
fr<i fo ?£ cr�t q-.; �;:ir �rn;:r cfiT t:i;efi o:rrn 
fcrmtr �q- � 'cl:fTrf i:j- �@it cfiT ;;r� � I 

crQ i:rQ � fcfi ;;rcr f�+rr� >T�� ifi;:ir mfocr 
sr�� �, cr.r cr�t if; efilf=;;nf.:i:rr tfiT � q;'f 
ll'�rrr{ +f'nT 3;fT< �cfrf if;;:i:r if; cfilf=ilTfs:i:rr 
� ;;rftfcfi f +rvrm �r I t f q; · f€?_+rr'i'f� >T�� 

3;fof � .:r� - o:r.:r rrirr �' �uefir ;;rq-;:rr 
3;ffo.=rrcr .r.:r rri:rr � i:):Br f ��fff it er� if; 
q;;r=;;nf.:irr efiT tr�� ;;rT i:f�·rr{ 'l=ITl"T t:i;cr 
�cir!' fll�cH �T, �Bi:r fcfiUT >TcfiP:: cf>T efi+!'r 
.:r �T 3;frnr � �mr;:r �B .rtcr efiT fcrm'l � 
� elf"Trf .:�rrr I 

'3"trTel:f&T lf�T�, �+r 'i:fT� � fq; � 
mfocr <:f"<IT efiT 9::� u";:r efiT G;;fT �� i:r 
Q;cfi i:tBt >f�T�T t;:� cfiT �T'J: <f.�rl'T 'i:fTfil_�, 
f;;rBu �;:i:r .:r"<rr efiT 'Jj"<f �;:t �+r 9::=t .:r::;:<r 
cfiT c::;;rt � cit �BH ;;m;:r <:@T ;;rri:r I �BB' 
vl°T+f <f Q QTlTT f q; S:T"<l"f cfif frfl'.f� rn 

;gl[,:r 1:!;cti �trcfT :l;ff�lTT 3;flS: �rnrf if; Bflf,i' 
GIT cfifo.:rr�i:rt ;;rra-r �, '3"B� �TBrf cfiT 
�ccfiP::T f+r �iTT I 

16.00 hrs. 

�trrei:r&r +r�T�. fGR?r � .:r� cfiT 
�T 3l+fT cfcfi i:rrccr rf�T g�T t I 3;fT;;f cf>T 
qf.:fr�foi:rr ij ;:r� olTcf 'Jf�S:T QT rr{ � fcfi 
f�vrr cfiT 'ii:� U"lf° efiT C::�T f�i:rr '>l"T<l" I 

f�vrr if; .:rrrrf �cfi 1 efiT artr.:rr D;cfi fcr�'l 
Bm<l"T � �h �BcfiT �.: cfiS:liT mBrf cfiT 
trs:+r efi�c;:r � 1 ��r cf>T .rm � fefi �f �.:r 
;;jf cfiT cfitii°B t �Trr r��T cfiT ia-rnl BIB 
q-.; fcr;;r<rr gt:!: l I �fG.:T ;;rr of>T cfirnl:f <i" 
crTc l'.ftrra- ;g+r;:r fo:�vrr c!iT '>frfaT tfiT 
aIT�cfTBrf fG<l"T l!l"T fcfi" <rfG l:f� ij" cfiTii°l:f 
BTcff BTcT q-� f cf'>fl:fT s:�r (IT f�z;rr efil i� 
�� cf>T c::;;rr fc::<l"r ;;rrlfrrr 1 ;;rr;;r ff '3"B 
offcf cfiT lf"TG f�� gt:!; BTl"T�i <::� if; i:f?f'r 
+rQTG<r u f .:r�Grf efi<:.:rr =qt�m t fefi ,;mt 
� � ;;r.:ra-r cf>T i;fT ;;r�crrn.=r f Gl:fT �' '3"l:f 
efiT mtr 'JU cfi� W<f�T f��T efif ;;r;,crr 
;;J"<{ 3iRTvfrf 1fi" �1� � �T i;fflfiff ;;fl\ 
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SHRI NARAIN CHAND (Hamirpur) : 
Sir, I rise to congratulate the Central 
Government for granting full statehood to 
the Sta'te of Himachal Pradesh. But may I 
bring to the no:ice of the House that 
though the State of Himachal Pradesh has 
come to stay, it is not complete at all in the 
sense that many of the hilly areas, which 
are linguistically akin to Himachal Pradesh 
and Kangra are not at present in Himachal 
Predesh ? There has been a reference here 
that the Central Government is thinking of 

appointing a boundary commission to settle th<! 
linguistic dispute among Himachal Pradesh, 
Punjab and Haryana. I would request the 
Central Government that justice should be 
done to Himachal Pradesh so that Himachal 
Pradesh can be completed in shape and size 
and Kalka, Nangal, Mukerian and Pathan
kot some of which were formerly parts of 
Kangra District should be merged with 
.I-Jjmfl.chal Pradesh. 

Then I want to bring to your notice 
some of the urgent problems we are 
facing. 

MR. DEPUTY-SPEAKER: This Bill 
is very limited in its scope. It relates only 
to the delimitation of constituencies. There 
would be other occasions with the hon. 
Member can present his problems. 

SHRI NARAIN CHAND : I want this 
dispute to be settled for all time to come so 
that we are not pulled down by economic 
problems whi.ch are at present arising on 
account of the left-out areas. Now the 
railway line stops a few miles away at 
Nangal and so also in Pathankot, with- the 
result that there are no broad-guage railway 
lines in Himachal Pradesh. For the present 
the railway line should be extended to Una 
and finally Nangal and other rail heads 
should form part of Himachal Pradesh so 
that both economic a11d linguistic problems 
could be solved. 

Then there is a great demand for a 
sainik school in Himachal Pradesh because 
it is a defence area. It is an urgent need of 
the hour. 

Finally, I welcome the Bill and wish 
prosperity to my State. I also congratulate 
the Central Government and the Members 
of Parliament who were here in the past 
and who were not here now, for their co
operatio'.l and good-wishes to us. 

SHRI K. C. PANT : Sir, a5 you men
tioned more than once, the object of this 
Bill is very limited. It is not a Bill which is 
creating the State of Himachal Pradesh. 
Many hon. Members will remember with 
great joy that we have passed that Bill 
during the life of the last Parliament. 
The limited object of this Bill has 
been spelt out in my opening speech 
and in the Statement of Objects and 
Reasons. My hon. friend, Shri Pratap Singh, 
has also referred to the object of the Bill. 
I need not repeat them. 

During the course of the debate a few 
matters were raised which did not fall with
in the purview of the Bill. Sir, if you will 
permit me, I shall say just a few words 
about them. Firstly, there was a reference 
to some other territories l ke Manipur, 
Tripura and Meghalaya. We are considering 
that question and we have often c�me be-
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for© the Houfce and explained that we shall take up the clause-by-claus© consideration
have to take a co-ordinated and integrated of the Bill. There are no amendment* at
view of the needs of security and develop* all. So, I put all the clauses together.
isent of the whole of the north-eastern 
region of this country.

Certain proposals have been formulated 
and these are under consideration. After 
that, we shall naturally becoming before 
this House with necessary legislation.

So far as Delhi is conccrned, I need not 
repeat the trgvrrtcett. We have hud many 
debates in this House. But 1 would accept 
the aivice of my hon. friend in one rcspcct 
when he said that we should not yield to 
political pressure in the matter of creation 
of new States and that we should take into 
account factors like economic viability, 
population and so on. He referred to the 
fact that if for Delhi no Statehood is grant
ed, then there will be an agitation and the 
law and order problem will deteriorate. I 
am taking his advice and 1 can tell him 
that such threats wilt not make us change 
our mind.

SHRI ATAL BIHARI VAJPAYEE 
(Owalior) : Friendly warning.

SHRI K. C. PANT : Even friendly
pressures will not be taken into account.

W  St t o  frsTRr f  i

SHR! K, C. PANT ; I do not think my 
hon. friend is right in saving that we made 
any such electoral promise. In fact, I have 
had occasion to come before this House 
several times in the past to say that Delhi 
will not be made a State. I do not think 
that is quite correct. But if he has heard 
it from somebody, I  am witting to listen 
to him and if he lets me know about it» 
I will enquire from my party why they had 
said so.

MR. DEPUTY-SPEAKER s The ques
tion is :

“That the Bill to amend the State of
Himachal Pradesh Act, 1970, be taken
into consideration.*’

The motion was adopted.

MR. DEPUTY-SPEAKER; W« atfW

The question is :
‘T h a t clauscs 2 to 4 and 1, the En

acting Formula and the Title stand part 
of the Bill/*

The motion wain adopted.

Clauses 2 to 4 and / ,  the Enacting
Formula and the Title were 

added to the Bill.

SHRI K. C. PANT : 1 move :
“That the Bill be passed.’*

MR. DEPUTY-SPEAKFR : The ques
tion is :

"That the Bill be passed/”
The motion was atlopted.

16.13 far*.

MOTION RE. CONDUCT OF MFMBER 
DURING PRESIDENT'S ADDRESS

SHRI 1NDER J. MALHOTRA 
(Jammu) : I beg to move :

‘T h at this House strongly disapprov
es of the conduct of Shri Ram Deo 
Singh who created obstruction and 
showed disrespcct to the President on 
the solemn occasion of his Address to 
both the Houses of Parliament assembl
ed together under article 87 of the 
Constitution on the 23id March, 1971 
and condemns his undesiiable, undigni
fied and unbecoming behaviour.’*
Sir, 1 am not very happy when I bring 

this Motion before the House for the simple 
reason that the hon. colleague is an hon. 
Member of this House and I also know that 
he is a new Member of this House. But at 
the same time, it is my duty to point out 
and bring to the notice of this House the 
misbehaviour of the hon, Member on the 
23rd March when the President was address
ing both the Houses of Parliament in a joint 
session which met In the Central Hall of 
this Parliament House.

On that day, the President was dis
charging his oomtittttiona! tespoet&pty.
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He was making his Address to both the 
Houses of parliament under article 87 of 
the Constitution, At that time, it wa? a 
solemn and significant occasion for more 
than one reason that, that was the first 
time when both the Houses of Parliament 
met after the recent mid-term poll, in the 
last mid-term poll, the people of India 
again re-affirmed their faith m the Parlia
mentary democracy.

By doing that they have also placed a 
great deal of responsiJWJity on the 
hon. Members who have been elected in the 
last General Elections. So, it is the duty 
of the hon. Members to bring forward 
the grievances of the people of India as a 
whole and particularly, the people of their 
constituencies. The people of India also 
cxpect from the hon. Members to conduct 
their business in an orderly manner when 
they meet in this Chamber as Members of 
the Lok Sabln or in the other Chamber as 
Members of the Rajya Sabha or when both 
Houses meet in a joint session.

On that day, the hon. Member rose and 
interrupted the President while he was 
delivering his Address. He did that I was 
present on that occasion, under the leader
ship of an hon. Member of the other House, 
Shri Raj Narain.

Although the hon. Member is new to 
this House, I am quite aware and also I am 
confident that he was also aware, that he 
was doing all that under instructions from 
leader, Shri Raj Narain, who is a Member 
of the other House.

When I bring this motion before this 
hon. House, I am quite aware that the hon. 
Member is also aware of the repercussions 
vOhich he will have to face for his mis-' 
behaviour on that day because Shri Raj 
Narain told him what happened on a pre
vious occasion when Members o f his own 
Party vere reprimanded by this House. I 
would only like to say one thing nd I will 
not take much time of the House because 
on a previous occasion this kind of motion 
has already been discussed very thoroughly. 
la  19tf3 a Committee was appointed and the 
Committee made certain recommendations, 
and on the recommendations of4 that Com
mittee again in 1966 a similar motion was 
discussed in this House, I would only say 
that the time has come when we, who 
represent the people of India here* v e  catted 
upon to sot an to our tobaviow

whether in this House or in the other House 
or when we meet in a joint session. There
fore, I would commend to this hon. House 
that this House may take a serious note of 
the misbehaviour by the hon. Member on 
that day when the Piesident was addressing 
both the Houses of Parliament in a joint 
session.

Although it is not provided in the 
recommendations which were made by the 
Committee in 1963 as to what kind of 
punishment according to the Rules should 
be given, it is always left open to the House 
and I would only appeal to this House that 
keeping in view the seriousness of the raa'ter 
and keeping in view the delibe'a’e interrup
tions and obstructions made by the hon. 
Member that day, this House may take a 
serious note and decide wha<- punishment 
should be given to this hon. Member.

Thank you, Sir.
1

SHRI A. K. GOPALAN (Palghat) : I
very strongly oppose the motion, Sir.

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior) : I have given notice of an
amendment.

SHRI KALYANASUNDARAM (Tiru- 
chirapalli) : On a point of order, Sir, I
am not now commenting on the incident or 
on the merits of the resolution, but whether 
the resolution is permissible in this House 
in this forty is my question. The joint 
session Address of the President is no doubt 
a constitutional obligation on the President 
to address openly both Houses, but it is not 
a session of this House. So, is this House 
competent to take action for an incident 
that took place in the joint session ? That 
is why, you will appreciate, even the Presi
dent's Address will have to be tabled in this 
House. Then only it forms part of the 
proceedings of this House. That is why 
that joint session is not part of the pro
ceedings of this House add that^ inci
dent cannot be a part of the proceedings 
of this House. I want to know whether 
this H >use h  competent to take action on 
an incident which took place somewhere 
else-. .(Interruptions)

MR. DEPUTY-SPEAKER : Now,
o.*der please. Now, in the first place, the 
Motion was given due notice of. It was 
consider^ (vad it was »«*pW4 by th?
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Speaker. Secondly, it has been notified. 
As you know, the Central Halt is within 
the jurisdiction of Hon. Speaker. Any
thing that happens  in the Central Hall 
comes within the jurisdiction of this House. 
Therefore, this motion is in order.

SHRI S. B. GIRT (Warangtf) : I rise 
on a point of order.  My point of order is 
this, When a Motion is brought before the 
House, we have, first of all, to estab'ish 
whether this particular hon. Member was 
involved in this on that day, that is, 23rd 
of March, because I was also present my
self, and I think somebody else was involv- 
ed. When the President was reading his 
Address, he asked him to sit down. He 
has not made any gadbud . .{Interruption)

MR. DEPUTY-SPEAKER : You can 
speak on the motion if you like. This is 
point of order.

SHRI ATAL  BIHARI  VAJPAYEE 
~~rose

MR. DEPUTY-SPEAKER : It is only 
now that I see your amendment. Accord
ing to the rules* the position is this,  I 
will read out the rule to you.  It says :

"If notice of an amendment to a 
clause or schedule of the Bill has not 
been given one day before the day on 
which the Bill is to be considered, any 
member may object to the moving 
of the amendment."

Now, I would like to know...

SHRI R. S. PANDEY (Rajnandgaon) :
1 take objection.

MR. DEPUTV-SPEAKER:  You did 
not give it according to the rules.

SHRI ATAL BIHARI VAJPAYEE : 
If the House accepts* we can take it up.

«ft srfsr ’jpns («f«nr fsNY): *ft
..  *V - - --♦V rarr n\ itY  *"» O  . ..V
HOT Wj|TW Vl«lw TOTlW *PT 31

([, firS
•WTtti

MR. DBPUTY-SPEAKEft :  I h*ve to 

guidrtf by tit? rut* of i»oo?4m* of (h*

House. I have just now pointed out to 
Shri Vajpayee ji, what the fuie says.

SHRI  KALYANASUNDARAM : I 
am trying to help you* The Chair has got 
inherent power to allow any amendment at 
any stage.

MR. DEPUTY-SPEAKER: I  have 
read out the rule to you ; 1 shall have to 
be guided by the rule.

*r> wrflf wmWt:

otw t ft* |

fcra % m wt siwst %

mm tc #5 it  fpft  ap>

m  spto % faft f1

«TTrr ^ | % <E<rc

-m $&r r̂r̂; f, §rf%?r inr 

struts  r̂r ?r̂V §m § i t

r̂rr j£ fvn wrar ftw $

ftr TTR̂fhr sot vstft  ft?  f*RT 

strife m ftrfrsr sr  f i

MR. DEPUTY-SPEAKER :  Mr. Vaj
payee you are a very senior Member and 
you know the rules.

SHRI ATAL BIHARI VAJPAYEE: 
You can suspend the rules.

MR. DEPUTY-SPEAKER: I would 
like to be guided by the House. The rule 
says, if no objection is there, I can accept 
your amendment.

But, objections are there. Therefore, I 
am sorry,

SHRI ATAL BIHARI VAJPAYEE : 
Objection to what ?

SHRI SANT BUX SINGH (Fatehpur) : 
Before there is an objection, we should 
know what Shri Atal Bihari Vajpayee's 
amendment is ?

*

SHRI ATAL BIHARI VAJPAYEE ; 
Since my amendment was not given notice 
of before* it could not be circuited, and 

the  W is, therefore, m  in
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the copies of my amendment. Before the 
amendment is put to the House for the 
opinion of the Members thereon, let the 
amendment be allowed to be retd ou t Haw 
can hon. Members take objection before 
they know what the amendment is *

MR. DEPUTY-SPEAKER : I do not 
know what their motivations are for object
ing,

THE MINISTER OF PARLIAMEN
TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) : 
May 1 just say a word ? This i<& a case which 
concer is not only the ruling party and the 
Government, but involves a question of the 
dignity and decorum of the whole House 
and the two Houses assembled together 
under article 87 of the Constitution, and I 
think that each one of us should try to do 
his best to maintain the dignity and deco
rum of the House.

SHRI A. K. GOPALAN: I am 
opposing the motion. 1 have already said 
that.

SHRI RAJ BAHADUR : So far as the 
question of the dignity and decorum of the 
House is concerned, we are all agreed. 
Regarding the amendment

MR. DEPUTY-SPEAKER : We are not 
discussing the amendment now.

SHRI RAJ BAHADUR ; We have no 
objection to the amendment being moved.

MR. DEPUTY-SPEAKER : Does Shri 
R. S. Pandey withdraw his objection ?

SHRI R. S. PANDEY : Yes, certainly, 
I do.

SHRI SEZHIYAN (Kumbakonam) : 
Rule 38 may be suspended ..

MR. DEPUTY -SPEAKER : Now, they 
have withdrawn their objection. Therefore, 
I shall allow Shri Atal Bihari Vajpayee to 
move the amendment.

SHRI ATAL BIHARI 'VAJPAYEE :1 
b«t to  m ove:

hat the Motion-**

W f e r  " v m w  of

conduct of Shri Ram Deo Singh 
who created obstruction and showed 
disrespect to the President on the 
solemn occasion o f his Address/’ 
substitute “resolves that a  Com
mittee consisting of 15 Members of 
this House be nominated by the 
Speaker to go into the question of 
alleged disorderly conduct of Shri 
Ram Deo Singh at the time of the 
President’s Address” , and

{!) for “ and condemn* his xmdesiraWe, 
undignified and unbecoming be
haviour.”
substitute “ and make a report to 
the House by the 1st July, 1971**.

SHRI AMRIT NAHATA (Barmer) : 
This is a typical alliance between SSP and 
Jan Sangh

SHRI A. K. GOPALAN : The motion 
has been given notice of and after that, 
very cleverly some amendments have been 
tabled.

AN HON, MEMBER : 'Cleverly’ ?

SHRI A. K. GOPALAN: I say ‘cleverly’. 
I have the right to say ‘cleverly*. Can I 
not say ‘cleverly’ ? Do I not have the 
right to choose my expression ? If I have* 
what objection can be there to the word 
‘cleverly’ ?

It is very unfortunate that something 
happened on that day. One may agree or 
one may disagree with it. One may ap
prove of it or one may not approve of the 
subject-matter of that discussion. But In 
the motion it has been said that the House 
strongly disapproves of the conduct of the 
hon. Member and the disrespect shown to 
the President. My opinion is that there 
was no disrespect shown to the President. 
If disrespect is shown to the President, the 
whole responsibility lies on the ruling party. 
For, a similar thing had happened before, 
and after that, the ruling party might have 
thought of some procedure to restore order; 
after alt, the Speaker was also there, and 
authority should have been given to the 
Speaker to control the situation. But what 
authority was not given and that was not 
thought of. So, the President had to te t 
up ; he w*s agitated and h* b*d to apeak. 
AfwtobM i» It ?0$fwfc4
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{Shr( A, &, Oopalan] 
ihey should have remained there ? They 
ui*derstGo4 that nobody else supported them. 
£fter saying something emotionally, they 
went out of the meeting, and they did not 
stay there; they %ent out of the joint 
session. If they had stayed there and they 
had created a situation in which they could 
have fceen turned out, then that would have 
been something. That is disrespect. But 
in a moment of emotion, they wanted to say 
something.

The object of this motion is to suppress 
the Opposition, to terrorise them and to 
tell them : ‘If you tell anything, then you 
will be gagged*. That is the object of this 
motion. Let the people decide if a member 
has done something which is considered to 
be disrespectful.

SOME HON. MEMBERS : No.

SHRT A. K. GOPALAN : You can say 
‘no*. But ! ca.i say ‘yes’. I am expressing 
my opinion which I have got the right to do 
here. When they are speaking, they can 
say «no* to express their opinion.

So I say this has been brought forward 
to terrorise the Opposition. The people have 
elected us. Those who have been elected 
and come here belong to all classes, different 
sections of people in this country. What 
seems to be decent to one section or class 
may not appear to be so to another section 
a t class, ft is not as if there is a rule about 
decency, decorum and all those things. So 
when says if one says something, his con
duct is to be questioned, it will be a difficult 
position.

I strongly oppose this Motion. It may 
lead to more disorder. Not only when 
there is a joint session but here also dis
orders may come.

16.32 hrs.

[Mr. Speaker in the Chair]

X say every member here has got a  right 
to express his views. When he speaks, he 
does so m a representative capacity. There 
are certain very intolerable things that are 
Ikappening in the country outside aad one 
may lost one*« temper and may say some
thing that maty appear unptcasai*.

T tefln* petal k  few f c w  ww q« <p».

respect shown to the President. If there 
was disrespect shown, it was because the 
ruling party did not think of giving power 
to the Speaker, who was present, to control 
the proceedings, when the President H ad
dressing the two Hou$es.

1 strongly oppose the Motion.

SHRI INPRA41T GUPTA (Alipore) : 1 
oppose the Motion and support the amend
ment moved by Shri Vajpayee.

There can be no doubt that the personal 
behaviour of Shri Ram Deo Singh on that 
day was certainiy impolite and offensive. I 
do not think there can be two opinions 
about that. I do not agree with Shri 
Gopalan that because certain things are 
happening in the country outside, therefore, 
they should be raised in any manner one 
thinks desirable on that particular occasion. 
There are other means and other occasions 
on which these issues can be raised. Other
wise, carried to its logical conclusion, Shri 
Gopalan’s argument would mean that when
ever the two Houses assemble together to 
be addressed by the President, all the 750 
members can get up and raise any issues 
which they consider deserve to be raised 
there. Then there wiH no Address to the 
joint session.

SHRI SEZH1YAN : There will be ad
dresses ’

SHRT INDRAJIT GUPTA : We have 
to look at it against a certain background. 
Many members of the Fourth Lok Sabha 
who are here will not consider that 1 am 
cxagerating when 1 say that practically day 
in and day out during the Fourth Lok 
Sabha, the authority of the Chair was being 
flouted. We have witnessed scenes hare 
beside which what happened that day in the 
Central Hall pales into insignificance. But 
we did not take any action. Am 1 to trader- 
stand, that action was not taken simply 
because at that time, the ruling party did 
not command the majority it commands 
today ? Much worse things have ^happened 
in this House. Are we suggesting I that the 
authority o f the Chair in  the LokjSabha is 
something which fchottfc} command lesser
m p w  jfo* t t i & m  ?
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SHRI K. D. MALVIYA (Doma.iaganj): 
Does he not see the difference between the 
two-' disorder here and indiscipline there ?

SHRI 1NDRAJ1T GUPTA ; 1 would 
also support Shri Gopalan on this point, I 
raised it the other day in another place.

I do think there is a lacuna in the rules 
of procedure or in the Constitution. When 
the two Houses meet together to transact 
legislative business, the rule is very clear. 
The Speaker of the I<ok Sabha is the pre
siding officer in that joint session.

But when the two Houses arc assembled 
together (o be addressed by the President, 
there is nothing clear in the rules as to who 
consulates the Chair there. The President 
comes there to inaugurate a session of 
Parliament, to deliver an Address, but it is 
not at all clear as to who constitutes the 
Chair during that joint session which is 
addressed by the President.

Is the President to function as the Chair? 
It does not say so anywhere. I regret to 
say that a situation was creatcd that day in 
which the President was put in a position 
where an> observer would have thought that 
he was functioning as the Chair. I do not 
think that is what is meant to be his role 
there.

Certainly the Speaker of the I.ok Sabha 
is not clcarly anywhere invested with the 
responsibility of functioning as the presiding 
authority in that joint session where the 
President makes his Address. There is a 
lacuna here. It should be remedied. This 
thing should be cleared, and something 
should be provided so that there can be no 
tyo opinions about that in future. Other
wise we may be put in a much more difficult 
and embarrassing situation over and over 
again.

Thirdly, 1 do not go into the merits of 
the particular issue which was sought to be 
raised by certain Members, in that unbecom
ing fashion, but we have also to recognise 
that after all a day will come, the sooner it 
comes the better in my opinion, when the 
President, whoever he may be and from 
whichever part of the country he may 
come, can address the joint session in 
his own mother tongue and there will be no 
difficulty for other Members in understand
ing it bt cause of facilities being provided, 
“facilities which are not provided today, 
there is nothing wrong in visualising a

situation where the President of India will 
be able to address the joint Houses in his 
own mother tongue without any difficulty 
for the Members to understand him.

We should also take into account the 
fact which many Members have brought to 
our notice that Shri Ram Deo Singh is a 
new Member. I presume he is a new Member 
who has no previous experience. I do not 
know his background at all. 1 also think 
that perhaps he might not have acted the 
way he did if he had not been inspired by 
some senior leaders of his party. 1 do not 
wish to mention them because they are not 
Members of this House. But certainly I 
would not excuse them.

Further, in the Fourth Lok Sabha wc 
were helpless spectators, and the ruling party 
was a helpless spectator because it was a 
minority Government, it did not have this 
massive steam roller majority which it wants 
to use today to pass this motion.

Therefore, let us be a little realistic. And 
so I would appeal to the Government, rather 
to the sponsors of the motion as it stands 
here, to withdraw it and accept the amend
ment which has been moved by my hon. 
friend Shri Vajpayee, which is much more 
reasonable, because it implies in my opinion 
that the Committee which will be set up 
should not confine its work only to judging 
whether Shri Ram Deo Singh that day had 
behaved m a disorderly manner or not. Of 
course, they will go into that also, but they 
should go into the wider question whether 
the procedure that is laid down for this 
occasion when the two Houses assembled 
together are addressed by the President, is 
adequate or not to cover all contingencies 
and whether any lacunae or omissions are 
there in the procedure which should be 
removed, and they should make recommen
dations on that point also.

These are our submissions, Wc support 
the amendment.

SHRI K. MANOHARAN (Madras 
South) : I am one of the Movers of this 
motion. The Parliamentary Affairs Minis* 
ters and some others have told me that 
Shri Ram Deo Singh is a new Member of 
the House, and rightly pointed out by *iy 
hon. friend Shri Indrajit Gupta, probably he 
is not aware of the implications of this issue, 
but about one thing 1 am definite. I *.grce 
with Shri lndrajit Gupta that he was inspired
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05bri K.. Manoharam]

by certain people who are, I  am sorry to 
say, frustrated by the election returns of a 
particular constituency.

I am not discussing it because that 
person is not a Member of our House, t  
haVe got respect for the age, intelligence and 
experience of Shri A. K. Gopalan. But I 
cannot concur with him today when he says 
that we have been elected by the people of 
different political persuasions and different 
political temperaments and different political 
ideologies and therefore if anybody wants 
to ventilate the grievances of the people, he 
must be given due chance to express himself 
even ifl the President is addressing both 
Houses of Parliament. The President is the 
linch pin of the Constitution and when he 
is addressing both Houses of Parliament, he 
must be listened to with due respect. If 
anybody has anything to say on that, he 
has enough opportunity while discussing the 
President's Address in either House of 
Parliament. I think ours i« a democracy 
which is getting more mature. We arc 
expected to follow some norms and codes of 
conduct, and if anybody says that he is not 
interested in doing so, that he does not mind 
the Constitution going to the sea, that he 
does not mind the rules and regulations 
going to the gutter, I do not think I should 
answer that.

I  am told he is a new Member, bu he 
has committed this offence. The fact that 
he is a new Member does not mitigate the 
offence he has committed. But because of 
his lack of knowledge of the grave nature 
of the issue involved I think his actidn can 
be condoned by this. House. That is exactly 
the reason why I am inclined to accept the 
amendment moved by Shri Vajpayee. 
Normally I shall never accept any amend- 
meat moved by him •-(Interruptions)* .this 
ttme he wants to have a complete compro
mise and he wants to save the whole 
situation.*.

AN HON. MEMBER : For you ?

SHRI K. MANOHARAN : Not for 
me. T b m  was a feeling that somehow or 
the other a  compromise must be found out. 
And this is the first time that Mr. Vajpayee 
has come forward with a  compromise. I  am 
hapity' about it, Considering all this we 
leel that tine particular action of this Member

who had treated this disorderly scene when 
the President was speaking may be condoned.

. According to the amendment that has been 
moved, a committee of 15 members can be 
constituted by you, Sir, in your wisdom and 
as Mr. Indrajit Gupta has rightly pointed 
out...

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Drop it here and now*

SHRI K. MANOHARAN : Cannot he 
keep quiet ? Calcutta is being displayed here. 
And on behalf of my Party I want to place 
on record our views. To create a disorderly 
act and scene with a deliberate design of 
destroying the solemnity of the occasion 
when the President of India who is the linch
pin of the Constitution and part of our 
Parliament is addressing both Houses of 
Parliament ts not only not in keeping with 
the dignity and decorum of Parliament but 
also creating a very obnoxious and abomin
able precedent.

1 am sure, this House which represents 
different and opposing political persuasions 
would bear with me in the matter.

With feeling I am speaking today. Twice 
such kinds of incidents took place. A 
special Committee had already gone into 
them and given out its findings m the year 
1963 which were adopted by the House in 
1968.

I am one of those who believe that 
proper climatic conditions must be created 
and we must cultivate the habit of following 
certain norms and rules already laid down. 
I have been informed that Mr, Ram Deo 
Singh is a  new Member. This does not 
mean that the offence committed by the 
Member can be justified. Being a new 
Member this can be condoned. But the 
problem does not stop there. That is precisely 
why I accept the amendment moved by Shri 
Vajpayee. With the concurrence of my hon. 
friends Shri Inderjit Maihotra and Shri 
Nihar Rattan Laskar, 1 think they will
follow suit, I withdraw this motion......
(Interruptions).

SttRI R. J>. BHANDARE (Bombay 
Central): While moving the amendment, 
Mr. Man&bar&n and other Members have 
raised certain points of constitutional 
importance. But tot sne tea him and the
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Members opposite that there are no constitu
tional points involved In this matter. There 
is per se the unbecoming behaviour of Shri 
Ram Deo Singh* and that is a question 
beyond any shadow of doubt, because we 
have got to define Parliament as it is. 
Parliament, constituted as it is, consists of 
the Lok Sabha, Rajya Sabha and the Presi
dent. These three constituents, constituting 
together, form the Parliament. Therefore, 
under article 87, when a special session of 
both the Houses is being addressed by the 
President it is a Parliament and it cannot be 
challenged or it cannot be doubted. In 
that sense, any person, whatever the place 
and position he may occupy, whether he is 
a newcomer or a very senior Member his 
behaviour cannot be condoned, but I acccpt 
the amendment for some other reasons.

Sir, I am accepting the amendment for 
three reasons mainly.

AN HON. MEMBER : Why ?

SHRI R. D. BHANDARE : Kindly 
listen to my reasons. 1 am not challenging 
the constitutionality or otherwise or the 
propriety of the resolution as such.

MR. -SPEAKER : You can very well
support it, but not accept it. You are not 
amongst the movers. You can support the 
amendment but not accept it.

SHRI R. D. BHANDARE : f am
supporting the amendment. But 1 was just 
trying to deal with the constitutional pro
priety of the proposition laid before this 
House, and in that sense only 1 said that 
this per se constitutes misbehaviour on the 
part of Shri Ram Deo Singh. But 1 am 
prepared to give him a latitude by accepting 
the amendment for three reasons.

First, wc would like to give some 
opportunity to the Member to explain his 
conduct. The amendment speaks of one 
fundamental proposition, namely, the 
principle of natural justice. If the resolution 
as it is accepted* without giving the Member 
any chance to explain his conduct* we will 
be condemning the Member of this hon, 
House. Therefore, on the ground or on the 
principle of natural just tee, if a Committee 
is constituted, the Member may explain his 
conduct

H ie second reason why I  am supporting

it is that—there is no denying the fact that 
his behaviour constitutes per se contempt 
because of his unbecoming behaviour—if he 
tenders aa apology before the Committee, in 
that event, there can be an end to the matter- 
For that purpose, I am supporting the 
amendment.

Third, if he tenders an unconditional 
apology, it can have a salient effect on the 
other Members. When at another time, a 
joint session is addressed by the President 
or when a new Parliament is constituted 
under the Constitution, no Member could 
behave in a manner unbecoming of his 
honourable Membership of this House. For 
these three reasons, ’ even though 1 cannot 
agree with the constitutional propositions 
raised by the Members of the Opposition, 
yet, on these three grounds, 1 would like to 
support the amendment.

With these words, 1 have done.

SHRI SHYAMNANDAN MISHRA 
(Begusarai) : Sir, let me say very dearly 
and categorically on behalf of my party 
that we do not feel happy about the dis
turbance that took place when our dis
tinguished President was delivering his 
gracious address to the two Houses assem
bled together. But I would like equally 
clearly and emphatically to say that it was 
not a very edifying sight to us to see our 
esteemed President involved in the incident. 
The great physical exertions that were 
causcd to his august self might have been 
a painful sight to you and to many of us. 
We would like to say very clealy that we 
would liRe the majesty a id  dignity of this 
high officc to be jealously maintained. But 
we also cannot ignore the fact that there 
is a dignity and majesty attached to every 
member of this House and that also has to 
be equally jealously guarded and maintained. 
Many a lime I have an impression that this , 
dignity of an hon. member is not sought 
to be preserved in the House, may be 
because of the disorderly conduct cn the 
part of some other members ; may be some* 
times also, if 1 may say so, without any loss 
of humility, on account of the protected 
orders of the Chair, because I do agree with 
my hon. friend, Shri Oopalan, that we have 
come here to perform a public duty. If we 
find that we have no means of expressing 
our sense of duty here, vve are bound to 
feel very unhappy.
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[Shri Shyamnandan MishraJ
The first thing to remember is that in 

ail these forums which are really the 
national forums for great debates, they are 
not allowed to run at a low temperature. 
If  the normal chattels of communication are 
sometimes found to be choked, we are 
bound to find very virulent outbursts of 
emotions sometimes. To that probably the 
committee which is now sought to be con
stituted might give proper attention.

But 1 find myself in a peculiar predi
cament. 1 find in the gracious address of 
the President* the very first sentence js that 
this is the joint session of the Fifth Parlia
ment of our Republic. That creates a conti- 
tutional problem. The President has been 
pleased to designated it as the joint session 
of the Fifth Parliament. Here is a pecu
liarity introduced. The concept with which 
we are familiar is the joint sitting, but the 
President has been pleased to use the con
cept of a joint session. By that, one can 
easily infer that probably the esteemed 
President meant by joint session what we 
generally mean by joint sitting. It is for 
your ruling in the circumstances to tell us,— 
If it was meant to be a joint session, as the 
all-powerful President from whom all 
powers seem to flow was pleased to desi
gnate it, than probably the responsibility 
would lie on the Chair, because it is the 
hon. Speaker who is supposed to preside 
over the joint sitting. What are we exactly 
to understand by this ? If we go by the 
words of the esteemed President, it might be 
said that there was a dereliction of duty on 
the part of the Chair, i.e. the Speaker, who 
•vas supposed to be presiding over the pro
ceedings. You may say, Mr. Speaker, that 
it is stretching the point a little loo far. But 
1 say that if it is a mistake on the part of 
those who drafted the gracious Address of 
the President, then somebody must be held 
accountable for it. It has also to be clearly 
admitted that there has been a lapse.....

SHRI R. D. BHANDARE : He is going 
beyond the purview of the discussion of this 
motion.

SHRI SHYAMNANDAN M1SHRA: 
It flows from this. What exactly was the 
natute o f tfofe two Houses as assembled on 
that occasion ?

MR. SPEAKER : He is a very dis- 
tinguised professor of English. But he is 
now meddling into the intricacies of legal 
and constitutional issues.

SHRI SHYAMNANDAN MISHRA: 
1 have been a Member of Parliament for 21 
years. I have studied not only the English 
language but also the constitutional pro
blems. I am not feeling humble about that, 
because I have dealt with this problem for
21 years.

1 want to draw your attention to this 
aspect because this motion is based on the 
nature of the gathering there. Therefore, 
either the motion has to be amended to be 
in step with the gracious Address of the 
esteemed President, or the esteemed Presi
dent's Address should not have stated that 
it was a joint session.

Lastly, 1 also feel with my hon. friend, 
Shri lndrajit Gupta, that the vacuum re
mains so far as this gathering of the two 
Houses on the occasion of the Address of 
the President is concerned. We have to fill 
in this vacuum somehow. This point lias 
arisen when there was an incident in the 
Rajasthan Assembly and this matter was 
brought up before the Rajasthan High 
Court. The High Court could not decide 
about the legality of the older of the 
Governor because the learned High Court 
was pleased to say that this was a matter 
which was pending before the Privileges 
Committee of the House. Therefore, the 
learned High Court could not pronounce 
any judgment on this matter.

Now, we have not had the advantage of 
listening to the person who is sought to be 
indicted, that is, Shri Ram Deo Singh. 
Also, so far as we rccollcct, the esteemed 
President did pa«s some orders on that 
occasion. Therefore, this should be a matter 
for serious consideration whether it was 
legal on the part of oor esteemed President 
to have passed some orders.

Therefore, I am of this view that tftjs 
Committee which is sought to be appointed 
in accordance with the amendment which 
has been moved by my hon. friend, Shri 
Vajpayee, is all what is required in the cir- 
cumstaftces in order to take a compresben- 
sive view of this matter. With these words,
1 would support the amendment of Shri 
Vitfpayee. I  think that this Committee
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would not be on all fours with the* Commi
ttee which has been appointed in the past, 
so that we should not suffer from any sense 
of the pendency in that matter, because 
there are some new dimensions of the matter 
which have opened up because of certain 
aspects which I have tried to submit to 
you.

SHRI K. D. MALVIYA : Mr. Speaker, 
Sir, frankly speaking, I am surprised at the 
opposition to the resolution that has been 
moved by iny hon. friend. It is a simple 
resolution which seeks to assert the dignity 
and decorum of the great institution that 
the Constitution has devised, that is, of the 
President. May be. that a member while 
attending the joint bession of Parliament 
rrught get emotionally moved and would 
like to say something once or twice

But we should recall the scene which 
was so unfortunate and tragic on that day 
that it did involve the honour and the 
prestige of the great institution that we 
have ourselves created through the Consti
tution.

17.00 hrs.

This Motion simply seeks to condemn 
that act of an hon. Member who might have 
been moved by excitment or by anything. 
It is not a question of condemning the 
Members so much as to maintain the dig
nity of the institution that we have ourselves 
created. Therefore, I personally would like 
the amendment to be withdrawn and this 
Motion to be supported by the House in the 
simplest manner which is nothing short 
of maintaining the dignity of the Presi
dent.

DR. KARNI SINGH (Bikaner): Mr. 
Speaker, Sir, I do realise the gravity of what 
happened on that day. But in spite of that, 1 
feel that I must oppose the Motion moved by 
my hon* friend Shri Indcr J. Malhotra and 
support Shri Vajpayee’s amendment.

I am sure, no disrespect has been meant 
to the President, as the head of the State. 
But I would like to say this much that over 
the years the definition of the word “dis
respect*’ has changed. What has been said 
before by an hon. friend that if we could 
say things to ytrn, Sir, as our Speaker, a 
person whott w c  hold in  such great respect, 
*b4 t t y  Is notw w tnw j M djsrapK t, t ta t

why should it be construed as disrespect if 
the same thing is said in the Central Hal). 
I think, there is a great deal of force in that 
argument

T agree that the hon. Member was carri
ed away by emotions. It would have been 
better if he had not said so. I remember, 
some years ago, when such scenes were 
created in the Central Hall, the mood of 
the country and the House was different 
then. The world was not passing through 
a permissive society phase. But today, the 
situation is different. What was twenty 
years ago considered as disrespect may not 
necessarily mean the same thing today.

The Prime Minister has told us that the 
country is passing through a new phase and 
a new mood prevails in the country. This 
new mood reflects not only in the country at 
large but it reflects in this House as well. 
There are many youngmen elected to this 
Tlouse today who are in their middle twenties, 
How do you expect that that generation 
will show the same respect to authority 
that my generation or my father’s generation 
showed who might still be sitting in this 
House ?

A dynamic change is overwhelming the 
world, whether we like it or not and this 
permissive society, again, whether we like or 
not, is beginning to assert itself in every 
walk of life through out the world. To 
lebel against authority is something that wc 
will have to learn to live with. I, therefore, 
request that this matter should be approach
ed realistically. The Members of Parlia
ment are not school boys to be whipped 
into shape. The more you try to whip 
them into shape, the more rebel you will 
face.

1 would very humbly submit to this 
HcAise that Shri Vajpayee’s amendment is a 
via media. The House may very kindly 
accept that because, don’t push even a small 
minority Opposition, as it is, too far that 
one day even more unseemly behaviour 
will be seen when the President 'Addresses 
both the Houses of Parliament. I do not say 
it as a threat. But I do feel that as res
ponsible citizens we must anticipate such 
things and take such steps that we do not 
force such unseemly things to happen in our 
country.

So much has been tokt to everybody 
Mkw  the (hanging tta t yo»
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{Dr. Rami Singh] 
to the new change and that you adjust to 
the new thinking. I think, exactly the same 
new thinking has to be applied even in our 
relations with each other in this Mouse.

Sir* ten years from now, the word 
“reapect” or "authority” will almost dis
appear and will only be read in the history 
books. Twenty years from now what we 
consider as disrespect our children will not 
even consider it as disrespect. I would ask 
you : When we a few years ago spoke to 
our fathers, the respect that we showed to 
them and the respect that we get from our 
grown-up sons today is quite different. It is 
not that there k  anything wrong in that 
(Interruptions)

«f t o i : i r $ Trsrr

% t o #  if $  $ m . . .

(wwrowr)...

* to  fan ? : w  T r^ rra r
arr m *rrfo ?pt 
| , ^ r t  f t

t  #  ’RT’T I . . .

( a g v w r)

* f •  H i t : $  f
*rsf)r srrwV srrftr 11...

(wrwar)...5RT«T wtPrhrt 5f

*rrr sf* *ttt f  %*r m r $ r f r r

# ^f«fr «rTT  ̂ 1 1 ...

I believe in Nehrnji’s socialism. 1 don’t 
believe in caste.

Mr, Speaker, Sir, there was a time when 
as the Head of the State went by, people 
folded their hands and showed respect and 
people went down on their knees and hands. 
To-day, If the President goes by in India, 
it U entirely npto the citizen whether he 
shows respect: or not, What 1 wish to wy, 
&r, is w i f t i g  m

correct to use the same yardstick that you 
used twenty yean ago, to-day to deal with 
Members of Parliament to-day.

And with that, 1 would once more 
request that Mr. Vajpayee's amendment be 
accepted.

SHRI N. K. P. SALVE (Betul): Sir, I 
rise to support the motion. I think it is 
entirely necessary that without mincing 
words or without mincing matters, things 
should be made clear and it should be made 
known to the Opposition and everybody 
concerned here that we want to support 
this motion because we want an unequivocal 
and categorical condemnation, disapproval 
and indignation of this House recorded for 
what has been unanimously described as an 
unfortunate and tragic episode.

Sir, it is unfortunate that the entire pur
pose and perspective of the motion has been 
grossly misunderstood by Sarvashri Gopalan, 
Gupta, Dr. Kami Singh and not to speak 
of Mr. Shyamnandan Mishra who excels in 
irrelevance. My submission is that so far 
as Mr. Gopalan is concerned, his entire 
argument proceed upon a concession that 
the person concerned had indulged in a 
behaviour which was undignified, unseemly 
an unworthy of a Member of Parliament, 
yet, he said, ‘Should this House penalise 
this man, It would tantamount to terrorising 
the Opposition because it is a microscopic 
Opposition.* Sir, this is an exceptional 
argument and by this argument, it only 
means that a microscopic minority wants to 
terrorise the majority or what ? A guilty 
person ought to be punished, never mind to 
which Party he belongs. It is the guilt that 
matters. In all fairness, Mr. Gopalan said 
that he was guilty of unworthy and un
dignified behaviour, Further, it was stated 
that rt was an emotional outburst There
fore, they said—something- . (Interruptions). 
This is far more undignified-niefending 
somethi ig which is absolutely indefensible. 
It was, however, sought to be defended that 
it was an emotional outburst and it was a 
new Member who indulged in this indecent 
behaviour. I can understand if he Is a new 
Member but he is taking resource always to 
something ctf which this country haa lateen 
very critical, something of which Shi# cowatty 
has been aide and the country*# electorate 
hfti disapproved of the extremely fawawgBB**
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ble and undignified manner in which the 
Opposition has been conducting itself in the 
Fourth Lok Sabha,

Mr. Jndrsyit Gupta says in the Fourth 
Lok Sabha, times out of number, the 
authority of the Chair was flouted. And 
what happens once the authority was 
flouted ? I wish to make it dear that it is 
precisely this attitude we want to put an 
end to once for all and if for nothing else, 
it is for this reason, this motion should be 
passed.

A word more about the flouting the 
authority of the Chair. Sometime ago, you 
were not here. Deputy Speaker was 
in the Chair. One of the hon. Members 
went on showering all sorts of invectives 
and undignified language saying, ‘Your 
ruling Party is fraud. We are elected by 
the people. * as if we are elected by 
somebody else. We are also elected by 
the people. And the Deputy Speaker had 
to rest content by saying that nothing would 
be recorded. Sir, it is this attitude, we want 
to condemn. \ What has happened in the 
Fourth Lok Sabha has been something very 
unfortunate. That has not laid down a 
moral code in the public life. That has not 
laid down proper codes of deccncy in public 
life. It is now we want to establish ̂ -{Inter
ruptions). Sir, if the stability to which 
President has referred in his speech is to 
have any meaning, it must first come here 
and the stability will mean that we shall 
never consider the rules as our private pro
perty, rules are not negotiable and never 
shall we flout the authority of the Chair nor 
shall we ever allow it to be flouted by them. 
Therefore, Sir, my respectful submission 
is this, that this Motion has to be consider
ed in this light.

And then, a word about Mr, Vajpayee’s 
amendment.

A whole lot has been talked about 
justice, equity and good conscience. My 
learned friend Shri Bhandare made an ex
tremely passionate plea that in case we do 
not go in for the Committee suggested by 
Shri Vajpayee in his amendment, may be* 
there would be palpable denial of natural 
justice to the guilty person, t  only wish to 
submit one thing. As the gentleman con
cerned was passing the chair that I was 
occupying, with my ears, I heard abuses 
hurled at me and o therv-and  they are not 
p m  O ftftw  (Wtjpn,-«Bd b«tailed

us as shameless people, slave of the British 
people, the British language and what not. 
Sir, this is what we heard ourselves. It is 
said to put up a facade, to put up the 
pretence of justice, things like that is neces
sary. We have seen that his behaviour is 
undignified. It was indecent. It was ac
cepted by everybody else. Then, why have 
this talk like this ?

With respectful submission, I  wish to 
submit that I completely disapprove of the 
amendment of the opposition.

Finally, I don't con$ider that these 
people had any nexus with the avowed 
object of Hindi. I happen to be one who 
want that Hindi must grow in this country 
as stated by Mr. Indrajit Gupta, as quickly 
as possible, But it is these types of friends 
who have ruined the prospects of Hindi. 
If such friends are got rid of then there will 
be no fear for Hindi. Unprincipled politi
cians, for cheap publicity and cheap popu
larity, adopt these techniques. Therefore, 
Sir, their behaviour must be condemned.

Finally, I will quote a philosopher who 
has stated—

“ Unprincipled and disobedient men,
if saved from gallows, are reserved for
the rack to be tortured by posterity.*’

SHRI UNNIKRISH NAN (Badagara) .* 
Mr. Speaker, Sir, it is rather disagreeable 
for a new member to cross swords with 
veteran parliamentarians like Mr. A. K. 
Gopalan, Dr. Kami Singh and others. But 
I am afraid, the question involved here is 
something concerning the very existence of 
our democratic frame work that new Mem
bers like me will have to stand up here to 
defend it, and also because this involves 
some basic and fundamental principles.

First of all 1 want to mollify the wound
ed feelings and sentiments of Maharaja 
Dr. Kami Singh when he spoke about the 
days of his tost authority with great 
nostalgia-.,

DR. KARNY SINGH : When did 1 say 
that ?

SHRI UNNI&RISHNAN : I am just 
assuming or deducting from what you said...

D R. KARNI SINGH : You m ' M  
assume something like that.



211 Motion re. Cond. o f APRIL 2, 1971 Member during Pres.’s Add. 212

$HR* UN ĴOMSHNAN : You talked 
about permissive society atid gave a socio- 
logical explanation also, as to how society 
is evolving. Naturally as a Maharaja with 
lost authority he knows best afrout these 
thiags. If  1 am wrong l  stand corrected ; 
but this is ho# X have understood him.

So, Sir, 1 want to assuage his wounded 
feelings. But I must say, what we are 
trying to do here to'day by supporting this 
motion, is not in relation to one single 
specific act,—although we are specifically 
condemning it,—but it is something more 
than that, which we are trying to condemn— 
that is, what has come to be known as 
•*R*fWaht*sni0—another kind of Charlata
nism in oar political life Which is trying to 
be a  small menace to Our groat democracy 
atod this must be condemned. If it was 
RIq Naraft* alone, I would have possibly 
asked him to be sent to the nearest circus 
tent to carry on with his performances. 
But since this infectious pattern has been 
set, this has got to be condemned and this 
can only be condemned by this House which 
is the repository of our sovereignty.

Shri A. K , Oopalan was good enough 
to raise another point. He asked 'who b 
to decide ? Who is to decide what the 
norms are ? Who is to decide what are 
good manners ?’ and so on, I agree with 
him. In a fundamental sense, I agree with
him. It is like discussing ‘Brahma’. Who
can define Brahma ? Some Philosopher 
had asked 'Who can define Brahma*. In 
the same way, Shri A. K Gopalan has 
asked ‘Who is to decide r  1 agree with 
him. It is a  continuous evolutionary pro
cess, something which is continuously evolv
ing. But he also said, tel the people
decide. When the people decide a few 
weeks ago, he was good enough to say 
that it was not the victory of the
people but it was the victory of the money* 
power. So, Shri A, K. Gopalan can go on 
changing his definitions. I have consider- 
able respect for him because he comes from 
my State and he has played a notable part 
during the Independence struggle there in 
our State, and, therefore, I respect him. 
Hat I tun unable to follow his logic and his 
present-day definitions which keep on 
changing every day.

So, this ts something basic* namely 
whether we stoottfd have iSmtemby *ad

function within the specific framework of 
parliamentary institutions, and whether such 
institutions should have certain nouns and 
so on.

That is exctly what is being challenged 
today by "Raj-Narain ism” . I am not con
demning Shri Ram Deo Singh who may be 
a very affable person and who may be a 
very nice person ; in fact, I do not know 
Who he is, but I know more about his 
mentor, because once I happened along with 
Prof. Dandavate and others to belong to 
the same political party. So, I know more 
about that person, and he needs no defence 
But today, hiB party's ‘Samyukta, socialism’ 
has been substituted by *Raj-Narain-is>m’, 
which is charlatanism and a menace to our 
democratic frame-work. This must be 
strongly condemned so that we can survive 
as a democratic nation, and our Parliamen
tary institutions can carry on m the normal 
manner. So, I strongly support this motion, 
and I completely oppose all the amendments 
which have been moved here

SHRI S. M. BANERJEE (Kanpur) • 
Let us have a closure of the debate nou

SHRI JYOTIRMOY BOSU . When 
we are so much hard pressed for time, why 
prolong this debate ? Let us have closure 
now

SHRI G . VISWANATHAN (Wandi- 
wash): Let us know the mmd of Govern
ment whether they are accepting the amend
ment or not *

m y r m  ($*?rt) : s*r 

m  «wr, % srtor

1 1  *rsr srpf arfsfr ^
sftfkfo i

SHRI SEZHIYAN: There is amendment 
moved by Shri Atal Bihari Vajpayee. Let 
us know whether Government are accepting 
the amendment or not.

SHRI MOHAN DHARIA (Poona): It 
is not ia question of the Government accept
ing the amendment.*.

SH&I IND52R & MALHOTRA ; U if 
qot 1} Q p m m m t  mot^o*
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SHRI MOHAN DHAR1A : I think it 
is a matter of privilege. Under these 
circumstances, it should not to the voice of 
Government but it should be the voice of 
the Members which should prevail.

SHRI INDER J. MALHOTRA : It is 
not a Government motion. It is my motion. 
Who is Government to accept the amend
ment ? Who is to decidc it ?

MR. SPEAKER : The hon. Member
is quite r ght.

SHRI MURASOLl MARAN (Madras 
South) : I would like to know whether it
is a private Member’s motion or a Govern
ment motion.

MR. SPEAKER : The hon. Member
should know that this motion lifts been 
moved by three Members and not the 
Government.

SHRI G. V1SWANATHAN : It has 
been put under Government business.

SHRI MURASOLl MARAN : It has 
been listed under Government business.

MR. SPEAKER : Government have 
given some time out of their time. It is a 
no-day-yet-named motion.

SHRI MOHAN DHARIA : Since
many hon. Members have already partici
pated in the debate, 1 would not take very 
long. 1 would like to submit that I am 
here to share the feeling^ of the Mover of 
the motion, Shri Indcr J. Mailiotra. At 
the same time, let us not forget that an 
amendment has been moved by Shri Atai 
Bihari Vajpayee which seeks to create a good 
mechanism also for the futune. I would 
like to request Shri Indcr S, Malhotra to 
consider the amendment. By his motion, 
at the most, we may condemn the behaviour 
of the hon. Member who may have mis
behaved on that day, but if we set up a 
Committee, naturally, that committee will 
go into the various aspects of the matter.

That Committee can recommend to the 
House the action that should be taken in 
future to avoid such incidents. So this 
shall hftye to be constructed in a wider
perfective*

\

The second aspect is this. Let us not 
treat the whole of the Opposition as irres
ponsible behaviour of one Member; let us 
not alienate the whole Opposition like that. 
Let U:s be fair. Tn the interest of my own 
party, 1 would like to appeal to all its 
Members and say that if we can take the 
Opposition into confidence, let us do so. 
Therefore, 1 would request Shri Malhotra 
to accept the amendment. Of course, 1 
want to make clear that I am condemning 
such sort of behaviour, but to be frank, it 
is not this hon. Member, but the hon. 
Member, Shri Raj Narain* who does not 
happen to be a Member of this House...

( W R ^ )  : w r c r  
$  TOE ’RPFB s r r i r  vJSHT 'fTjpTT 

£  I 3ft W  TOT % 3ft ^

t o t  *frr snrsqr t o  t o ?  m  t o t  

** O T ft grreftwqT ^  art |  ?

SHRI MOHAN DHARIA : 1 have 
not said anything against Shri Raj Narain.

MR. SPEAKER : Your suggestion is 
to give it a wider, general scope. But this 
motion only relates to this particular 
incident

SHRI MOHAN DHARIA : Before 
listening to my complete sentence, he got 
up. I vas going to say that Shri Rqj Narain 
being not a member of this House cannot 
be discussed here. But I must say that we 
all witnessed the incident. All of us know 
who is more responsible in this matter. 
Instead of going into ait those details, I am 
here to submit that it is our responsibility 
to see that the importance, dignity wad 
sovereignty of this great institution in this 
country is properly maintained and decorum 
is properly observed. Naturally, it is the 
behaviour of members from both sides of 
the House that can make this possible, it 
would be possible for the Committed to go 
into this aspect and to report to us.

May 1 request Shri Malhotra to accept 
the amendment ? Let this matter go to 
the Committee. Let hon. members cotfoc 
there and let the Committee make its 
recojrtme idatiom as to the guideline* f*>r 
future behaviour.
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MR* SPBAKBR His suggestion is 
for a comprehensive review fat future 
behaviour. But as 1 see it, Shri Vajpayee’s 
amendment only says that a Committee 
consisting of 15 Members of this House be 
nominated by the Speaker to go into the 
question of the conduct of Shri Ram Deo 
Singh. So only one particular incident is 
alluded to here and nothing else.

I  think enough has been said on this.

SHRI AMftfT NAHATA (Banner) : 
On a point of order. Shri Vajpayee has 
moved a substitute motion. This amend
ment was not tabled in time, Then the 
Dy. Speaker who was m  the Chair then 
wanted to know whether any member would 
object to the amendment or not. Of 
course, some hon. members objected. Then 
the objection was withdrawn.

But ray objection is that this amend
ment is not an amendment. It is virtually 
a substitute nation. In the garb of an 
amendment. Shri Vajpayee has moved a 
substitute motion, an alternative motion, 
which should not he allowed.

Secondly, it has been said that the hon. 
Member is a new member. The Motion of 
Shri Malhotra only condemns the incident; 
it does not even recommend any punishmant.
I think there cannot be a greater concession 
than this that the event must be condemned. 
If a committee is set up, it will go into the 
whole question. That means this House 
leaves the issue open as to whether that 
incident is indecent at all. As to whether 
the incident was indecent or not—even that 
becomes a subject of examination for the 
committee.

MR, SPBAKBR : It is too long a 
point of order.

So, I m a t  a rtiling whether the amend- 
meat Is a  substitute motion or not.

MR. SPEAKER: It stands already 
admitted. What can I do ?

SHRI SURENDRA MOHANTY 
(Kendrapara); While 1 yield to none in 
my anxiety to see that the dignity of this 
House is upheld, I would request the House 
not to convert itself Into a  Star Chamber to 
inflict punishment on erring Members.

It is true that what we wifaieescd on the 
occasioni the President addressing the

joint session was not edifying, but then if 
we looked for a better behaviour else, where 
we were also similarly disappointed.

The hen. Member, according to me, 
did not wilfully obstiuut the proceedings of 
the joint session. While emphasizing a 
certain viewpoint* he merely indulged in a 
certain amount of exaggerated dramatism. 
This exaggerated dramatics should not be 
taken as a wilful insult inflicted either on 
the President or the House.

In the second place, the House being 
sovereign, it can have a certain amount of 
toleration and understanding, and therefore 
I would plead with you and with the House 
to treat the matter as closed and drop the 
proceedings while condemning the act of 
indiscipline.

MR. SPEAKER ; That is what the 
resolution says.

SHRI SURENDRA MOHANTY : My
point is that no committee should be appoint* 
ed to go into this question. The recording 
of the disapproval of the House, I think, h  
enough punishment for the erring Member.

t m  s g ra  <rti : jiRTrtr

HfT tfta r 3fK t o t  I  I s w m  »f q ?  "HIT 
n*rr $ f a —

"TT'5'tfa % *rif W 3TOT ITSft Iftr 
srfer m m  * r *n* wsrfar s fa  

«r5*nrr «ft r w  4*  firs  %
3T»nr tm  arcrtaisffer a p n p t f ra a

1 1 ”

sfcP l t o w  *?pir 
»ft <r*% s ftrw t m w nw r 

srff >raT $  n r ? r  «f? 
sffosr, *tPwt, *rm , 
m w  t o  $ 1 fswr a w  w p f f i r #

*r *>r
o t  w i  * rw frr  m  m  **

*  « t r r o j  f*u*rrt w r*  f c w  
w r a r t x k  «if |  p r t  p rr*

w ro jr . f«rrt t r j s r m  »rfiwr ufltwr
m  * tit m  s w i  % »n<wr Ir w f f o
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*rr f? ro

*** #  «TT3T w r  forcr * r o  <rc t s p i
s m  f i r  srw tft *rr«nr *t$t * n ^ t  sftgrc 
Ir arre^T  gt 5Tft, ^  *PT m v z x  

3>rr, *raat ?pt m m  $ m  i 
sn r  m  m k  aft ^  ksr % srqpr 

nMV «r, *w* w  «r®T?fr ^ t  g*T
?ft ^  t o  «fr — | t  $*T 

S O T P t f # ^  ^  ^  ^  ^
T O i% sra R ? fn ^  *(TT W  FTRSfft 

jptfgft \”

“The moment you go and sit there 
you will be considered the custodian of 
democracy.”

2r x m x  ^  w ^ r  % p; sft *  t o t  M r  

«r i *r?rt ? r ^  % *r$ Tps^trfar %

srfir ^  «rf?nc t o  t, w r o r t f  
t o  * r f a * n r  ^  tftonr ^  t o  
^  1 1

qrap OTer % 3T§ TOT

T̂TfTT g-—TO*ffa HOT 7J*T **
*p> *rfe fBi «p$?rr «rr, %

^rwFsr Sr *p§r *n *ftr t o  ^ * r  
«r— eft t v  s o t  #  * m  i **  

JT r̂ t o  «w% faRTtf «rf̂ 5?rfsFcT

ap^t ft? * m r  *rfV-

WRjy flp ft $  *pt<tt * r r f^  i aw  
*nr sr** | ,  * 5  %®rsr *N tar ^ r  *pt

0  «rd$r | ,  *rsr % srfcr 
» r m  ^  |  sTO«$qrfcr sft #  

f o r  f$ «fr  *t  §  s m r  s a w  t a r r ,  f f * &  
iflrc trfrsft s M  *pt * r * w  «rr, f f ^ t  

* r * n m r > * t f  j a r r m  i

« m  wfc f  sm sft $*
*•*%, y r c ,  *nr n m m  t o *
$  i t i ^ t f m r ^ ^ i r r r o a  Tgr | P p

$ T ^ ~ * r a r W  vr, %mk % s m  

jrr»rfw-?nT^fer #  m  m w r*  f*R r «tt*t i 
^*r$?ftTO |  tfsrW  m  %
TOJft?r w « f f  % ift 1 1  *m ^ f f  st #?r 
|V tpsfqrfa 5ft r̂»r%?r ?r^ff *r**tf«Rr

% f^rq «n% «r, % ?r 

* w z  f l k  «nsrW^T a w ^ r r  «P^r k |  | —
W ^ t  fJT |

f^T $  «5rr^rr g fsp w  € t ^ r r  p f t  
i fqrt ^ft «r*R 5trr<r a rr^ tft % 

?T5ftsr?r t  ^  5^> *W
3n<rfa ^  1 1

SWT OTH ftrff (W IT ) : 8T«T«T

sfr, P r o  ®pt  * m  < rrr %
^  T O ^ k

I IT O T  « ft  T U T  ^  f?T| *PT |  I T O *  S*T
v ^ r  srga* ?rW  «p> w  t o  ^  t n w r & 
?r$- far «raWr % m ^ fh r  tofit «ft 

t w  ^  %??, str e w  ^  %*pt ^  
s r ^ ^  ? rm  | ,  «ft smrc

a r r ^ f  « rk  ^?r 
^  Jf f ^ r r  % * * ft  a f t * # -

w z r  srq'R ?fh: «flr tt* t ^
I ^ r r  t o  spr ^tcrr 1 1% ?nr

*r ^«m?r srjrftTfrftsr «fk ’snrar s r r r o j  tt 
^  ^spar 4  i w i5 t  f  f^»r % br $  
t o ^  TO?r i sre*rw

^  ?rf tfV ^f?rr ^rrpT ^  f*P $*rr* ^  
m*^fv«r ?r^Rr ^rf ?*r t o t  ^r ^ r  
«ffom*r ^*r f&vr sn^r p r r  |  f^r §*nrft 
^ r  spr aptf grnftuzrR arft <rr*?5psnr

f r̂»T I  m TC tR W  r^?T «TT*SfT w  STCRtT

< r  «tf srifnr *r <t| ftt ^ r r  w r r o j  
3 ^  ffcsft "ft w?r< wff w
s re tt  W  « i iw f a  o ti^H i 3*^% npslr 

w  m  wf^rirfe«tr 1 1...(mm)...
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*«wr : wtpt srarrar rz f t

*wr*t*qfro ftr$ : $ %ar?r s f t  
^  srwrrespr

% sfer % w f *r wf «rrf r̂r §«rr m  tft
#  fWFTST$#*> ^  ^TOfT j  fa? P̂TT̂  
irrvftv TO3T *ffr %$ 3TCf? ^  
w f t  r f f i t  i qrc*j *rrr f,%??r |  f*  srt 
ft*5t *ft stftt*  w  w  |  ^ t  
?if¥ q rf^ r f w  'Srw ?n%  3tt*t ?ft 5*r 
w r  *nrfer «*ff ?iff ?r?fV i t  i

w w r  n jften  : *ft ^ r  i 

. . . ( * w * r ) . . .

VRF* fffS (*fter) : 3T̂ T«T *T$tal 
fror^ff v r 40 v c tf  t o t  *t*tr fa#  sstt* 
s s t  |  t . . . ( « iw n f ) . . .w  % *rr fm 
mm fawn* *rrrc>T « t h  sh rt

i ssr far^r qrc <ft n?rr «r<£ *t 
*TH?fftr ?rc*tr *ro% fa^rn: «r«Rr "“R  |
%T«ft ^  srarra ts ? r f^ r  ^ tt?t stht 
*rrff*t *nnc stpt 3*r <rc wire ^
^  a t  t o :  «fhc *f?fa «str ^ r r  ? 
. . . ( * w s r ) . . .

MR. SPEAKER : May 1 request you to 
sit down ? Now, I have been shown an 
amended amendment by Shti Dharia.

SOME HON. MEMBER ro se -

MR. SPEAKER : Please sit down. You 
are alt new Members. You should wait for 
some lime. All great men waited for some
time, and they kept waiting even for two 
years, watching and studying. But you are 
standing up so soon. Kindly be patient. 
(Interruption). Kindly listen to me.

Shri Dharia showed me an amended 
Form of that amendment. Personally I  also 
bel'eve that there is some lacuna, This 
matter was discussed in the Presiding Officers* 
Conference and X happened to be the Pre
siding Officer of a State Legislature at that 
time. Later on, we had to face certain 
situation# elsewhere i*lso, Nobody knew

as to who presides over such kind of sittings. 
Actually, I was not sure as to what la the 
position. Sometimes we evolved a  formula 
that if a member of the Lower House 
creaied disorderly scenes, it h  for the 
Speaker to go into it, and if it is in 
respect of a member of the Upper House, the 
Chairman But when we got in examined 
by the legal experts, this was not found a& 
a correct procedure at> to who is presiding— 
leave aside what is the proper procedure for 
punishing such a conduct. This position is 
not known, as to who actually is presiding 
over that session. So, Mr. Dharia has 
shown me an amended form of the amend
ment, and if you allow it, he can move it 
if it is acceptable, we could

SHRI S. M. BANERJKt : Let u* know 
what it is.

SHRI N. K. P. SALVb • Sir, on a point 
of order. We are adopting an extraordinary 
procedure. Personally, I think the amend
ment is all right, though I have opposed it. 
Shri Raj Bahadur came and said that as a 
result of the amendment, if the matter goes 
to the Committee, the Committee v-iil not 
only be entitled to examine this particular 
incident but it will be able to give m  guide
lines. (Interruption).

Kindly listen to my point of order.

MR. SPEAKBR : It is not a  point of 
order.

SHRI N. K. P. SALVE : Future guide
lines are beyond the scope of the other 
amendment. So, my respectful submission 
is, the Speaker can direct the Committee to 
give us guidelines, and that will be the end 
of the matter. There is no necessity to 
proceed further.

SHRI SH1VAJI RAO S. DESHMUKH 
rose—

MR. SPEAKER : Will you please sit 
down or not ? You must know that when 
the Speaker is standing you should not 
stand. {Interruption). That ii  the only 
way to make you sit. I suggested to him 
that instead of this amendment coining up 
with a very limited scope, there should be a 
general comprehensive amendment.

Let us got the whole natter ewntoed
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by a committee a s  to who presides, what is 
the constitutional lacuna, what type of con* 
duct wfe expect from members when the 
Head of the State is addressing the joint 
sitting, etc. AH these matters have been 
examined off and on by State Legislatures 
and even in this House once or twice in 
1963 and 1968, but so many views have been 
expressed on it. It is much better the 
amendment is such as would enable us to 
re-examine the whole issue. Even if there 
is a need for a Constitutional amendment, 
we should not shirk it. i  et us finish with 
it once and for all. What can the President 
do ? There is no authority either of the 
Speaker or of the Chairman of the Rajya 
Sabha. Should we allow ourselves to be 
held to ransom and keep on watching the 
disorderly scene ? The President has 
patience, but there is a limit to it. Let us 
get it examiaed.

SHRI MOHAN DHARIA : With your 
permission, Sir, I beg to move :

In the first line of the Motion, delete 
the uords “ strongly disapproves of" and 
substitute the words “ is deeply concerned 
at."

In the sceond line, after the word 
uwho”, add “ is alleged to have*’

In line 5, after the word "and” , delete 
the rest and add—

"therefore resolves that a Committee 
consisting of 15 Members of this House 
be constituted by the Hon’ble Speaker 
to go into ihe matter in all details and 
to suggest suitable action and also guide
lines for the future by the first week of 
the next Session” .

MR- SPEAKER : If need be, Members 
of the Rajya Sabha mav' also bp associated 
with it. This will be treated as a separate 
motion and the other motion may be with
drawn.

SHRI A, JC GOPALAN : If the amend
ment is that a committee should be appoint* 
<ed to go into the question as to who should 
be the controlling authority as far as future 
procedure is concerned, we have no 
objection. Bat If It is also to go into the 
question of the behaviour of the member, 
then we have to oppose it,

listening to the observations ftmde here, 
especially your observation about the whole 
incident and its wider aspects, I have no 
objection to accept the amendment read out 
by Mr. Mohan Dharia if it is added at the 
end of the motion.

SHRI R. D. BHANDARE : This is a  
fresh, independent amendment to the motion.

MR. SPEAKER : If it is to be treated 
as a separate motion, how will you fit it 
with the present motion of Mr. Malhotra ?

SHRI R. D. BHANDARE : There is a 
motion before the House. To that an 
amendment was moved. There can be no 
amendment to the amendment. A fresh 
amendment may be moved to the original 
motion. Mr. Mohan Dharia’s amendment 
may be accepted as a fresh amendment to 
the original motion.

MR. SPFAKER : We leave it to Mr. 
Malhotra whether he wants to keep his 
motion or withdraw it. But we will treat 
this motion as a separate motion.

SHRI R. D. BHANDARE : If it is taken 
as a separate motion, then it would be a 
substitute motion which is not permissible 
under the rules. But there can be a fresh 
amendment to the motion in a modified 
form, so that that formula could be fitted 
into the original motion.

SHRI N. K. P. SALVE : Sir, kindly 
have a look at the motion itself. It in terms 
says “and condemns his undesirable, un
dignified and unbecoming behaviour/* 
Having done this, for what do we go to the 
Committee ? The whole thing is reduced to 
sheer absurdity, I am suggesting a way out. 
Therefore, we should delete the last part 
and add the modified amendment so that 
the entire motion, together with the amend
ment, does not make lack of sense, with due 
respect.

SHRI RAJ BAHADUR : It is entirely 
up to the mover of the resolution, Shri 
Inder J. Malhotra, to accept either one 
amendment or the other. There are two 
amendments before him, one by Shri 
Vajpayee and a e th e r  by Shri Mohan 
Dharia. He is entirely free <0 accept any. 
one he tikes,



MR* SPEAKER : My difficulty is about 17.50 kr*.
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SHRI JYOTIRMOY BOSU : Sir, under 
rule 3401 move that the debate on this be 
adjourned so that we can take up more im
portant ,items.

MR. SPEAKER: I am inclined to 
agree with the suggestion of Shri Jyotirmoy 
Ba$u. Let us adjourn the consideration of 
this motion to the next session. In the 
mean time, we will examine it. We will 
now leave it as it is and take up the next 
item. I hope all of you agree to this.

SHRI RAJ BAHADUR: We do not 
agree to this. We have discussed it and we 
have spent so much time on it. Let us dis
pose it of.

MR. SPEAKER : If you are not agree
able to its postponement to the next session 
and if you want sometime to consider how 
to adjust the amendment with the mam 
motion, we will postpone this discussion 
for the time being and take up the next 
item. We will again take up this item latei 
today. Do you agree to this ?

SHRI RAJ BAHADUR 1 Yes, Sir

MR. SPEAKER : So, we keep it pend
ing till it is finally redrafted in such a way 
that it fits in with the wording of the main 
motion.

SHRI RAJ BAHADUR We wtU be 
ready with our proposals m about ten 
minutes, , *

MR. SPEAKER : in the mean while, 
we will take up Item No. 22.

SHRI K. N. TIWARY * Sir, on a point 
of order, How can yon postpone a business 
before the House and then take it up again 
later ?

MIL SPEAKER : This discussion is 
postponed for the time being. We will take 
it Up later cm when members are ready with 
ffctfr proposals.

STATUTORY RESOLUTION 
RE; SERVICE IN FOOD 

CORPORATION OF INDIA

MR. SPEAKER : We shall now take up 
Item No. 23.

Shri Annasahcb Shinde.

SHRI S. M. BANERJEE (Kanpur): 
Sir, I rise to oppose it, I have already 
written to you.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : So do 1. 1 oppose the move to 
curtail the trade union right of the workers 
which is their birth right

MR. DEPUTY-SPEAKER : Let the 
Minister first move the Resolution.

THE MINISTER OF STATF IN THE 
MINISTRY OF FOOD AND AGRICUL
TURE (SHRI ANNASAHEB P. SIHNDE) • 
Sir, I beg to move *

“ In pursuance of sub-section (2) of 
section 2 of the Essential Services Main
tenance Act, 1%8 (No. 59 of 1968), this 
House approves of the Notification of 
the Government of India In the Depart* 
ment of Food G.S.R. No. 152 published 
m the Gazette of India Extraordinary 
dated the 29th January, 1971 and laid 
on the Table of Lok Sabha on the 23rd 
March, 1971 declaring the service in the 
Food Corporation of India to be an 
essential service for the purposes of the 
said Act.1’
As is well known to the hon. Members 

and to this honourable House, the Food 
Corporation of India has assumed a very 
important place in the life of the commu* 
nity of the country. The Food Corporation 
of India after it was set up in 1964 is now 
acting as an agency for import of food- 
grains, for storage of foodgrains, for dis
tribution of foodgrains and for procurement 
of foodgrains. It is £oing a very important 
work both from the point of view of pro
tecting the interests of producers as well as 
protecting the interests of consumers,

Now, in a number of things, we find 
li * 4 u f * r  t f jp e tk '
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down of supplies which are so essential to 
the life of community. Therefore, it has 
been represented to us by the Food Cor
poration of India as well as some States in 
the country that in order to ensure supply 
of foodgrains which is so essential to the 
community, the service in the Food Cor
poration of India should be declared as an 
essential service under section 2 of the 
Essential Services Maintenance Act, 1968. t 
laid a Notification on the Table of the 
House some days earlier. As per the rules, 
if a Notification is laid on the Table of the 
House, within 40 days a resolution approv
ing the issue of the Notification is to be 
passed by the Parliament. Therefore, I 
have come to this House in order that 
this resolution may be approved by the 
House.

It is a simple proposition. I know some 
Members seem to be agitated over it. But 
no politics should be brought into it. Food 
is such an important supply to the life of 
the community that if it gets disturbed, that 
affects the economy of the country and 
the life of the community. Like water, 
electricity and health services, this is also 
an important service. Therefore, I would 
request the House to support the resolution 
unanimously.

MR. DEPUT Y-SPF AKER : The Statu
tory Resolution is before the House.

SHRI S. M. BANERJEE : Mr. Deputy- 
Speaker, Sir, if you will read the wording 
of the Resolution, it says ;

*‘...a«d laid on the Table of the Lok 
Sabha on the 23rd March, 1971 declar
ing the service in the Food Corporation 
of India to be an essential service for 
the purposes of the said Act.”

Had the intention been to see that th$ 
flow of foodgrains to the Corporation is not 
interrupted* I would have appreciated it. 
Had it been used against anti-social ele
ments for hoarding and depriving the Food 
Corporation of the foodgrains I would have 
appreciated it. But I know this has been 
done afEef the strike by the employees of 
the Food, Corporation oF India who were 
given certain promises that after their ser
vices Were transferred to the Food Cor
poration of India they will be given certain 
benefits,

yw  * to Nfotfeas *«*a tfwrc

was a strike also in Bombay and Calcutta*
I am sony to say that in order to punish or 
to take away the right of strike of the Food 
Corporation of India employees, this la 
being done.

Sir, I oppose this mainly because in 
1968 when the Essential Services Main
tenance Act was enacted I opposed it on the 
basis that by declaring strike illegal or 
banning strikes, no strike can be checked. 
There were certain solemn promises made to 
the employees of the Food Corporation of 
India and I would ask the hon. Minister 
whether this resolution is in the interests 
of the employees or is it against their 
interests. My submission is that it is going 
against their interests. I agree that the flow 
of foodgrains to the Corporation is essenial 
in the larger interests of (he country but 
this is not that. The main question is that 
the employees are being deprived of their 
legitimate trado-union rights for which 1 
oppose and I would request every other 
hon. Member of this House and other 
groups to oppose it.

SHRI D. N. BHATTACHARYYA 
(Serampore): Sir, I also emphatically
oppose this notification and if the Minister 
is so very eager to see that there is no dis
ruption in the flow and storage of foodgrains 
and other commodities he has just now 
enunciated, I  will ask him to take special 
measures. So far as labour-management 
relations are concerned, the relations pre
vailing in the Food Corporation have 
thoroughly changed. Sometime back, in 
February and January there were country
wide strikes for the simple reason that the 
contract labour is still employed there in 
huge Members and there was a promise and 
assurance given in this House also that the 
contract labour will be totally abolished. 
But the Government in its own undertaking 
is now engaging labourers on contract basis. 
That means they want to deprive the legiti
mate rights of the workers which they Would 
enjoy if they are engaged directly by the 
management. From the notification, It 
appears that it is not the storage of the 
foodgrains, it is not to see that the Food 
Corporation works without any disturbance. 
It is only to curtail the trade union rights 
of the employees that this notification h it  
been issued. So, if justice is to be done to 
the workers and employees in the Food 
Corporation, stop* sl#wl4
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prove their conditions, both their wages and 
other service conditions and that would 
serve the purpose of bringisg the matter 
into a workable situation.

So, while opposing it, I will request 
other hpn. Members also to oppose this 
notification so that there may not be any 
Imposition of this illegal law on the 
employees of the food Corporation of 
India.

«ft %o tpro fincnft (Srfforr):
*f|ft3?T, $  W  SRtTTW W  SHf R d

*rort f  i f&RPft %

«rr fartfa i w  |  $r$mr %  m x  
vjkt&t sftrar t o t  *r 

f̂ r*rr *wt *ftr * r w  *t *=$rw % v i w  

m $ r  % «n r n r  %  xftx
w t w w m *  it*P w m  

ft *  gftrr, tft srersr *?t **ft $ t arr^ifr «ftr 
ut*t w t o  ^  *Pf^t ft^rr i

cTV w  y R tftfo R  % 8frT«T ^  
*r$r u n N rfrv t w  ^ w b i  4, $  *Fsft 

^  *rr 3 $  ^ rc? t ^ r -  

^f«n?r*ft %fqfaftqr *nr tft $rr «mr 
* 3 f »

If W  T O  % I*F STfOT af»T $*9 % 
w m  g f a  «r«r ^ t  *?f»rr$ ?! art 
*fa sRTfr msr v t  gregffa  *r f t  i

lft.OObrs.

SHRI CHINTAMANI PANIGRAH1 
(Bhubaneswar) : I am sorry to strike a 
different note. I cannot agree with this 
motion that the Minister has brough for
ward. If he has brought forward a 
motion to see that the Food Corpo
ration of India manages its affairs welt I 
would have been very happy about it.

But, from my little knowledge and ex- 
perience—J have known top brass officials 
6f the F C I,~ t know this that their real 
object i$ to misguide the Government, to 
$eny the legal trade union rights of thw~ 
ggadt and thousands of worfcir* into m

employed today in the PC3 so that they 
ate debarred of their trade union rights.

I know there are thousands of workers 
who are working in the contract system In 
the FCI. This system should have been dis
banded and they should have been made per
manent. But this has not been done. There 
are some top officials in the FCI and its 
branches in various parts of the country who 
are misappropriating and there are serious 
charges, but those are not being looked into. 
In order to hoodwink the Government and 
the people, they have persuaded the Ministry 
to come forward with this kind of Notifi
cation followed by this kind of a motion.

I only humbly request that this should 
not be decided by the Ministry officials, or 
top officials of the FCI It is better to ask 
the Union, the trade union workers, so that 
they can come to some consultations, so 
that if there is any difficulty about wage 
conditions, etc those can be looked into and 
resolved I know the hon Minister is very 
kind and he will look into it Alter doing 
this, if it is necessary that such an order 
should be passed, I would be very happy to 
support But what I would suggest is that 
before that he should have consultations 
with the workers, with those who are 
engaged m the FCI, so that they will feel 
that the Minister is not misguided by the 
top officials of the FCI who are harassing 
the workers and the employees

w* vjw rar ($ ^ r r )  :
jt$  sm rre sp’ft

*r v m  4  $  ^  fsrrte  ^  % ftrtr s rs r 
l*rr i  i faa%  Store *nr sfr% f  srfa- 

m  farter fa*rr 1 1  9 $  ?rt srem*
- t o t  t o  4  m  P m  % v in r r M f  % 

i r f w d  «rt f s r c w a r  f a s  
*rar 4 > % f a s  wwr
* m  4  1 ^ t f t  «rt vrfaar |
OTqrt WW, f^TW ;3fR,
m i t t  f m  ^rr^m 1 f  
f  1 f  *FfiTr ^Tf«rr f  f a  *rfe

iwrsr ’sftift t o t  tftx o t v
v x  ^  w r w  |
4  tft f  m m  f *  V  \
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3  ?r$r w s t  1 1  
^  srh: sr§?r tf t *T# fspft g t  11  

arm  sm r W w  % « w <  9ft*r
sFvrzft mx  1 1  ^«rnfV 
% f ^ r  q tv r c  #  t o t  5t$f s o t t  I 

*5  sr̂ cTPT t o t  *m  <f ^ s rr  g fa
*r$ strtpt <rrer «r $f s i f t  ^  *?r *f sftrf % 
Fwrtar w  f  i

SHRI ANNASAHHB P. SHINDE : I 
don’t think the apprehensions of the Mem
bers are justified in any way because the 
rood Corporation of India is after all a 
public seetor organisation. There is no ques
tion of somebody being a private body 
exploiting the workers or doing something 
against the workers and that all. This is a 
public sector organisation.

As I said earlier the food supply is such 
an essential item to the life of the commu
nity that we have to take all these steps. 
As far as Food Corporation of India is 
concerned, they have been trying to be in 
full sympathy to the cause of the workers 
and in fact at one stage when the question 
of amalgamation of the employees in the 
Food Corporation and the Food Depart
ment, and their rjgufarisattons etc. came up 
they were all very sympathetically con
sidered and by and large with the consent of 
the workers these were regularised.

Now, if there are specific grievances, we 
can negotiate, we can discuss with Labour 
Ministry to find out ways and mean* where
by genuine grievances can be resolved. 1 
don't agree with the contention that this 
measure is not justified. The whole commu
nity which is not at all concerned with any 
particular dispute as such, is penalised as 
a result of this kind of stoppage of supply 
of foodgrains.

I do not thiAk that we should make 
political capital out of this simple issue. 
Shri S. M. B&nerjce said that we should see 
that the genuine grievances of the worker 
should be settled appropriately.

I can< assure him that if we arc to evolve 
come impartial machinery to gc into the 
problems of the workers, we can do th a t ; i 
have no objections to that. In fact, I would 
be prepared to support any such move for 
an impartial machinery to look into the 
problems of the workers or the employees

m
of the Food Corporation of Indii. But as 
far as this resolution is concerned, in various 
ptam of the count*?, different situations are 
Prevalent* and at tim«s, they are ccMtxoiied 
by various factors.

®TT J W  V f  VSJWPJ : SfrafwJf

% % % p n r  m  w z ft  $  *rr

SHRI ANNASAHEB P. SHINDE : 
Sometimes, some ulterior motives also exist, 
and the supply of foodgrains is stopped or 
a situation is created whereby this supply of 
foodgrains to the whole Community is ad
versely affected. T would, therefore, request 
all hon. Members to consider this proposi
tion very coolly and see that thfcy un
animously support this resolution1 which has 
been moved after a lot of consideration has 
been given to it.

MR. DEPUTY-SPEAKER : The ques
tion is :

“ In pursuance of sub-section (2) of 
section 2 of the Essential Services Main
tenance Act. 1968 (No. 59 of 1968), this 
House approves of the Notification of 
the Government of India in the Depart
ment of Food G.S.R< No, 152 published 
in the Gazette of India Extraordinary' 
dated the 29th January, 1971 and laid 
on the Table of the Lok Sabha oil the 
23rd March, 1971, declaring the service 
in the Food Corporation of India to be 
an essential service for the purposes of 
the said Act,"

Tne motion was adopted.

18.07 brs.

CODE OF CRIMINAL PROCEDURE 
BILL

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM N-IWAS M1RDHA): I beg to 
move :

“That this Houise do concur in the 
recommendation of Rajya Safrha that 
the House do join in the Joint Commi
ttee of the House on the Bifl to con»
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(Shri Ram Niwas Mfedha)

solidate and amend the law relating to 
Criminal Procedure, made in the motion 
adopted by Rajya Sabha at its sitting 
held on the 31st March, 1971 and 
csommunicated to this House on the 
31st March. 1971 and do resolve that the 
following 30 members of Lok Sabha be 
nominated to serve on the said Joint 
Committee, namely :
(1) Shri Satya Charan Besra
(2) Shri Somnath Chatterjee
(3) Shri Madhu Dandavate
(4) Shri P. K. Deo
(5) Shri C. C  Desai
(6) Shri Devinder Singh Garcha
(7) Shri Ghanshyambhai
(6) 'Shri Bhogendra Jha
(9) Shri Liladhar Kotoki

(10) Shrimati T. Lakshmikanthamma
(11) Shri Priya Ranjan Das Munsi
(12) Shri Krishna Chandra Pant

(13) Shri Anantrao Patil
(14) Shri Banamali Patnaik
(15) Shri S. kadhakrishnan
(16) Shri Gargishankar Ramkrishna
(17) Shri P. Ankineedu Prasad Rao
(18) Shri M. Satyanarayan Rao
(19) Shri Vayalar Ravi
(20) Shri Ebrahim Sulaiman Sait
(21) Sbri Erasmo de Sequcira
(22) Shri Shambhu Nath
(23) Shri Naval JCishore Sharma
(24) Shri Shiva Chandika
(25) Shri Kedar Nath Singh
(26) Shri Mukhtiar Singh
(27) Shri Tombi Singh
(28) Shri Tayyab Hussain

(29) Shri H. D. Tulsidas
(30) Shri G. Viswanathan” .

MR. DBPUTY-SPEA&ER : This is a 
non-controversial item.

So* X shall put the motion to vote.
The question i s :

"T h at this House do concur in the

recommen ation of Rajya Sabha that the 
House do join in the Joint Committee 
of the Houses on the BiJl to consolidate 
and amend the law relating to Criminal 
Procedure, made in the motion adopted 
by Rajya Sabha at its sitting held on the 
31st March, 1971 and communicated to 
this House on the 31st March, 1971 and 
do resolve that the following 30 mem
bers of Lok Sabha be nominated to 
serve on the said Joint Committee, 
namely :

(1) Shri Satya Charan Besra
(2) Shri Somnath Chatteijee
(3) Shri Madhu Dandavate
(4) Shri P. K, Deo
(5) Shri C. C  Desai
(6) Shri Devinder Singh Garcha
(7) Shri Ghanshyambhai
(8) Shri Bhogendra Jha
(9) Shri Liladhar Kotoki

(10) Shrimati T. Lakshmikanthamma
(11) Shri Priya Raiyan Das Munsi
(12) Shri Krishna Chandra Pant
(13) Shri Anantrao Patil
(14) Shri Banamali Patnaik
(15) Shri S. Radhakrishnan
(16) Shri Gargishankar Ramkrishna
(17) Shri P. Ankineedu Prasada Rao
(18) Shri M. Satyanarayan Rao
(19) Shri Vayalar Ravi
(20) Shri Ebrahim Sulaiman Sait
(21) Shri Erasmo de Sequeira
(22) Shri Shambhu Nath
(23) Shri Naval Kishore Sharma
(24) Shri Shiva Chandika
(25) Shri Kedar Nath Singh
(26) Shri Mukhtiar Singh
(27) Shri Tombi Singh
(28) Shri Tayyab Hussain 
<29) Shri H. D. Tulsidas
(30) Shri G. Viswanathan’\

T h e  m o th #  w as a d o p te d .
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CONSTITUTION (AMENDMENT) 
BILL*

{Amendment o f Articles 120, 210, 343 ate.)

SHRI MURASOL1 MARAN (Madras 
South) : 1 beg to move for leave to intro
duce a Bill further to amend the Constitu
tion of India.

MR. DEPUTY-SPEAKER : The ques
tion is :

“ That leave be granted to introduce 
a Bill farther to amend the Constitution 
of India.”

The motion was adopted.

SHRI MURASOLI MARAN : i intro
duce the Bill.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment o f  articles 81, 82 and 
insertion of new article 281A)

SHRI MURASOLI MARAN (Madras 
South) : I beg to move for leave to intro
duce! a Bill further to amend the Constitu
tion of India.

MR. DEPUTY-SPEAKER : The ques
tion is :

“That leave be granted to introduce 
a  Bill further to amend the Constitution 
of India "

The motion was adopted.

SHRI MURASOLI MARAN : I intro
duce the Bill

' CONSTITUTION (AMENDMENT) 
BILL*

(Amendment o f articles 120, 210 aid  
Part XVU)

SHRI MURASOLI MARAN (Madras 
South) : I beg to move for leave to intro
duce « Bill farther to amend the Constitu
tion of India,

MR. DEPUTY-SPEAKER : The ques- 
tion is :

“That leave be granted to introduce 
a Bill farther to amend the Constitution 
of India.”

The motion was adopted.

SHRI MURASOLI MARAN : I intro
duce the Bill.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment o f article 368)

SHRI CHINTAMANI PAN1GRAHI 
(Bhubaneshwar) : I beg to move for leave
to introduce r Bill further to amend the 
Constitution of India.

MR. DEPUTY-SPEAKER : The ques
tion is :

“That leave be granted to introduce 
a Bill further to amend the Constitution 
of India.”

The motion was adopted.

SHRI CHINTAMANI PANIGRAHI : 
I introduce the Bill.

COMPANIES (AMENDMENT) BILL* 
(Insertion o f new sections 224A, 224B 

and 224C

SHRI CHINTAMANI PANIGRAHI 
Bhubaneswar) : I beg to move for leave
to introduce a Bill further to amend the 
Companies Act, 1956.

MR. DEPUTY-SPEAKER : The ques
tion is :

“That leave be granted to introduce 
a Bill further to amend the Companies 
Act, 1956.”

The motion was adopted.

SHRI CHINTAMANI PANIGRAHI; 
I introduce the Bill

I am not moving for leave to introduce 
the next Bill standing in my name.

* Published in Gaaette of India Extraordinary, Part II section 2, dated 2.4.71. 
tlntroduced With fbs recommendation of the President.
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CONSTITUTION (AMENDMENT) 
BILL*

(insertion o f  new article 16A)

DR. KARNI SINGH (Bikaner): I beg 
to move for leave to introduce a Bill further 
to amend the Constitution of India.

MR. DEPUTY-SPEAKER : The ques- 
tion is :

"That leave be granted to introduce 
a Bill further to amend the Constitution 
of India/*

The motion was adopted.

DR. KARNI SINGH I introduce the 
BIH.

CONSTITUTION (AMENDMENT) 
BILL*

(Insertion o f new articles 23A and 23B)

DR. KARNI SINGH (Bikaner) : I beg 
to move for leave to introduce a Bill further 
to amend the Constitution of India.

MR. DEPUTY-SPEAKER : The ques
tion i s :

“That leave be granted to introduce 
a Bitl further to amend the Constitution 
of India.’*

The motion was adopted.

DR, KARNI SINGH : I introduce the
Bill.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment o f article 33$)

SHRI S. M, SIDDAYYA (Charaanya- 
nagar) : I beg to move for leave to intro
duce a Bill further to amend the Constitu
tion of India.

MR. DEPUTY-SPEAKER : The ques
tion is :

“That leave be granted to introduce 
a BUI further to amend the Constitution 
of India.”

The motion was adopted.

SHRI S. M. SIDDAYYA : I tntrodw* 
the BUI.

18.10 hrs,

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment o f  article 338)

SHRI S. M. SIDDAYYA (Chamanya- 
nagar): I beg to move for leave to intro
duce a Bill further to amend the Constitu
tion of India.

MR. DEPUTY-SPEAKER : The ques
tion is :

“That leave be granted to introduce 
a Bill further to amend the Constitution 
of India.”

The motion was adopted.

SHRI S. M. SIDDAYYA • I introduce 
the Bill.

CONSTITUTION (AMENDMENT) 
BILL*

(Insertion o f new articles 330A and 
amendment o f article 332 etc.)

SHRI S. M. SIDDAYYA (Chamaraia- 
nagar) : I beg to move for leave to intro
duce a Bill further to amend the Constitu
tion of India.

MR. DEPUTY-SPEAKER : The ques
tion is :

“That leave be granted to introduce 
a Bill further to ameod the Constitution 
of India."”

The motion was adopted,

SHRI S. M. SIDDAYYA ; I introduce 
the Bill.

CIVIL AVIATION (LICENSING) 
BILL*

SHRI $. C. SAMANTA (Tamluk): 1 
beg to move for leave to introduce a Bill 
to provide for the licensing of certain flying

......................... .(mini.....I....p.. mum ...... . II ........... NmWXlw.... ..... «i
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and to repeal tdcvasvt sectkraa of tbe Air 
Gfifrporctions Ait, 1953,

MU. DEPUTY-SPEAKER : The ques- 
tioa is :

“That leave be granted to introduce 
a Bill to provide for the licensing of 
certain flying and to repeal relevant 
sections of the • Air Corporations Act, 
1953.*'

The motion was adopted.»

SHRI S. C. SAMANTA : T introduce the 
Bill.

PARLIAMENT IIBRARY BILI*

SHRI S. C. SAMANTA (Tamluk) : 1 
beg to move for leave to introduce a Bill 
to provide for building up an up-to-date 
and a comprehensive Library for Parliament.

MR. DEPUTY-SPEAKER : The ques
tion is •

“That leave be granted to introduce 
a Bill to provide for building up an up- 
to-date aiid a comprehensive Library 
for Parliament.”

The motion wav adopted.

SHRI S. C. SAMANTA : I introduce
the Bill.

COMPANIES (AMENDMENT) BILL*
(Insertion of new section 4$B and amend

ment o f sections 224, 237 ate.)

SHRI S. C. SAMANTA (Tamluk): I 
beg to move for leave to introduce a Bill 
further to amend the Companies Act, 1956.

MR. DEPUTY-SPEAKER : The ques
tion is ;

“That leave be granted to introduce 
a Bill further to amend the Companies 
Act, 1956/*

The Motion was adopted,

SH&I S. C. SAMANTA : t introduce 
the Bill,

GIFT TAX (AMENDMENT) BILL* 

(Amendment o f sections 22, 23 etc.)

SHRI S. C. SAMANTA (Tamluk): I 
beg to move for leave to introduce a Bill 
further to amend the Gift-tax Act, 1958.

MR. DEPUTY-SPEAKER : The ques
tion is :

T h a t  leave be granted to introduce 
a Bill further to amend the Gift-tax 
Act, 1958.**

The motion was adopted.

SHRI S. C. SAMANTA : I introduce 
the Bill.

LEGAL ASSISTANCE BILL*

DR. KARNI SINGH (Bikaner): I beg 
to move for leave to introduee a Bill to 
provide lev legal assistance in civil suits to 
citizens without adequate means.

MR. DEPUTY-SPEAKER : The ques
tion is ;

“That leave be granted to introduce 
a Bill to provide for legal assistance in 
civil suits to citizens without adequate 
means.”

The motion was adopted.

DR. KARNI SINGH : 1 introduce
the Bill.

ABOLITION OF CAPITAL 
PUNISHMENT BILL*

SHRI N. K. SANGHI (Jalore): I beg
to move for leave to introduce a Bill to 
provide for the abolition of capital punish
ment.

MR. DEPUTY-SPEAKER : The ques
tion is :

“That leave be granted to introduee 
a Bill to provide for the abolition of 
capital punishment/’

The motion was adopted.

»fgblJsM  in fepette imp* Fart H, action 3, <f*tetf 2.4,7*t
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SHRI N. K. SANOHI r I Introduce 
the Bill.

c o n s t it u t io n  (a m e n d m e n t )
BILL1*

(Amendment o f article 368)

SHRI MADHU DANDAVATE (Raja* 
p u r) : I beg to move for leave to Introduce 
a Bill further to amend the Constitution of 
India.

MR. DEPUTY-SPEAKER : The ques
tion is :

'“That leave be granted to introduce a
Bill further to amend the Constitution
of India.*’

The motion was adopted,

SHRI MADHU DANDAVATE : I 
introduce the Bill.

18.12 hrs.

MOTION RE: CONDUCT OF MEM
BERS DURING PRESIDENT'S 

ADDRESS—Corrtd,

The House is aware that cm the tfi** 
cussion of the Motion moved by Shri 
Malhotra* it was agreed put to the House 
and agreed that the discussion might be 
adjourned—till what time was not said*

TO iw r ( 5 ^ r r ) :

THE MINISTER OF PARLIAMEN
TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR): 
I asked for 10 minutes. It was adjourned 
for 10 minutes.

MR. DEPUTY-SPEAKER: The record 
would show that. As far as 1 remember, 
the decision was to adjourn the discussion— 
till what time, that wan not said.

SHRI RAJ BAHADUR: For 10
minutes.

MR. DEPUTY-SPEAKER : I am told 
by Secretary that the Speaker said it is 
adjourned either until sometime today or 
to the next session. What is supposed to 
be an agreed amendment has been brought 
to my notice. With the permission of the 
House, I will read it out.

MR. DEPUTY-SPEAKER : We take 
up further discussion of the Resolution 
moved by Shri...

SHRI S. M. BANERJEE (Kanpur) : 
The Speaker has already given a ruling to 
postpone it to the next session.

SOME HON. MEMBER : No, no.

AN HON. MEMBERS : It should be 
ruled out of order.

SHRI A. K. GOPALAN (Palghat) : Is 
ft the same Motion which was brought a 
few minutes ago ? I want to say something 
about the procedure first.

MR. DEPUTY-SPEAKER : You do 
not know what I am going to say. What* 
ever I do will be with the pleasure of the 
whdle House. The House is Supreme ; it 
can agree to suspend the rules. I will be 
guided by th a t

SHRI INDRAJIT GUPTA (Atipore) : 
First it should be decided whether this 
matter should be taken up or not. Then 
only you can read it out.

MR. DEPUTY-SPEAKER : A sugges
tion is made that we can resume the dis
cussion which was adjourned some time ago.

SARI SHYAMNANDAN MISHRA 
(Beguserai): Ignoring the non-official 
business?

MR. DEPUTY-SPEAKER : That is 
for the House to decide.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : Under what rule ?

MR. DEPUTY-SPEAKER : I said at 
the beginning that the Hoqse is supreme. 
You m i me under what role. I am not 
immediately abfe to lay my hands on the 
ttiie, but even it there are r a ta  that stand 
in the way, it has often happened that we 
have suspended those rules.
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SHRI D. N. BHATTACHARYYA 
(Serampore): In the case of unanimity.

MR. DEPUTY-SPEAKER : Or by 
majority.

SHRI D. N. BHATTACHARYYA : 
Not by majority,

SHRI SHYAMNANDAN MISHRA : 
On a point of order. Once the non-official 
business is taken up, it cannot be stopped 
unless hours arc devoted to it.

MR, DEPUTY-SPEAKER : I am not 
doing anything. I am putting it to you. 
It is not as if wc are in the midst of one 
business. We have finished one part of the 
business, namely introduction of Bills.

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior) : Non-official business has not
been completed.

SHRI JYOTIRMOY BOSU : It is not
correct. If the Government is trying to 
pressurise the Chair, wc shall take very 
serious note of it.

SHRI RAJ BAHADUR : We have the
remotest idea ot' pressuring the Chair. I 
would submit respectfully that the Speaker 
was pleased, in view of the views expressed 
from various corners of the House, to 
adjourn the discussion on this particular 
resolution.

SHRI JYOTIRMOY BOSU : How do
you allow the Minister to speak and ignore 
me ?

MR. DEPUTY-SPEAKER : I will
listen to you.

SHRI JYOTIRMOY BOSU : I caught
your eye long before he did.

MR, DEPUTY-SPEAKER: Anyway,
be is in the middle of his speech.

SHRI JYOTIRMOY BOSU : This is 
not fair.

SHRI RAJ BAHADUR : The Speaker 
was pleased, with the consent of the House, 
to allow sortie time far redrafting the amertd- 
jjj£tft? and ijow we have agaffl

the amendment and we have presented it to 
you to be adopted by the House. Thftt is 
the position.

SHRI A. K. GOPALAN : What are 
we doing today ? Will you tell us what 
you are doing ? All the time you are 
stressing the importance of procedure, 
technicalities, formalities etc. Here a reso
lution came and then an amendment. The 
other amendment by Shri Vajpayee has sot 
been withdrawn by him, and now a third 
thing is coming. I want to know why they 
are in a hurry because nothing is going to 
happen to the decency and decorum of the 
House because the House will adjourn 
today.

SHRI RAJ BAHADUR : If they do 
not want the amendment, we would like 
the original resolution to be put to vote.
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*ncr 26

*  ftrorr |  far :
“The last two and a half hours of a 
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MR. DEPUTY-SPEAKER : 1 think we 
vAiy get through the whole business if you 
all agree and listen to me patiently. The 
position under the rules is ve”y clear. We 
have taken Private Member's Business. Unless 
there is the unanimous conscnt of the House, 
we cannot take up something else in the 
midst of Private Member’s Business. That 
is clear under the rules. Now 1 want to put 
it to the House whether wc can take up the 
other business.

SHRI R. D. BHANDARE (Bombay 
Central): Before you put it to the House
I want to say this. Let the records be 
straight. The Speaker has aheady deter* 
mined that so far as the resolution moved 
by Mr. Malhotra is» concerncd the discussion 
might be postponed for sometime until an 
agreed amendment or a fresh amendment is 
brought forward.

SOM£ HON. MEMBERS : No.

SHRI R. D. BHANDARE : That would 
be borne out by the record. Later on 
another amendment has been drafted by Mr. 
Mohan Dharia a copy which has already 
been given to you. The question that now 
arises is whether the Speaker has (tic right to 
decide whether the discussion on that resolu
tion could be resumed now. I am referring 
to rule 389 which deals with the residuary 
powers of the Speaker. Whenever there is 
no specific provision to deal with any parti
cular matter, they come under the residuary 
powers or the discretionary power* which 
reside with the Speaker. The Speaker has 
already decided this point. He has said : 
let an amendment be drafted which is in 
agreement with the mam resolution and which 
is not at a tangent with that resolution. 
Therefore the Speaker had given time to 
draft an amendment. An amendment has 
been drafted and a copy had been submitted 
to you and you should now allow us to move 
the amendment of Mr. Dharia. That is what 
has happened. This is permissible under 
the rules. Therefore, there would be two 
amendments before the House, one moved 
by Mr. Vajpayee and Mr. Manoharan and 
the other one, a fresh amendment of Mr. 
Mohan Dharia,

Is this not the position obtaining under 
the circumstances ?

§9m  H O N , M E M B E R

MR. DEPUTY-SPEAKER : Order,
please.

SHRI S. M. BANERJEE : Sir, on a 
point of order.

MR. DEPUTY-SPEAKER : I shall 
listen to you. 1 am on my legs row. I 
shall listen to your point of order. Let me 
first put to the House the position as it is. 
[ shall first read the rules. Rule 25 says:

‘‘On days allotted for the transaction 
of Government business, such business 
shall have precedence and the Secictary 
shall arrange that business in such ordu 
as the Speaker may, after consultation 
with the Leader of the House, determine:

Provided that such order of business 
shall not be varied—

Jt is mandatory—
“shall not he varied on the da* that 

business is set down for disposal unless 
the Speaker is satisfied that there is 
sufficient ground for such variation.”

Then, rules 26 says :
“The last two and a half hours, of a 

sitting on Friday shall be allotted for the 
transaction of private members’ business” 
“Shall be allotted”—it is mandatory.

It is very clear. As far as I am con
cerned, I am not aware whether the Speaker 
has fixed a particular time for resuming this 
business. It has not been brought to me. 
(Interruption) Order, please.

SHRI R. D. BHANDARE : Consult
the Secretary.

MR. DEPUTY-SPEAKER : I know
nothing about it. It has not been brought 
to my notice officially that the Speaker has 
determined that this particular time is to be 
taken up for resumption of this business. It 
has also not been brought to my notice that 
he has said that there should be an agreed 
resolution to be brought here.

SHRI R. D. BHANDARE : You were
not here then.

MR. DEPUTY-SPEAKER : As fir as
I am concerned, I am not aware of it. That 
is the * i. Now, you 990 rsisc yoitf 
point ef Offer*



SARI JYOTIRMOY BOSU : The basic 
i&sue is this, The Speaker's ruling was 
based on what I had raised under iulc340 . 
adjournment of debate on motion. It says :

“Al any time aftei a motion has been 
made, a member may move that the 
debate on the motion be adjourned."

AN HON. MEMBER : It was not
accepted.

SftRI JYOTIRMOY BOSU : Keep
quiet. The hon. Speaker was kind enough 
to say that the whole thing be closed for the 
time being. Since the Speaker is not in the 
Chair now, I am afraid you would not be 
right in cutting into private members’ busi
ness ; that will set a bad precedent for the 
wimle House for limes to come.

SHRI S. M. BANERJEE: My point
01 ordei is this. The motion under rule 340 
whs moved by Shri Jyotirmoy Bosu. Kindly 
icad rule 340. It says :

“ At anv time after a motion has been 
made, a member may move that the 
debate on the motion be adjourned.”
liven the permission is not needed from 

the Speaker. Even the pci mission of the 
Speaker is not nccessary. The Speaker can 
overrule it. It is open to the Speaker to 
over-iule it on the ground that it is frivolous 
or superfluous. He could have overruled it 
on those grounds. But the Speaker, in his 
wisdom, did not overrule it. He agreed 
almost and said that this could be taken up 
later on,—if my memory is not falling, -in  
the next session. (Interruption) In the mean
time, when he saw the head of Shri Raj 
Bahadur nodding, he said that if it could be 
unanimously brought, it could be discussed 
today. Shri Raj Bahadur .said that he will 
bring it within JO minutes. He said, “within
10 minutes.” Then the Speaker perhaps 
said, “ at any time of the day.” As you have 
correctly put it, the rule was quoted by Shri 
Vajpayee. This is the time which should 
be utilised for private Member-* business. 
Really, today is the day for discussing private 
Mcmberi’ Bills, but because the Bills were 
not given notice of and were not ready, 
resolutions have been allowed, and one 
resolution is now pending before the House. 
This particular motion of Mr. Malhotra is 
aUo a private members’ motion because all 
the members who have tabled it ate private
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members. It has not been moved by the 
Leader of the House or by any Minister.

1 would urge on the Minister of Parlia
mentary Affairs to have patience. Let this 
go to the next session. Heavens will not 
fall. By that time, the conduct of the 
member also may improve.

MR. DEPUTY-SPEAKER : I do not 
have the record just now of what the Speaker 
said. But I am told that he had said that 
it may be taken up cither today or in the 
next session. Now my ruling is, it cannot 
be taken up now in the midst of private 
members’ business. At the end of the busi
ness today, we may resume this discussion.

SHRI SHYAMNANDAN MISHRA : 
Any ruling of the Chair cannot be to the 
prejudice of some of the existing rules which 
have already been adopted.

MR. DBPUTY-SPEAKER : You can
write to me, but don’t question my ruling 
now. At the end of the private members’ 
business, if the House wants, we can resume 
this. We shall finish the list of business and 
at the end take it up.

SHRI SHYAMNANDAN MISHRA : 
Unless the rule is waived, that cannot be 
done.

SHRI RAJ BAHADUR : When Mr.
Vajpayee moved his amendment, we did not 
raise any obiection because we thought this 
is an important matter and we should get as 
much unanimity or consensus as possible in 
(his matter. Only for the sake of consensus, 
we did not object to his amendment. Even 
now we could consider this appeal, but the 
point is that we have spent so much time on 
this matter and we have been guided by the 
opinions expressed by many hon. members 
and by the Speaker himself. They have 
taken the view that the matter should be 
comprehensively examined. Having done 
that, we want it to be discussed and.finished 
today.

18.34 hrs.
RESOLUTION RE : WITHDRAWAL OF 

CENTRAL FORCES FROM WEST 
BENGAL—Contd.

M R. DEPUTY-SPEAKER : The House
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[Mr. Dc^iity-Speaker] 
will now take up further discussion of Mr. 
Jyotirmoy Basu's resolution on withdrawal 
of central forces from West Bengal. Only 2 
hours were allotted but we have already 
taken 2 hours and 24 minutes. The minister 
may reply now.

THE MINISTER OF STATE IN THfc 
MINISTRY OF HOME AFFAIRS AND 
MINISTER OF STATE, DEPARTMENT 
OF ELECTRONICS, DEPARTMENT OF 
ATOMIC ENERGY AND DEPARTMENT 
OF SCIENCE AND TECHNOLOGY (SHRI 
K. C. PANT) : As far as I remember,
somebody was on his legs on the last occasion 
and had not completed his speech.

MR. DEPUTY-SPEAKER : You can
reply now.

SHRI K. C. PANT : Sir, I listened to
the debate with great attention on the last 
day, when several hon. Members participated 
in it and made useful contributions. But 
in its essence it was a repetition of previous 
debates which hai taken place on the ques
tion of the law and order situation in West 
Bengal and the functi oning of the CRP and 
other Central forces m West Bengal.

Two new things have happened since 
this debate toak place, Firstly, elections 
have taken place in West Bengal and the 
verdict of the people is before us. It is a 
matter of some satisfaction that while the 
party of my hon. friend, Shri Jyotirmoy 
Basu, went before the people of West Bengal 
with the kind of argument which he used in 
this House the other day, the people of West 
Bengal have given their verdict in the matter. 
Also, my hon, frien#, Shri Gopalan went to 
the people in Kerala with arguments similar 
to those which we are accustomed to hear 
in this House. The people of Kerala also 
have given their verdict.

SHRI A. K. GOPALAN (Palghat) : 
Does the verdict mean only seats here ?

SHRI K, C. PANT : The verdict shows 
that the people are not misled by specious 
arguments the verdict shows that the people 
stand lor .peace, stability, growth and peace
ful transformation ; the verdict shows that 
the people are still prepared to stand by 
those forces the country which do not 
want violence and disorder.

SHRI A. K. GOPALAN : If the verdict 
is according to the votes polled, in Kerala 
we have got more votes than the Congfess. 
Then, what is the verdict ?

SHRI K. C. PANT : What happened in 
Kerala is too well-known to all the sections 
of the House, and that verdict is a renewal 
of faith of the people in the processes of 
parliamentary democracy and, if 1 may say 
so, it is a complete rejection of the,.cult of 
violence. This, in essence, is the meaning of 
the result in so far as it relates to Kerala 
and West Bengal. I am rather sorry that 
my hon. friend, Shri Jyotirmoy Basu and 
others have overlooked this basic fact which 
has intervened between the previous debate 
and the debate on this. occasion.

The second important event that has 
taken place after the beginning of this debate 
is the formation of a new government in 
West Bengal and the revocation of President’s 
Proclamation. This morning when 1 informed 
the House of the revocation of the Procla
mation av a prelude to the ushering in of 
the popular government in West Bengal, my 
hon. friend, Shri Jyotirmoy Basu seemed to 
be objecting to it. I did not quite understand 
what he was objecting to. A popular 
government is being ushered in that State.

AN HON. MEMBER : A government 
of betrayal.

SHRI K. C. PANT : Whatever infor
mation 1 gave was to usher in a popular 
government and Shri Jyotirmoy Basu was 
objecting to it in the name of preserving 
deruocrarcy. J do not see how he can 
preserve democracy in that way ? Did he 
mean to say that President’s Rule should 
continue in West Bengal ? Was that his 
intention ? Or, was there any other reason ? 
1 did not quite follow him. It is open to 
my hon. friends opposite, though 1 do not 
have to spell out the ABC of democratic 
procedure to them, in case they have a 
majority it is open to them to challenge the 
majority in the assembly and .form their 
government, if they can. That is the 
meaning of democracy. What is the use of 
shouting here ? Your minority will not be 
converted into majority by shouting here.

This Resolution h  to untenable on the 
face-of it that when my hon. friend rose to



move it 1 was expecting him to bring to bear 
on the Resolution a certain ingenuity, a 
certain imagination and a certain kind ot 
argument which would give it some sem
blance of tenabillty but I was disappointed. 
AH that he said was a repetition of many 
arguments he had used earlier. The saymg 
is that this is the same old wine in & new 
bottle. In this ease, it is the same old wine 
in an old bottle,

SHRI* D. N. BHATTACHARYYA 
(Scrampoie) : You arc repeating the same
old things. (Interruptions).

SHRI K. C. PANT1 : There as a ncv\ 
Government there. The whole situation has 
changed.

Some hon. fitends who spoke from m> 
party and from Oliver parties, Mr. Samar 
Guha and others, have raised certain ques
tions. The questions arc valid questions and 
they have to be ansvseicd. Shouting docs 
not answer questions. 1 llunk, we ha\c to 
Jearn to hear each other. I did not interrupt 
Mr. Jyotirmoy Basu even once. Wc have to 
learn to heat each other and, certainly, he 
can repjy at the end of it if he finds anything 
that he does not agree to. (/Menupturn).

My hon. friend Mr. Samar Guha in his 
eloquent speech asked some questions. One 
question was : What was the compulsion 
that necessitated the deployment of CRP and 
other forces of the Union in West Bengal. 
Some other friends asked : Who was it that 
created the atmosphere of lawlessness and 
violence in W est Bengal in the first place ? 
Then, another question asked was : Who 
was it that left no stone unturned in legiti
mising the politics of violence in all spheres 
of life in West Bengal and, having done so, 
who was it that sought to render the 
administrative machinery a helpless and 
ineffective spectator of the blatant breaches 
of law and order in West Bengal ?

These were the questions that were 
raised. Any attempt to answer these ques
tions can lead you to only one answer and 
that will be stating the obvious.

Now, my hon. friend, Mr. Jyotirmoy 
Basu and other* complain that they are being 
made the target of Naxalite violence. We 
havfc heard of sowing the wind and reaping 
the whirlwind. In this case, these people 
have sown the whirlwind and they do not 
want to reap the wind. After all, who began
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all this violence in West Bengal ? How did 
it grow ? May I remind the House that it 
was the UF Government that benignly set 
at large a large number of people who had 
been arrested previously. Some of them 
had been convicted of serious charges like 
murder, datoity, etc. These Naxalites at 
that stage were released by the UF Govern
ment.

I know that the Naxalite movement grew 
out of the CPM. It is a fact that when the 
CPM had avowedly accepted the parlia
mentary path, then the more militant of 
their own broke away and formed the 
Naxalite movement. Thereafter, the move
ment proceeded in fits and starts. But jt 
was nipped in the bud. At that time, a lot 
of them were put in jail and were brought 
to trial. It was under the UF Government 
that these people were again tel at large. 
Their leaders were set at large and they were 
allowed to organise and they were allowed 
to consolidate themselves in different parts 
of the State.

May 1 remind Mr. Jyotirmoy Basu that 
it is this that is the main factor responsible 
for the increase in a number of incidents of 
Naxalite violence since April, ll>70. But for 
this benign generosity on the part of my 
CPM friends in the UF Government at that 
stage the Naxalites would not have been 
allowed to re-group and consolidate them
selves and this which they now realise as a 
threat to them would not have risen at all. 
So let them do a little bit of heart-searching 
here.

The House can today look back on the 
catire term of President’s rule, but, in order 
to make an assessment of it, it would be 
necessary to recall the conditions that 
prevailed before that. I have briefly referred 
to the conditions of lawlessness, etc. that 
prevailed and, Sir, during the first 2-3 months 
of President’s rule, my hon. friend, Shri 
Jyotirmoy Basu’s Party tried its level best 
to bring the administration in that State to 
a stand-still. In fact, many of the incidents 
mentioned by Shri Jyotirmoy Basu relate to 
that period, The situation was further 
accentuated by the steady increase in the 
incidence of violence and lawlessness on the 
part of the Naxalites and other anti-social 
elements. The Naxalite violence took a 
more gruesome turn since the month of 
August when several persons including Police* 
men were brutally murdered. Since December

CHAITRA 12, 1893 (SAKA)
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[Shri K. C. PantJ 
there was a planned stepping up. Sir, if is 
a tragedy that people can laugh at other 
people being murdered. It is a tragedy... 
( Interruptions) No matter who the human- 
being is, if some human-being is being 
murdered and there are hon. Members in 
this House who can laugh at it, well, let 
them search their own hearts. Is that 
civilised conduct (Interruptions')

Since December there was a planned 
stepping up in interparty clashes by those 
who obviously hope to lose through peaceful 
and violence-free elections, it  was in this 
background of the disquieting state of law 
and order that the services of the CRP and 
other armed forces were requisitioned by the 
State administration in West Bengal. After 
all, those who believe in law and order those 
who believe in peaceful methods, have noth
ing to fear from Central armed forces. 
Those who want to conduct their politics in 
a peaceful manner, who want to go to the 
people to get their consent in a peaceful 
manner, who do not want to terrorise and 
intimidate people-why should they be afraid 
of Central armed forces ? This opposition 
to the Central or other armed forces has to 
be understood against the background of all 
the events that I have placed before the 
House to-day. • (Interruptions) Why can’t you 
face the truth ?

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) ; Master of truth on the other 
side : Monopolists...(Interruptions).

SHRI K. C. PANT : I realise Yah>a
Khan has not conducted elections there. 
May I point out ? But I know that if some 
day you come into control of the armed 
forces, you may well act like that. That 
will be the end of elections in this country. 
We realise that. Therefore, please don’t 
say things like this when you are very 
vulnerable. I don’t mind your using an 
argument. Don’t use an argument which 
is so vulnerable.

Shri Jyotirmoy Basu lias argued—he has 
stated in his resolution -  that the CRP has 
been acting unlaw fuly and beyond its jurisdic
tion. On both these counts he is obviously 
very wrong. I need hardly take the time of 
the House in explaining the constitutional 
provisions in this matter. The House is well 
a'-va?e of them and there are rule* which

govern tfte deployment of Central Armed 
Forces in States in aid of the civil power 
and this position is so clear that*I don’t 
think 1 leed to repeat it. It is. of coursc, 
clear to those who want to understand it 
and those who know that this* induction of 
power will be an aid to peace. And those 
who are afraid that with the induction of 
these forces, they will not be able to intimi
date and terrorise in the political field, 1 don’t 
expect them to understand thes<* arguments 
or these provisions of law.

Then there was sotic criticism o f  the 
actual performance of the CRP. The CRP 
was discharging an exteremelv difficult 
responsibility under very tr\ing circumstances, 
by and large, as a force, they have handled 
their responsibility with firmness tempered 
with restraint.

1 don’t say that in all eases I can give 
a clean chit to every individual in the 
Force. I don’t rule out the possibility of 
of ccttain individuals having gone astray 
becausc in such a large force that is always 
possible. 1 am not here to hold a brief 
for the CRP but I am here to hold some
thing for the truth. And, it is the truth 
that sometime > is sought to be distorted in 
this House*. It is totally unfair and un- 
waranted to condemn the force as a whole.

Sometimes in this House there is an 
attempt to condemn all forces of law and 
order. This has got to bo understood, 
becausc, these Forces have got a certain 
important duty to dischaige and who has 
given them this duty ? They arc perform
ing a duty which has been given to them by 
Parliament, by the Central Government and 
by the duly constituted Governments, who 
iwve been etcetcd by the people. They 
have only one instrument to maintain and 
to preserve law and order. 'I hat instrument 
is the Police Force and the Cential Armed 
Forces. Now, these Forces arc only doing 
their duty in the States. How far is it 
right for any Member to pick up a few 
instances and build up a case which seeks 
to denigrate the force a whole 7

My friend Mr. Jyotirmoy Basu said 
about complaints and asked what are you 
doing about it. Now it is the State Govern
ment's duty. So long as the President’s 
rule is there, it has to be seen that law and 
order is maintained, that people move about
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freely and fearlessly, and are enabled to 
pursue their professions or avocations. No 
Government in the world can afford to 
ignore this basic function and this basic 
duty. Those who seek to denigrate the
Force as a whole, picking up certain stray 
incidents* are not doing any service. They 
should understand and realise this.

But, I want to assure my friend that 
every time an allegation was received, it was
enquired into Action is taken against the
persons found at fault. I must say this
for the information of the House. We have 
received from various agcncies 36 complaints 
against CRP during the period 22.3.1970 to 
22.3.14>71. Of these, 31 complaints were found 
to be either false or baseless or unjustified. 
As regards one complaint relating to mis
behaviour of some CRP personnel during 
Holi at village Bolpur, Birbhum district, it 
was fund that prim a facie one head cons
table was at fault and he was immediately 
placed under stispension. The remaining 
complaints arc pending inquiry. So, in all 
these cases, the.se allegations are enquired 
into, very thoroughly.

Shri Jvoiirmoy Basu made a number of 
wild allegations against the CRP. While I 
cannot quote all the instances as there 
will not be time, I could quofe a few 
instances to give the correct picture in 
relation to the point at issue. We said 
that in Malda district a 14 year girl was 
raped by CRP. This complaint had, in 
fact, featured in a memorandum received 
from a women’s organisation in West 
Bengal, The complaint was that on 3rd 
March some houses in Kaliachak village 
wer«i raided and on the same day the 14 
years’ old daughter of a resident of the 
village was violently molested. The com
plaint was enquired into by the State 
Government and during the enquiry both 
the girl and her grand-mother denied the 
allegations.

Another complaint was that in Kharba 
P.S. on 22nd April the armed police raided 
the House of a local peasant and molested 
his 14 years’ old daughter and physically 
assaulted his «ld mother. These allegations 
too during an inquiry have been denied by 
the persons concerned.

Shri Jyotirmoy Basu further slated that 
in Basanti, six girls who were under arrest 
were raped by the CRP men. I need only 
tty e  ftyr his ioformatioo and thp inform s

(ResL)
tion of the House that the CRP was not 
involved in any laid or search at Basanti 
police station. Even now, he is not accept
ing the facts. That is the tragedy. Facts 
seems to have no influence on him.

SHRI JYOTIRMOY BASU : We
know what he is, and, therefore, we never 
accept anything,

SHRI K. C. PANT : Facts are like
water on a duck’s back, so far as he is 
concerned.

Reference was also made to an incident 
in Jadavpur University on 28th February. 
It is a fact that on receipt of intelligence, 
r search was organised in some of the 
hostels in Jadavpur IJniveisity and during 
the search, the police party was attacked 
with bombs and pipe-guns. In the course 
of the search, huge amounts of arms includ
ing 60 bombs, 4 grenades and 3 pipe-guns 
and large quantities of explosive substances 
and acids were discovered. It was also 
found that Naxalites not belonging to the 
hostel had taken shelter there. I do not 
know whether Sh/i Jyotirmoy Basu likes to 
own up those Naxalites or not, I cannot 
say.

SHRI JYOTIRMOY BOSU : They 
were sent by the police. That is our infor
mation.

SHRI K. C. PANT: Shti Jyotirmoy
Bosu would perhaps ;all these actions of 
the police unlawful, but fortunately there 
arc not many who share his concept of law,

SHRI JYOTIRMOY BOSU : Let him
go to the people of West Bengal.

SHRI K. C. PANT : Those who ven
ture to make wild allegations must first very 
carefully make sure that their own conduct 
is beyond reproach.

SHRI JYOTIRMOY BOSU : He‘ is
talking like a Congressman, not like a 
Home Minister.

SHRI K. C. PANT : It is high time
that our friends in the CPM did some 
honest heart-searching themselves. It is 
high time that they repudiated openly the 
politics of violence and chaos. Do they do 
!©? I few  olfca asked them in thjf
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[Shri K. C. Paul]
House, 1 have astaed my hon. friend Shri 
Jyotirmoy Bosu this question. Does he repu
diate the politics of violence ? And does 
he choose to help rather than hinder the 
forces of law and order ? For, that is the 
crucial question. What is the use of the 
ptofefcsing innocence in this House at any 
moment ? All his leaders or he himself 
can stand up and say that they repudiate 
the politics of violence.

SHRI A. K. GOPALAN : Do Govern
ment repudiate the politics of murder ? 
Does hon. friend repudiate the politics of 
murder ?

SHRI K. C. PANT : Let not ray hon.
friend provoke me. He cannot provoke 
me. He cannot answer the question. He 
neveT can answer the question.

SHRI A. K. GOPALAN : What is the
use of the politics of murder ? Will he 
repudiate it ?

SHRI K. C. PANT : He cannot ans
wer my question, because he believes in 
violence.

SHRI A. K. GOPALAN : Let him
answer my question. He cannot answer 
my question, because he believes in murder 
of innocent people.

SHRI K. C. PANT : Any use of the 
police is the use of the only force which a 
civilised society can use in containing the 
the law and order situation, in controlling 
it and in giving protection to peaceful 
c it teens,

SHRI JYOTIRMOY BOSU : Our
party resolution on this is very clear.

SHRI K. C. PANT : What other force
is there ? But does that justify the kind 
of violence from which Bengal is today 
bleeding ? Bengal is today bleeding from 
a  thousand wounds. Does it justify that ? 
Why not a single word of condemnation 
about the murders that are committed ? So 
many Congressmen have been murdered, 
policemen have been murdered ; others also 
have been murdered, Why not they con-

tj)is ?

SHRI A. K. GOPALAN : What about 
Shri Hemant Kumar Ba*u's murder 7

SHRI SAMAR MUKHERJEE 
(Howrah) : When Shri Hemant Kumar
Basu was murdered, it was our party which 
first gave the call for a general strike hrt 
protest against that. Let him he honest 
and true to the fa.-ts, We protested against 
Shri Hemant Kumar Ba&u’s murder. It 
was our party which issued th j call for 
general strike. Let him be true to the 
facts.

SHRI K. C. PANT r I would be very 
happy if my hon. friend, if not Shri A. K. 
Gopalan, can stand up and say ‘I condemn 
violence in politics entirely', it is a simple 
statement; he can say 'I condemn vio
lence'.

SHRI SAMAR MUKHERJEE : When
the military kills a man, is it violence or 
non-violence ?

SHRI K. C. PANT : Let him condemn 
violence ..

SHRI SAMAR MUKHERJEE : When
the Army or ihe CRP kills a man, it is 
violence or non-violence ? They are still 
maintaining class-rule to suppress the work
ing classes and the exploited masses in the 
name of maintenance of law and order. 
You want to maintain the profits of the 
monopolists and feudal forces. You are 
defending their interest*. It is a reign of 
terror that is now continui.ig in West 
Bengal.

19.90 hr*.

SHRI K. C. PANT : My hon, friend
is getting very excited.

SHRI A. K. GOPALAN : 1 asked a 
straight question. Why does he not answer 
it 7 I said : we will condemn violence If he 
condemns the politics of murder.

SHRI K. C. PANT : I am not yield
ing.

SHRI A. K, GOPALAN : U t  ther? 
bf #» W (M
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SHRI SAMAR MUKHERJEE: Hemanta 
Basu’s party has been reduced from 10 to 3 
The people of Bengal have given the reply. 
Ajoy, Mukherjce who led this compaign 
against our party has had the strength of 
his party reduced .0 5. He was defeated 
by our Jyoti Basu by an overwhelming 
majority of 11,000 votes. You are shameless 
fellows. That is why you are talking in 
terim of killing people.

SHRI D. N. BHATTACHARYYA : 
He musd state facts and not mislead the 
House.

MR. DEPUTY.SPEAKER : Shri
Jyotirmoy Basu has the right of reply.

SHRI K. C. PANT : If Jyotirmoy Basu 
won in Calcutta, it is bccause we believe 
in the democratic process.

Therefore, the has won (Interruptions),
1 think my hon. friends do not trust Shri 
Jyotirmoy Basu to make a good job of 
replying to the debate. Otherwise, they 
would not rise up so many times to try to 
help him out of his difficulty.

SHRI JYOTIRMOY BOSU : Even
after doing such wonderful work, they haw 
not made you a Cabinet Minister.

SHRI K. C. PANT : Dr. Ranen Sen 
referred in this very House to instances 
where illicit arms and ammunition were 
recovered from CPI(M) offices. What is 
their answer to that ? He specifically 
referred to the CPI(M) offices in Cossipore, 
Noalpara and Katwa.

SOME HON. MEMBERS : No, no,

SHRI D, N. BHATTACHARYYA : 
These are all false. You are slandering our 
party.

SHRI K. C. PANT: He said it in 
this House.

SHRI D. N. BHATTACHARYYA : 
He is you* new agent.

SHRI K. C. PANT : Why did they
not contradict Dr. Ranen Sen when he 
spoke ? Even the other day from the 
CPi(M) office in Siliguri after a search, a 
pipegua, c**rtridges, bombs, two daggers

(Rest.)
(one of which was blood-stained) and some 
materials for manufacturing arras etc. were 
recovered. This House is also not unaware 
of the widespread cult of violence iqjected 
into politics by the CPI(M).

SHRI D. N. BHATTACHARYYA: 
See the contradiction by the police of the 
same news.

SHRI K. C. PANT: Many instances 
were cited in this House of the kind of 
violence the CPI(M) have indulged in. X 
do not want to quote all of them as it 
would take up the time of the House. 
West Bengal even witnessed the dastardly 
murder of three candidates in the recent 
elections.

SHRI D. N. BHATTACHARYYA: 
One by your man.

SOME HON. MEMBERS: All by 
your men.

SHRI D. N. BHATTACHARYYA:
Who murdered the Ukhra candidate ?

SHRI MANORANJAN HAZRA 
(Arambagh) : He was murdered by his 
men. There is a certified copy of the 
Magistrate's statement. I have got it.

SHRI K. C. PANT : Ordinarily when 
some one speaks and somebody else wants 
to interrupt, the courteous thing is to yield. 
When Mr. Gopalan gets up, I always sit 
down to allow him to interrupt and make 
his point, but the proceedings cannot be 
conducted if there are continuous interrup
tions. Let me remind my hon. friends 
that we on this side of the House are very 
careful to accord them the maximum cour
tesy. They should return that courtesy. 
That is all that I can say.

SHRI JYOTIRMOY BOSU : You have 
taken enough time.

SHRI K. C. PANT : You apeak the 
whole day. Why don’t you listen ? That is 
the trouble. You like to speak the whole 
time.

SHRT JYOTIRMOY BOSU: X am 
tired of hearing you, from top PfiW© Mini** 
mt down to youmlfr
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BHhl iC. C. M k r  : Now, coming to 
the question which party has suffered, our 
party ha* suffered heavily On account of the 
potttiei of miirdtt and assault. Between the 
11th and 27th Match, there have been 
several assaults on the supporters of the 
Corigres* and &ven hhVe lost their Hves, the 
most gttittseme incident being the murder of 
Dbyanshwar Roy, ex-MLA, who was mur
dered in JaJparguri on the 27th. The House 
is also aware of the shocking murder of 
Nepal Roy, a Congress MLA, on the 30th 
in Calcutta. Have we heard a word con
demnation from them about these mur
ders ?

Softie of my friends are again and again 
reminding me that they have increased their 
strength in the West Bengal Assembly. I 
know that they have increased their strength 
in the Asfcfertibly from 83 to 111, thanks to the 
army and the forces of law and order, but 
none of them has referred to the fact that 
on* intafcase has b&n fat* more spectacular, 
from 55 to 105.

SkR l D. N. BHATTACHARYYA : 
Because of the army.

SHRI SAMAR MUfCHERJEE : You
secured only 34 per cent of the votes.

SHRI K. C. PANT : About the voltes 
also, it is a  statistical sleight of hand to say 
that they have got more votes. You set up 
more candidates, more were defeated, if you 
take them into account you have got less 
votes than you got in the last elections.

1 think that the best test is what happen
ed in Calcutta because Calcutta was most 
directly exposed to CPM rule, directly saw 
the functioning of CPM. And how many 
seats did you lose in Calcutta ?

19.08 hn.

[Mr. Speaker m m

The people of Calcutta have shown that 
they a rt disenchanted with the politics of 
violehb* and the people of fceigal wHl follow 
suit very loon. What is needed today in 
West Bengal is not the withdrawal of the 
armed forces, That is something which can 
aittfey* be don* as maa&r boh. members said. 
If peaceful oohdidOtw ptevati* nobody wfcaf* 
to Jtccp toe Cent!*! A t * #  * * *

The fact of the matter is that peaceful 
canditions are not prevailing and have 
not been prevailing for some time in the 
past.

The State Government will also have to 
make their own assessment, but it should be 
the aim of all of us to see that the adminis
trative machinery is strengthened, that peace 
prevails in Calcutta and that Unlawful ele
ments or elements which support disruption 
of law and order, which want the fabric of 
law and order to be broken, to wfiichevei 
category of party they may belong, are isolated 
and the peace-loving people all get together 
That is something which is very necessary 
in Calcutta today because in Bengal there is 
great need for development, for production. 
There is need for a total harnessing of the 
energies of the people for productive pur
poses so that Bengal can develop and take 
care of the basic problems. It is not enough 
to tackle the law and order problem. It is 
necessary also to go to the roots of the 
problem. The socio-economic problems have 
to be solved and in order to solve them law 
and order is also necessary. Peace and 
calm are necessary. Without that the neces
sary production cannon be achieved. With
out increasing production, without increasing 
the wealth of West Bengal it is not possible 
to improve conditions there rapidly. It is 
in the creation of such conditions that the 
future of West Bengal lies. Many steps 
were taken during the President’s rule to 
speed up the process of development in 
West'Bengal. Whether it was the formation 
of the Calcutta Metropolitan Development 
Authority or the resources, we found money 
for the development of Calcutta. We intro
duced land reform legislation which, if I 
may say so with all respect, was more pro
gressive than the one introduced during the 
U.R regime. We have also tried to alleviate 
the unemployment problem by starting a 
rural works programme. All these details 
wete given in the House previously. 1 do 
not want to repeat them. We have tried to 
create conditions in which industry which 
was rather at a  loV ebb can be revived. We 
have speeded up the public sector projects. 
During the President's rule a lot of good 
work had been done. Xow »e have to see 
that peaceful condition* prevail so that this 
good work can be carried forward. This east 
best be done by the restoration of normal 
peaoeful in that State*
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In view of what I have said, 1 oppose 
the resolution. As the main resolution k  
opposed 1 also oppose the amendment of 
Dr. fcen mainly because it is not correct to 
say that the CRP and other Central forces 
have failed in the discharge of their duties. 
We cannot for a moment ignore the fact 
that it was mainly due to the hard and 
meritorious work done by these forces that 
the elections went off peacefully m West 
Bengal and the people of West Bengal re
affirmed their Faith in democracy rejecting 
the intimidatory forces of violence and 
extremism. We are happy at the results in 
West Bengal because what was at stake in 
West Bengal was not merely an election ; it 
was a way of life ; it was a system of values 
and belief in the basic human rights and 
d e c e n c i e s * .  A H  these things were at stake and 
it is a matter of gtcat satisfaction to us that 
a minority which was bent on imposing its 
will through foice and violence on the 
majority was prevented from doing so and 
(he people of West Bengal were enabled to 
express their political choice in freedom and 
fearlessness and the result is, today we have 
in West Bengal a Government that is pled
ged to carry on the good work forward. 
On this occasion on behalf of Members 
sitting on this side of the House, I wish 
them all luck.

SHRI SEZH1YAN (Kumbakonam): 
May I suggest that before we take up dis
cussion under rule 193, Shri Murasoli Mar an 
in whose name there is a second resolution 
may be allowed to move that resolution so 
that further discussion can be taken up the 
next day.

MR, SPEAKER : He has to speak by 
way of reply.

SHRI JYOTIRMOY BOSU : Mr, Pant 
has been a very good advocate trying to 
defend a case where the man needs to be 
conviced for the sake of good law and 
order.

He should kindly listen to what I am 
quoting from a paper, Hindustan Standard 
dated 2&h March.

SHJU K . C. PANT : At least I am not 
interrupting yon.

SHRI JYOTHtM OY BOSU : I  e * P # t  
yo*i w£Q listen to wfiat t tow & mth This

is what Mr. S. C. Jamir, a man who was 
Deputy Minister in this Government, in his 
Party, till the other day, says :

“ Mr. S. C. Jamir .....considers army 
operations in Nagaland as one of the 
factors leading to his defeat.

Ta a statement to the Press, Mr. 
Jamir sa id : ‘Army operations have 
become a nightmare for the Nagas. The 
veiy sight of the Army stirs up bitterness 
and undo whatever good things the 
Government does.

Bitterly complaining against the 
actions of the Army over which the 
State Government has no control,. -tl\e
former Deputy-Ministcr said...... ‘It is
most unfortunate that we got identified 
with the army action for which we had 
no legal authority/

Mr. Jamir demanded that army 
operations should be stopped immedia
tely and the Army should be kept only 
in the international border. The internal 
security should be maintained wit î the 
help of Nagaland Armed Police, Assam 
Rifles and other police frrce in Naga
land under the control of the State 
Government.*"
“Once the army is confined to the inter

national border,” Mr. Jamir said, “ the 
Nagas themselves will initiate the process of 
consultation and end the present political 
impass.” 1 understand that you have heard 
it. This is not from a CpM Member, but 
from a gentleman who was a Minister with 
this Government for so many years, belong
ing to ihe Congress party. He is the man who 
has uttered this. Not even seven day have 
passed. What more do we need to say ? 
You understand this.

SHRI K. C. PANT : The hon. Mem
ber said that he was not a CPM member 
but a gentleman.

SHRI JYOTIRMOY BOSU *. I am not 
quite so brilliant as you are or as your 
colleagues. Will you kindly repeat what you 
said ? I said Mr. Jamir is not a CPM 
Member; that condemnation will be no
thing to you. You ought to go for an 10 te^U 

Now, Mrs. Itohatgj said—1 shaft meat 
point by point so #iat ther$ is no misumfar'- 
standing. We do not waat tp codfe- 
and-foutt story M oi* this House m  tfef
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[Shri Jyotirmoy Bosu]
Minister has taken that courage to do that. 
I do not have that courage. She said that 
the “Congress has trampled the people for 
their own ends. They have become more 
corrupt and an instrument of torture. The 
United Front, particularly Jyoti Basu, 
when he became the Home Minister, 
came and stopped it, at least tried to 
slop it**

I now come to Rabindra Sarovar. The 
thing was published in the Official Gazette, 
and the Commission was appointed with a 
sitting judge of the Calcutta High Court 
under the orders of the Governor of West 
Bengal. About the molestation of women, 
it was a concocted story created for driving 
political benefit against the United Front 
Government of which Shri Jyoti Basu was 
the Home Minister, Mr. S. C. Ghose was 
appointed-a high court judge—as the head 
of the Commission ; the Commission was 
appointed by the Governor, an agent of the 
Centre. It says in the concluding para
graph :

“ Upon the evidence on rccord as dis
cussed above, the Commission is of the 
view that the said evidence does not 
prove that there was molestation of any 
woman in or about Rabindra Sarovar 
Stadium on the night of 6th or early 
hours of the 7th April, 1969. The Com
mission holds that there was no mole
station of vi omen in or about the 
Rabindra Sarovar Statium on the 
occasion of the function of A soke Kumar
m e r
If you like, I would like to place be

fore the House, On the Table of the House, 
the whole thing for the benefit of other 
Members who talk about Rabindra Sarovar. 
(,interruption.)

Then, I refer to Dr. Ranen Sen, I am 
sorry I have to say that they have become 
the Communist Party of Indira : they have 
ceased to be the Communist Party of India. 
He talked about the Eastern Frontier Rifles. 
Dr. Sen js a knowledgeable and mature 
person. He should have known that the 
E fR  is part of the provincial armed const
abulary. About the CRP, 1 can say that 
Shri Jyoti Basu never wanted the CRP 
to be deployed in West Bengal. He had 
demanded and succecded in putting the CRP 
ia  the barracks. Shri Jyoti Basu and 
Gthcr leaders of my party never ssked for

police guards, tt was done as the police 
wished to post them outside the premises* It 
is their function to look after this, Nolle of 
our leaders of West Bengal asked for police 
guards. Let it be no*ed on the rccord here.

Then, Dr. Ranen Sen went on to talk 
about the finding of plastic bombs in Cossi- 
pore, I can tell you this is false ; absolutely 
false; it is an unmixed untruth. I say further 
there had been instances when efforts have 
been made to plant bombs and Weapons 
within the premises where the CPM Is 
identified. But we have foiled them. That 
is why the heartburning. J give you a very 
recent happening. I have got documents to 
prove it. 1 can satisfy anybody who v.ould 
like to know more about if. It has happened 
in Burdwan district at Hat Gobindpur to 
rouse passion and to commit atrocities. They 
flashed a wrong news that a man who could 
be identified as a member of the CPM was a 
primary ttacher. In his house they scaxchcd, 
and found ballot-boxes scaled, and four 
guns. Now, it is known to everybody that 
those ballot-boxes are very old ones vhich 
he had bought from an auction from the 
Burdwan court years ago, and the &eal was 
only a dummy sea!. It had no relation to 
the elections at this time. The four guns 
that have been seized from his piemises are 
wholly and fully licensed ones. What is 
happening, we want to know from the 
Minister.

About Ukhra, 1 have with me a stamped 
certified copy which says that one Sanat 
Kumar Mukherjee of Kumardi gave a state
ment before the Sub-Judicial Magistrate, 
Durgapur, under section 164 Cr. P, C. The 
certified copy says :

“The persons named in the statement 
are known to be Naba Congress workers 
of Kumardi village,”
I have got this certified copy. The 

murder of the Bangla Congress candidate, 
Debdutta Manaal, was committed by people 
who belong to Naba Congress.

SHRI K. C. PANT: In th£ case of 
late Debdutta Mandal and late Mr. Ghosh, 
seven persons have been arrested. So, it 
will be known as to which the party they 
belong to ; 1 do not want to say anything 
more now.

SHRI JY O TIR M O Y  BOSU : Have yen



arrested these two persons against whom the 
statement has been sworn in a  court of law ? 
You have not, because that will mean that 
your own people will be exposed. We know 
all the story.

Coming back to Dr. Raoen Sen, he spoke 
about our politics of violence. When in 
Bhoglusola, Midnapore, a lot of blood flowed, 
one man said, MIs the colour of the blood 
yellow or red, because it came out of CPI 
generated violence ?” So, it is no use saying 
all this. *Mr. Vayalar Ravi, a young friend 
from Kerala, talked about Hemanta Basu’s 
murder. If you read the Economic Times 
you will know exactly who is responsible for 
it and who are the persons who have been 
arrested—one Prabal Deb, a relation of the 
editor of the Congress-run newspaper Jugantar 
a id another man who is a I orv»ard Bloc 
worker. Wc are sorry for Hemanta Basu’s 
murder. We have condemned the murder. 
Wc were the first party to call a hartal. But 
what has happened ? After the Forward 
Bloc started toeing the line of Mr. Pant’s 
leader, Mrs. Indira Gandhi, instead of 21 
Forward Bloc MLAs returned in 1969, the 
number came down to 3 ! You understand 
that stooging does not always pay. It might 
cause indigestion, as it has caused to many.

About the criticisms of my Jan Sangh 
friends, I am not surprised. They talk 
about many things. Wc know about their 
communal ism and their Varna shram to con
demn the rights of scheduled castes and tribes. 
But they have something very much in 
common with Mrs. Indira Gandhi. I call 
them people with like-mind. When they 
had to pass the Prevention of Violent Activi
ties Bill, they did not comc to the floor of 
the House because they were not sure about 
themselves. So, they took it through the 
back door to the consultative committee and 
there my Jan Sangh friends oT the Hindu 
R^j supported her in getting it passed. They 
are like-minded people. Let us not go by 
what somebody says. Let us go by what 
the action is. Of course, Mrs. Gandhi is 
very secular and very democratic. But for 
this sort of services rendered, a little barter 
had to be done and Mr. Hanwaj Gupta, the 
man arrested after Gandhi's murder on 
charges of complicity, the man who said that 
Muslims should go to Mecca and the Com
munists should go to Russia, was given 
Padma Bhwshaa a$ a reward for services
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rendered. We know the alliance ; we know 
everything about it.

Mr, Daschowdhury of the Forward 
Bloc—I call them block forward—-has turned 
his coat for the services rendered, but his 
party has not been able to return a single 
member from West Bengal to his House, 
Of course, he and another friend of his, both 
had gone to Congress.

Coming to Mr. Nepal Roy’s death, wo 
are sorry for any death that happens. But 
who has done it ? Sir, you know that** 
Unfortunately, I have to say so ...(interruptions)

SHRI P. R. DAS MUNSI (Calcutta 
South): I object to these remarks...

SHRI JYOTIRMOY BOSU ; I say that 
his own anti-social friends have murdered 
him. 1 am reading a quotation...

SHRI K. C. PANT : May I point out...
SHRI JYOTIRMOY BOSU : I am not 

yielding to Shri Pant. I am reading out the 
quotation. This is an article from the 
Hindustan Times which says...(interruptions)

THE MINISTER OF PARLIAMENT
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) : 
Sir, may I rise on a point of order ? It is 
a well-established convention in this House 
that we cannot say anything against even a 
person who is absent. Now the hon. Member 
is referring to a person who is no more. 
Can a person be de-famed in this way by 
saying that**

MR. SPEAKER : Making such remarks 
is in very bad taste. After all, that person 
is no more. Even in the case of persons 
who are absent from the House such remarks 
are not allowed. Such expressions should 
not be used.

SHRI JYOTIRMOY BOSU: Sir, at 
the beginning I expressed my sorrow for his 
death. Furthet, as I said, I am only stating 
the facts. Now may I quote from the news
papers dated 31st March, one from Statesmen 
and another from Times o f India ?

SHRI K, C. PANT : May I point out...
SHRI JYOTIRMOY BOSU : Sir, he

is interrupting me too often. I am not 
yielding. According to Statesman :

**Bxputiged as ordered by the Chair vide C ot No. 269.
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f£hw J,y«ti*aM*y Bosu)
“Acting on information the police 

alto arrested a youth in the JCumartuli 
Area in connection with the murder of 
Mr. Nepal Roy yesterday. The man was 
described as an 'antisocial* element. 
While a Calcutta police spokesman 
declined *at this stage’ to reveal his poli
tical identity he said the youth was not 
connected with CPI (M). He was wanted 
in connexion with sever?.’ cases, including 
that of murder/'
Now I am quoting ft ora the Times o f 

India ;
*«The police have arrested a young 

man in connection with the murder of 
Mr. Nepal Roy, a new Congress member 
of the State Assembly, yesterday.

The Deputy Commissioner of the 
Detective Department, Mr. D. Roy, told 
newsmen that the arrested young man 
was wanted in connection with serveral 
murder cases.

Asked if he had any connection with 
CPM, Mr. Roy replied ‘No\ He said 
the police would have to question the 
young man further to find out if he had 
any political affiliation.”

So, it is no use cooking stories against us. 
It is not going to pay.

Who are the people who went to garland 
the Naxalite leader who died ? Was it not 
Shri Sushital Roy, on whose head was a 
prize of Rs. 5,000 and who was related to 
Dr. Sushital Bose, a resident of Majo 
Hospital, who contested on a Congress 
ticket in 1967 ? Is it not a fact that from 
his house two Naxalites were arrested, one 
from Andhra and another from Orissa ? A 
High Court judge said, well, i would not go 
into it.

i f  you ask the people of West Bengal in 
whom they have confidence they will tell 
you* The Times o f India gives a dear 
analysis of the last elections when it says 
that the Congress in 1969 got 41 per cent of 
the votes ; in 1971 it was reduced to 28 per 
cent, in  1969 CPM got 20 per cent votes, 
that is* 27 lakhs. This time it is 37 per cent 
or about 45 lakhfr. If you understand what 
the figure means you can 4taw your own 
conclusion.

f am Uow talking 6f another socialist 
friend of the Government, a  member of this

House belonging to PSP. In the West Bengal 
Legislature last time they had 7 NJLAs. 
Now it has come down to three. In this 
House their number has come down from
13 to two.

SHRI A* C. GEORGE (Mukundapuram): 
Wha! about CPM In Kerala ? How many 
seats did they get in the last elections 
and how many now ?

SHRI JYOTIRMOY BOSU * I will 
come to that.

In Jadhavpur, where this hon. Member 
was teaching, he was chased out. In his 
voice we see his true colour, which tallies 
with the voicc of America. We know what 
it is.

fhete have been indiscriminate arrests 
and torture. Fven hospital employees 
rendering humanitanan servico were arrested 
and the hospital was about to be closed down 
that is, Chittaranjun Sewa Sadan.

They have created plain-Uothes police 
guerillas. The object is to have private 
murders. What happens to a countiy when 
the Government comes down to the level of 
private assassination. That is what they 
are doing toddy in West Bengal.

A very senior police officer has divulged 
that a murder squad has been created for 
the elimination and annihilation of the CPM 
people. They went to kill 2500 of them. 
May I tell you the name of the Department 
in Delhi which is handling the whole affair ? 
This is, in short, called RAW* that is, 
Research and Analytical Wing of the Home 
Ministry which is headed by a gentleman 
whose name 1 do not want to mention. He 
has been entrusted with the job.

It is the outcome of the conspiracy that 
was hatched between Shri Ajoy Muketjee 
and Shri Y. B. Chavan in October, 1967. 
That was named as Operation Hooghly. Out 
of 2500, so far they have taken a toil of 
about 250. The balance of 2250 remains. 
Let us see how you do it. If they murder 
one, we will produce ten to light you, the 
stooges of monopolists.

They have committed a rape an demo* 
cracy ; they have committed a fraud on 
democracy, it  is a new Government head* 
ed by a person who is chief of party of 
In a House of 280. I f  Mr. Ajoy M ukfce$* 
was really a man who fcelfcvetf fo m w ate.
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after losing to Jyoti Basu in Baranagore 
by a margin of 11,000 votes, he should have 
resigned. But he is a thick-skinned man. 
Out of 150 candidates who contested from 
Bengal Congress in last elections. They 
got 33 scats a r d  this time they got dnly 5 
seats. This is what it is.

We are not forgetful of 1967 elections. 
We know how you do horse-trading. We 
know how you raised funds in 1967 and 
brought MLA after M1.A by paving money 
ranging from Rs. 9000 to Rs. 1,17,000 for 
which ytwi monopolist friends provided 
money. We know how you create defec
tions and how you make a minority Govern
ment into a majority Government. The 
people W i l l  judge. But T  tell yon that you 
ate only trying to dig your own grave In a 
very swift manner.

SHRI K. C. PANT : So long as he 
does not convert our mayority into a mino
rity by other means, it is all right. 
(Interruption)

MR. SPEAKER : Mr, Jyotirmoy Basu,
you use a very harsh language.

SHRT JYOTIRMOY BOSU : Do I ?

MR. SPEAKER : You should try to 
soften yourself.

SHRI P. R. DAS MUNSI : Sir* he 
must withdraw that**

SHRI JYOTIRMOY BOSU ; I never 
said that.

MR* SPEAKER : That will be ex
punged.

SHRI JYOTIRMOY BOSU : I never
Said it.

MR. SPEAKER : If they are there, 
they will be expunged from the proceedings.

Now, I first put an amendment moved 
by Dr. Ranen Sen to the Resolution to the 
vote of the House.

Amendment was pm  9*d negatived 

MR. SPEAKER ; The question is : 
“ This House, keeping in view the

fact that in West Bengal the C.R.P. and 
and other Central Forces have been 
unlawfully acting beyond their jurisdic
tion causing serious resentment amongst 
the people there, demands immediate 
withdrawal of such Forces from West 
Bengal/*

The motion was negatived.

MR. SPEAKER : Before I call Mr. 
Muarasoli Maran to move his, Resolution, 
we will resume discussion on the Motion 
under item 22 by Shri Inder J. Malhotra.

SHRI SEZHIYAN : Sir, let Mr. 
Maran just move it and further discussion 
be carried over to the next session. Then, 
you may proceed with other discussion.

MR. SPEAKER : All right.

19.35 hrs.

RESOLUTION RE: FEDERAL 
DEBT COMMISSION

SHRI .MURASOLl MARAN (Madras 
South) : I beg to move :

“This House views with concern the 
financial difficulties of various States 
arising from the present system of devo
lution of Central Taxes, Loans, Grants 
and Plan assistance with special reference 
to the problems of Tamil Nadu whose 
legitimate claims have been ignored and 
in particular resolves that a Federal 
Debt Commission be set up to review 
the indebtedness of States and suggest 
ways and means of lightening the burden 
of debt.”

May I continue the next day, Sir ?

MR. SPEAKER : Yes.
Item No. 22—as I said that we would 

resume it a little later...

SHRI KALYANASUNDARAM (Tiru- 
chirapalli): When will you take up the
discussion under Rule 193, SiV ?

MR. SPEAKER: You stjU want to 
have it ?

♦•pjtpattied at ordered by tto  0»gr,
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1936 tors.

MOTION RE: CONDUCT OF MEMBER 
DURING PRESIDENTS 

ADDRESS—Con/d.

wwrar : arraW t sft, «wt srrr 

w t t  ^Nh^nr *rrftrar % f  ?

•ft trafcr fvfrrft f r a W  :

Srft ? n ra  Sr # f  * m  |  «wr 3>

1 1  5ru  5TPTT H srt^r 'qrr s f k  *?$ sft 
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frsr m m  |  f a  t r w r f t  <n£f w r r f o T p r  

* m € \  r ^ h  1 i  t^ r  * t t  w rs n r  
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i

* ta? -* w  f f tr  *r«n«if*w^r 
«twt (*ft v m  w ^ T fc ): srrc% *j? v *  
^toYbtt f r o  P r t  t  *

MR. SPEAKER : I will now put Mr.
Vajpayee’s amendment to the vote of the 
Hbuse.

The question is :
That in the Motion—

(1) for “strongly disapproves of the 
conduct of Sh*i Ram Deo Singh 
who created obstruction and show
ed disrespect to the President on the 
solemn occasion of the Address/*
substitute ‘‘resolves that a Com
mittee consisting of IS Members 
of this House be nominated by the 
Speaker to go into the question of 
alleged disorderly conduct of Shri 
Ram Deo Singh at the time of the 
Presidents Address” , and

(2) for *(and cond&ms his undesirable, 
undignified and unbecoming be
haviour/*
substitute “ and make a report to 
the House by the 1st July, 1971.”
The motion wa$ negatived.
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The question is :
“ In the first line of the Motion, 

delete the words “ strongly disapproves 
o f ’ and substitute the words “ is deeply 
concerned at” .

"In  the Second line, after the word
“who'’, add ‘‘is alleged to have” .
In line 5, after the word Mand’\  delete 

the rest and add—
“ therefore resolves that a Committee 

consisting of IS Members of tins House 
is constituted by the Hon’ble Speaker 
to go into the matter in all details and 
to suggest suitable action and also guide
lines for the future by the first week of 
the next session.M

The motion was adopted.

MR. SPEAKER : I will now put the
Motion as amended, to the vote of thc 
House.

The question is ;
“That this House is deeply concerned 

at the conduct or Shri Ram Deo Singh 
who is alleged to have crcated obstruc
tion and showed disrespect to the 
President on the solemn occasion of his 
Address to both the Houses of Parlia
ment assembled together under article 
87 of the Constitution on the 23rd 
March, 1971 and therefore resolves that 
a Committee consisting of 15 Members 
of this House he constituted by the 
Hon’ble Speaker to go ioto the matter 
in all details and to suggest suitable 
action and also guide-lines for the future 
by the first week of the next Session.**

The motion was adopted.

19.99 hr*.

DISCUSSION RE: ARREARS PAY
ABLE TO SUGARCANE 

GROWERS

MR. SPEAKER : You want to have 
this discussion under Rule 193 7

APRIL % 1971

MR. SPEAKER : I will now put the SHRI R. D. BHANDARE (Bombay
amendment of Shri Mohan Dharia to the Central): Let him move it and It cat* be
ypteof the House, $sc9*e4 next tip*.



273 Msc, re. Arrears payable CHAITRA 12, 1893 (SAKA) to Sugarcane Growers 274

MR. SPEAKER : Only half-an-hour. 
I will allow only very brief speeches of 4 
or 5 minutes.

SHRI KALYANASUNDARAM (Tiru- 
chirapalli): I am thankful to you, Mr. 
Speaker, for having enabled this discussion 
to come up today—the last day of this 
session. All sections of the House are 
concerned with this issue. The Minister 
made a statement the o* her day which is 
very misleading. He said that the arrears 
are onlv to the tune of Rs. 41 crores and 
even of this Rs. 41 crores, Rs. 20 crores 
are in the process of being paid. The 
balance would be about Rs. 20 crores. This 
is what he said. Perhaps he wanted to 
play it down. That is why it has been 
stated like that.

1 am coming from Tamilnadu. 1 can 
say, from Tamilnadu alone, two biggest 
factories aic owned by some of the biggest 
monopolists, one by Parry and company 
and the other by Rothari. These two 
factories alone owe to she cane-growers to 
the extent of Rs. 1 crorc for the supply of 
cane during the crushing season of 1970-71. 
How they make the payment is this. They 
pay onl> Rs. 22 on ha.id. For the balance 
amount of Rs. 50 per tonne they Keep it 
back and they issue receipts only. Now, I 
have information that for the current season, 
they are issuing chits for the whole quantity 
of cane supplied and not a single pie is 
being &aid.

For the last crushing season, they have 
to pay about 80 per cent of the value of the 
cane supplied. For the current season they 
have to pay the amount in full. They are 
only giving chits for the quantity received. 
This is a very serious matter. Rs. 41 crores 
is being kept with these millowners which 
is due for the cane supplied to them. This 
is not a simple matter. During all these 
.years the mill-owners have made fabulous 
profits, thanks to the policy pursued by the 
Government. Only last year there was 
some excessive production.

Towards the close of the last crushing 
season, the stoek balance with all the 
factories* according to my information, was 
about 20 lakhs tonnes. The production dur
ing the last crushing season was of th$ order 
of 40 lakhs tonnes, the tqtaj availability 
of » i w  4uring th? 1970-71, according
f t  w  w M  flWkrwro*

themselves, was 60 lakhs tonnes. What is 
the capacity of our country to consume 
sugar ? Thanks to the policy of socialism 
pursued by our Government, the capacity to 
consumer sugar by our people Is getting re* 
duced year after year.

AN HON. MEMBER: Very wrong
statement.

SHRI KAL YANAS UNO ARAM : Let 
my hon. friend prove how I am wrong.

I am prepared to give him the figure*, 
During 1965, the total consumption was 27 
lakhs tonnes. It has gone down year after 
year. Last year, it is expected to be of the 
order of 30 lakhs tonnes. Perhaps, my hon. 
friend is referring to this thinking that they 
have consumed so much. That is only anti
cipation. But the consumption is getting 
reduced.

There is a surplus of sugar. Some of 
these factories want to maintain the profit 
which they have earned all these year$. Now, 
they are trying to shift the burden on the 
cane-grovvers and the workers and the con
sumers and they are even trying to bully the 
Government for a reduction in the excise 
duty and arc also canvassing for additional 
credit to the tune of Rs. 100 crores. The 
total credit given to them comes to about 
Rs. 254 crores, if my figures are correct. 
Now, they are bringing pressure on the 
Reserve Bank and the Government of India 
for additional credit facilities to the extent 
of Rs. 100 crores. So, in order to black
mail the Government and in order to fleece 
the cancgrowers and the consumers and the 
workers, there is a conspiracy hatched by 
the monopoly houses who are controlling 
the sugar industry in our country. Unless 
some drastic change is made in the poljcy 
pursued by Government, i  am afraid that 
they cannot save the canegrowers, nor can 
they get the wage board award implemented 
for the working classes, nor cai they make 
sugar available at reasonable prices. Now, 
there is an indirect pressure mounting on the 
Government for raising the price of sugar. 
But what are Government doing ?

They say that they have issued instruc
tions to the State Governments to take 
action including coercive proceedings. I do 
not know under what law they can take co* 
ercive proceedings, and which State Govern
ments hm  refund to do it. He must giv? 
\U ft#* H,
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[Shri Kalyanasundaram]
1 also want to know one other thing. 

From the statement I find that there are no 
arrears in Maharashtra. Since the hon. 
Minister comes from Maharashtra, if ( think 
that he has been partial to those mills and 
permitted them to lift the levy sugar, will 1 
be wrong ? That is what the people in Tamil 
Nadu say......

THE MINISTER OF STATE TN THE 
MINISTRY OF FOOD AND AGRICUL
TURE (SHRI ANNASAHEB P. SHINDE) : 
The hon. Member is a very responsible and 
senior Member. He should not make such 
statements,

SHRI KALYANASUNDARAM ; 25 per 
cent of the sugar produced during the last 
season is held back with the mills in Tamil 
Nadu. No allotment has been made for the 
removal of that sugar. What is the reason ? 
Let him please tell me. I referred to the 
hon. Minister coming from Maharashtra 
only in a lighter vein ; let him not take it 
seriously. But let him take the point which 
I have made seriously. Why is Tamil Nadu 
discriminated ? Why is there so much of 
stock left with the factories, irrespective of 
whether it be in the co-opcrative sector or in 
the private sector ? Even the co-operative 
sector is not able to pay the cane-growers in 
full. They are not able implement the wage 
hoard award also in full.

Even in the co-operative sector, they 
are deducting some money from what is 
due to the cane-growers, in the name of 
thrift fund.

What is this position due to in Tamil 
Nadu ? All the factories are in huge ariears 
in Tamil Nadu. What is the special reason 
for it ? Therefore, I am entitled to a reply 
to this point.

wmnr ( i ^ r r j  :
IffcTO #  «*r*TF*FT <n îlT [j—T O
Jr ’ntg’jJRr 1 1

MR. SPEAKER; The bell is being 
rung—Now there is quorum, He may conti
nue.

SHRI KALYANASUNDARAM: There- 
f a ? *  is the Minister seriously considering

revising the sugar policy ? It is high he had 
a second look at the policy they have been 
pursuing and remove this anomaly. What is 
the difference between levy sugar and free 
sugar ? In some areas, free sugar is cheaper 
than levy sugar ? Why is this anomaly and 
what is it due to ? In the light of this 
situation, does this policy serve anv purpose? 
Government fixed the price and the levy 
only to help the consumers. But the con
sumers are not helped. Only factory-owners 
are being helped. Let them rccorfsider the 
policy and see what changes are necessary in 
the policy.

19.54 hr*.

[Mr. Dcputy-Speaker in the (  hair 1

SHRI KALYANASUNDARAM : An
other point I want to raise concerns the 
cane-growers When they registei their land 
for growing cane, the agreement with them 
js very unf ivourable to them. All the terms 
and conditions in the agreement are favour
able to the factory-owners and against the 
cane-growers.

It is obligator > for the canc-growers to 
supply cane only to the factory and they 
cannot cut the cane on their own and put it 
to any other use. That is also statutorily 
prohibited, at any rate in Tamil Nadu. But 
is there any provision in that agreement to 
compel the factories to cut the cane within a 
particular time and make payment withm 
a particular time ? So, this unfavourable 
agreement must also be changed. Govern
ment must initiate some process by which a 
proper agreement is arrived at which will 
make the sugar factories make the payment 
in time and fix the time for cutting the cane. 
If necessary, some statutory provision will 
have to be made to compel the factories to 
make payment within a stipulated time after 
the supply of cane to them. These measures 
are called for urgently to protect the indus
try, to protect the cane-growers and also to 
protect the consumers and to get the willing 
co-operation of the workers.

All along, at the cost of the cane- 
growers, at the cost of the workers and at 
the cost of the consumers, the factory-owners 
Jsave made fabulous profits. Some factories 
were able to pay wen  30 per cent bonus to 
tty? workers two years ago when the stgtytory
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limit was only 20 per cent. Instead of help
ing the factories, Government must consider 
whether in the interests of the ocuntry and 
ouf national economy these factories can be 
taken over. If necessary, the Constitution 
also will have to be changed in order to 
enable the Government to take over the 
factories.

I am not referring to the problem of 
Tamil Nadu alone. I hear from my friends 
that in UP the situation is much worse, the 
arrears* ate much more than in Tamil Nadu. 
From a statement which was placcd on the 
Table of the House in answer to a question 
which was not reached, I find that large 
sums aic kept back from the cane-growers 
even in UP. The same is the position in 
Bihar.

These factories have gone into the hands 
of monopolists like Parry and Co., and 
Kothari and Co., and big land-lords like 
Vadapathimangalam and the Arooran in 
Tamil Nadu. They are fleecing the cane- 
growcrs, workers and consumers. If the 
Government wants to provide sugar to our 
people at a reasonable price and give an 
economic return to the cane-growers, what 
is the way out ? How arc you going to 
do it ?

Yesterday, when answering a question, 
the Minister was refening to the cost of 
production of sugar, but docs the Govern
ment care for the cost of production of the 
gt o Aers ? About that the Government is not 
worried. What is the basis on which the 
prices of cane is fixed at Rs. 77/- per tonne ? 
Is it an economic price for the cultivator. The 
cane growers have been agitating for increas
ing the pricc. This is a conspiracy on the part of 
the sugar factories to thwart the effort of the 
cane-growers as also the workers who have 
been agitating for the implementation of the 
WageBoard Award in full. At least now, 
after their recent pronouncements, will the 
Government come out with an iron hand 
against these factory owners and make them 
pay immediately to the cane-growers, imple
ment the Wage Board Award in full for the 
workers* and also ensure proper supply of 
sugar to our people ?

20.00 fers.

«rt m  (*rter) : 

«!$*% < m  s ro n s f f  s r o  m i  o t tW *

t o t c t  Trfer % w ft 
£r fosrrc s r o  ^  srt 5 % t o  
f i r o  m  srsrcn: fon* |  % fw tr f

% m  sm rT f t  f  1
tftt t o  v ^ n w r |

t o t  m y  * rk r  t o t  $  fa? ssr

q jr ro  t o

^  v x  ^ t t  1 1#  j s s

^  v&tt wTf err gr 1 wrdgr &
f e z t  4 9 .8 2  T O  T O  WT
s r k  3 2 .8 8  t o t  w r r  V v s s fr t o  «pt

w r r  §1 t o  ^  3 7 .1 7

w m  2 9 .0 5  t o  t o  m
sr̂ TJrr 1 1 t  66 t o  v fe  t o  
w>r s r k  2 1 .8 0  vrr<?r ^r*rr f a ? #  * *  

|  t o w  *r 18 .3 5  t o  w n  t o :  

3pr afhc 2 5 .0 7  t o  w r r  f a # *  T O  

«pt 3p*rm  tb c t t  $  1 s m a N f t  $r 8 .1 0  w r®  

* m r  ^  sft s r k  3 2  t o  w r r  

fqr^% t o  ®ft srTOT T p T  1 1 f f s w  Jf 

9 .7 4  ?rrw w r r  t o  «ft tffa  4 2 . 1 5  

^rr^r ^ r r  ftrajSr t o  *rr m m  1 1
p H c f  STTW t  s r ^  % t o t  t e r  

w .r $  arr f̂f I  I fat* #  3 fo r

sptfro  «rr i i fw*?
i t f f m  m s r  t o r  *nrt %
v m  wr ®TT5T srpFfacr ^  w
sETTsr ^  ^  5 f m z  p̂t

r |
fasrar *rz 5?qrm ^rr t o i t

I *
jstto, sr̂ fV f* it fsr?r |q[; 6

m  w  #  w
sOTwfi % T r^ rT O T  TO

i ? m  T O f  ^  T r ^ r -
cp^Tf % WT̂  tr«f: sr’RTTW TO  fefT  «TT 
%f«Fr «|?rnT ^  ^
sfp^ t o  ^  ^

1 s t t o  ^
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l«ft*TFFS fff$]

v n m  ir t o  ?rft ?r*nr»

st#  ^ rfe r  iF?n art

*!?$ *PT STff f tw t#  % ferrr ^  
SPT^ ff^S^T #  f3TT |  1 9$

5 #  m r  % ffn tf  Thr y n :
% sr*  $  srerarer $  i o t *t s rsx  * tt 

^ rr ? fffr*  # 1 6 0  g W f f  11  
*ns t  f a  *nw ^rsrfjt ^ r h n  ^

fa?r 11 f«RT ¥ f w r  q fe m ^ ff
? r^  s r f o  aw *  |  a flr fT O P ff^  ^  * 
«TC* i  I «TT3T fa f fR  v fz w ^ sr#  q i t  if

arinw  |  fa ff^ r  f a  srcn: *tt̂

*rc *ft f m *  fat* f a r f t  ^

*T$ I  I «TT5T H M  % ** CHTR

T O ftfa fap T  f^ q T ^ fff  % 3 T ^  ^ rrT | 

1 1  W F t * r 4 % s m 

^ f » m k| |  t f h c « f t
§ * § OTfV vnfarrfr srrfr w  gq  11  

snrm ssrmr % q s fe s r r^  % ycm 
s ^ fn iw  srhc n m v t  m*r ff* ^ r%  3 m  
sTflft m  1 1  or^r % ^r«P> q̂ rprr |

% f n ^ t  snpf, ^  |  ^  ^ r r  f r

• I t  t  *
$  srm ap^rT ^rr^rr <rr i

w s  ^  * n ? m  TTs^fhivT^ % t̂t*  ft 

* *
f a s t e r  m

I Let us nationalise payment of 
cane prices to sugar growers. arr̂ T 8PST3T STT̂

«rW T |< w t JTf *Tf £ ir r  firn r?  
W m w J f t j v  v t  »rcm * r fc  x w l  

flrar f t *  f f lp w  P m  *>  «wrT % f iw  

w r ww w t w pt ?r f r  u r  f l f s m  % w t  
« * * t  f tr a  «w t < ftt sro f t *  ? « n ft  «r*wrc 

# W t t  « * rt#  &  f f * m  w it  

m i t f t e  v c  1 1  h i  w m K  
m t  0»fl f a  * $  ^  ^% %  i * $  w -

v r  x t ^ k v w  I ^  t o  ^  I
i m r  o tttw  f a ^  ? r q  ^  wgf 

f  ^  cfr f%ro * m r  zn r « ^ r  | ,  a #  

^  |  *r$r w r  ^  i sftam
8TT3T w  ^  fa w  ^  |  ? T O  %VHT
fsRr sf> ap̂ fV | fsrcr «r  
|  f a s  f e r  ? p p t  |  t f k  faff <?t 

|  sm r arf ff^rfpc |  sr^Rr nwn 
% fatr i tt*7 t o r  ff^spR ^rr tt«tt 
^ T P rs i  t t  ^ r  s r s rc ^ r  ^  tftx  

P ' f t  r̂rff fo=n% % r̂ ^ t

'TOT |  *r% ^  sf>S $s<rr?r ^ t̂

^  ?tt *rpT % »TTff arm q^srr ^  

^«n;, m^TT w r r  far. eft w f a r  ^

^  ?R> ?qw1fatT I  JTf t  ff*ft
ff ?tpt% f f i^n r & *n?reT ^Tfcrr

r

srrsr ^  ^  fa n  1 1
w  t o t  ^ r r f ^  ? ^ r%  w f V  

•rreft % t o  ^y fa tt ?ft srf ^ ? r  |  f a  $*r 

t o  ^  |  | i r r d  W ffsV
t  ‘ ^  ^  I  f a  §ffKfr 9 ^ ( 1

ff^ ra r m  p r f t  
« t r t  faffJr f a  t o -  |  f a  ani ^rc-^nc

? t  f f r^ K f % ^  t |  |  f a  %
%faff w  o t  w f c  q m

^Tfff€t ?T̂ f t  tft ^  ^  ff^^TT *P^t ft
t o t  t o  |  ? i f f  w r  a> % 

TOrr % i *rm  s r o  m *  «nri% ^

T O  |  wt t o  «F?t % * m
&ST ?l^cft I  ? eft *TfT % ^FTT

1 1  ^  T O Jn f  q r  srw  vm-*ftT ^
^  ffff^^r 8Tf?T f a f t  ffv  z t l f t  *ti, %fa?r 
w  *?rm arj?r 5 r t o  f^ ff  ?r* ^ff^> smT

^  ŜfT ffVffT I

w m  w c  s r^ r  *0 m  t  v p r  (  i
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tot  |  Pp fE ifo r %
fatr *T=r 3TT Tfft t  I

MR. DEPUTY-SPEAKER : The Hon. 
Member should finish now.

•ft t"T* xpto qrt% (*ftw $T ) : m r- 

3TT3r J5ft STFTO sft TO
f m ,  sft far s m  sr&r % t o t  Pp t o

t, 3f?r 5:«r jfrr i vs ftn; p tf
far s ?tt j?%5t *r 7 1 *rV?ft f*rarr |T?rar 
inr fa? 1969-70 ^ r r
1 970-7 J 3FT *1*% v m  *T 7?
*r*rr 11 ^  *rw? ^  P p ^ t  T^t ¥ t  
tram  m ft fo re  ^  § f , 3r4V 
^  f t ,  * rk  r r w  sffr w m - 
^ tirrd  ?n% j t o  f[ ^  t o  t o  

^  % f m  q'I’sr *Ft 1 1  f e r p r  %
3?t * R  ^  SST «TT 2T? TOT «TT I

fft̂ rcTT «tt Pp OTtfV apt̂ rcf qrr̂ r̂r s r k  

i r w y r r f t  * t  tf f e  *rt*r i arrsr 5m *  
Tftr^rpc Sr a rk  *rf* 'Svre s r^ r  $  

fT5T?T it?? |  Pf TO ^ t w r
fimcTT i 95  h w r  ^cH fjprft 

*tigf $  <tt t $t t  ^  %sff *t ar^r fa^rr 

3T T ^ T | i

*nft # t t o  ftrf % ^  Pp 
*r*% * t  sra  qft fW rtrf t *r^r s w * :  
«n:?r$ 11 * § t o t  fa*rrc t  srk  %«t 
k \m % z  tfm rq it  *t f a ^ tn : aft** <n: § 1
*  OTPT W T  Sfre Sf*$r 
«rFf> *p*tt$ t»s q#sr t£rc, 1955 ^  *frc 
f tn f tr  $nsar f , Pro^f ftranr |  Pp :

(1) ‘‘The occupier of a factory shall 
moke suitable provision to the 
satisfaction of the Collector for the 
payment of the price of cane.

(2) Upon the delivery of cane, the 
occupier of a factory shall be liable 
to pay immediately the price of the 
cane so supplied together with ail 
other toms connected therewith, 
and were the supplies have been

made through a purchasing agent, 
the purchasing agent also shall be 
similarly liable in addition to the 
occupier.

(3) Where the person liable under sub
section (2) is in default in making 
the payment of the price for a 
period exceeding 15 days from the 
date of delivery, he shall also pay 
interest at a rate of 7$ per cent 
per annum from the said date of 
delivery, but the Cane Commis
sioner may, in any case, direct with 
the approval of the State Govern* 
ment, that no interest shall be paid 
or be paid at such reduced rate as 
he may fix.

(4; The Cane Commissioner shall for
ward to the Collector a certificate 
under his signature specifying the 
amount of arrear on account of the 
price of cane plus interest, if any 
due from occupier, and the Collec
tor on receipt of such certificate 
shall proceed to recover from such 
occupier the amount specified there
in as if it were an arrear of land 
revenue.

t  s w  * r rp r  g  ft? ^ r r

t o r  *  aftr fa r #
flrrfrrsr ?r$r ? «ptt

% *rr«r srrfasr *p?t % t o

% ̂ rTC %  T O # r  T O t  aft #  71 StTT

sr^ r aft ■sftfft fasrf wrr faTOtr t o r  %

f3rcr*r ^ t t  w t i t  < t f * r  1 9 6 9 - 7 0  

1 9 7 0 - 7 1  #  ^  t o  store w

W  |  m v i z  xrfvm  % % i

’smr ftr fere^r % m z z  if 
^  rft trfczr# %% ^  fnw

m  sr^wrr >ft f P m  j t t ^ p  ^ r r  
n f t  \ ^  w  wrfsrsrr w

^  |  t ^ o  ?fVo

#  s r^ r  ^  % o t t  f i r w ^ r
% ?mr ? n f ^ r  anf^ f a  n

%*1X ^ t 3 T  f o W lf r

^  ? Pwr ^  *P!^sr #  «r«r#

if t o * Po t  ^rfk w t  srt^r ^
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X&* q t t ]

m m  $ *R
ap̂ T i Srfo* *n ft * r *

9 m  fo * r t o  i $  # ■  & 
% m  71 f a m  ^  fa re  ^  *rf I 1
TOCR 5 m  *R*Tr $»R fa?T <R TOW  1

s w  «rr£t frm  *ttw w t t

% r  fT O Ffr SFT &<R 3TOT ^T 
T§T |  I 3T*ft cR? fc fT (V  ^ ff

^ R t  f^JTT ^rrerr |  ? ^ t r  s r ^
TOPR t o  JRTfe't % faw ns 5r ?rfsfqr,%2:

«wt ^rnft ?r§V w>x€\ |  ? %*r *r.fa*$m w t  
srrfr « r^  ^Rcrr |  ? s r^ r  qft t o p r
SPR faP T fr oJKt ?rgV ^ ? f t  ^
^  w  ^  a f a  r̂̂ Trri ^  *r*ns 
%*rr gft ?r *>r  ^  ft f*m
*nfsreft % $$t r  <r  ft t
tffare *r ^ r  ?srrnT | f  £, 5rJTcrr

*  I t  c!T)% % m 't 5f̂ 5T 5TT3T ^TfffT
fa r w p  sw ?na?R ib  m s  foarc 1 1
$  STRff TOPR & r i f t  ^RT flfa <R 50TO 
* * t  <sft % srcra ^»T*rr ^ t ^ t t  |  f?  ^  
w r t m im i wk i w  *ft *  *p$t f
f*P $»T STRft^r ^  ap> SR-STR Tg 
I  f% *T$ TOT ft TOT * R * t f  *pt I itfaR  

t  $ «p§*tt f=fr s t r  sr «̂r it tffas 
«pt SRSFR W rt $  % t f k  3|̂ T 3TTq^
STT3FR 3FR 5TT |  fftT $n<T <R

<R fspc^rT^t ?TT T̂Tcft |  I ^ T
i m  wrfTO * k  x t  |  ^ O T r r e ^ p r  

^  *re# % ftrcr sfa; %?r vt?Nr arfr ^  

« r a r  ^  ^ r  | ,  firof v t  f t ^ i t  #  
w  | ,  * R f d  «Pt h s P w  ^ > r t  H f 

^ r r  ^  «m^r 1 1  ^

w t  ^  ft arrr ^ r  v t  Wr
«ftK ^  % faw ro  m r  % to t

5R «rtx ^  ^ r  %?t qSV m ^ r ^ ft  
«¥W t |  ^ r r  ^  |  ^ r%  f w n $

^ R ^ t f  *>x i 5 » r  t o f f  v r

$ im  t o r t  ?rtfmr ?thV ^

3PT I

SHRI JYOTIRMOY BOSU (Diamond 
Harbou.) : Sir, in this country, as I have 
said bdoic, sugar does not taste sweet ; it 
really tastes bitter. The monopolists who 
fleece the grower, the mil I-worker and the 
consumer, have been given a credit of about 
Rs, 225 crores by the Resen e 13<&k, under 
the protection on this socialist government. 
Only a few months ago, there was a sugar 
debate in this House and Government did 
not quite ;.pcl 1 out their minvi on that 
occasion. Put immediacy after the dis
solution of the lo k  Sabha, within days, 
they increased the quantity of iree-sale quota 
by 10 per ccnt, bccauso the monopolists were 
asked to find money for the election fund. 
Naturally, they have to be given something 
to get something out of them They have 
done it to fulfil their own patty ends. The 
implementation of the sugar wage board 
award has nc\er btcn done. Why has the 
Government not prosecuted those who are 
in arrears to the cane-growers > Upto the 
15th November, the arrears amounted to 
Rs. I'? crores Foda> M will be much 
more.

Then, why not have a retention price for 
sugar as far as the consumers arc concerned, 
as m the case of steel ? Steel is available 
to the consumei at Dibrugarh or Jullundur 
or at any other place at the same price as it 
is available at the factory gate in Bengal or 
Orissa. Why not have a similar scheme m 
the case of sugar also ? Why this policy of 
discrimination ? This is an Industry which 
ought to be nationalised immediately.

AN HON. MEMBER Why npt give 
it to co>opcratives ?

SHRI JYOTIRMOY BOSU : We have 
seen co-operative tycoons also. I quote what 
Mr, F. A. Ahmed said on the floor of 
the House only a few months ago and I 
want to know what steps they have taken. 
He said :

“During the last year, 1 think as much 
us Rs, 225 crores was givea by way of 
credit facilities by the banka to the 
industry and 1 do not see any reason or 
justification why the industry docs not 
pay to the cane-growers soon after the
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can© is taken delivery of by them. Under 
the rules, they are required to pay with
in a fortnight of the delivery. It is 
entirely a matter for the State Govern- 
ments to look into and we have impress
ed upon the State Governments lo en
force the provision of law to see that 
these dues are not paid in time to the 
cane-growers. So far as our present 
information goes, it is certainly true 
that there is an arrcar of Rs. 15 crores... 
That was the figure available to us upto 
15th November. Out of the advance for 
the £uga<-cane which was of the value of 
Rs. .137 crores—out of the money ad
vanced—!*-*. 15 crores are still due to 
the canc-gtowers by the industry. Action 
should be taken by the Stale Govern
ment lo see that these arc paid in time. 
We also considered whether it was 
possible for us to have a law under 
which this can be enforced and our 
advice v as that nothing can be done so 
far as the Centie is conccrned and it can 
only be done by the State Govern
ments .”
We know the pretext. You blame some

body who is not available here. Hut you 
are hand-in-glove vs ith the monopolists. 
That is why you cannot take my steps 
against them. That is why you ghe them, 
in lieu of the services rendered for you, the 
freedom to fleece the helpless class, namely, 
the consumer, the grower and the mill- 
worker. Shri Shinde, you may go on nothing 
down things ; you may say anything you 
choose to, but in this country nobody will 
be convinced by a single word you utter 
that you are not hand-in-glove with the 
monopolists.

t o  (qp rtta r) : 
o t t  ft? fa fa re x  #  s m  
if I ,  TOW fatfi tftoer qft 

f%c[ s i r t  % arft $r 1 1  $  

«rTjg*rr «ft qrem g rffT o r 
sr§ fa? qft w  r t o

fTO  %  qftjRTf qft w r i f t  4ft T O  eft 

fq% q f  V f  i y r a  wjf C 1 ^
v m  fMr *nfW f q r  1 w * ff  wrr 

m  4 0  w rd? w r r  1 1  

£  <2 q r ^ ^ q f t f a & T  H t t

f m w z  t  f a  *rrc?r t o t t t  apt a f a r r m  
srfcqr qft qft s m r t  %

* rro f fc i f t  sqpr qftfsrcr qft *5 
tffTOSPET 3TPT a % ,
#  ^nft m  s r rw rO  wft wnjr srfpfr 1 1
#  t o  « m  5ft «rrar w r  | t f a r  
f  tsnfr f e f t  % srft if srerraT i
f a  «flr f f r n w  q f t  #  | #

sr%«fr $  2 8  ?r ? 2 9
^qqT «r*r ^ tph «tt i srr r̂ srsr fa? in1# 
T * r  *fc*r f r  «rar &  1 4 , 1 5  w r iif  
wrr * r W  # js rto r i «rs;
fq *r c  qrtr ^  1 1  i 4 , 15 q rft?
w t  3 Sr «rtft *r qft
*?t t ,  ?rc? snrft m  1 1 $  s t f o t
% ^  T f r  f  fwr qr% ^r &rcr, qft«rrcft- 

sfn ifnft?5R tfrx ir?% wft ^*r?r, m 
T T t ?  r sfTsr sT r̂rsrr f  1 wrf 

<£f?fw &»ft f , «ft 3tr*? t  *TipT 
wtt %fqrfr p ?  % t  ^  f̂t 

I  fspflft ^  f̂ r*rr, %fqr*r 
^ r q f t  f^^ft qnrar w  fir^rr 1

^=r q?r apt ^  t o  f^rcrr \ 
%x q f tfe r  qft t o  ^

qitv^r w t?rt q r t  « r h  f?3f *«TTfqf qft 
q̂ rr t o r  f q r̂r wrm,
OTrf^t^r $ t o  q f^
qT% 1

^ s r ^ a i f t f f O T T  v r  H T f ^ r  #
?rrfer |  f̂ r *n# ^ t ^ r c r ^ T ?  
qrrft, v t o t r  »t?rt ^  ^r2r, q ^ r  cT<f 

spfYr ^ f t  qft a H V  
^r? 1 rnicT qft ^nf^rsr qft
?TTO TT wft «T»TT ^
% f r c r  ?r^  f l#  • r r  ^rrff^ 1 ^«r^ft ary
F̂Vf%r*ST WTCfft ^ n r  ffT fix® ^  &

src% f W  w r ^ f t  s r it  1 
% m  ^  qrr ^  arf r t  qft
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[ t i t t e r  f t* ]
I ,  tft sfcr m %  m .  3*ra?r s??ft,
%fa* p r  to t  *rn?£V $tsft %  

w r r  % Bnrfff wrftw, w f fa r
 ^-------^  ̂ ----.*k̂—— -̂- ■ ■ 5̂ *VW TRxTS^T f?T T O W T , t'5T't>*P V T ^ T

*ft *rre?s fft$ 1 1  $*

^  S % srerroT TOxr*fr

t o  wrft srh: ftw* *r?nft ^ r  %
$ f«TT w $  i

w  *nHTT tft f^B ^PTT I  1 SfFfr It 
WR ft 3 $  f r* * 5* WTfHT f a  ft*TCT«
fTT^ST (% tr farar »TTft *m c ft sr$f I fa t ft
ift*??r qnc v t  ¥ t «mr
*rfsro if ft *TRT ’STTfftT I *r$TTr*S

^  «nrc: * p to  t o  $  *rf |  ?ft 
t o  $> if f  |  f a  ^  f a r o l f  % st«t ft 

1 1  ^  ^ r f irq  ^  *tt§*
¥ | t  % anft |  ??rfa% *rf 1 1  ft 

s n r o n  g  f a  *r§ 3<rrc m k  ??ar % faft 
^  $tcTT I  ftt TOT 5lt?T sfK fsr$rc % 
fa ft  eft fttft f t  f> T T  «TTffft I

i t *> h w > J f fw ijr  qffr (*ra*fh:) •
WB*m ft T O T  ^T̂ cTT g  f a
*r$t *nflr sr̂ n̂* tfft ; «tt??t  sft ^ r  
t o f  % s n t  ft f $  f f  i t o  

ft *nar srt^r ft fa?pft ^  ync fir# |  m
t o  * n fW r ft 

^T l?f v m  faSTFfr Sfrr SftfV JTft f -̂qT 11 
* m  * fa  fasjft ^

ft snrran: n t  *far?r x $ &

wx$  ^  q w  w r i t  x $  I  f t  *lf PP^TFff
*T ymTfT Htft HTTET cT  ̂ ^  SRft I  i ft 

f*r^^r T̂Tj»rr f% ftomr*f¥ % f e r  srw 
f% ^  |  f^r f r^ rf  t o  «r  %

srrsr srrft |  ^=r t o  % f^cr f^r ^

fsnsrfPw s r f ^  ^ r r l h ^ r T ,
«m «r«rr % «r#f o t % ft*r ^  ?r 

f t p f r f t  t o  |  sr f t  iqT ^ r i r  |

% TT wtfsvft % ft? W T T  O T T
* $  4 n $  if ?fr ? ? w t  % fcrtr *ft *r$ 

5rfirsr?«r ?fhc ^ ? tt $  f a  s?r f^w sff 
«Ft fff^ fT c T  irsrfft tfi ^Vctt ŝfr 1 4  f ^ r  

^  ^ ? |ff t f ^ ^ r  T*ft | ,  v « rc  

W F T  W r  V T T ft i ?Pt fQ-'tfx f»T ? TR
X$? ^ 5 T T ? ^ f

TfjT | ;
%  3 ? tt 1 1  ftf%?r w %  ^
fH«rffr?r «T^rf«r %  tfftrc: ^ fts  *r

| ,  w  ??r s h r ’ ^  arrx-znx ^ r ^ r r  ^rrerr 
i  m  ?TTWTT ^  Sffft ®ETPT ^
W V 1 1  % ^ t *t p t  f? r sr^FTR «pt  w ? :  ^  
t  ^  t  f«P TT^^r kvztx f?r^

^  SPT 1 1  

f ^  SRT l^sr ftcTT t  f*P ft^  3PT?* ? t
^  ^  fftw m fm :  sft (« ttt) %

^  vf&F # r  («rn:) % f ,

(sfTT) %  rr̂ o t^ ro  tTo f ,  O T P t  ^

fft#  3TTTO ^  ^  ^
fftsff q r  frT ^r ^qft ft sttot t

f^i^r sft snft ?h » ^ f t j  ?nft f^T  1 1  ft
^ a r  ^ <%fg y gr <tt̂  t o  ^

^ ? r r  -TOcTT f c W 'H & W  *1& ft
^  ofqr | ,  ftf%?r t o  r̂rf^r^pf ^  

®r̂  < rtt t  f*P ^  spott ^  ^  
*PTft g i f tn  sf^nr |  fa %^r 
o t k  «rc v x  ^  ^  ti* * 1** *nfi&
f a  t o  ? T t o  f a ^ f  «pt W h: 3R
t |  f  s if^ r  g ir ft  ^ft T f W ’ T wx®%  
^ r%  z n x  ^  «qrr?r ^ r r  ^ rrf |^  i fa?rnff 

% vfsx  i j f  m « r r  ^ rr^ r f t  T f t |  w  ft 
t o  ft «rr^ »r«i sr%^r ¥ t  t o  j  f a  
?ns ar^rr ?r a ftr  m x  ^ « r r

i  SfT f e m f g c T  t  ?ft qrsp 5 T ^ R
ft grfa ^  i fa T O  n«ft v r 4 %er 

i t o f t < N i t |  ^ r ? r
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*rc*r<R wm *r fasrft $r m  qnc
p f t  % fas ¥?«r t  ^  f » w  
f a s  f a  ^ * ? r * m * R f c * h r * r $ r $ t w  

1 1  W ar ?cHT g t n t  f a  ^  «tft 
afarer w r f  $  % arfatf v f  arn:
f a ^ w f t m w f a « r r T O r r | f a  y r  ^  

% ^ t t  apt s frfw  % srt i 
«tft aft «g*R fc ^w jt msr 1M  180 

fap<r |  sftr *t$rt5$ $ * r  vr
J 50 tflr 160 m wrar 1 1 ?ft ^ rv t  *5 
180 sftr i90%TPTT«r«n:tft*prsrm^
|  s flr  «ns ^ r  ftRnsflr wit t o a c t  W t  

<rpft s * r f a s f a  a * f t* p ro « p :fa
T̂̂ t fa s*  I S?RT f t  *r|T %

ftrar mfa»Ft % * t ftg cPtf %% % fa s  
stt€jt fazrr i 3 : w tftx. ms m  *r t̂%
fa<8T*T Vt % f a S  STR WR W R  
T O * % I

f  fa%s?r *ir?tt *rrf*rr fa  ^  eft 
fa^ rff ^  y re rn  ?r f̂ 

|  *rtr t o ; ^ f f t  fa*ft %
H Tfasrf SFt «TT*ff W TT * R * R  5R T ^

forr srr t$ t 1 1 *r*ft *nft f*r&  ^rm rx t 
if *r$ t o t  |  fa  *re?r sr?sr ^ t ftraf v t 
f i r  T O  % f*n$ WT*ff w r r  facrr t o  f a  

f a m f  3F> 9R I r̂fafT Sfift
t o t  if arm m i  (  ?ra% *rft *nrf*r qr^crr 
t  fa  vT̂ frr n»TT sw m it *fcc
faffFTf VT Wst *r *T̂ t «FT T | ^ I
«T*rr gfa trt$ * n*t * t ^ r m
wk m, vrs%t srfa «rr 3r%* *rft graft
W*T 3F*8fT WWW WR *ri? $*T% fatjf ^

4^1 ^  ^  9^ |  f f tv  ^T#T ?Tf 
?TT̂  f ^ t  % fa s  I  arrsr
?ft w m iv f w?t *r|t ?wrr 11 ^
f̂?TTW vr^r f , Sf#?f f  #  f , aj^ffTt v t 
M f tu r  I, «rvrcf wft 5nrt^r»r 

( t %fa*r WfT w v r
^ i f j i r * pt̂  ^ f a ^

*p tf ^ f t t  vr^p r v r  T O f ^ r  t o t  |  ? f t ^ r  
fa w  *rrf*nrr ^ t  m  «Sw^t %  w r v  v t  
s r r fa ^  fa«w r̂r mtrr | « % 35*nc

| ,  6 t o  v r  t o r t  11 %fa*r %f^r 

w  amsrn: <n; f a  % ?#r*T q rff *?t 
^  ^  ^ n f? r  % Z tH $ ,
%2p5T w  w  t i  ^  fa w n ?  v t f  
v r f f t  v r ^ r f t  ?r^t wn^r i *p t ^  v n f -  
^ t  w nft ^r f ^ e T  1 1

f  ^fa%WV¥»TTfa W  !TW vt 
^  «TNK <PC ^  ^ft^TT m f &  f a

i&te t o  psx fa w  

fsp ^ R  # r r  i *r$ f a  *F?rr ^ r  aptt 
mfr m ft  |  f f t r  fa *r p r  m  mxt « f t  
srcr w  ^rrfqr^- ^ t t  v m *  ^ t  « n w 4 Y
^teft I ,  W5T ? F f e  IT?rT T O T T  ^ T T  

%  f a s  3Tf «n: M r  ffterr
1 1  ?r*rc w t  t o t  t o t  «rc
?Tft T O T  I  eft fa * r  S T ^ R  t  fa B P T  
3 T ^  ^ T e a r t  ^*t $TT WR ^ T T ,  «HT?ft 
tF»5Rn?T ^ t  s*T«r^T f a ^  srqnr %  w r  t t ^ tt

?fhc T O T R  wn* fa e R T  ^ t t  I  ?Tf i  
^«TT ?

eft #  fa % ^ ?r W IT T  f a  JT | « ! % *
fa w f ^ r  ’ t t w t  1 1  %arw ^ r  s r ^ r  ^ t  
| t  ? r^  t o  sr̂ r̂ ^ t  tft % \ 
s r ^ r  v t  ^?nr ^  fa % ^ r  fa *rr  v x t f f  wm 
^ r n r r  f t ^  < r  ^ft ? r « p r  ^  star 

gr?fa fawnu ?r̂ t ^st <rr?ft i st r̂
«W *r 3T5T% %  f a s  «T R  3TR ft% *<T fa tfT
^ fa ^ r  f a ^  ^ft # f  ?st?r w  ^  ^ o t t  i 

t m r  w x v i x f  w?t « r r r  ^rferafaw  ^ »
«rf5f W  ¥ T f*T  m WT!T %  f a s  f N w f f
«vt 3rr«T ^^rr |  fa  «r>T fa«»r % vrm 
% Wr^fT ^RTT nwrr f W t  8p> f ,  ?ft im r
*V I1**1 —  ̂ -i._m mT̂̂ W W 1 + T*T V mHX TOT p w  

f t a r  1 1  * m  

?it v n  W f  f* F  f o w f j  w f  %
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[ * f t  m j x m  T l i ]  

m *t frrw?rr g *tt  ftm m - 
f o w l t f t s r r r  v r y r  % « r ^ R

f t o u  VFf^T^t I $  3rr?FTT ^T^TT f
far a m  «*TT̂ r % ^

f a r o -  |  eft *rnr % ffcwre w r  w 4 -
*ITft sn T| I  qr W

f w  w r  *FTfor|t s r  * j t  I  ? $  w r
f  far *ttt **%  srr* $  $ f t

mx m far v v m m  $ t t o  fa? t o p *  *r
fasSTRf % f$cft % 3fTtT v l f  W #  *FT

^  t ,  «r«pr«TT ar$ srar «tft srra

far arpr far*ntff m  %?r %
%?rsr $i«?t $  I  vcm z it W T  

3SHT STT^ t  I

SRT ifr $  fa ^ -T  «FT?rT ^TfTcTT g— «rfo

srnr snrrr <tft sz r^ m  ?r^t ^  ssrr 

| rft t  *p$rar w t t —  %wt\ s f  ? 
%• ^P^TT ^c’T K ^ f  % S T ^ T t* far*rr I  far 
afto ar f̂t * t  m  forc srrrr cTTfar %
^T?n r̂ iff, far*r¥t are  ̂n*% apt 
arr f̂f *rt k m  «wra- art srcr *p%

aft *r *m  mfa? s w t  *r*r *er

«f̂ rr <Btar f«r r̂ sr%, f r r a * t  % wk 
% w n  fo r  v aft $ 1 srcr *> *t*% «pt t o t  

$*r f?r% *r^t fasr §  far art ^ r^ r  

tf w q r  sirer f ,  arcvt ^  % * m  

*pspt4 f , s r r h  fr srto « m to  

« R w f | far w  sr^r >̂t «rf%r*Frrer * f t t  

f*rw angt TO'sr ¥t, tft ^fspr t f t ?

a t̂ f t  w  H^rarrrr W t  |, *sr fatT %m  
fm  ^ m t wr wk®hj ^  |, fafffHf ^

w r^r %  n m  «fteT «rr 
i a rT ^ rrj fa? %m m

f i t  3̂f%?r tfTsmjr srOT mfa? ^®r¥t 
wm  «n: *n# ^ t  5̂=nr fm  ^r% i

THE MINISTER OF STATE IN THB 
Jy$lN$TKt o r  FOOD AND A O R JW ^

TURE (SHRI ANNASAmB P. SHINDF): 
I am thankful to the hon. Members who 
have been good enough to raise a discussion 
on a very important subjcct touching lakhs 
and millions of farmers in this country.

You might be aware that only two days 
earlier as a result of the suggestion from 
Hon’blc Speaker 1 made a statement before 
this august House. I appreciate the concern 
of the hon. Members in regard to arrears of 
sugar cane price by the sugar factQnes and 
it has been the Government of India’s view 
that the cane grower should not suffer for 
no fault of his.

Unfortunately, this year the arrears of 
sugar cane prices have accumulated to an 
extent which is almost a frightening figure 
I quoted a figure two days e*»hcr in a state
ment which J made on the floor of this 
House. 1 have always been giving some 
thought to this problem. I find that these 
cane-growers delivci the cane to the taetory 
and 1 thiak as far as the s»ugar-eanc sale is 
concerncd, the sale is complete at that point 
as soon as delivery takes place. So, what 
are the difficulties of the pioduceis later on ° 
Whether they are in a position to dispose ot 
the sugar stocks, etc. these matters are ol 
no congcm whatsoever lor the cane-growers. 
But, unfortunately, in this country, over a 
period certain conventions are developed and 
the sugar-cane growers suffer and it is my 
experience for instance—I have been here for 
the last 8-9 years—I  find every year, whether 
there aie stocks of sugar or no stocks—-this 
year some of the factory-owners are making 
an excuse that stocks have accumutatad— 
they are unable to pay and that the credit 
provision has not been adequate. But what 
about years when stocks of sugar were not 
there and when even the partial de-control 
was introduced* the free sate sugar was 
getting quite an attractice prtcc ? 1 found 
that even in those years some of the factory- 
owners defaulted. 1 think there are quite a 
large number of black sheep in the sugar 
industry.

SHRI N. N. PANDEY : Qply to evade 
sugar mills nationalisation.

SHRI ANNASAHEB P. SHINDE : As 
far as the statutory provision to concerned 
and to the extent it lies within the Govern- 
n j^ t  pf India’s power, ow  portion fe V y
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clear. For instance, the Sugar Cane Control 
Order which has been issued under the 
Esstential Commodities Act stipulates that 
the sugar cane price has to be paid within
14 drfys from the date of delivery of sugar 
cane and if the sugar cane price is not paid 
as stipulated in the Sugar Cane Control 
Order* then this can be recovered as arrears 
of land revenue by resorting to coercive 
methods. But this has to be done by the 
State Government.

On the last occasion when some hon. 
Member* raised this subject for discussion, 
we tried to give some thought to this pro
blem. We thought that the Centre should 
also enact .some law in addi.ion to the laws 
which are already enacted by some of the 
State Governments.

Unfortunately, not all State Governments 
ha\e enacti'd laws. It is my request to all 
Slate Government*, that they should make 
appropriate laws in their own State for 
recovery of arrears of sugarcanc dues or 
resorting to coercive measures of necessary, 
and also for charginp interest if there is a 
default, i was refcriing to the point that we 
also tried to give some thought to this 
problem and whether such a law can be 
enacted. In the Ministry we were examin
ing the portion whether it would be possible 
for us to have a Central law also so that the 
hands of the State Governments will be 
strengthened and even then, we could our
selves take some steps from here. We 
consulted the Law Ministry in this regard.

The Law Ministry, unfortunately, has 
advised us to the contrary. They said, under 
the Essential Commodities Act, under which 
this Sugarcane Control Order was passed, it 
is not feasible and it would not be proper to 
make such a law. They actually said that 
it is not competent for the Centre to enact 
any such law. And, therefore, I could not 
proceed further.

May 1 say. Sir, that 1 appreciate the 
concern expressed by hon. Members ? The 
hon. Member, Shri Genda Singh ji, was 
good enough to come to our Ministry and 
discuss this matter with me. I felt the 
urgency of the problem. 1 therefore fed 
that there* is need to make further exploration 
in this field. I want to seek the advice of 
cane-growers* representatives, I want to seek 
the advice of hon. Members here who have 
been returned in quite large numbers to this 
fipfise ftpm various parts of fte country and

from various parties. I would like to seek 
their advice and 1 will sit with the represen
tative of the Law Ministry to discuss 
thoroughly about this matter so that we, at 
the Centre, can also do something in the 
matter.

As far as the present position is con- 
cerned, I have made my request to the State 
Governments. Lot of inconvenience is 
caused to the cane growers because of non* 
payment of dues. It is a well-known fact 
that a large number of these cane-growers are 
small farmers. Lot of hardship is inflicted 
on them as a result of the non-payment of 
sugar-cane dues. So, State Governments 
should take immediate coercive measures.

Some of the factories say that credit 
facilities are not adequate. Only a fortnight 
ago we took up this matter with the Reserve 
Bank of India. The Reserve Bank of India 
has been good enough to appreciate the 
difficulties represented to them by us. There
fore, the Reserve Bank of India has agreed 
to this. Last year the maximum credit limit 
sanctioned to sugar industry was Rs. 254 
crores. Because there has been some addition 
to the stock, the Reserve Bank has now 
agreed that the credit limit of these factories 
can be increased to the tune of Rs. 275 
crores. That means, Rs. 21 crores more 
now. This has been the recent understanding 
with the Reserve Bank of India. We also 
took up the other matters, with the Reserve 
Bank of India. The following understanding 
has been arrived at with the Reserve Bank 
of India :

In view of the cane dues position the 
Reserve Bank would consider advising 
the commercial banks to continue to 
extend credit aggregating to Rs. 27S 
crores for some months after the peak 
is reached by reduction of margins of 
and/or entertaining of requests for 
enhanced limits against other securities.

Commercial banks would be advised 
to value sugar at the levy price for pur* 
poses of calculating the margin.

If particular sugar factories were in 
acute difficulties but if their overall 
financial position was sound, some 
measures of relief might be considered 
for them.
So, this has been the understanding 

arrived at with the Reserve Bank of India 
(tog the representative o f my Mfoistry. ^
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[Shri Arinasaheb I1. Shindej 
this meeting even the Banking Department 
Of the Finance Ministry was represented. 
As a result of this understanding it will be 
possible now for the sugar industry to pay 
the arrears of sugar-cane price forthwith. 
I don’t find any justifiable excuse for refus
ing the payment of cane dues.

# * r i o t t  3r m v x

m v f t  |  ?

SHRI ANNASAHEB P. SHINDE : 
That has been also a matter which has been 
under examination • • •

xpio Tw ftqm  (firJTTW f f ) : 
m x  v m m  $  ^  fm ; f  i 
y ^ rr r ^ fe a r  y p x  'f a f t s r  p r  $ t t  ^  1 4  

*tt*ef sr%̂ r *r m $ -

ffe  Tfft $TT |
3rf¥* srrw%2r f o r t h r  •nft * ^  I  ?t> 

^ r%  m x  «*rrsr fe*r ^  i

SHRI ANNASAHEB P. SHINDE Mr* 
Genda Singh was referring to this matter. 
I think Mr. Kalyanasundaram was very un
fair to me when he said that payment of 
sugar-cane price is made in time because I 
come from Maharashtra. It was not the 
reason. There are large number of them 
which are cooperatives. Tn Gujarat tor 
instance, all factories are cooperative 
factories.

It was very unfair on the part of some 
hon. Members to have brought in unneces
sarily nutters of political controversy. As 
far as Shri Anand Singh is concerned, I have 
great respect for him. I have known him 
as a spokesman of the cane-growers. There
fore. I think that his cjmms here is a wel 
come thing, to whatever party he miy 
belong, because wo shall be having the bene
fit of his aivice. He was very unfair to us 
when he said that the slogan of nationalisa
tion was used only for election purposes—

SHRI ANAND SINGH : I was expect
ing this to be referred to in the President's 
^ 4 4 rm f M  it W p w t  «^re.

SHRI ANNASAHEB P. SHINDE i 
Shri Anand Singh is a intelligent Member, 
and he should know that as soon as this 
problem came up, the Government of lodia 
had appointed a Sugai Industry Commission 
to go into this problem of nationalisation.

SHRI S. M. BANERJEE (Kanpur): 
Shri Genda Singh is here. Why should he 
not ask him ,} He knows everything about
»t.

SHRI ANNASAHEB P. SHINdfi : Let 
me complete what I was going to say. As 
far as the individual State Governments are 
concerned, we have conveyed it to the State 
Government tha if any State Government 
wants to nationalise the sugar industry, 
we would have no objection, and *e 
would not come in the way

SHRI ANAND SINGH : Not object
ing is one thing, but doing it is another 
thing.

SHRI ANNASAHEB P. SHINDE . The 
hon. Member’s own party was the ruling 
paity in his State, and it was for that party 
to have taken measures towards nationali- 
tion.

SHRI S. M. BANERJEE : Shri
Kamalapati Tripath is going to the Chief 
Minister of UP. So, let the Congress (R) 
implement its own decision.

SHRI ANNASAHEB P. SHINDE : My 
only limited submission is that in the con
text of this limited subject of arrears to be 
paid to the cane-growers, these charges and 
counter charges should not have been made. 
One hon. Member also said that the sugar 
factories were in league with the Congress 
(R) and that was why • .

«ft w w nft ( w r f t f r ) : 
am  ^  |  Pit 5^%
ant *  T jr f  St «wr w t r  w r  t r t r  
f  ftp *

« tW %  tf r t t  
v k  %Sr ? m *  f r c w t r w  $  vqr w f tr c
W  f s i w s T  £  W f  tnWRT fr <I$t If

m m y  w r#  m  1 1
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<S* *  V*J 
Z A r t  ̂  ̂ ArtJf V ' i j  14-«, „»»m %' L? S ’ <r 
6? • ' V u- <;' f

cfi-r;-r' T Jw .* t/*r«j ?V' :i

SHRI ANNASAHEB P. SHINDE : The 
hon. Member should appreciate that we are 
a constitutional government, and we have 
to rule according to the Constitution. 
Resortfhg to coercive measures for the re
covery of arrears of sugarcane price is 
exclusively at the moment within the jurisdic
tion of the State Governments, and we are 
not coming in ihe way of the State Govern
ments' resorting to coetcive measures for 
the recovery of the aireais of sugarcane 
prices. T have already submitted that we 
have requested all the State Governments 
to enact the necessary laws. But 1 have 
also made the additional submission that we 
oursel es are trying and would try to ex
plore the possibilities of whether we can 
have an additional Central law lo strengthen 
the hands of the State Governments.

SHRI SHIVAJI RAO S DESHMUKH 
(Parabhani) : The hon. Minister owes an
explanation to the House on one point. If 
with a constitutional government, the Union 
Legislature is supposed to be competent to 
enact legislation making it obligatory for 
the farmer to part with his produce, the 
same legislature cannot be held to be in
competent to make the factory owners pay 
the arrears of cane prices.

SHRI ANNASAHEB P. SHINDE . I 
know that my hon. f riend is a lawyer, and 
I shall consult him also His legal acumen 
and legal knowledge will be taken advan
tage of, and we shall consult him also.

My hon. friend Shri Jyotirmoy Basu is 
not here. He made some allegations and 
then left the House, as is usual with him. 
He made an allegation that in (he pre
election days as soon as Parliament was 
dissolved, the free sale sugar quantities were 
raised. But I would like to submit that 
the piiccs of free sale sugar are not ruling 
iu any way higher than the controlled prices 
except in some zones. Moreover this was 
a decision or the concensus which was 
arrived at the Chief Minister’s Conference 
which was held a few months earlier, and it 
was only implemented later on, and even a 
statement was made in this House in this 
behalf Therefore, false allegations should 
not have been unnecessarily made by my 
hon. friend Shri Jyotirmoy Basu.

This in short is the position. Since it 
is quite Jatc already, I need not go into the 
details. I have full sympathy with the cane- 
g**owers, and I am thankful to my hon. 
friend for having raised this discussion.

MR. DEPUTY-SPEAKER: The Lok
Sabha will now stand adjourned sine die.

20.39 hrs.

The Lok Sabha then adjourned sine die.
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